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LOK SABHA DEBATES 

LOKSABHA 

Tuesday, May 9,1989Naisakha 19, 1911 
(Saka) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chailj 

ORAL ANSWERS TO QUESTIONS 

[English] 

Foreign Investment in Registered 
Companies 

-904. SHRt SVED SHAHABUDDIN : 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the names of registered companies 
in India which along with their subsidiaries, 
have annual turnover exceeding rupees one 
thousand crores for the last financial year for 
which the figures are available; 

(b) the level of foreign investment in 
each of these companies; 

(c) the major items manufactured andl 
or distributed by each of these companies; 
and 

(d) the total number of foreign employes 
in each of the companies? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (d). A statement is 
given below:-
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SHRI SYED SHAHABUDDtN : Mr. 
Speaker, Sir, I must confess that rarely hav& 
I been stumped. Today I find that my ques· 
tion has misfired. But I am reassured by the 
Statement of the Minister that out of the '4 
listed firm&, 10 are in the public sector ad 4 
are in th3 private sector and out of those, 4 
only tw(' have any significant level of foreign 
inve~tment. Now, this is a matter of re-
assurance. Now, my ques,tion is that in these 
two cases of items 11 and 12 relating to ITC 
Limited and Tata Engineering & Locomo· 
tives Company Limited, the level of foreign 
investment is of the order of 10'')/0 I would like 
to know from the hen. Minister if there are 
any export obligations imposed on these two 
firms from the point of view of foreign partici-
pation and to what extent they have fulfilled. 

SHRI J. VENGAL RAO: Sir, out of 14 
companies, as the hon. Member mentioned, 
10 are in public sector and 4 are in pI IV ate 
sector. He asked about the two companies. 
that is, TELCO and the lTC, In so far as 4 
non-Government Companies are concerned 
their export earnings have hanged betwP8n 
21 crores and Rs. 38 crores. 

3HRI SYED SHAHABUDDIN : That 
means, it is a sorry state of affairs. With 10 
per cent participation and about Rs. 1000 
crares turnover, the export level should be of 
the order of Rs. 30 or Rs. 40 crores. I think IS 

a matter that the Government should look 
into. 

Sir, my second question IS that I find one 
thing Interesting here. When we come to the 
question of foreign employees In these 
companies, I find that it IS the public sector 
companies which have a relatively large 
number of foreign employees. For example, 
the SAIL has gOl 91, the IOC has got 52-1 
am taking only the big ones-the STC has 
got 33, the Coal IndIO has got 108 These are 
the firms With high level of foreign employ-
ees. I do not qUite understand the reasons. 
I would (1"'1'"' to know from the han. Minister 
whether In such cases the pnor cleararlce of 
the Government has been obtained by these 
firms before recruiting foreign personnel and 
whether the availability or rather the non-

availability of such expertise has checked as 
for as the Indian market is concerned. 

SHRI J. VENGAL RAO: Sir, normally 
they got the approval of the Government 
before employing the foreigners. There is 
one case. The Vizag Steel Plant is under 
construction. We have got the collaboration 
With Russians. In SAIL there are 78 Rus-
SI3'lS 12 Polish personnel and one West 
German person. Like that there are foreign 
personnel. There is nothing illegal in this. 

PROF.MADHU DANDAVATE : Mr. 
Speaker, , would like to know th,s from the 
han Mlnis~er. In the context of the informa-
tion that you have provided, can I know as far 
as the Maruti-Suzuki collaboration is con-
eel ned, whether initially when the collabora-
tion was effected, the equity share for Suzuki 
WClS prescribed as 26 per cent to 28 per cent 
and In c"der that they should be able to mop 
up greater profits, they have now demanded 
that 46 per cent equity should permitted. I 
would like to know whether you have ac-
cepted that and If you have Clccepted that, is 
ene of the reasons the fact that at the time of 
effecting this collaboration you have already 
concerned to them the right to increase the 
equity at a later stage? 

SHRIJ. VENGAL RAO: I am very sorry, 
Prof. Madhu Dandavate missed the ques-
tion. The question is about the undertakings 
having more than Rs. 1000 crores turnover. 
so, I should not say It IS irrelevant, but he 
must see that. 

PROF. MADHU DANDAVATE: Whether 
exactly the turnover IS of that order or not, 
that is only one part of the question. Collabo-
ration is another part and in the national 
mterest the country would like to know this 
controversy about the equity shares and 
therefore, slightly digressing from the main 
theme, can you give us the information? You 
have only given a technical reply. 

SHRI J. VENGAL RAO: No, no I can't 
give the mformation. Kindly read the ques· 
tion. 
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PROF. MAOHU OANDAVATE: icon .. 
cede, this is about the companies having a 
turnover of more than As. 1000 crores. That 
is true. But even this inform at jon is a live 
information. Are Suzuki and Maruti holy cow 
which need not be touched? 

SHRI J. VENGAL RAO: I know the 
information, but if you want, you can write to 
me, I will reply. 

PROF. MADHU DANDAVATE: What is 
this? Sir, he has information, He says' I am 
prepared to give'. What is interesting is that 
I must write. (Interruptions). I am addressing 
a letter to you now: 'Dear Mr. Minister, this is 
the information I want. Will you kindly give?' 

SHRI J. VENGAL RAG: I will send a 
reply: 'Dear Mr. Madhu Dandavate, this IS 

not known, afterwards I will try to give the 
information.' (Interruptions). 

MR. SPEAKER: Very good. This IS a 
nice way of commuOIcating ... 

( Interruptions) 

PROF. MADHU DANDAVATE: Sir, the 
rvtinister has replied Itke a bureaucrat A 
bureaucrat wh,l(~ dismIssing a Government 
servant will say: 'We are pleased to dismiss 
you.' (Interruptions). 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE)' Sir, it is a velY endeanng 
relationship here. 

New Offshore Refineries 

*905. DR. DATTA SAMANT: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Government are consider-
ing to allow some off-shore refIneries to be 
set up in private 5ector or Jomt 5ector; and 

(b) if so, the details therefore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-

RAL GAS (SHRI BAAHMA DUTT): (8) and 
(b). While a proposal for permissiQn to invest 
for setting up a refinery abroad has been 
received by Government, no decision thereon 
has been taken. 

DR. DAITA SAMANT: Sir, I asked 
whether the Government are considering to 
allow some off-shore refineries to be set up 
In the prtvate sector. The reply given is about 
the investment for setting up the refineries 
abroad. But the question and the reply is 
totally contradictory. As per the policies of 
the Government, it is going for privatisation 
in every thing, like electric supply and also 
good processing industry. Accordingly, is 
there any such proposal pending with the 
Government at present, to give the petro ... 
leum and other oil products which are taken 
out frorn the offshore, to the private compa-
nies or multi-national companies? If so, what 
are the names of those companies? 

SHRI BRAHMA DUTT: Sir, if the Hen. 
Member means by 'Offshore", "within the 
sea waters of India," not on-shore, then of 
course there is no such proposal. We are not 
considering anything of that type becaus~ 
refinery cannot be put in the sea. When we 
do something abroad that is also generally 
called oiishore. We received only one pro-
posal and that is under consideratton; but no 
decision has been taken. But we are not 
gOing for pnvatlsation of of1shore areas or 
anything of that type. 

OR. DAnA SAMANT: Sir, all the off-
shore and ONGC projects are coming up in 
Bombay near my reSidence. 

We are giving big resources 10 people 
all o,er the country. The Maharashtra Gov .. 
er'1ment has mad€ lot of representations on 
8th June. 1983 and 5th October, 1988. 

All these pipe lines are going to Hazira 
and to Uttar Pradesh I have got all corre-
spondence. There should be a separate 
pIpe hne for the ONGC gas; it should come 
through Surat and Bhusaval so that Vidharba 
and Marathwada can be developed and if 
not it should be diverted through Maharash-
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tra. Madhya Pradesh and Uttar Pradesh. 
The chief Minister 0' Maharashtra has given 
both these proposals a number of times to 
you and to the Prime Minister also. The 
Prime Minister has also written a letter on 5. 
10.88. saying "We will consider this, you 
contact the Petroleum Minister". When all 
the ONGC product are coming from Mahar-
ashtra and when there is a feasible proposal 
for taking tteeline through Maharashtra or if 
not for diverting it through Maharashtra 

\ 

because vidhraba and Marathawada have 
to be developed-we have given all the 
details-will the Government oonsider that? 

SHRI BRAHMA DUn: Sir, the han. 
Member has diverted the subject from refin-
ery to natural gas. Maharashtra has got a 
substantial share of natural gas and we are 
also considering to supply natural gas for 
domestic use through pipe lines. That pro-
posal is under consideration and the feasibil-
ity report is being prepared. We are also 
laying pipe lines to Uran and also connecting 
the various sources. As the situation devel-
ops we will take into consideration the re-
quest of Maharashtra. We have made cer-
tain additional commitments. This question 
does not relate to natural gas. Therefore, I 
cannot give you the details, but if you ask for 
details separately I can give. I have given it 
several times in this House. But basically this 
question relates to refinery. 

SHRI VEERENDRA PATIL: Sir, as the 
Han. Minister is aware, the Mangalore Refin-
ery and Petro-chemicals Complex is the one 
project which was included in the Sixth Plan 
and very shortly we are going to enter the 
Eighth Plan. It is only now t after doing the 
exercise for four years the detailed project 
report has been completed and submitted to 
the Ministry. I want to know when this de-
tailed project report is going to be approved 
by the Govemment of India or whether there 
is any attempt going to delink the Petro-
chemicals Complex from the Refinery in 
order to make refinery project uneconom-
ical. Under that pretext, it would be easy for 
the Government to say that, since it is uneco-
nomical it may be dropped. I want to know 
whether any such attempt is going on to kill 

that project or whether the Minister is in a 
position to assure this House and the entire 
Kamataka Population that, coma what may, 
this projed is going to be approved and it 
would be commissioned vary shortly. 

SHRI BRAHMA DUTT: Sir, the Man-
galore Refinery was delayed because in-
vestments were not provided in the Budget. 
The budgetary support was not provided. 
Therefore, I pleaded with the Government 
that it should come under the joint sector, 
and when the Government took a decision 
about that, we approved this joint venture 
also and provided Rs. 30 crores for laying 
down infrastructure. The hon. Member must 
have seen the infrastructure coming there. 

Now, the DPR is with us. We are taking 
it to the Government and with the Planning 
Commission, the Ministry of Industry. We 
will push the idea, the whole thing because 
I stand by my commitment of having 3 million 
tonnes grassroot refinery with petro- chemi-
cal complex. We are for it. Because the DPR 
is prepared on that basis, we will strongly 
support and hope that reasons will prevail. 

SHRI VEERENDRA PATIL: Sir, the 
hon. Minister is replying as Government. 
Therefore, as Government I wanted an 
assurance from him that this project is not 
going to the killed, this project is going to be 
approved and the work will be started. So, he 
has to reply, not as Minister incharge of 
Petroleum but he has to reply as the Govern-
ment of India. That is what I wanted-an 
assurance from the Government of India. 

SHRI BRAHMA DUTT: Sir, the hon. 
Member says, the project should not be 
killed. But I am telling the process. 

DR. KRUPASINDHU BHOI: Sir, under 
rule 377, I had mentioned about the petro 
chemical complex and refinery in Paradeep. 
The answer came from the Ministry of still it 
is at the infant stage and the proposal will be 
considered in due time. 

I would like to know t what is the present 
position and whether the hon. Minister can 
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enlighten it through the House so that the 
people ofarissa will ,_, delighted and elated. 

SHRI BRAHMA DUTT: Sir, we require 
to get additional refining capacity in the 8th 
Plan. The 8th Plan is underdiscu5sion. The 
Planning Commission will definitety consider 
it and the sites would be finalised later. 
Paradeep is one of the sitas under consid-
eration. 

SHRI P.K. THUNGON: May I know 
from the hone Minister whether there is any 
proposal to set up refinery in Arunachal 
Pradesh because oil has been struck in 
Arunachal at Kharsiang and Kunchai. Drill-
ing is going on there. We feel it is a new thing 
and a very good thing. If a refinery is set up 
there. it will give a lot of employment and a lot 
of encouragement to the people there. 

SHAI BRAHMA DU1T: My hon. Mem-
ber feels attracted by refinery. The hone 
Member must be glad that oil has been 
struck in Arunachal. We will intensify the 
exploratory efforts. These refineries are set 
up in the areas where there is a demand 
also. So. this stage has not yet come. We are 
in the first stage in Arunachal and it is very 
good that oil has been struck there. 

SHRI P.K. THUNGON: I want an assur-
ance from the hone Minister. Since oil has 
been struck and drilling is going on there, the 
people of that State must be employed and 
they must be benefited in employment also. 
It is not that oil has been struck and taken to 
a ptace outside the State for refining. That is 
why. I request the hone Minister to oonsider 
setting up refinery there and not to reject it 
straight away. 

SHRI BRAHMA DUIT: Oil will bring 
more prosperity and more employment 
opportunities to Arunachal. 

SHRI BHADRESWAR TANTI: Sir, it is 
a fact that oil has been explored in Assam at 
many places. Oil has been explored particu-
larly in my district at Golaghat recently. Assam 
is the only State where maximum oil has 
been found. But so far as refineries are 

concerned, only two tiny refineries are sat up 
whose total capacity is 1.25 million tomes. 
But the capacity of the refineries which have 
been set up outside Assam State tor refining 
the oil taken out from Assam is more than 6 
million tonnes. 

May I know from the hon. Minister what 
steps his Ministry is taking for setting up a 
new refinery under the Assam Accord and 
whether that refinery which is proposed to be 
set up will be set up in my district in GoIaghat 
at Namalighar. I want a specific reply from 
the Minister. 

SHRI BRAHMA DUTT: The refinery 
project was originally to be set up in private 
sector but, unfortunately no private entre-
preneur came forward. Therefore, we of-
fered to set up this project in public sector 
and again unfortunately the Assam Govern-
ment insisted that it should be in the joint 
sector. and there must be some share in it 
We have agreed to that also. Now the proc-
ess of formation of that joint venture is on and 
after the joint venture is formed. the location 
and all that will be decided. (/nt9nvptions) 

LPG Agencies In K.rala 

*906. SHRI MULLAPPALl Y RAMA-
CHANDRAN: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) the number of LPG agencies in 
Kerala, district-wise; 

(b) what was the average monthly 
consumption of LPG in Karala during 1988-
89; 

(c) whether Government propose to 
allot more LPG agencies in Cannanore. 
Wyanad. Calcicut and Kasargod districts; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) A 
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state~ent·1 is given below. 

("') Average monthly consumption of 
LPG Ifl Kerala State is 4128 Metric lonnes: 

(c) Yes. Sir. 

!d) A statement· II is given below. 

STATEMENT- I 

LPG distributorships operating in Kerala 
as on 1.4.1989 

District Total 

1 2 

1. Allappay 

2. Cannanore 6 

3. Ernakulam 32 

4. Idukki 3 

5. Kozhikode 9 

6. Malappuram 5 

7. Prtlghat 10 

8. Kcttayam 10 

9. Quilon 10 

10. Tnvar.drum 19 

11. Trlchur 15 

12. Path3namthltta 6 

13. Wyanad 

14. Kasorgode 4 

Grand Total 138 

STATEMENT-II 

S. No. Location District 

1 2 3 

1. Kodiyeri Cannanore 

2 Calicut U .A. Calicut 

3. Cannanore Cannanore 

4. Paiyangadi Canf'anore 

5. Kasorgode Kasorgode 

6. Kuthuparamba Cannanore 

7. Mathanur Cannanore 

8. Kunnamangalam Kozhlkode 

9. Mananthvady Wyanad 

10. Sultan's Battery Wyanad 

SHRI MULLAPALL Y RAMACHAN-
DRAN: The increaspd use of cooking gas 
h~s got several advantages. It IS better, 
cheaper and pollution free cooking r.ledla 
than tlrewood, kerosene etc Day by day 
more and more people dep~nd on this medIa 
for cooking. Unfortunately it IS often found 
that the In~reaslng demand cannot be met. 
In Kerala, every village is a densely popu-
lated Unit and firewood has berome a scarce 
commodity there. Therefore, people are 
eager to get LPG connection~ there. Urder 
these circumstances. I would like to know 
from the hon Minister whether there IS any 
specifIc and comprehensive programme with 
the Government for meeting the demand for 
LPG connections m Kerala. 

SHRI BRAHMA DUn: The total num-
ber of consumers of LPG is 4.25 lakhs and 
only 82,300 people are on the waitmg list. 
The bottling capacity Ic) 35,000 MT. We are 
creating another botthng capacity of 12,500 
MT at Tnvandrum. There are 138 LPG dis· 
tributorships i'l K(.rala State and 49 of them 
are beIng put up In various places. But, at 
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present due to the limited availability of LPG, 
our pC'licy is to limit LPG supply to the towns 
havinq po.,ulation of 201000 except hill Jr-
eas. 

SHRJ MULlAPALLY RAMACHAN-
DRAN; In granting LPG dea!ership, I undet -
starn that there are certain reservations as 
wall 1$ quC'tas in favour of ex-service men, 
f~eedomfighters, physically handicapped ard 
SC/ST people etc. I would like to ~now 
whether any such reservation has been made 
in favour of women. If not, I would like to 
know whether specIfIc rbservation cr ql'nta 
would be made in favour of women. At least 
305 should be reserved for women. 

SHRI BRAHMA DUTT: It is a good 
proposal. Now there is talk of 30%, of every-
thing going to women. Of course. women 
should be given preference. 30% preference 
IS being given to women everywhere In 
employment etc. 

[ Trans/atiotl] 

SHRI GIRIDHARI lAL VYAS: Mr 
Speaker, Sir, as you know that more than 
half of Rajasthan IS desert and near about 
one-third of it is a hilly areas. So max:mum 
number of L.P.G connections should be 
provided in Rajasthan. I would like to 3ubm't 
to the hone ~1inister that it is a fact that more 
LPG connection a,-e being provided there 
and in Bhilwara two gas agencies-Indian vII 
and Hindustan P~troleum have been author-
ised to gIVe LPG connections to the consum 
ors. But numbero~ GOnnbctlons has not been 
allotted to the Hlndustan Petroleum which 15 
nOlng to creale a lot of resentment among 
the people. It will also cause a great oamaae 
In future. Hence I would like to know from tht. 
Han. Ministel about the time by whIch 3000 
connections will oe allowed for the q,lS aq(~1 • .:r 
of Hindustan petroleum in Bhllwarn 

SHAI BRAHMA DUn: Mr. Spe31\pr 
5ir, from Kerala, we nave switched over to 
Raja~than. We are partIcularly concerned 
about Raja6thar as It tS a d€'sert area 
Oeiorestalion ShuUld not be ;lUowpd to take 
plnce I will look into the Inatl~1 of gti5 auency 

mentioned by the hen. Minister but for the 
information of the han. Member I would like 
to teU him that a large quar.tity of gas has 
been found from the well No.2 4n Jaisalmer 
district. We are a~kjng the Rajasthan Gov-
ernment to set up a 50 megawatt power plant 
having the installed capacity of instead of a 
plant with a 15 megawatt capacity in 
Ramgarh. We will supply substantial quan-
tity of gas from there. 

MR. SPEAKER: Yadavji, you may asJ, 
a questIon but this question pertains to Ker-
31a only, 

SHRl RAM SINGH YADAV: I would like 
to ask about the policy. Mr. Speaker, Sir, it 
has been stated that 20,000 population is the 
criteria for the allotment of a gas agency but 
It should also be provided in the sub-divi-

~Ions having a population of 19,000 because 
the population in a sub division particularly ir. 
Rajasthan may be less than 2000 bL.t in view 
of their requirement such a provision is very 
necessary. Whether the Government pro-
pose to make an amendment in their policy 
to provide gas aqAncies at the earliest in the 
towns of Rajasthan which have a population 
of 20,000 and have been hitherto left cut in 
thiS respect. 

SHRi BRAH~1A OUTT Mr. Speaker, 
Sir, I would like to make one thing very clear 
that att r action for l. P G. among the ma~.>e::. 
IS Increasmg and th3t IS right as It is ~he main 
fuel. We also want to Increase the use of It, 
but we hJve got our own dIfficulties because 
our and'{Jenous ..,roductton IS a limited one. 
Rect!ntly Hazlra Plant has Leen set LIP, to 
whlc:h we ha'/e t..,een flowing 5 lakh cubic 
metres of gas which WIll in turn produce 2 
lal , tonnes of l P.G. It WIll produced 41akhs 
tonrl.~C', of LPG In caSH It IS supplied 10 lakh 
cubiC' mHtres of g(l~. A PI(lilt IS being set up 
III lJl!rty~)ur dlso whlrh WIll take another 2-.t1 
YPc.,.1 ~~ to cornplete. We are also prepared l~ 
Im~nrt LPG berau5tJ with th()t we shall hav~ 
to ,mpor ."1 la3ser qU.Jntity ..)f keros{l'le The 
only probh~m In Im,..,ol tH")(J It IS that we t £IlC 
only two POrtS-VI13g and GI')mbay. Bomtay 
port IS ver~ congestod and ave, v limited 
qu(~ntLJm of Import's aUc"w'd at V.zag. ciS It 
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is a navat establishment. So there is no use 
of selting up a greater number of agencies, 
until LPG is available in larger quantities. 
With the increased availability of LPG. we 
will also inaease the number of gas agen-
cies. 

SHRI HARISH RAWAT: Mr. Speaker. 
Sir, after desert, it is the turn of hilly areas. I 
would like to know from the han. Minister 
whether the Government propose to sanc-
tion smaller gas agencies for the supply of 
LPG in rural parts in the hilly areas in view of 
the environmental conditions in that region. 

SHRI BRAHMA DUTT: It is known to 
the hon. Memberthatthis work is being done 
by Kumaon Vikas Nigam in his area. In my 
area, Garhwal Vikas Nigam is doing it. For 
the conservation of forest wealth, we have 
decided that instead of a provision of gas 
agencies, extension points will be provided 
in Kashmir, Himachal Pradesh, Sikkim, 
Garhwal. Kumaon, the region from Arun-
achal Pradesh to Tripura, some districts of 
Tamil Nadu and Maharashtra and the areas 
which have bean declared as hilly areas by 
the Planning Com mission. It has also been 
decided that rate of supply in hilly areas will 
be the same as is a applicable in the case of 
plains. The Government will bear the entire 
transportation cost. It will create a difficulty if 
the private agencies are allowed to charge 
the freight. So it is our policy that the Govern-
ment agencies, whether it is Nagam, Coop-
erative or any other agencies of the State 
Government, should do this work in the hilly 
areas so that there is no dispute about the 
amount of subsidy given to each individual. 
We are considering to introduce this system 
in the hilly areas not only in your or mine 
area, but in all the hilly areas in the country. 

[English] 

Commercial SUpply of LPG Cylinders in 
Bombay 

*907. SHRI ANOOPCHAND SHAH: 
Will the Minister of PETROLEUM AND 
NA ruRAL GAS be pleased to state: 

(a) the number of LPG cylinders sup-
plied for commercial use to hotels and indus-
trial units in Bombay during 1986-87. 1987-
88 and 1988-89; 

(b) whether this supply has shown 
downward trend in consideration of new 
commercial units; 

(c) if so, the reasons therefor; 

(d) whether the hotels are using domes-
tic LPG clinders; and 

(e) if so, the steps proposed to be taken 
to stop this malpractice? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTI): (a) to (e). 
A statement is given below: 

STATEMENT 

(a) The number of LPG clyinders (14.2 
kg) supplied for commercial use to hotels 
and industrial units by the oil companies in 
Bombay are as under: 

Year 

1 

1987-88 

1988-89 

No. fo cylinders 
(in lakh) 

2 

10.62 

12.49 

No separate records in the regard for 
the year 1986-87 have been maintained by 
the oil companies as the differential pricing 
system was introduced only in March, 1987; 

(b) No. Sir; 

(c) Does not arise in view of (b) above; 

(d) and (8). Even though no specific 
instance in this regard has been brought to 
the notice of the Government, the possibility 
of unauthorised diversion of LPG cylinders 
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meant for domestic cons\lmers to commer-
cial customers by unscrupulous elements 
can~ot be ruled out. The, following steps 
have been taken by the Oil Industry to check 
this: 

(i) Identification of non-domestic con-
sumers; 

(ii) Blue-banding of cylinders supplied 
to non-domestic consumers; 

(iii) Organising random inspections of 
distributors' and users' premises 
by field stdff; 

(iv) Supply of cylinders of different size 
for non-domestic users in a phased 
manner; 

(v) Maintenance of separate registers 
by distributors for domestic and 
non-domestlc users; 

(vi) Re-allocatlon of customers from 
distributors including in malprac-
tices to other distributors; 

(v,il) Placement of separate Indents by 
distributors for domestic and non-
domestic refills; 

(viii) Inspections by officers of oil com-
panies at various levels; 

(ix) Issuance of the LPG (Regulation of 
Supply and Distribution) Order, 
1988 by the Government, which 
empowers designated officials for 
entry, search and seizure in cases 
where unauthorised diversion takes 
places; and 

(x) Introduction of Domestic Gas 
Consumer Cards in a phased 
manner. 

SHRI ANOOPCHAND SHAH: The hon. 
Minister has stated In his reply that the 
supply has not shown downward trend. But 
as per the figures of 1987-88 and 1988-89, 
there ;s a very small increase in the number 

of cylinders supplied. In 1987-88, the num-
ber of cylinders supplied was 1 O.62lakhs as 
compared 10 the figure of 1988-99 when the 
jigura was 12.491akhs whereas for industrial 
units, hotels and all these institutions who 
use commercial LPG, the figure has gane up 
tremendously. J would like to know what was 
the number of industrial and commercial 
users In the c~y of Bombay in the year 1987-
88 and what was the number of users in 
1988-88 as compared to the number of cyl-
inders. 

SHRI BRAHMA DUTT: The figures of 
1986-87 were not maintained because there 
were no rate differentials. In 1987 .. S8, we 
had 10.62 lakhs consumers and in 1988-89, 
we have got 12.49 lakh consumers. 

SHRIANOOPCHANDSH~: You have 
given figures for the cylinders and not for the 
consumers. One consumer might be using 
many cylinders. We cannot say about that. I 
want the exact number of consumers during 
1987 -88 and 1988-89. This is my first sup-
plementary which has not been replied. 

SHRI BRAHMA DUn: I will have to get 
the information. And if there IS a difference 
between the number of consumers and that 
of the cylinder, I definitely will inform him. 

SHRI ANOOPCHAND SHAH: I hope 
you will furnish me the number of consumers 
dUring 1987-88 and 1.988-89. 

I 
SHRI BRAHMA DUTT: Yes. 

SHRIANOOPCHANDSHAI-i: You have 
stated that there is a misuse of LPG because 
of the dual price system and most of the 
hotels in Bombay are utilising not th com-
merCial cylinders but the ondinary cylinders 
because they have got connection at their 
residences. In the name of residences, they 
are utilisang the cylinders at hotels. You have 
suggested about blue-banding and all these 
things. I would like to know from the hen. 
Minister whether we are in a positton to 
adopt on procedure by which this type of 
malpractice does nottake place especialty in 
the city of Bombay. I am telling about all 
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these thinge because I am in close touch 
with the association of LPG users in Bombay 
and they have drawn the attention of the 
Ministry a num~r of times stating that this 
type of malpractice is going on because the 
hote! owners, commercial users and indus .. 
tri .. d users are hand in glove with suppliers, I 
would like to know what type of common 
proced~re you will adopt to avoid this. 

SHRt BRAHMAOUTT: Ithink, whatthe 
hon. Member means by a common proce .. 
dure is to have the same rate. 

SHRI ANOOPCHAND SHAH: I am not 
talking of same rate. What I am telling is that 
there must De some d8fin~e differential be-
tween the two types of cylinders. 

[ Tt anslation] 

It is not possible to use the cylinders 
meant for domestic purposes. If they do so, 
they can easily be traced. 

SHRI BRAHMA DUn: The hon. 
Member is advised to see the last part of the 
Statement. The blue banding cylinders are 
provided to the non-domestic consumers 
and that is an adequate provision. It can be 
instantl~ known from it whether it is for 
domestic or non-domestic consumption. 

[English] 

SHRI ANOOPCHAND SHAH: It is not 
with all companies. Some companies have 
adopted this blue-banding and others have 
not adopted this. 

SHRI BRAHMA DUTT: All companies 
Will adopt it. 

Rise in Prices of Paper 

*908. SHRI BALWANT SINGH RA· 
MOOWAlIA: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether there has been a steep rise 
in the prices of different varieties of paper 

over the last few years, particutarly during 
1988-89; 

(b) if so, the percentage of increase in 
prices of paper during 1988·89 and the rea· 
sons therefor; 

(c) whether there ;s a shortage of paper 
in the country; and 

(d) ~ so, the steps taken by Government 
to check the rising trend in the prices of paper 
and also to ensure full utilisation of the in-
stalled capacity in the paper industry? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS .. 
TRY (SHRI M. ARUNACHALAM): (a) to (d). 
A statement is given below. 

STATEMENT 

(a) and (b). Increase in the prices of 
paper has been noticed from the beginning 
of 1988. Since January, 1988, the increase 
in price of different varieties of paper report-
edly range between 16.4% and 42.8% , and 
IS mainly on account of the &ubstantial in-
crease in the prices of various input that go 
intothe production of paper and paperboard. 

(c) No, Sir. 

(d) There is no statutory controloverthe 
price of paper and paperboard. In order to 
increase the production of paper and paper-
board In the country and to enable the indus· 
try to achie\'e fuller utilisation of inst~lIed 
capacity, various steps have been taken by 
Government. These include: 

(I) In addition to the installed capacity 
of 30.14 lakh tonnes at the begin-
ning of 1989, a capacity of about 
13.55 lakh tonnes for manufacture 
of paper and paperboard has been 
approved by way of Industrial li-
cences/letters of Intent and regis .. 
tratton. 

(it) The need for non-MRTP/non·FERA 
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Companies to obtain industrial Ji-
cences has been dispensed with. 
except for projeds involving an 
investment of more than As. 50 
crotes, H they are located in Cen-
trally declared backward areas, or 
more than As. 15 crores if they are 
located in non-backward areas. 
subject to fulfilment of certain stan-
dard conditions. 

(iii) Flexibility to manufac1ure all varie-
ties of paper and paper-grade pulp, 
including paperboard/straw·board 
within the overall licensed capac-
ity. 

(iv) Flexibility to ex:sting paper mills to 
take up manufacture of newsprint. 

(v) Facility of import of wood pulp, 
chips, logs and waste paper under 
OGL. 

(vi) Excise concession for 5 years for 
units commissioned between 
1.4.1979 and 31.3.1990. 

(vii) Excise relief/concessions for use 
of non-conventional raw materials. 

SHRI BALWANT SINGH RAMOOW-
ALIA: The Minister has admitted that there 
has been an unprecedented rise in the price 
of paper. DU9 to that the school-going chil-
dren, the writers, the Press and the publish-
ing industry, everybody is facing difficulty. 
The Minister has said that to ease the rise in 
price the Ministry has taken certain meas-
ures in which flexibility to existing paper mills 
to take up manufacture of newsprint, facility 
of import of wood pulp, chips, logs and waste 
paper under OGL are there. Despite that, the 
cost of imported pulp has gone up during the 
last 12 months by about 20% from $750 a 
tonne 10 $ 950 a tonne. The rupee-dpllar 
parity had also gone up by the 25%. Similarly 
the cost is increasing. 

As I myself belong to peasantry, can J 
ask the Minister whether instead of depend-
ing upon imported pulp giving more foreig" 

exchange. the Ministry will think if maximis-
ing the use of eucalyptus? Eucalyptus is 
being sold at throwaway price. The Govern-
rnant of India and all the State Governments 
inspired the peasants and farmers many 
many years back that they can have Rs. 2 
lakhs or Rs. 111/2 lakh yield per acre by 
having eucalyptus in their fields. But now 
eucalyptus is not being purchased. Eucalyp-
tus can be used for manufacturing of paper. 

Will you make, it necessary for every 
new applicant that eucalyptus should be 
used so that we may get rid of imported pulp 
and also be able to help our farmers by using 
eucalyptus? 

THE MINISTER OF INDUSTRY (SHAJ 
J. VENGAL RAO): ON the same question 
there was a Calling Attention motion on 
5.5.89. I made a detaiJed statement on this. 
As mentioned by Shri Ramoowalia, paper is 
a de-controlled item; we de-co'ntrolled it. 
There is no statutory power to controi its 
licence. 

The eucalyptus now we are growing is 
not sufficient to all the paper mills in the 
country. We are short of raw materials be-
cause the Government of India and the State 
Government are not giving land for planta-
tion purpose to the paper mills. That is why 
they are not able to plant their own trees. The ,." 
rayon mills also purchase eucalyptus for 
rayon pulp; not only the paper mills. 

He mentioned about text books for chil .. 
dren. That is the duty of Human Resource 
Development Department. They must sub-
sidise this amount to the paper units; then 
they will do it. 

SHRI BALWANT SINGH RAMOOW· 
ALIA: I am thankful to the Minister because 
at least he has assured that some mills will 
be using eucalyptus. 

330/0 paper is produced by four mills of 
Andhra Pradesh. They are Bhadrachalam 
Paperboards, AP Paper Mills, Shree Ray-
alaseema Papermills and the Sirpur Paper 
Mills. 330/0 of the total paper required by the 
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country is produced by these four mins. But 
these mins are also producing at under-
capacity because bamboo is not being sup-
pHed to them. What steps are you taking to 
supply bamboo to them? 

SHRI J. VENGAL RAO: Mr. Ramoow-
alia's supplementary is correct. The Govern-
ment of Andhra Pradesh is not supplying 
bamboo to them. What can I do? Intention-
ally, they are not supplying sufficient paper. 
One mill was closed down. (Interruptions) In 
1974, the royalty on bamboo was Rs. 3/-. 
Afterwards it was increased to.Rs. 30/- and 
then it was increased to Rs. 60/ ... Now the 
present Government has increased the roy-
alty to Rs. 560/- per tonne. Even at that rate, 
they are not supplying it to the paper mills. 
That is the trouble. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Sir, the shortage of newsprint is 
leading to disinformation or misinformation 
of India, as the lack of reading material, 
naturally, leads to lesser education of the 
masses. Will the Governmtlnt, especially the 
Minister of Industry, look into the aspect of a 
major by-product of sugar factories, I.e. 
bagasse, which is today being burnt by sugar 
factories? If the Ministry of Industry would 
see to it, like in Tamilnadu and Karnataka 
where this bagasse is being used for the 
production of paper, we would be able to 
save lakhs and lakhs of rupees that we 
spend on importing paper; secondly, a lot of 
newsprint would be availabie. So will the 
Government look into this fact sugar facto-
ries, especially, in U.P. and Maharashtra, 
are provided wIth the necessary Infra-struc-
ture or financial help so that this bagasse 
CQuid be used for the production of paper? 

SHRr J. VENGAL RAO; I agree with the 
hon. Member's suggestion. We have al-
ready granted for letters of Indent for mills 
using bagasse. In anybody ~nts to start 
ur;t~ based on a bagasse-content, we Will 
issu~ them. There IS no excise duty on 
paper, manufactured uSIng bagasse. All the 
concessions are given. If anybody is re'3dy to 
start milts. We are ready to give more lotters 
of Indent. 

SHRI BASUDEB ACHARIA: The price 
rise of paper ;s not because of low capacity 
utilisation of paper industry in paper mills. 
But there is indeed a crisis in paper industry 
in our country. A number of paper mills enher 
have become sick or are closed down. In 
West Ben~l. at least three paper mills have 
been closed down for the last several years. 
May I know from the Government whether 
there is any proposal to reopen one of the 
biggest pioneer paper mills, that is Titagarh 
Paper Mill of West Bengal? 

SHRIJ. VENGAL RAO: If the manage .. 
ment is interested in opening the mill, we will 
certainly help them. 

SHRI BASUDEB ACHARfA: You take 
over the management and open It. 

DR. CHANDRA SHEKHAR TRIPATHI: 
Sir, the Central Government has introduced 
a very important scheme, universalisation of 
elementary education and adult education 
throughout the country. But it has been found 
that these schemes are not running well 
because of the deficiency of reading materi-
als, which is because of the lack of required 
quantity of paper. May I know from the hen. 
Minister what steps the Ministry is going to 
take so see that the demand of the paper for 
preparation of reading materials would be 
met. The adult education and the universal i-
sation of elementary education in the coun-
try should be done in a effective way. 

SHRt J. VENGAL RAO: This question 
should be answered by the Department of 
Human Resources. Anyhow, I will answer it. 
The total demand for exerci~ books is 
1,50,000. Now they are taking only 80,000. 
Even for this 80,000, They a:e not in a 
position (0 pay the market price. The mills 
are e3rnmq profIts. They are not charitable 
InstItutions. They must pay t'1e difference 
between the market price and the subsi-
dised price and then the mills will supply 
suffICIent quantity. 

Import of LPG 

*Q()9. SHRI RAM PYARE PANIKA: Will 
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the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the quantity of LPG imported during 
1987-88 and 1988 .. 89, year-wise; 

(b) whether its import is likely to in-
crease during 1989-90; 

(c) if so, the reasons therefor; 

(d) the foreign exchange likely to be 
involved therein during 1989-90; and 

(e) the steps being taken to increase 
indigenous production of LPG and conserve 
foreign exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) The 
quantity of LPG imported is given below: 

Year Quantity ('000 tonnes) 

1 2 

1987-88 153.5 

1988-89 252.0 
(Provisional) 

(b) and (c). A quantity of 300,000 MT is 
proposed to be imported during 1989-90 to 
meet the deficit in the country. 

(d) The foreign exchange involved 
therain is estimated to be about Rs. 107 
crores. 

(e) In order to increase the production 
of LPG and other petroleum products. the 
refining capacity in the country is proposed 
to be augmented, basis establishment of an 
LPG Recovery Plan at Bijaipur. 

[ Translation] 

SHRI RAM PYARE PANIKA: Mr. 
Speaker, Sir, it is clear from the han. Minis-
ter's statement that there has been a gradual 
progress in the Ministry for Petroleum for the 

last 4 years and the House will be happy to 
hear about their achievements during 6th 
and 7th five year plan that they have raised 
the production of crude oil from 102. n dur .. 
ing the 6th five year plan to 123 during the 
last 4 years. The production of natural gas 
has been increased from 24.3 to 39.10 and 
refineries also have been functioning quite 
efficiently which have increased their pro-
duction from 160 million tonnes to 184.75 
million tonnes and Sir, underourMinistry, for 
Petroleum, our company O.N.G.e. is a profit 
earnIng undertaking and its profit is con-
stantly increasing. This year the amount of 
profit of this undertaking is As. 22109 crores. 
The han. Minister has state that the work is 
going on quite effiCiently and oil and gas 
have been explored in a dozen of new places. 
He has also stated that there is no problem 
of foreign exchange, because when we import 
more L.P.G. there will be no need to import-
ing Kerosene which will save foreign ex* 
change. as per my information two well 
equipped plants are proposed to be set up 
and out of them one is proposed for Manga-
lore and the other one for Haztra. Hence. I 
would like to know from the hon. Minister 
whether the Government propose to set up 
these plants at the earliest on priority basis 
by providing well equipped machines in both 
the plants in view of the dwindling foreign 
exchange reserve and the situations prevail-
ing in the country. 

SHRI BRAHMA DUTT: Mr. Speaker, 
Sir, I have already stated in my reply that we 
are making two kinds of efforts. Our first 
effort is to augment our indigenou.; produc-
tion and in this connection, an LPG Recov-
ery Plant is being established at Vijaipur and 
the capacity of the Hajira Plant will be raised 
to 4 lakh tonnes from the present capacity of 
2 lakh tonnes and some gas will also be 
exploited in Hajira and some in other areas. 
Besides, the Government ;s making efforts 
to augment the refining capacity in the coun-
try but as the hone Member has himself 
suggested, we are prepared to import LPG 
because firstly, it helps in conserving our 
forest wealth and secondly it helps in the 
saving of foreign exchange required for the 
import of kerosene oil. But there are onty two 
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ports available for the import of lPG. These 
are Bombay and Vishakhapatnam. Bombay 
port has already reached a saturation point 
and import cannot be increased 1urther. As 
regards Vishakhapatnam. we have our naval 
base there. Therefore we have problems 
there as well. W. are making efforts to make 
maximum import through these two ports. 
However. w. are making efforts to construct 
two or three L.P.G. Terminals and this pro-
posal is under consideration. With the con-
struction of these terminals, the import of 
L.P .G. will become easier. 

SHRI RAM PYARE PANIKA: I am sat-
isfied with the reply of the hone tAinister and 
I would like to make a suggestion in this 
regard. Our country is faced wtth a severe 
problem of pollution and although as per 
Governmentfigures, ourforest cover is 22 or 
17 percent, the real position is otherwise. As 
per my practical experience, the forest cover 
is not more than 10 or 12 percent which 
indicates the gravity of the situation and 
presently, there is also an acute crisis of fuel 
in the country. Keeping all these things in 
view and with:n the existing frame work, will 
the hon. Minister make the scheme of pro-
viding gas agencies in urban areas with a 
population of 20 thousand applicable at the 
block level and particularly in those blocks 
where there are forests and which are now 
getting depleted and also in the hill, desert, 
cyclone and drought-prone areas so that 
gas-agencies may be made available there 
and forests and be protected against their 
depletion. 

SHRI BRAHMA DUTT: In this connec-
tion, I have already stated we are making 
efforts and although it is a welcome sugges-
tion, we have certain limitations and what-
ever we can do within those limitations, we 
are making efforts to do so. Efforts are being 
made to augment production and emphasis 
is also being laid on increasing the imports. 
Merely opening new agencies will not do 
until we are in a position to meet their gas-
requirements. It will create undue resent-
ment. Moreover, we cannot lay emphasis on 
l.P .G. along but on the development of bio-
gas as well. Wherever it is not possible to 

supply bio-gas or L.P .G. we are making 
efforts to supply kerosene there but, in prin-
ciple, you are right. 

[English] 

SHRt MURLI DEORA: The Chairman 
of ONGC has said in Bombay in a Press 
Conference that nearly As. 300 crores of 
commercial value of gas is flared up in 
Bombay High only. On the other side, we are 
spending As. 153 crores in the import of 
LPG. The is due to the fact that you do not 
have enough recovery plants of LPG. I would 
like to ask the hon. Minister as to how much 
time will the Government of India take so that 
they will be able to utilise every single cubic 
metre of gas which is coming from the fields 
and not to waste even a single cubic meter of 
gas. 

SHRI BRAHMA DUll: 100 percent 
utilisation of natural gas is not possible. 
Every day a new well is found in some 
remote area and the gas which is coming is 
an associated gas. 

As the infrastructure develops, the 
quantum of flaring comes down. It has come 
down from 42 percent to 22 percent nation-
ally and we are trying to improve the infra-
structure throughout the country. 

SHRI V. SOBHANADREESWARA 
RAO: The Minister has not given a satisfac-
tory reply to the supplementary raised by Mr. 
Murli Oeora. The people of this country are 
very much astonished about the way in which 
wastage is taking place in respect of the 
natural gas being burnt and left in the atmos-
phere. I would like to know from the hon. 
Minister as to what concrete steps is the 
Government proposing to take to utilise the 
huge resources of natural gas that are proved 
in the Krishna-Godavari basin, in the near 
future, in view of the larger national interest. 
Is the Government going to take some con-
crete measures to establish some plants 
through which natural gas can be converted 
into liquid petroleum gas? 

SHRI BRAHMA DUIT: Far away In 
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Andhra Pradesh, in KG basin, we have found 
both oU and gas. The quantity of gas ;s more 
r"t-)ecially in the island area of the East Go· 
davsri district. We have already laid a pipe .. 
line from that area to Kowoor and not be· 
yond Kovvoor. We have already committed 
to Narsapur power plant. Then we are going 
to Kakinada. At present, we are not satisfied 
with it because the production is not so 
much. The question of conversion will come 
later on. Why should we go to the third stage 
before crossing the first stage? 

SHRI V. SOBHANADREESWARA 
RAO: You must have some plans in the 
Eighth Plan. 

SHRI BRAHMA DUn: That is all right. 
The perspective plan is ready. 

( Translation] 

SHRI ARVIND NETAM: Mr. Speaker, 
Sir, in regard to the hon. Minister's statement 
about the proposed construction of new ter· 
minals, I would like to know the number of 
new terminals proposed to be constructed 
and also which are these new terrninals and 
by what time these terminals are expected to 
be completed? 

SHRI BRAHMA DUn: Sir, this pro-
posal is under consideration of the Govern-
ment and these terminals will be located on 
the sea-coast. As soon as technical assis-
tance is available in this regard, I shall get the 
work started. I expect that technical advice 
will reach us by the end of this year and 
thereafter it will take two years more to 
construct the terminals. 

(English] 

Device to Check Explosions 

*910. SHRI BANWARt LAL PURO-
Hilt: 

PROF. RAMKR1SHNA MORE: 

Will the Minister of INDUSTRY be 
pleased to state' 

(a) whether a Pune based company 
has developed a safety device to guard men 
and machines from fue' container explo-
sions that may occur due to combustion or 
fire~ 

(b) whether the said device can be 
easify installed inside the fuel container, car 
petrol tank, aircraft, gas cylinders etc. and 
even in the currently used containers; and 

(c) whether Government have gone 
through the functioning of the said device 
and ~ so, the facts thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
Mis. Firma Exco India Pvt. Ltd., Puna have 
been granted foreign collaboration with Mis. 
Zenith Industrieanlagenau Ges. m.b.H., 
Austria for manufacture of explosion control 
apparatus and filler bodies for combustible 
fuel in the small scale sector In December 
, 987. The said device, it IS claimed, can 
either be installed at the time of construction 
of fuel storage tankers or insertion filled as in 
motor vehicle fuel tanks. With the use of 
these fllier bodies, the possible explosion of 
fuel tank is claimed to be prevented. The 
foreign collaboration was approved in De-
cember 1987. No report has so far been 
received about the implementation of the 
project or about the functioning of the device. 

[ Translation] 

SHRt BANWARI LAL PUROHIT: Mr. 
Speaker, Sir, a large number of lives are lost 
an account of explosions of oil tankers and 
L.P.G. cylinders. If this company is develop-
ing a safety deVIce with foreign collaboration 
in our country to guard against such explo· 
sions. it becomes imperative for this Govern-
ment to acquire the details about the func-
tioning of the said device. I have received the 
information that the company has not only 
developed such a device but it has also held 
its demonstration. Thorefore, in order to in-
fuse confidence amount the masses, the 
Government should get an enquiry conducted 
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into its functioning through an agency be-
cause nowadays there are many companies 
which are duping people. I would like to know 
whether after getting necessary investiga-
tions conduded by an agency, the hon. 
Minister will inform the House about the 
gfficacy of the device and its effectiveness in 
checking the occurrence of such explosions 
which cause a serious damage to Ine and 
property? 

[English] 

SHRI M. ARUNACHALAM: This is a 
new device coming in India for the first time 
and has been introduced very recently. We 
have given the licence recently. We have our 
Technical Development Department. We will 
ask our people to go into it and study the 
safety measures. 

[ Translation] 

SHRI BANWARI LAl PUROHIT: Mr. 
Speaker, Sir, I would like to request the hon. 
Minister through you that the Explosive 
Department is under him and therefore he 
may ask that Department to conduct an 
enquiry into it and if that safety device is 
found to be effective it may be conveyed to 
the House. It is claimed that with the use of 
this device, the possible explosions and the 
resultant damage of live and property can be 
prevented. The Government should convey 
the details of this safety device to the people 
so that a confidence may be instilled among 
the people about its effectiveness. 

[English] 

SHRI M. ARUNACHALAM: The hen. 
Member has given a good suggestion. I will 
ask the Explosive Department to go along 
with the DOTO to find out the safety meas-
ures. 

[ Translation] 
Import of Liquified Natural gas for 

. power generation 

*911. SHRI DINESH GOSWAMI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the quantity of Liquified Natural Gas 
imported and the value thereof during the 
last three years~ year.wise: 

(b) the percentage of indigenously 
available natural gas being used for power 
generation at present; 

(c) the reasons for not increasing the 
utilisation of indigenous natural gas for power 
generation; 

(d) whether Government propose to 
formulate a time bound scheme to become 
self-reliant in this field; and 

(e) if so, the reasons therefor? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHMA DUTT): (a) and 
(b). No liquified natural gas is being im-
ported. The entire natural gas supplied for 
power generation is available from indige-
nous sources. 

(c) to (e). With the present availability of 
gas, commitments to the extent possible 
have already been made for power genera-
tion. Further commitments would depend 
upon the extent of increased availability of 
gas, requirements of other priority sectors 
like fertilizers and sponge iron and techno-
economic viability of its utilisation. 

SHRI DINESH GOSWAMI: It appears 
that one section of the Government is trying 
to import the LNG in spite of definite protest 
from the Planning Commission and they are 
trying a revive the Sachar Committee report 
which advocated for such import. Will the 
Minister give an assurance that the LNG will 
not be imported because it appears that it will 
be detrimental to the interest of the country. 

SHRI BRAHM DUTT: Sir, nothing will 
be done which Is detrimental to the interest 
of the nation. 
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WRITTEN ANSWERS TO QUESTIONS 

fEnglish} 

Problems of Mini Cement Plants In 
Karnataka 

*912. SHRI M.V. CHAN-
DRASEKHAAA MUR-
THY: 

SHRI V. SRENIVASA 
PRASAD: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the problems of the mini 
cement plants In Karnataka have been 
aggravated since the decontrol of cement 
industry; 

(b) whether KarnatakaGovernment has 
urged Union Government to solve the prob-
lems faced by mini cement plants; and 

(c) jf so, the details thereof and the steps 
Union Government propose to take In this 
regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGALA RAO): (a) to (c). Price and 
dis,tribution controls on cement industry have 
been removed with effect from 1 st March, 
1989. 

The Government of Karnataka have 
informed that they have taken up the matter 
for reduction of excise duty on mini ement 
plants. 

Year Total foreign 
collaboration 

To improve the economic viabitity of 
mini cement plants, a concessional rate of 
excise duty of As. 115 p~r tenne has been 
prescribed with effect from the 1 st March, 
1989, for cement manufactured by factories 
using vertical shaft kfln and with total Ii· 
censed capacity not exceeding 280 tones 
per day I as against the general excise duty 
rate of As. 215 per tonne. 

The concessional rate has been suoss-
quently extended with effect from 27th April, 
1989 to mini cement plants using rotary kiln 
with a capacity upl0 200 tonnes per day. 

Foreign Tie-ups/Collaborations 

*913 SHRI C. JANGA REDDY: 
DR. PHULRENU GUHA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of foreign tie-ups/col-
laborations made in each of the last three 
years and the amount of foreign investment 
involved therain, country-wise; and 

(b) the total number of foreign tie-ups, 
country-wise which are In operation at pres-
ent, which are In pipe line after a deCision 
and which are under consideration? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAL RAO): ((a) and (b). The total 
number of foreign collaboration and the for-
eign Jnves1ment approved by the Govern-
ment dUring the last th' ee years 3re as 
shown below:-

Investment approved 
(Rs. in Jakhs) 

Total Fina~cial 

1986 957 240 10695.15 

1987 853 242 10770.57 

1988 92') 282 23975.75 
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Country .. wi$& break-up of foreing col· 
laborations approved during 1987 and 1988 
is given in the statement below. Monitoring 
of the foreign collaboration approvals in 
operation as well as in the pipeline is the 
responsibility of the State Governments and 

the various Administrative Ministries. No 
centralised information in this respect ;s 
maintained. The details of foreign collabora-
tion proposals which are under considera-
tion are not divulged till the Government 
have taken a final decision thereon. 
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Acquisition of Steam Generltor Pack· 
age Project from France 

·914. SHRIMATI JAYANTI PAlNAtK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the National Thermal Power 
Corporation proposes to acquire a steam 
generator package project from France; 

(b) whether any agreement has been 
signed with France for that purpose; and 

(c) if so, the detaits thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAt): 
(~) to (c). A co"tract has been signed in April. 
1 989 between the National Thermal Power 
Corporation and MIs Sharat Heavy Electri-
cals Ltd. in association with MIs STEIN In-
dU5trifl!) of France, for the procurement of 
the Steam Generator Package for the Tal-
char Super Thermal Power Project. 

[ Translation] 

Rural Electrification In U.P. 

·915. SHRI HARISH RAWAT: V~ill the 
Minister of ENERGY be pleased to state: 

(a) the target fixed for electrificatior. of 
villages in U,P, during the Seventh Plan 
period; 

(b) whether rural electrification work In 
gOing on in every district of the State in 
:.1ccordance with the Plan target; 

(c) if nOl, the ,'easons therefor: and 

(d) the details of shertfall in the target 
and the steps proposed 10 be taken to achieve 
the target within the stipulated period? 

THE MINISTER OF STATE iN ThE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY(SHRI KALP NATH RAI): 
(a) Planning Commission had fixed a target 

of electrHication of 25170 villages in U~P. for 
the Seventh Five Year Plan. 

(b) to (d). The Planning Commission 
fix~s the target for the State as a whole and 
districtwise programme is finalised at the 
State level. Based on the progress r8JX)rt 
received from Uttar pradesh State Electricity 
Board. 15451 '/illages (provisional) have been 
electrified durin!} the period from 1.4.85 to 
31.3.1989. aga;nst a target of 15040 villages 
for the first four years of the Seventh Plan. 

[English] 

Grid Station for Power from Chamera, 
Salal and other Hvdel Projects 

·916. SHRI MOHO. AYUB KHAN 
(Udhampur): Will the Minister of ENERGY 
be pleasad to state: 

(a) whether a Grid Station for power 
from Chamera. Salal and other hydeJ proj-
ects is proposed to be set up at mahanpur in 
Kathua district of Jammu and Kashmir Stale; 

(b) if so, the total amount involved in this 
project; 

(c) the details of the work kone on thiS 
project so 1ar; and 

(d) when the project is expected to be 
completed? 

THE MINISTER OF STATE IN THE 
DEPAR1MENTOF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) The associatE'd transmissjon scheme 10r 
Salal Hydroelectric Project State-II includes 
provisior. of a ggricJ sub-station at Mahanpur. 

(b) The Project Report provides a sum 
of As. 17.01 cror{'s for this sub-station. 

(c) No work has been done sofar. as the 
scheme has not yet been sanctioned. 

{d) As pet thp Project Report. the grid 
sub-station \'Will take about 48 months for 
completion from the date ot investment 
decision. 
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Enlargement of Induat., Base 

*917. SHRI SANAT KUMAR MANDAl: 
Win the Minister of INDUSTRY be pleased to 
state: 

(a) whether Union Government are 
considering any scheme to enlarge the major 
industry base in order to provide support to 
sma" and ancillary industries and to increase 
employment potential in the States; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRt 
J. VENGAl RAO): (a) and (b). The thrust of 
Government's industrial policy is to enlarge 
and diversify the industrial base as well as to 
accelerate industrial growth. Government 
attaches high priority to the growth and 
development of small and ancillary units. 
The linkage between large industrial under-
takings and anciallary units in being encour-
aged. Fiscal and financial incentives are 
also being provided for the growth of small 
and ancillary units. 

Thermal Power Project at Kanyakumari 
Tamil Nadu 

*918. SHRI N. DENNIS: Wilt the Minis-
ter of ENERGY be pleased to state: 

(a) whether there is a proposal to set up 
a thermal power station in Kanyakumari 
district of Tamil Nadu; 

(b) whether any survey has been car-
ried out in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRt KALP NATH RAI): 
(a) to (c). No proposal in regard to the setting 
up of a thermal power station in the Kan-
yakumari district in Tamil Nadu has been 
received in the Central Electridty Authority. 

Promotion of Khadl Gramodyag 

Wilt the Minister of INDUSTRY be pleased to 
state: 

(a) the steps taken to promote khadi 
gramodyog in 1988·89; 

(b) how many persons were benefited 
by it: and 

(c) the achievements made during the 
year? 

THE MINISTER OF INDUSTRY 
(SHRI J. VENGAL RAO): (a) A number 
of steps were taken to promote 
v .... _...J: n ..... """',....4,,"'" 2r-ti\liti~~ tilJrina 
village industries in the existing list of 26 
industries; extension of liberalised patern of 
assistance to SCs/STs all ever the country 
provided they fall below the poverty line; 
enhancement of wages of Khadi artisans by 
10%

; extension of Special Employment 
Programmes to 8 new districts; Special Sales 
Campaign including holding of exhibitions. 
participation in melas, trade fairs etc. to 
boost the sales of Khadi and V.I. products; 
gearing up technological upgradation efforts; 
and exemption from excise duty on polyes-
ter fibre for manufactures of Ipolyvastra'. 

(b) KVIC had tentatively set employ-
ment target of 43.50 lakhs persons for 1988-
89 against achievement of 41.80 lakh per-
sons in 1987-88. 

(c) The total production in the KVI sector 
was expected to rise to Rs. 1745 crores 
dunng 1988-89 against As. 1488 crores 
achieved during 1987 .. 88 registering an in-
crease of 170/0. 

Haldla Petrochemical Project 

*920. DR. SUDHIR ROY: Will the Min-
ister of INDUSTRY be pleased to state: 

(a) whether the proposal of Haldia Pet-
rochemical project approved by the IDBl is 
still awaiting clearnace of Finance Ministry; 

(b) when is the foreign collaboration due 
*919.DR.PRABHATKUMARMISHRA: to expire; 
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(c) complications, if any. that the delay 
in clearance of the project will create; 

(d) the extent of cost escalation, if any, 
that such delay is likely to result in; and 

(8) the steps taken by Union Govern-
m~nt to expedite the process of approval by 
lOBI? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (c) to (e). Indus-
trial Development Bank of India (lOBI) had 
as a result of its appraisal of the project at 
Haldia indicated that the size of the ethylene 
plant which was part of the project was well 
below the minimum economic size and as a 
result the costs of production would be 
uneconomic. lOBI had also found consider-
able gap in financing. In view of this, the 
haldia Petrochemicals Ltd. had been asked 
to examine the possibility of implementing 
the down stream project in the first phase. 
No final reply has so far been received by the 
lOB I in this regard from the company. 

(b) The party holds foreign collaboration 
approvals for naphtha cracker and vanous 
down stream units approved from 1986 
onwards. The validity of such approvals is 
being extended from time to time at the 
request of the party_ 

Import of Technology from Japan to 
Chbck Noise Pollution by Thermal 

Power Stations 

*921. SHRI HUSSAIN DALWAI: WIll the 
Minister of ENGRGY be pleased to state: 

(a) the measures taken or proposed to 
be taken by Government to check noise 
pollution by thermal power stations; 

(b) whether Government propose to 
import modern technology development in 
Japan to check noise pollution by thermal 
power stations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

OEPARTMENTA OF POWER IN THE M1N-
'STAY OF ENERGY (SHRI KALP NATH 
RAI): (a) to (c). Th~ equipment used in 
therthermal power stations are normally 
designed, as per the specifications indicated 
at the design stage itself, to limit the noise 
level to the acceptable level of 85-90 dec-
ibles. The National Thermal Power Corpora-
tion have indicated that they do not need to 
import any specialised technology for reduc-
tion in noise pollution. 

Modernisation of Metal Container 
Industry 

*922 SHRIMATI BASAVARAJES· 
WARI: 

SHRI ATISH CHANDRA 
SINHA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Union Government are 
exam ining various measures to devlop the 
metal container industry; 

(b) if so, whether any foreign collabora· 
tions have been approved for modernisation 
of this industry; and 

(e) if so, the details thereof? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). Government is 
permitting foreign collaboration and import 
of capital goods, as necessary, in order to 
modernise the industry. Two existing as well 
as two new units have been permitted for-
eign collaboration. Out of these four approv-
als, three are both technical and financial 
collaborations and the remaining one is only 
a technical collaboration. 

Information Centr •• 

*923. SHAI CHINTAMANI JENA: Will 
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of Information Centres 
established in each State, Statewise; 
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(b) the details of work handled by thess 
Centres; 

(c) whether there is any proposal to 
open more such Centres in the Country; and 

(d) if so, the places where these Centres 
ate likely 10 be established in 1989-90, State-
WI e? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFORMA· 
TION AND BROADCASTING (SHAt H.K.L. 
BHAGAT): (a) The Press Information Bu-
reau has five Office""CUm-lnformation Centres 
and three Information Centres in the coun-
try. The StatelUnion Territory-wise break-up 
01 these Centres are as under: 

StatB/Union Territory Office-cum-Information Centre Information Centre 

Jammu & Kashmir 

Manipur 

Mizoram 

Nagaland 

Punjab 

Sikklm 

f\ndaman & Ntcobar 

.. (dql 

(b) The Information Centres of P IB serve 
:is a store house of information for the Press 
and general public on matters relating to 
Government policies, programmes and 
~chievements through printed m?terial and 
audiovisual means. They are equipped with 
important news papers and magazines and 
other reference material. 

(c) There is no such proposal at present. 

(d) Does not artse. 

Modern Pay Phone System 

*924. SHRIMATI KISHORI SINHA: Will 
the Mintster of COMMUNICATIONS be 
pleased to state: 

(a) whether talephonds in public call 
oHit.;es work only on two 50 paise coins or on 
a I upee coin or on either one of these; 

(b) whether clear instructions have been 

Srinagar 

Imphal 

Aizawl 

Kohima 

Jollandhar 

Gangtok 

Port Blair 

New Delhi 

given on the phones on which type of coins 
they work; 

(c) if so, the details thereof and if not, the 
reasons therefor; 

(d) whether there is any proposal to 
have a modern payphone system as pre-
vails in the developed countries; and 

(e) if so, the details thereof? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR B,AHADUR SINGH): (a) 
t:l (e). The public telephones work either on 
two fifty paise coins or on new one Rupee 
coin. 

Clear instructions for USEI of the type of 
the coins are indicated on the plate provided 
on cach such telephone instrument. 

It is proposed to introduce new coin/ 
token and card operated STO payphones 
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progressively in the country. 

( Translation) 

Drilling For 011 and Gas in 
Gujarat 

*804. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: ~~iII the Minister of 
PETROLEUM AND NATURAL GAS be 
pleastJd to state: 

(a) whether the drilling work for explera-
tion of oit and gas is in progress in several 
district of Gujarat; 

(b) if so, the number of drilling platforms 
in operation at present: and 

(c) the results achieved so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) Yes, 
SIr. 

(b) Drilhnp platforms are used only in 
offshore areas. A total of 35 drilling rigs are 
in peration at present in different parts of 
Gujarat. 

(c) Up to March, 1989,2205 wells have 
been drilled in Gujarat, out of which 1377 

Solar Thermal Systems 

i) Water heating systems 

ii) Air heating systems 

iii) Solar stills 

iv) Solar cookers 

II Solar Photo voltaic Systems 

i) Street lighting units 

ii) Water pumping systems 

iii) Community lighting systems 

were found to be oil bearing and 127 warp 
gas bearing. As on 1.1.89, ONGC had dl:: 
covered in Gujarat total geological reserv""'· 
of 745.81 million tonnes of crude oil anI; 
condensate, and 185.78 million tonnes of 0 
equivalent of gas. 

[English] 

Solar and Wind Energy Scheml' in 
Kerala 

*814. PROF. P.J. KURtEN: W,ll th8 
Minister of ENERGY be pleased to state: 

(a) whether any scheme for the uttlisa-
tlon of solar and wind energy IS under irnple· 
mentation in Kerala: 

(b) If so, the detaIls thereof; 

(c) how much power is being generate·. 
from these sources at present. and 

(d) the details of the work to be dor,,-: 
the coming years? 

THE MINISTER OF ENERGY (SHHI 
VASANT SATHEr (a) Yes, Sir. 

(b) Detatls of Solar and Wind energy 
Sytems and devices installed in Kerala State 
are given below: 

28 

1 

10 

50 

144 

6 

6 
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III Wind Energy Systems 

i) Wind electric generators 

ii) Water pumping windmills 

(c) A power capacity of about 113 KW 
based on wind and solar photovo~aic sys-
tems has sofa been installed in the State. In 
addition, the solar thermal systems installed 
are capable of generating/saving about 6 
lakh units of thermal energy per annum. 

(d) Non-conventional energy pro-
grammes are proposed to be greatly en-
larged in Kerala in the coming years. Eighth 
Plan proposals are under preparation. The 
extent of expansion will depend upon the 
availability of financial resources and techni-
cal developments. 

Shobt Distance Calling Area Scheme 

8593. SHRI V. S. MAHAJAN: Will the 
Ministerof COMMUNICATIONS be pleased 
to refer to the reply given on 11 April, 1989 to 
Starred Question No. 579 and state: 

(a) the date by which the demarcation of 
SDCAs would be completed and approved 
alongwith the date by which the Heads of 
Circles and metropolitan, major and minor 
districts have bene asked to submit the 
proposals; 

(b) the date by which all the 320 Secon-
dary Switching Areas woudl be made coter-
minous' in jurisdication with the 278 long 
distance calling areas (LDCAs); 

(c) whether all hill States/regions recog-
nised as such by the Planning Commission 
and National Development Council would be 
allowed a radial distance of 50 KM, (between 
two exchanges) for determining SDCAs; and 

(d) if so, the names of SSAs in Himachal 
Pradesh. Punjab, Haryana, jammu and 
Kashmir and Maharashtra alongwith and the 
proposed lDCAs and the SDCAs covered 

1 (100 KW) 

10 

under each LDCA and the jurisdiction 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Likely date by 
which the demarcation of SDCAs would be 
completed and approved is December, 1989. 

(b) Yes, Sir. All the lDCAs will be made 
coterminous with existing SSAs.lt is likely to 
be completed by 30.12.1989, provided no 
further charges are to be effected. 

(c) The concession will apply to all hilly 
areas provided the concerned tehgil con-
tains at least one station of more than 1000 
metres beight. 

(d) The revised SDCAs are yet to be 
demarcated and the information will be 
available only when re-demarcation in all 
over the country is finalised. 

Persennel Management of Bharat 
Coking Coal Limited 

8594. SHRI R.P. DAS: Will the Minister 
of ENERGY be pleased to state: 

(a) whether it is proposed 10 make a 
thorought review of the work of the person-
nel management of the Bharat Coking Coal 
Limited; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHAI C.K. JAFFER 
SHARIEF): (a) and (b). No such proposal is, 
at present, under consideration of the Gov-
ernment. The company's performance is. 
however. reviewed continuously at the Cil 
and Government level. The personnel 
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Administration of the company has been 
found quite effective and adequate in the 
areas of personnel management, industrial 
relations, implementation of welfare meas-
ures etc. The production performance of th 
ecompany has been also quite satisfactory. 

Capacity Utilisation of Capital Equip· 
menta and Consume, Products 

8595. SHRI PARASRAM BHARDWAI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) the details of capital equipments and 
consumer products in respect of which the 
existing available capacity in the country is 
not being fully utilised; 

(b) if so, the reasons thereof in each 
case; and 

(c) the details of capital equipment and 
other consumer products i?1 respect of which 
the existing available capacity in the country 
falls short of domestic requirements? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SRHI M. ARUNACHALAM): (a) to (c). 
The optimum level of capac~y utilisation 
varies from industrry to industry. Main 
reasens for lower level of utilisation of the 
installed capacity are inadequate availability 
of raw materials, paucity of infrastructural 
inputs like power, coal etc., demand con-
straints, financial constraints etc. 

The capacity utilisaton in selected capi-
tal goods and consumer goods industries 
during 1987 and 1988 are given below; 

Percentage of Capacity Utilisation in selected Industries 

1987 1988 

% % 

1 2 3 

Capital goods 

Diesel Engine 49 69 

Ball & Roller Bearings 81 128 

Storage Batteries 83 83 

Dry Cells 94 56 

Power Transformers 52 64 

Electric motors 52 58 

Railway wagons 40 61 

Commercial Vehicles 46 46 

Passenger Cars 70 92 

Agricultural Tractors 70 93 

Consumer Goods 
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1 

Sugar 

Vanaspati 

Paper & Paper Board 

Pubber footwear 

Radio Receivers 

Cement 

Cigrettaes 

Pro-rata Pensionary benefits to Em-
ployeesln R.E.C. 

8596. SHRI RAM SINGH: Will the Min-
ister of ENERGY be pleased to state: 

(a) the names of the public sector under-
takings which have accorded the benefits of 
pro-rata pensionary benefits to their employ-
ees absorbed during the period from Sep-
tember, 1972 to December, 1983; and 

(b) the reasons for disregarding the 
claim of pro-rata pensionary benef~s of the 
employees of REC during the aforesaid 
period alongwith the number of such per-
sons and the expenditure involved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) and (b). Theterms & conditions of Central 
Government employees absorbed in Cen-
tral Sector Public Undertakings are regu-
lated by the instructions of the Government. 
However, by a notification of th eBureau of 
Public Enterpriseson 27th September, 1972, 
the Rural Electrification Corporation (REC), 
having regard to the nature of its objectives, 
was excluded from the category of Public 
Enterprises. Accordingly, the pro-rata pen-
sionary benefits to employees of REC, as 
appficable to other Central Public Sector 
Undertakings, ware discontinued unitt 3' 5t 

2 3 

94 95 

63 62 

57 60 

71 63 

42 36 

70 76 

45 32 

December, 1983 when the REC was again 
included in the category of Public Enter-
pnses with effect from 1.1.1984. The Central 
Government employees absorbed in the REC 
during this period of exclusion have, there-
fore, not been accorded the pro-rata retire-
ment benefits applicable to the Government 
servants permanently absorbed in the Cen-
tral Public Sector Undertakings. 

The number of employees absorbed in 
the REC during the aforesaid period is about 
60 and the financial implication involved is 
about Rs. 6.5 lakhs. 

[ Translation] 

Recovery of Overcharged Amount on 
Sale of Imported Drugs 

8597. SHRI PIYUS TIRAKY: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the multinational compa-
nies have earned huge profits by selling the 
imported drugs at higher rates; 

(b) if so, the action taken against these 
multinational companies by Government: 

(c) whether the Supreme Court have 
ordered these multinational companies to 
return a sun of Rs. 400 Crores to Goern-
ment; 
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(d) H so, whether these companies have 
returned this amount; and 

(e) if not. the reasons for not tak:ng any 
action in this regard? 

THE MINISTER OF INDUSTRY: (SHAt 
J. VENGAL RAO)~ (a) The prices of sched-
uled bulk drugs, whether imported or pro-
duced indigenously, were fixed with refer-
ence to the provisions contained in opeo, 
1979. Some of the companies including 
certain multinational companies challanged 
the prices fixed by the Government in re-
spect of certain drugs in the Delhi High Court 
which subsequently went to the Supreme 
Court. The Supreme Court in its Judgement 
delivered 0,., 1 Dth April/1st May, 1987 dIs-
missed all these cases and the prices fixed 

by the Government were upheld by them. 

(b) and (c). As per the undertakings 
gIven in the Delhi High Court, the companies 
involved is the court case have to pay the 
difference of amount with reference to the 
prices charged by them and the prices fixed 
by the Government. 

(d) and (e). A four Member Special 
Team constituted In 1987 to finalise the 
amounts recoverable from these companies 
has finalised the amOLJnt In respect of seven 
companies forthe period ending 31.12. 198::'. 
It is likely to complete the assessment of the 
remaining companies shortly. The details of 
amounts assessed by the Special Team and 
the amourts paid by the companae!;; are 
given In the Statement below. 
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[English] 

Tatephone System In Polavaram, 
Andhra Pradesh 

8598. SHRt SOOE RAMALAH: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether Polavaram in West Godav-
ari district of Andhra Pradesh has been m· 
accessible to outsiders through telephone 
system due to technical faults for the last few 
months; 

(b) whether the recent shift in trunk 
exchange system from Kowurto Nldadavolu 
has resulted in further deterioration of the 
trunk system at Polavaram; and 

(c) if so, the steps proposed to be taken 
to improve the telephone system there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No Sir: trunk 
services have been in working order, though 
there might have been a few interruptions on 
the trunk lines. 

(b) No Sir. 

(c) D09s not arise. 

Supply of LPG In Noida 

8599. SHRI KAMAL CHAUDHRY: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether thf"lre have been comlaints 
that the LPG refills supplied by LPG agen-
cies in NOIDA are generally less in weight 
and the supplies are delayed for a week or 
so,and 

(b) if so, the action taken on these 
complaints and remedy provided to the 
customers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTOLEUM AND NATU-

RAL GAS (SHRI BRAHM DUn): (a) A few 
complaints have been received in thsi re-
gard by the oil compaies; 

(b) All such complaints are investigated 
promptly, wha rever necessary, and appro-
prtate action is taken against the erring LPG 
distributors in acpordance with the Market-
ing Discipline Guidelines. In case of com-
plaints of under filled cylinders being estab-
lished, the under-filled cylinders are replaced 
free of cost 

Opening of Post Office in Sagarpur, 
New Delhi 

8600. SHRI SITARAM J. GAVALI: W,ll 
the MinIster of COMMUNICATIONS be 
pleased to state: 

(a) whether a demand has been re-
ceIved for opening of a new Post Office in 
Sagarpur, New Delhi-46; and 

(b) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The Hon'ble member had in his letter 
dated 22.5.1988 addressed to the former 
Minister of Energy & Communications pro-
posed a post office in Sagarpur (New Delhi). 
Certain other local associations such as 
Indian Young Kisan Mazdoor Congress and 
Dr. Ambedkar Welfare Samiti have also 
represented for opening of a post office in 
the area. 

It has been decided to open a post office 
In the area as soon as suitable rented ac-
commodation is available. 

Registration of Companies for Supply 
of Store Items 

R601. DR. V. VENKATESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether 011 and Natural Gas Com .. 
mission Dehna D un has received requests 
from public sector companies for registration 
as suppliersNendors for supply of store-
Items; 

(b) if so, the names of companies In the 
pubhc sector whiG., have been so registered 
during the tast one year; and 

(c) the efforts proposed to be made to 
ensure proper support by the 011 and Natural 
Gas CommiSSion to acquire more of Its re-
qUirements from public sector companies? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT). (aO and 
(b) In terms of the eXisting procedure all 
publiC sector undertakings are deGmed to be 
registered With ONGC. 

(C) ONGC has been p,acing orders on 
IndIan Public Sector undertakings ,,)n a regu 
lar baSIS In terms of the eXisting Governmen-
tal policy and Within the systems of price 
proferences allowed to Indian suyppllers 

Alignment of Hamirpur SSA Covering 
Dehra, H.P. 

8602 PROF. NAf1AIN CHAND PAR-
ASHAR: Will the MinIster of CJ~v1MUNICA­
TIONS be pleased to refer to tho rAply gIven 
on 14 March, 1989 to Unstarred Question 
No 2673 regarding allgmment of Hamlrpur 
SSA covenng Dehra, H P. and state 

(a) whether the orders for the ahgnmer t 
of Dehra C,Vil sub D,VIs,on With Hamlrpur 
SSa Himachal Pradesh have SlnCfJ been 
conveyed to the Chief General manager 
Telecom, Himachal pradesh Shlmla a"l 
dlmplamented; 

(b) If so, the date and the detals of 
orders so conveyed and Implemented: 

(C) whether the work load for the pro-
posed separate Telegraph Engineering 
DIVISion for Hamlrpur had been called for on 
the basl~ of th,s enlargod Hamlrpur SSA With 

Dehra Sub·DlvlslOn aligned to It; 

(d) d so, the work load of hamfrpur SSA 
after thiS aHgnment; and 

(c) If not, the reasons therefor and 
whether any responslblht~ for delay In con-
veYing/Implementing the ord'lrs is proposed 
to be fIxed and the date by whIch ,t would be 
:mplemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO). (a) Yes, Sir 

(b) The orders have bean Issued 
vldeletter Nos. , 6-14/83-PHT date 17.2 89 
and 26.489 

(c) Yes, Sir. 

(d) Workload of Hamlrpur SSA aHel 
Including Dehl a Revenue Sub D,VISion IS 

5077 SIU pOlnt~ on Clasc; -I scle 

(e) Question does not anse as the sane-
ton fJr formation of Hamlrpur 1 D. has been 
Issl,ed on , 5 89 vide No. 5-28~ TE I 

Import of Turbine Generators 

8603 SHGIH N NANJEGOWOA·W,II 
the Minister of ENERG Y be pleased to sf ate 

(a) the names of the ther'11al power 
prOjects for which turbine gerlerators ba~ed 
on steam ars proposed to be Imported; 

(b) whether tbe ABS of SWltzenand ha£ 
been working WI!t1 tho National 1.1ermal 
Power CorporatIon or any other agencies for 
Supply aT 'V'anousturn-kay prOjects or parts 
thereof' cand 

(c) If so, t"',e details theroof? 

THE MINISTER OF STATE IN THE 
DEPAi1TMENTOFPOWE81N THE MINIS 
TRY OF EI'JER3Y (SHRI KALF NATH RAI) 
(a) Under the bilateral ftnanclng :lrrang(!· 
rnen!<;. turbine generators. bas£:td on s1eam 
may bn Impor1pd for the Rlhand State-It. 
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Vindhyachal State-II, Kayamkulam State-I, 
Mangalore State-I and Yamunagagar ther-
mal power projects of the National Thermal 
Power Corporation. 

(b) and (c). The contrad for the procure-
ment of the steam turbine generator pack-
age of the Talcher Super Thermal Power 
Projed was awarded to MIs Asea Brown 
Boveri (ABB) and their nom inated assignee, 
MIs Hindustan Brown Boveri (HBS). 

Hiring of equipment by ONGC 

8604. SHRI LAKSHMAN MALLICK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the details of different equipments 
hired by the Oil and Natural Gas Commis·· 
sion during the last three years, including 
helocopters, oil rigs etc. 

(b) the total amount paid on this ac-
count for each type of items separately; 

(c) the basis on which these hiring rates 
were finalised; 

(d) whether before hiring these equip-
ments, the purchase of these items was 
considered; and 

(e) If so, with what results? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-.' RAL GAS (SHRI BRAHM DUn): (a) and 
(b). The total amount spent by ONGC for the 
hiring of servi(fes durinhg 1985-88 is as 
follows:-

RslCrores 

1985-86 319 

1986-87 410 

1987 .. 88 508 

Considering the large number of services 
obtained by the ONGC the time and labour 

spent in the collection of further information 
for each type of hems would not be commen-
surate with the purpose sought to be 
achieved. 

(c) The rates were determined on the 
basis of thge q40t~tions received by ONGC 
against their global tenders for different types 
of services. 

(d) and (e). Charter hiring of equip-
ments is done after taking into account all 
relevant factors. 

Marketing of Pure Glucose 

8605. SHRIMATI GEETA MUKHER· 
JEE: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether pure glucose for oral intake 
is marketed by drug comapnies in puolic as 
well as private sectors; 

(b) if not, the reasons therefore; and 

(c) the steps proposed to be taken to 
ensure easy availability of pure glucose in 
the market? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (c). Pure glocose 
for oral intake not being a drug item. is not 
covered by the provisions of DPCO, 1987. 

Malfunction of T.V. Centres 

8606. SHI AMARSINH RATHWA: Will 
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Government have received 
any complaints regarding certain T. V. ken-
dras/relay cemntres not working properly 
during 1988; 

(b) if so, the details thereof; and 

(c) the steps taken by Government to 
ensure that all the T.V. relay centreslken-
dras work satisfactorilv? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt K.K. TEWARV): 
(a) to (c). The overall performance of various 
TV Kendras/relay centres in Doordarshan's 
network is satisfactory. There have, how-
ever, been instances when a few transmit-
ters developed faults due to the failure of 
some of their oomponents. Such failures are 
looked into promptly and corrective action 
taken to restore the performance of the af-
fected transmitters. There have also been 
instances when reception of some transmit-
ters suffered adversely during past few 
months due to anomalous long distance 
propogation of signals from distant TV trans-
mitters caused by abnomally high sol~r aciv-
ity. The position has since improved. 

Restriction on Activities of Foreign Oru 
Companies to Non-available Technol-

ogy Areas 

8607. SHRIJAGANNATH PATTNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the working group on li-
cences set up by the National Drug Council 
has made recommendations to restrict the 
future activities of foreign drug companIes to 
non-available technology areas; 

(b) if so, whetherforeign companies are 
free to operate in high technology areas 
even if Indian companies are engaged in the 
manufacture of these items; 

(c) whether the Indian Drug Manufac-

turers AsSOciation and the Small Scale Sector 
have sought to modify the suggestions to the 
effect that non-available technology should 
nclude the process being developed by the 
Council for Scientific and Industrial Research 
or other recognised Rand 0 set up in the 
country; and 

(d) n so, by what time a final decision is 
likely to be taken in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (d). The new 
measures for Rationalization, Quality Con-
trol and Growth of Drugs and Pharmaceuti-
cal industry in India were announced only in 
December, 1986 after consideration of Na-
tlonal Drug and Pharmaceutical Develop-
ment Council report also. Under these policy 
measure entry of FERA companies is re-
stricted to only 66 items. 

Industrial Units Manufacturing 
Pesticides 

8608. SHRI MOHANBHAI PATDEL: 
W,ll the Minister of industry be pleased to 
state: 

(a) thedetailsof industrial units in public 
and private sectors manufacturing pesticides; 
and 

(b) the details of pesticides being 
manufactured in those units? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). The available 
information is given in the statement below. 
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Conversion of Manual Telephone 
EXchange at nrurang-Adl, Kerala 

8609. SHRIG.M. BANATWALLA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
convert the manual telephone exchange at 
Tirurangadi (District Malappuram Kerala) into 
automatic exchange with group dialling facil-
ity connecting Calicut and other places; 

(b) if so, the details thereof; and 

(c) the plans, if any, for further develop-
ment ofthe Tirurangadi telephone exchange? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF COMMUNICATIONS (SHRIU 
GIRIDHAR GOMANGO): (a) and (b). Yes 
Sir., It is proposed to convert the existing 250 
line CBNM exchange at Tirurangadi into 400 
line MAX. II exchange during 1989·90. Group 
dialling facility with Tirur is proposed to be 
introduced after auomatisation. Group dial-
ling fascility with Calicyt not possible as the 
radial distance being more than 20 Kms. 

(c) There is no proposal at present 
other than mentioned above. 

Credit sal8 of Clothes and Drass 
Materials to Postal Employees In Patna 

by Government owned Textile Mills 

8610. SHRI H.G. RAMULU: WIll the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the postal employees in 
Patna had obtained certain clothes and dress 
materials on credit from Government owned 
textile mills to be repaid in easy instalments 
from their monthly salaries; 

(b) whether the Patna postal authorities 
are deducting the instalments from their 
salary or monthly wages; 

(c) whether the postal authorities are 
not forwarding the money to the suppliars 

who organised the creidt sales camps with 
their due permission; 

(d) whether legal notice have been 
served upon the postal employees in Patna; 

(e) if so, the facts and details thereof; 
and 

(f) the action proposed to be taken to 
settle the issue? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION (SHRt 
GIRIDHAR GOMANGO): (a) Yes, Sir. F~ty­
five employee of % Director of Accounts 
(Postal), Patna purchased cHhes from MIs 
Lal Imli Mills, a Govt. of India Undertaking, 
undertheir Credit Sale Scheme forthe Central 
Govt. employees. 

(b) Yes. Sir. 

(c) The money has been forwarded to 
the concerned supplier. 

(d) No. Sir. 

(e) and (1). Do nor arise. 

Scrapping of Quota System of Power 
Supplied from Centrally Funded Power 

Projects 

8611. DR. D.L. SHAILESH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Planning Commision 
has recommended scrapping of the quota 
system for sharing power from Centrally 
funded power projects and instead making 
available power to any State which is wifling 
to pay a rate based on the cost of power 
generation; 

(b) if so, what is the rationale behind this 
proposal: and 

(c) how far it will help in the setting up of 
the proposed National Grid? 

THE MtNISTER OF STATE IN THE 
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OEPARTMENT OF POWER IN THE MINIS-
TRV OF ENERGY (SHRI KALP NATH RAI): 
(a) No, Sir. 

(b) and (c). Do not arise in view of 
answer to (a) 

National Transmission Corporat Ion 

8612. SHRI MAHENDRA SINGH: 
SHRIMATI PATEL RAMABEN 

RAMJIBHAI MAVANI: 

Will the Ministerof ENERGY be pleased 
to refer to the reply given on 15 November, 
1988 to Starred Question No. 74 regard~ng 
setting up of National TransmissIOn Corpo-
ration and state: 

(a) whether Government have taken 
any decision on the proposal for setting up of 
a Transmission Corporation; 

(b) if so, the precise circumstances 
warranting setting up of such a corporat,on, 
and the objective sought to be achieved 
therefrom. and 

(c) the time by which it witt be estab-
lished and start functioning? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAt): 
(a) The proposal for setting up of a National 
Transmission Corporation is under active 
consideration of the Government 

(b) The circumstances warranting set-
ting up of such a National Transmission 
Corporation. inter-alia, include the follow .. 
ing:-

(i) Theare is a multiplicitV of owner-
ship of transmission lines in the 
Central Sector (NTPC, NHPC, 
NEEPCO, NlC. etc.), which isnot 
conductive for specialisation and 
economies of scale in the design, 
engineering. execution and main-

tenancs of EHV lines. 

(ii) An adequate institutional frame .. 
work does not exist for funding and 
timely implementation of CEA 
approved inter-State transmission 
systems to enable flow of power 
from one State to another. 

(iii) The integrated operation of the 
National Grid requires real time load 
management and regulation of 
power flows. This reqUires creation 
of expensive communication, data 
acquisition and supervisory control 
facilities. 

(iv) In times to come, none of the States 
may be selfsufficient in meeting 
their power requirement. Centre 
may, therefore, have to play in-
creasing role in generation and 
transm ission of power. 

(c) The setting up such a Corporation 
involves examination of a large number of 
issues and interaction with a number of 
organisations/agencies. Hence it is difficult 
to specify an exact time frame. 

Opening of Post offices in Rural Areas 
in maharashtra 

8613. SHRt ASHOK SANKARRAO 
CHAVAN: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether there is any proposal to 
open more Post Offices in the rural areas in 
maharashtra during the remaining period of 
the Seventh Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The details are furnished in the 
Statement belwow. 
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AfahlltlNhtta 

Numbsr of new Post Offices sanctioned and likely to be opened within the next 3 months, 
District·wise: 

SlNo. District Sub Post OHio. Branch Post OHice 

1. Namded 13 

2. Parbhani 15 

3. Nasik 11 

4. Sholapur 5 

5. Jhalna 3 

6. Aurangabad 1 

7. Pune 6 15 

8. Satara 14 

9. Kolhapur 17 

10. Chandrapur 4 

11. Gadchiroh 8 

12. Nagpur 3 

13. Yeotmal 1 

14. Bhandara 4 

15. Buldana 2 

16. Dhule 3 

17. Ratnaglfl 2 

18. Sangh 3 

19. Shead 6 

20. Ahmednagar 3 

21. Latur 1 

22. Osmanabad 5 

23. Akola 5 

24. Amravati 2 

25. Jalgaon 5 
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[ Translation] 

Mlxfng of Kerosene In DI.sel 

8614. SHRI RAMASHRAY PRASAD 
SINGH: wUt the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether some petrol pumps in Nal-
anda. Patna, Napada, aurangabad and 
Jahanabad districts of Bihar have been found 
selling diesel mixed with kerosene oil due to 
which engines of the consumers' vehicles 
develop various types of fau~s; 

(b) if so, whether Government propose 
to conduct an enQuiry in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHAI BRAHM DUn): (a) No 
case of adulteration has been detected in 
these districts by the oil marketing compa-
ntes. 

(b) and (c). Do not arise in view of the 
reply to (a) above. 

[English] 

Cantrallnv8stment Subsidy Scheme 

8615. PROF. MADHU DANDAVATE: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Central Investment 
subsidy which was available in the past to 
small scale industries in the backward 
Ratnagiri district of Konkan region of Mahar-
ashtra has been discontinued; 

(b) if so, whether this has created dis-
contentment among the people of Mahar-
ashtra with the renewed threat to the small 
scale industries; and 

(c) the steps propos~d to ward off the 
danger to small scale industries In the 
Ratnagiri distrid? 

THE MINISTER OF STATE IN THE 
DEPARTt.,1ENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS .. 
TRY (SHAI M. ARUNACHALAM): (a) to (c). 
The Central Investment Subsidy Scheme 
which was applicable to all industrially back-
ward districts, including Aatnagiri district in 
Maharashtra, identified by the Central Gov-
ernment was extended upto 30th Septem-
ber, 1988. Representations have been re-
ceived for its extension. The Government 
has not taken the decision to extand it be-
yond 30th September. 1988. 

Delecation of Indian Exporters to USSR 

8616. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of lNDUSTRY be 
pleased to state: 

(a) whether Secretary, Chemicals is 
leading a delegation of Indian Exporters to 
USSA in May, 1989; 

(b) If so, the names of the officials who 
are accompanying him; 

(c) the estimated expenditure to be 
Incurred on this visit; and 

(d) how the expenditure IS to be met? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Secretary. Chemicals 
and Petrochemicals In leading the Indian 
delegation to a Semmer on Indian Drugs and 
Pharmaceutical Industry to be held in 
Moscow. which is being organised at the 
Instance of India-USSR Chamber of Com-
merce and Industry in collaboration with 
Ministry of Micro-Biology of USSR. 

(b} Joint Secretary (Pharmacoutical 
Industry) in the Department of Chemicals 
and Petrochemicals, representatives of the 
D.G.T.D. and the Ministries of Health and 
commerce will accompeny Secretary (Chemi .. 
cals & petrochemicals). 

(c) and (d). The expenditure to be in-
curred orrthe visit of each officer will be met 
by Government as per their entitlement. 
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Mall Van for JaJpur Sub-DIvtalon • (Oris .. ) 

8817. SHRI ANADI CHARAN CAS: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government are aware of th 
edifficufties faced by the people of Jaipur 
sub-division of Cuttack district in Crissa due 
to cancellation of mail bus and non-sanction-
ing of a mail van on account of which postal 
services remain suspended at times for three-
four days; 

(b) the action taken or proposed to be 
taken to overcome such a situation; 

(c) the steps Government propose to 
take to carry postal bags from R.M.S. Jajpur-
Keonjhar Road to Jajpur town c-nd other 
places of jajpur Sub-Division; anv 

(d) the reasons for not sanctioning a 
mail 'Ian for Jajpur Sub-Division to carry 
postal bags from Jajpur -Keonjhar Road to 
other places? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) and (c). Private trekkers are hired 
regularly for conveyance of mails. However, 
the matter has been taken up with the State 
Government as well as Ministry of Surface 
Transport, Government of India for ensuring 
smooth conveyance of mails through Orissa 
State Road Transport Corporation buses In 
Jajpur Sub Division of Cuttack District of 
Orissa. 

(d) Departmental mail motor service is 
not justified on account of the meagre quan-
tity of mails from Jajpur .. Keonjhar Road to 
other places of Jajpur Sub Division. 

T.V. Relay Centre at Anandpor, Orissa 

8618. SHRI HARIHAR SOREN: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the proposal to install a T. V. 
relay centre at Anandpor in Orissa has been 
delayed; 

(b) if so, the reasons therefor; and 

(c) the steps taken to expedite the 
implementation of the above proposaJ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) to (c). There is a at present no approved 
scheme under the Seventh Plan of door-
darshan to establish a T.V. transmitter at 
Anandpor ir1 Orissa. 

Financial Assistance for Tannery 
Effluent Treatment Plants 

8619. SHRI A. JAYAM OHAN: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there is proposal to provide 
assistance through banks for the construc-
tion of effluent treatment plants in tanneries; 

(b) if so. the details thereof and the 
percentage of subsidy proposed to be given; 
and 

(c) if not, the reasons thereof? 

THE MINISTRY OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
A new Centrally Sponsored Scheme has 
been introduced from 1988-90, for three 
years, for assistance to State for setting up 
Common Effluent Treatment Plants for clus-
ters of tanneries. The Central Government 
assistance woud be as a matching grant of 
250/0 of the total project cost. corresponding 
to 250,'0 contribution by the State Govern-
ment, a minimum of 10% by the beneficiary 
tanners and upto 40% of loans from Finan-
ciallnstitutions. The implementing agencies 
for the projects for the Common Effluent 
T reatmentPlants woudl be the State Gov-
ernments, either by themselves, or through 
their respective Leather Development Cor-
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porations. wherever they exist. 

Alldtment of Petro' Pump. and LPG 
Agencies In Deihl 

8620. SHRI GANGA RAM: wm the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to refer to the reply given on 
11 April, 1989 to Unstarred Question No. 
5740 regarding allotment of petrol pum ps 
and LPG agencies in Delhi and state: 

(a) the details of retail outlet dealerships 
and LPG distributorships, giving the name 
and address of each allottee and the location . 
thereof I clearly indicating category i.e. SCI 
ST or general; 

(b) the date of allotment of each retail 
outlet dealership and LPG distributorship; 
and 

(c) the steps proposed to be taken by 
Government to achieve the overall percent-
age of 25 per cent for the SCs/STs in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM 'AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) and 
(b). The effort involved in compilation of the 
rlequired information will not be commensu-
rate with the purpose sought to be served; 

(c) While drawing up the Annual mar-
keting Plans for award of dealerships/dis-
tributorships, 250/0 locations are earmarked 
for SC/ST category. The 25% reservation is 
to be made in markeets in Reserved Con-
stituencies on an oil industrybasis State-
wiselUnion Territorywise. In case, under a 
particular Marketing Plan, the dealership/ 
distributorship cannot be commissioned 
under the SC/ST category I the same is taken 
care of through the nedxt or future marketing 
Plans to ensure 25% reservation for SC/ST 
category. 

[ Translation] 

Alelment of Industria' Plots in Har.la 

1121. SHRI KHELAN RAM JANGDE: 

Wilt the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Delhi State Industrial 
Development Corporation had invited appli-
cations for the allotment of industrial plots in 
Narela Industrial Area in 1987 and have 
collected hug e amount from the applicants; 

(b) the reasons for which the plots have 
not been allotted so far and the applicants 
are not being paid any interest on the amount 
deposited by them; and 

(c) the time by which the Corporation is 
likely to allot these plots to the applicants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS .. 
TRV (SHRI M. ARUNACHALAM): (a) The 
Delhi State Industrial Development Corpo-
ration received about 3500 applications for 
industrial plots of different sizes at Narela, 
along with registration deposits depending 
on the size of the plot. 

(b) According to Delhi Administration 
the process of screening and evaluation of 
applications by different committees for the 
various functional groups of industries in-
volved, required time. There were represen-
tations from some categories of entrepre-
neurs which are under examination of Delhi 
Administration. The terms and conditions do 
not envisage payment of interest. 

(c) Allotments Will be made on finalisa-
tlon of allotment policy by the Delhi Admini-
stration. 

[English] 

T. V. Relay Centre of ThanJavur, Tamil 
Nadu 

8622. SHAI S. SINGARAVADIVEL: Will 
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the steps taken so far to set up one 
KW T.V. relay centre in Thanjavur Town, 
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Tamilnadu, and when it will be ready for 
transmission; 

(b) whether the transmission by this 00Er 
KW T.V. relay centre is likely to obstruct the 
transmission from the Kodaikkanal T. V realy 
centre, now available, in party of this area; 
and 

(c) if so, the corrective measures pro-
posed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) There is at present no approved scheme 
under the Seventh Plan of Doordarshan to 
set up a TV relay centre in ThanJavur town. 

(b) and (c). Do not arise. 

Financial Crisis In Press Council of 
India 

8623. KUMARI MAMATA BANERJEE: 
Will the Minister of INFORMATION AND 
BROADCASTNG be pleased to state: (a) 
the total annual levy amount of the regis-
tered newspapers with the Press Council of 
India; 

(b) the annual amount of grantl-in·ald 
being given to the Press Council of India; 

(c) whether the amount of levy is being 
collected from the registered newspapers by 
the Press Council of India in full every years; 

(b) if not, the reasons therefor and the 
total amount outstanding on account of levy 
so far; 

(d) if not, the reasons therefor and the 
total amount outstanding on account of levy 
so far; 

(e) whether his Ministry has gone into 
this aspect of financial crisis prevailing In the 
Press Council of India while giving grant~in· 
aid: and 

(f) if so, the details thereof and the 

action proposed to be taken in this reaard1 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISH-
NAKUMAR): (a) and (b). The annual amount 
of levy payable by newspapers and news 
agencIes and grant-in-aid given by Govern-
ment to Press Council of India vary from year 
to year. 

(C) No, Sir. 

(d) In spite of statutory provisions for 
collecting levy of fees, some newspapem 
and news agencies default In payment. 
Recovery of outstanding dues is a cumber-
some and tIme-consuming process. The 
Total amount outstanding on account of levy 
of fees is As. 19.30 lakhs (Approx.) 

(e) and (f). There IS no financial crisIs m 
the Council 

Memorandum from Cost Accountants 

8624. SHRI R. JEEVARATHINAM: wm 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether some time ago the profes-
sionally qualified Cost Accountants had 
submitted a memorandum to Government; 

(b) if so, the details thereof; and 

(c) the decision of Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
Institute of Cost and Works Accountants of 
India (ICWAI) had submitted a memoran-
dum dated 10.S.BB. 

(b) and (c). The main point brought out 
in the above memorandum related to the 
proposed change of the name of The Insti-
tute of Cost & Works Accountants of India to 
The Institute of Cost and Management Ac-
countants of India. The matter was exam-
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ined and it was fett that there was no particu-
lar mern in the proposal and the balance of 
advantage woudl appear to be in continuing 
the status quo. 

Availability of Natural Gas in South 
Region 

8625. SHRI P. M. SA YEED: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether sufficient quantity of natural 
gas is available in southern region to run 
gas-based industries; 

(b) if so, the source of natural gas and 
the quantity available; 

(c) the time by which it woud be made 

available to industrial units; and 

(d) the names of suoh industries which 
might be established and run on natural 
gas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn): (a) to (d). 
In the Southern Region natural gas is avail-
able in Krishna-Godavari Basin and Cauvery 
BaSin. 

The consumers to whom gas commit-
ments have been made from K.G Basin and 
Cauvery Basin and the quantity of commit-
ments are given in the statement below. 
Apart from this, a commitment in principle 
has also been given for the Nagarjuna Fer .. 
tilizer Plant at Kakinada. 
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Supply of Yatr.cycllng HCL by IDPL to 
SmI~1 Seale Pharmaceutical formula-

tor. 

8626. SHRI JAI PRAKASH AGARWAL: 
Will the Minister of INDUSTRY be plaased to 
state: 

(a) whether IOPl is the only supplier of 
Tetracycline HCL to the small scale pharma-
ceutical formulatots; 

(b)whetherTetracyclineHClis In acute 
shortage and has not been made available 
to the small scale units for the last several 
months; and 

(c) if so, the steps being taken by Gov-
ernment to meet the shortage? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) There are three 
manufacturers, viz. MIs IDPL, MIs Synbiot-
ics and MIs Cynamld of Tetracycline HCL in 
the country and IOPI is the main supplier of 
this item to Small Scale Pharmaceutical 
Formulators. 

(b) and (c). IDPL has been instructed to 
supply 40% of the registered demand of the 
formulators of Tetracycline HCL. 

Telephone Service In U.P. 

8627. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the telephone exchanges in 
Uttar Pradesh are understaffed affactlOg 
adversely the standard and quality of serv-
iee; 

(b) if so, the reasons thereof; and 

(c) the corrective steps taken or con-
templated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIAIDHAA GOMANGO): (a) There is some 

shortage in certain cadres Ilke Junior Tela .. 
com officer and Lineman in a few exchange, 
but the shortage is not to an extent of ad-
versely affecting the standard and quality of 
service. 

(b) Ban on recruitment during 1984-
1988 had been the major cause of staff 
shortage. Moreover in certain areas, suit-
able local candidates are not available and 
staff from other areas are reluct-ant to go to 
those areas. 

(c) Recruitment process of filling up the 
posts has been initiated. 

Suspension of World Bank Loan to 
DESU 

8628. PROF. RAMAKRISHNA MORE: 
Wiil the Minister of ENERGY be pleased to 
state: 

(a) whether any action plan has been 
formulated to meet the crisis created by the 
suspension of the $60m World Bank loan to 
DESU for a 400 KV ring around the city; 

(b) If so, the details thereof; 

(c) the reasons for suspending the loan 
by the World Bank; and 

(d) what further steps Government 
propose to taks to meet the crisis? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY QF ENERGY (SH!11 KALP NATH RAI): 
(a) to (ci). In may, 1987 the World Bank 
agreed to provide a loan of US $ 485 million 
for the National Capital Power Supply Proj-
ect, including 60 million US $ for DESU for 
the 400 KV Transmission ring around Delhi. 
The agreement with the World Bank, inter-
aha, stipulates that OESU would take steps 
to improve its financ!al viability and furnish to 
the Bank a satis1adory plan for the financial 
strengthening of DESU by February, 1988. 
Due to the time taken in formulation and 
fi"lalic;ation of such a plan which involves 
consideration many complex issues, the 
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World Bank has suspended disbursement of 
the DESU's component of the loan amount-
109 to 60 million US $ w.e.f. 6th January, 
1989. The adion plan for financial rehabilita-
tion of OESU has since been prepared. 

Postal Agencies in Maharashtra 

8629. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of COMMUNICA· 
liONS be pleased to state: 

(a) the total number of postal agencies 

1 

Amravati 

Nagpur 

Ahmednagar 

Aurangabad 

Sheed 

2 

1 

12 

5 

6 

1 

functioning at present In Maharashtra, dls- Dhule 2 
tflct-wise; 

Jalagaon 7 
(b) whether Government propose to 

Increase their number in the rural areas Naslk 13 
dun"9 1989-90 and 1990-91, and 

(c) If so, the details thereof, dlstrlct-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The Informa-
tIon IS furntshed In the statement below. 

(b) and (c). As a matter of polley, wIth 
effect from 13.7.1987, no new licences are 
being Ijsued for LPA's. However, lIcenses to 
sell postage stamps and stationery on eom-
ml~Slon baSIS are Issued with reference to 
application received and subject to the pre-
sCrtbed conditions No annual targets are 
laid down. 

STATEMENT 

Maharashtra 

A District wise nun1ber of Licensed Postal 

Osmanabad 3 

Nanded 6 

Sholapur 9 

Pune 4 

Kolhapur 1 

Sangll 1 

Ralgad 

B. Region-wise number of agents licensed 
to sell postage stamps and stationery on 
Commission baSIS: 

Region No of Agents 

Nagpur 24 

Agents (LPAs) Bombay 42 

Dlstnct 

Bombay 

Thane 

Akola 

No of LPAs 

2 

7 

2 

3 

Pune 259 

Aurangabad 44 

The district-wise figures are being as-
certained and Will be laid on the Table of the 
House. 
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Utilisation of Solar and Wind Energy In 
Andhra Pradesh 

8630. SHRI V. TULSIRAM: Will the 
Minister of ENERGY be pleased to state: 

(a) ",hether there is any plan for the 
utilisation of solar and wind energy in 
Andhra Pradesh; 

(b) if so, the details thereof; 

(c) the quantity of power expected to 
be generated from these sources dUring 
the next two years; and 

(d) how much requirement of the 
State will be met from power so gener-
ated? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) Yes, Sir. 

(b) to (d). The Department of Non-
Conventional Energy Sources In associa-
tion with the State Nodal Agency IS Imple-
menting a programme for utilisation of solar 
and Wind energy in the State of Andhra 
Pradesh. Under Solar Thermal Programme, 
65 solar Water Heating systems, 58 Domes-
tic Solar Water Heating Systems, One Air 
Heating System, one Solar Timber Kiln and 
67 Solar Stills have been Installed. In addi-
tion to this, 1280 solar cookers have been 
sold. These solar thermal devices are ex-
pected to save/generate approximately 5.5 
million KW hrs. of thermal energy per an-
num. An experimental Solar Thermal Power 
Plant of 20 KW capacity has been set up at 
Salojlpally. Under Solar Photovoltaic Pro-
gramme 2953 solar PV street hghts have 
been provided In remote Villages and ham-
lets. Development of other systems include 
70 Solar Water PumpIng Systems for drink-
ing water supply/micro irrigation, 3 commu-
nity lighting and TV systems and 50 domes-
tic lighting unIts. Two centralized PV power 
units of capacity, 7.3 KW and 5 KW have 
been set up at Satojipally village in Medak 
District and at Hyderabad, respectively. 

273 Water Pumping Windmills have 

been installed in the State underthe National 
Wind Pump Demonstration Programme. 
Three 4 KW wind battery charges have been 
installed for different battery charging appli-
cations. A wind farm of capacity 550 KW 
based on five 100 KW wind electric genera-
tors is under commissioning at Tirumala 
Hills. The wind pumps are expected to save 
nearly 355 tonnes of diesel of 54,600 units of 
electricity annually. The wind far"" is ex-
pected to generate about one miHion tJnits 
annually. 

In addition other non-conventional 
energy such as biogas, biomass, improved 
chulha, etc. are also helping to save/gener-
ate signifIcant quantity of energy in the State. 

Amount collected by MIs Standard 
Motors Ltd 

8631. SHRI RAO BIRENDRA SINGH' 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether an industrial licence to 
manufacture Rover-2000 car was granted to 
MIs Standard Motors Ltd., on the stipulation 
that It would be a fuel-efficient car; 

(b) whether the company has started 
manufacture of the above mentioned car 
and the car has passed the fuel-efficiency 
test: 

(c) If not the actIon taken to safeguard 
the interests of consumers; and 

(d) the amount collected by the com-
pany as deposits against booking orders 
and the amount refunded to customers who 
declined to buy the car? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INL.)USTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 
Industrial licence of M/s Standard Motors 
does not include such a stipulation. 

(b) The company commenced produc-
tlon of Standard 2000 car in November. 
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1985. The vehicle had passed the fuel effi-
ciency test as per prescribed procedure. 

(c) Does not arise. 

(d) The company has reported that it 
collected a sum of about Rs. 20.19 crores as 
advance money. out of which an amount of 
As 5.40 crores has been adjusted against 
delivery of cars and Rs. 2.52 crores has 
been refunded to the customers against 
cancellation of bookings. 

Demands of Extra Departmental Postal 
Employees In Gujarat 

8632. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Bharatiya Postal Extra 
Departmental (ED) Employees, Gujarat 
CIrcle have submitted any charter of de-
mands to the Senior Superintendent of Post 
Offices, Rajkot Division, Gujarat; 

(b) if so. the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE 

MINISTRY OF COMMUNICATIONS (SHRt 
GIRIDHAR GOMANGO): (a) to (c). Infor-
mation is being collected and will be laid on 
the Table of House. 

C.BJ. Raids In Andhra Pradesh 

8633. SHAI C. SAMBU: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) the number of raids conducted by 
C.B.1. on the residential and office premises 
of Officers and Staff of his Ministry in Andhra 
Pradesh during 1987 and 1988; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHARGOMANGO): (a) Thenumberof 
raIds conducted by the CSI during the years 
1987 and 1988 are as under:-

1987 Seven 

1988 Five 

(b) Details are given in the statement 
below. 
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Recovery of OVercharged Amount 

8634. SHRI RAJ KUMAR RAt: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether durg companies gave an 
undertaking to the courts to deposits the 
difference the price charged and price fixed 
in the cases of challenging the Drugs (Prices 
Control) Order, 1979; 

(b) whether his Ministry has recovered 
the difference between the price fixed and 
price charged and credited the same into 
Drug Prices Equalisation Account; and 

(c) if so, on what basis the calculations 
have been done; and 

(d) if not, the reasons therefor? 

THE MINISTRY OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes Sir. 

(b) The four member Special Team 
constituted in 1987 to finalise the amounts 
recoverable, has finalised the amount in 
respect of seven Companies for the period 
upto 31.12.83. It is likely to complete the 
assessment of the remaining companies 
shortly. The amounts assessed by the Spe-
cial Team and the amounts paid by the 
company are given in the statement below. 

(c) and (d). The recoverable amount 
upto 31 .12.83 has been assessed with refer-
ence to the prICes charged by the companies 
and the pnces fixed by the Govt. 
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Rei .... of LPG Connection. by 
BPCL Distributor. In GuJarat 

8635. SHAt SOMJIBHAI DAMOR: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether a number of applicants on 
Waiting list for LPG connections in Gujarat 
have not taken the connections from dis-
tributors appointed by the Bharat Petroleum 
Corporation Limited after 1.1.1987. 

(b) if so, whether it is proposed to allow 
the distributors to release the connections to 
next wait listed applicants; and 

(c) when such new connections are 
likely to be released to them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) to (c). 
New LPG connections are released by the 
oil marketing companies, including Bharat 
Petroleum Corporation, to their distributors 
on monthly basis, who send intimation let-
ters to the prospective customers on the 
waiting list within the allotted quota. In the 
event of some of such customers not re-
sponding to the intimation letters, distribu-
tors are under instructions to release con-
nections to the next wait-listed custpmers to 
complete their monthly allocation. 

Enquiry Into Misleading Advertise-
ments 

. 8636. SHRI HAFIZ MOHO SIDDIQ: 
Will the Minister of INDUSTRY be pleased to 
state the number of cases of misleading 
advertisements in which the Monopolies and 
Restrictive Trade Practices Commission has. 
taken action during 1988 and how does it 
compare with the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): During 
1988, MRTP Commission has instituted 
enquiry in 97 cases on account of misleading 

advertisements as compared to 184 cases 
durifl9 1987,80 cases during 1986 and 45 
cases during 1985. 

Issue of Letter of Intent to Assam 
Industrial Development Corporation 

Limited 

8637. SHRI BHADRESWAR TANTI: 
Will the Minister of tNDUSTRY be pleased to 
-state: 

(a) whether the Assam Industrial De-
velopment Corporation Limited has re-
quested for grant of a letter of intent for 
processing gas; 

(b) if so, whether any decision has been 
taken by Union Government thereon; and 

(c) if so, the details thereof? 

THE MINISTRY OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) MIs Assam Industrial 
Development Corporation Ltd. applied for a 
letter of intent for gas based petrochemical 
complex. 

(b) No, Sir. 

(c) Does not arise. 

Fire In Transformer Repairing work-
shop of oesu 

8638. SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 

WilitheUinisterof ENERGY be pleased 
to state: 

(a) whether the attention of Govern-
ment has been drawn to the news item 
appearing in "The Hindustan Times" dated 7 
April. 1989 wherein it has been stated that a 
major fire broke out in the transformer repair-
ing workshop of the Delhi Electric Supply 
Undertaking at Okhla Indl. Area Phase-II on 
6 April, 1989; 

(b) if so, the causes of the fire; 
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(c:) the number of persons killed and 
injured; and 

(d) the estimated loss of property due to 
fire? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) Yes, Sir. 

(b) According to DESU, it is suspected 
that an L.T. cable feeding the workshop was 
damaged and the sparks from the cable 
ignited the oil In the oil pipes. 

(c) and (d). According to DESU, no one 
was killed or seriously injured in the saId fire. 
The estimated loss of DESU property is 
around Rs. 9lakhs. 

Cases Registered by MRTP Commis-
sion against Schools In Delhi 

8639. SHRI KAMLA PRASAD SINGH: 
Will the Minister of INDUSTRY be pleased 

to state: 

(a) the details ofthe cases registered by 
the Monopolies and Restrictive Trade Prac-
tices Commission against Schools in Delhi 
and the reasons therefor; 

(b) the stage at which these cases are 
pending; and 

(c) the steps taken tofurther bring to net 
more schools for violation of the Monopolies 
and Restrictive Trade Practices Act in the 
on~going admission session in school? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Relevant details are contained in the 
statement below. 

(c) The MRTP Commission, a quasi-
judicial body, is empowered to take appro-
priate action under the MRTP Act, 1969. 
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[ T rans/ation] 

Power Generation In Bihar 

8640. SHAt CHANORA KISHORE 
PATHAK: Will the Minister of ENERGY be 
pleased to state: 

(a) the quantum of power in Megawatts 
being generated in Bihar; 

(b) whether all the power stations in 
Bihar are functioning to their full capacity; 

(c) if not, the reasons therefor: 

(d) the steps taken by Government to 
increase the capacity of these power sta-
tions; and 

(e) when power generation will be 
started in Kahalgaon Power Station? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHRI KALP NATH RAt): 
(a) The installed generating capacity in 
BIhar as on 31.3.89 was 1575 MW and the 
actual generation during 1988-89 was 4522 
MU. 

(b) and (c). It is not possible to generate 
power from generating units to their full 
capacity as performance of power stations 
depends upon a number of factors including 
planned maintenance, forced outage, sys-
tem load conditions, age of the plant, etc., In 
the case of thermal and nuclear units, and 
availability of water in the case of hydro 
slations. 

(d) Various measures taken to improve 
the generation of thermal stations include 
implementation of the centrally sponsored 
Renovation and Modernisation Scheme, 
assistance to State Electricity Boards In ini-
tiating Plant betterment Programmes as well 
as in the procurement of spare parts, supply 
of requisite quality and quantity of coat, train-
ing of personnel etc. 

(e) According to present reckoning, 

power generation in KahalgElon STPP is 
expected to start in 199J -92. 

[English] 

MRTPC Enquiry against LML LJd., 
Kanpur 

8641. BANWARt LAl PUROHIT: 
PROF. RAMKRISHNA MORE: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Monopolies and Re-
strictive Trade Practices Commission 
(MRTPC) has instituted an inquiry against 
the LML Limited for alleged restrictive trade 
practices; 

(b) if so, whether the LML Limited, 
Kanpur has not refunded the deposits in-
vited by it for booking of scooters; and 

(c) if so, what further actions is contem-
plated by Government against the company. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) to (c). 
The Monopolies and Restrictive Trade Prac-
tices Commission has on 1.5.1989 ordered 
institution of an enquiry against MIs Lohia 
Machines Limited, Kanpur. The Commis-
s;on, being a quasi-judicial body, is compe-
tent to pass appropriate orders under the 
MRTP Act, 1969. 

Setting up of Power Projects In Andhra 
Pradesh 

8642. SHRI B.B. RAMAIAH: Will the 
Minister of ENERGY be pleased to state: 

(a) the number of proposals for setting 
up of power projects (Hydel or Thermal) 
received from Andhra Pradesh by Union 
Government; and 

(b) the present position of these pro-
rosa Is? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS· 
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) and (b). Fifteen proposals for setting up 
of power projects have been received from 
Andhra Pradesh in the Central Etedricity 
Authority (CEA) tor techno·economtc ap-
praisal. Six of these proposals have been 
accorded techno-economic approval by the 
ACEA. For schemes have been returned to 
the State authorities either for revision of 
project reports or due to inadequate details. 
The remaining five schemes could be techno-
economically appraised after the statutory 
requirements as per Section 29 of the Elpc-
trieity (Supply) Act, 1948 have been com-
plied with by the Project authorities and/or 
necessary inputs such as coat linkage as 
also various clearances inc:uding from the 
environmental angle have been tied up. 

Chemicals Industries in Orissa 

8643. SHRI SRIBALlAV PANIGRAHI' 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of chemicals Industnes 
set up in Orissa so far and their locations: 
and 

(b) the details of the air and water 
pollution control measures taken by those 
units? 

THE MINISTER OF NDUSTRY (SHRI 
J. VE~GAL RAO): (a) Since 1985 only one 
CARRY-ON BUSINESS licence has been 
issued by the Government to MIs Ispat Al-
loys Ltd., in the organised sector. ThiS IS for 
Calcium Silicide at Tahsil Balgopalpur, Dlstt, 
Balasore in the State of Orissa. 

(b) Commerclcal productIon by a unit 
can be commenced only atter that units has 
obtained clearance from the concerned State 
Pollution Control Board. 

S.T.D. Facility in Tam,lI Nadu 

8644. SHRI P.R.S. VENKATESAN: 
Will the Minister of COMMUNICATIONS be 
pleased to sta~e: 

(a) whether STO facility has been pro-
vided in all important cities of Tamil Nadu; 

(b) whether publictelephones with SrD 
facility have been installed at airports. bus 
stand, railway stations etc. to ensure better 
communication; 

(c) if so, the details thereof; and 

(d) if not, whether Government have 
any plans to provide this facility at all such 
places in the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) All cities with 
more than one lakh population in Tam il Nadu 
have been provided with S.T.D. facility. 

(b) Yes, Sir. 

(c) In all 198 public call telephones with 
SrD facility have been provided at different 
places in Tamilnadu. This includes the pub-
lic telephones provided at airports, certain 
bus stands and railway stations etc. Another 
20C public call telephones with SrD facility 
have been planned to be provided during the 
year 1989-90 In Tamil Nadu. 

(d) Does not arise. 

Telephones Facilities in Rural, Back-
ward and Desert Areas of Rajasthan 

8645. SHRI VIRDHI CHANDER JAIN: 
Will the Mtnister of COMMUNICATIONS be 
pleased to state the programme worked out 
for augmenting telephone facilities In rural, 
backward and desert areas of Rajasthan 
dUring the Sevel"th Plan period, allocations 
made for the purpose and the targets 
achieved so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION (SHill 
GIRIDHAR GOMANGO): Details of pro-
gramme for augmenting telephone facilities 
In rural, backward and des~rt area~ of Ra-
Jasthan during Seventh Plan period and 
achievement so far as under: 
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Target for Installation of new 
smaliliutomatic exchanges 
during 7th Plan 

Achievement 
as on 31.3.89 

Target for opening Achievement 
of LDPT. during as on 31.3.89 

200 208 

No separate funds are allocated for the 
purpose. Expenditure is mat out from the 
lumpsum grant placed at the disposal of the 
circle. 

Telephone Facility In Villages In Dhubrl 
and Golapara Districts of Assam 

8646. SHRI ABDUL HA~D: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) the number of villages in Dhubn and 
Goalpara Districts of Assam which are likely 
to be provided with telephone facilities in 
1989·90; and 

(b) the funds allocated forthis purpose? 

THE MINISTER OF STATE IN THE 
MINtSTRYOF COMMUNIOCATIONS (SHRt 
GIRIDHAR GOMANGO): (a) Three villages 
each in Dhubri and Goalpara Districts in 
Assam are likely to be provided with tele-
com. facility i(t 1989-90. 

(b) No separate funds are allocated for 
thiS purpose. The expenditure is met from 
the lumpsum grant placed at the disposal of 
the Circle. 

Exploration for 011 and Gas In Krishna 
Godavari Cauvery Basins and An-

damans 

8647. DR. KRUPASINDHU SHOI: Will 
the Minister of PETROLEUM AND NAGU· 
RAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has adopted a novel method 
for oit expforation in the Krishna-Godavari 
and Cauvery basins and Andamans. 

(bJ if SO, the details thereof; 

Seventh Plan 

1370 1018 

(c) to what extent it has been success-
ful; 

(d) whether the oil exploration would be 
extended to t

"
8 remaining parts of the coastal 

areas by adopting the same method; and 

(e) if so, the steps taken in this regard. 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) Yes, 
Sir. 

(b) The method involved imagmg in the 
Microwave region of electromagnetic spec-
trum through use of alcborne synthetic aper-
ture Radar (SAF). 

(c) High resolution could and vegeta-
tion free terrain images were obtain$d in 
logistically difficult areas for detailed geo-
logical interpretation. 

(d) Further adoption of this technique in 
other parts of the country witl be determined 
after interpretation of data already acquired 
over Cauvery and Andaman basins and an 
assessment of the efficacy thereof. 

(e) Does not arise. 

Exploration for 011 and Gas In Ker.l. 

8648. SHRI K. MOHANDAS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of exploration work done 
in Kerala to find out oil and gas so far a$ the 
results achieved; 

(b) whether there is any programme for 
more exploration work in Karals in the near 
future; and 
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--(0) ~{tMfttaifs thereof? 

MINiSteR OF STATE OF THE 
Y OF PETROLEUM AND NATU-

S {SHRl"BRAHM DUn) (a) to (c). 
is of surveys conducted by ONGC 

SO far, arbon prospects in on land part 
Qf K.aJa~fl basin have not yet been 
considered promising and as such no efforts 
for further exploration are being made at 
pr.s'tnt. 

l In in. offshore part. four wells were 
drilled by ONGC during 1978·1988 but all 
prAyed dtiy. One well is presently under 
drilling. Two foreign oil compantes, namely, 
MIs ·BHP, and MIs Shell have been given 
contrac;'s fQr exploration in three offshore 
PJopk in this basin. 

Telecommunication facilities In Orissa 
during Eighth Plan 

8~9. SHRI RADHAKANTA DIGAL: 
WUI the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have taken 
any steps to strengthen the existing T ele-
communication systems in Orissa; 

(b) if so, the details of additional tele-
communication facilities proposed to be 
provided in the rural areas of the state; and 

(c) the programme drawn up therefor 
during the Eighth Plan period? 

T.HE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) During the year 1989-90, it is pro-

posed to open 160 Long distance Public 
Telephones (LDPTs) in the tural areas of 
Orissa. It is also proposed to open 20 new 
MAX·1I1 exchanges during the current year 
provided there is sufficient demand for new 
telephone connections in rural areas of 
Orissa. Proposals also eXist for replacement 
of rural exchanges at 30 places by electronic 
exchapg9s during the year. 

(c) Plan proposals of the Orissa Tele-
com Circle during the Eighth Plan are being 
finalised. 

Completion of Power Projects in Orissa 

8650. SHRISOMNATHRATH: Willthe 
Minister of ENERGY be pleased to state: 

(a) when the Indravati multI-purpose 
project and the Upper Kolab hydro-electric 
project Unit-II in Orissa are likely to start 
generatIon of power; and 

(b) the amount spent so far on each 
project and the total amount reqUired to 
complete thesA projects? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRYOF ENERGY (SHRI KALP NATH RAI): 
(a) Two Units of Upper Indravati HE Project 
in Orissa (4 x150 MW) are likely to be com-
missioned in 1992-93 and the remaining two 
UOitS In 1993-94. Two units of Upper Kolab 
Stage-I (3x80 MW) have already been 
commissioned. Third Unrt is likely to be 
commissioned in September, 1989. One 
unit of Upper Kolab Stage-II (1 x80 MW) is 
likely to be commissioned in Odober. 1990. 

(b) The latest estimated cost of these 
projects and the expenditure incurred is given 
below:-

(Rs. in crores) 

Name o( Project Latest estimated cost Expenditure 

Upper Indravati H.E. 
Project (4 x150 MW) 
Upper Kolab H.E. Projed 
Stage .. 1 (3x80 MW) 
Upper Kalab H.E. Projed 
Stage-II (1x80 MW) 

380.65 
(Chargeable to power) 

198.01 

18.62 

186.28 
(upto March, 1989) 

179.82 
(upto Feb., 1989) 

3.38 
(upto Feb., 1989) 
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Hydro-Electric Projects In Slkkl!" 

8651. SHRIMATI O.K. BHANDARI: Will 
the Minister Of ENERGY be pleased to state: 

(a) whether some hydro-electrIC proj-
ects are proposed to be set up in Srkklm 
during the remaining period of Seventh Plan: 

(b) if so, the details thereof and prog-
ress made so far in this regard; 

(c) whether Government propose to set 
up three more hydro-electric projects In 
Sikkim during the Eighth Plan; and 

(d) If so, the details thereof and the sites 

selected for the purpose. 

THE MtNISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS .. 
TRY OF ENERGY (SHRI KAlP NATH RAt): 
(a) and (b). The following Mini-Micro H.E. 
Projects in Sikkim, which were envisaged for 
giving benefits during the Seventh Five Year 
Plan, have already been commissioned:-

i) Rognichu St. II (5x500 KW) 
Ii) Rimbi S1. II (2x500 KW) 

(c) and (d). The following H.E. Schemes, 
whIch have been tentatively identffied for 
benefits during the Eighth Five Year Plan, 
are presently under conslderation:-

Name of Schemes with capacity D/slnet of location Likely year of commiSSioning 

1. Myangchu (4 MW) North SIkkim 1991-92 

2. Upper Rongnichu (4x2 MW) East Slkklm 1991 .. 92 

3. Kalez Khola (2x 1 MW) West Slkklm 

In addition, Rangit H.E. Project (60 MW) 
located in West Slkklm district, has been 
techno-economically cleared by Central 
Electricity Authority (CEA) and IS awaitIng 
Investment decision. 

Rammam H.E. Project 51. 1 (3x12 MW) 
of West Bengal, located on Rammam River, 
50% catchment area of which is In 5ikk,m IS 

In the process of techno-economic appraisal 
In the Central Electricity AuthOrity. 

Establishment of 911 Terminal at 
Mangalore 

8652. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: W,ll the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) Whether Karnataka Government 
has sent a revised project report for the 
establishment of an oil terminal at Manga-
lore; 

(b) If so, the revised estimated cost of 
the proJect; 

(c) whether Government have cleared 
that proJect; 

(d) If not, the reasons therefor; and 

(e) the expected time of the establish-
ment of oil terminal and petrochemical 
complex at Mangalore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTI): (a) No Sir; 

(b) to (d). Do not arise in view of (a) 
above; 

(e) The detailed project report for the 
proposed 3.0 MTPA Petrochemical Refinery 
at Mangalore has been received. A flnal 
deCision will be taken after It has been exam-
Ined and appraised accordir.g to the pre· 
scribed procedure. Expected .mpJementa-
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tion period of the project is 48 months. 

Expanaion of Telephone Facilities In 
Alleppey DIstrict In Keral. 

8653. SHRI VAKKOM PURUSHOTHA-
MAN: Win the Minister of COMMUNICA-
ilONS be pleased to state: 

(a) whether there is any proposal for 
expansion of tetephone facilities in the Allep-
pay district of Kerala; and 

(b) if so, the details thereof? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICAtiONS (SHAI 
GIRIOHAR GOMANGO): (a) and (b). Six 
telephone exchanges in Alleppey Ol$tnct 
are proposed to be expanded during 1989· 
90. These exchanges are: 

1. Kuthiathode 

2. Shettallai 

3. Chengannur 

4. Edathua 

5. Haripad 

6. Mancombu 

In addition the ICP exchange at Allep-
pey is likely to be expanded. 

[ Translation] 

Improving Telephon. exchanges in 
Falzabad UH8r Pradesh 

8654. SHRI R.P. SUMAN: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether the telephone exchanges 
at some places in Faizabad distract of Uttcu 
Pradesh are not functioning property; 

(b) if so, the details thereof; 

(c) whether GoY.rnme~cont8mpJate 
improving the conditions of the eXisting t81e· 
phone exchanges by installing newequip-
ment and increasing their line capacity in the 
near future; and 

(d) if so. the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The function· 
ing of telephone exchanges in Faizabad 
District of Uttar Pradesh is generally satis-
factory. 

(b) Does not arise. 

(c) Yes, Sir. Replacement of existing 
exchanges is planned-depending on the life 
of eqUipment and other technical considera-
tions. Expansion of capacity of exchanges is 
planned keeping in view the demand. 

(d) Information is being collected and 
will be laid on the Table of the House", 

[English] 

Power Companies in Private Sector 

8655. SHRt G. BHOOPATHY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether some power compan;es in 
pnvate sector are operating in the country; 

(b) whether these compantes have 
taken any permi~sion of Government in this 
regard; and 

(c) H not. the action proposed to takAn 
against these companies? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) and (b). Yes, Sir. 

(c) Does not arise. 
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Regional OffIce of PIT Department At 
Aur.ngabed 

8856. SHRt ARVINO TULSHIRAM 
KAMBLE: Will the Minister of COMMUNI .. 
CA TJONS be pleased to state: 

(a) whether there is any proposal to 
create a new Regional Office of the Post & 
Telegraphs Department at Aurangabad. 
Maharashtra; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No Sir. How-
ever, there is already a regional office headed 
by a Director of Postal Services at Auran-
gabad in Maharashtra Circle. ' 

(b) Does not arise. 

[ Trans/ation] 

Power Project at Sabalgarh, M.P. 

8657. SHRI KAMMODILAL JATAV: 
Will the Minister of ENERGY be pleased 0 
state: 

(a) whether there is a proposal to set up 
a 310 Megawatts power project in Sabalgarh 
Tehsilof Morena district, Madhya Pradesh: 
and 

Name of the undertaking & type 

1.Ashok Punj (MIs Broken Hills 
Industries Pvt. ltd.) 
(New Undertaking) 

2. Akash Shangilal Shah, 
S.A. Chemicals Pvt. Ltd. 
(New Undertaking) 

Location 

Daman, 
Daman & 
Diu 

Daman. 
Daman & 
Diu 

(b) if $0, the time by which this power 
project is likely to be commissioned? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) and (b). The Chambal Right Bank Main 
Can at H.E. Project (3x600 KW) which is 
located in Morena district of Madhya Pradesh 
is likely to be commissioned during 1989-90. 

[English] 

Industries set up In Daman and Diu 

8658. SHRI GOPAL K. TANDEL: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) the number of existing industries 
and those proposed to be set up separately 
in Daman & Diu districts of the Union territory 
dunng the current year; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL2 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). Under the provisions of the Industries 
(Development & Regulation) Act, the follow· 
1n9 4 letters of intent were granted during 
1987, 1988 & 1989 (upto Feb., 89) for setting 
up Industries In Daman & Diu:-

It@m of Manufacture & Annual capacity 

1 . Cut end Polished Granite TUes = 
60000 sq. mts. 

2. Granite Slabs = 37500 sq. mts. etc. 
1. Starch (Almiden) == 4500 MT 

2. Industrial Alochol • 10,00,000 
ltrs. etc.etc. 

3. K.P. Mehta (New Undertaking) Daman, Aluminium Extrusions of different 

4. Dinodia Packaging Pvt. Ltd 

Daman & Diu Sactions - 5000 tonnes. 

Daman, Speciality Pressure Sensitive seH 
Adhesive Coated Tapes for Electronics 
ElectricalsPower Dis1ribution etc .• 
1,50,00,000 Sq.Mtrs. 
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Undarthe existing procedure, a letter of 
intent is granted with an initial validity period 
of three years to enable the entrepreneur to 
take effective staps for the implementatIOn 
of the project. After the entrepreneur has 
fulfilled an the condhions of the letter of 
intent. the sarna is convorted into an indus-
trial licence. The initial validity period of an 
industrial licence is. two years within which 
the licensee is expected to commence 
commercial production. As such. the above 
letters of intent would be at various stages of 
imptementation. 

In addition to the above letters of intent, 
11 Schemes pertaining to industries de-
licensed were registered during 1987. 1988 
and 1989 (upto Feb. 89) by the Secretanat 
for Industrial Approvals in respect of Daman 
& Diu. 

Coal Baaed Ch.micallnduslry 

8659. DR. C.P. THAKUR: Will the 
Minister of INDUSTRY be pleased to state. 

(a) whether Government have exam-
ined the scope of setting up coal based 
chemical industry in the country; 

(b) if so. the details thereof; and 

(c) whether there is any proposal to set 
up such indUstry in the country? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) No Sir. 

(b) Does not arise 

(c) At present government IS not con-
sidering any proposal to set up a coal based 
chemical unit. 

Pesticide Formulations 

8660. DR. VUAYA RAMA RAO: Will 
the Minister of INDUSTRY be pleased to 
state: 

(8) whether the attention of Govern-
ment has been drawn to the news item 

captIOned "Pesticides units to be asked to 
observe norms· appearing in the "Economic 
Times" dated 1 April. 1989; 

(b) if so, the action taken by Govern .. 
ment so far against these units which are 
disregarding the Government guidelines and 
If no adion, has been taken, the reasons 
therefor; 

(c) whether the pesticide manufactvr-
ers have been making huge profits on formu-
lations; 

(d) whether Pesticides Formula-
tions Association of India has brought to the 
notice of Government unwarranted price 
hikes and unfair trade practices followed by 
baSIC manufacturers who are followers 
monopolistic practices; and 

(e) if so, the corrective measures pro-
posed to be taken in this regard? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). Government 
have been issuing instructions for and 
mOnitoring observance of norms for selling 
of technical pesticides by manufacturers of 
techOlcal grade pesticides to non-associ-
ated formulators. A condition is imposed in 
all manufacturing licences that 50% of tech-
OIcal material will be sold to non-associated 
formulators. A meeting was also held re-
cently With the basic manufacturers, formu-
lators and industry associations to discuss 
the issues (referred to in the news item). All 
manufacturers have been generally adher-
ing to these norms and have again shown 
their commitment to observance of this li-
cence conditions. 

(c) No, Sir. There is no such information 
with the Government. 

(d) We have received some such 
complaints but on ascertaining the facts, 
have found no substance in these com-
plaints. 

(e) Question doesnot arise. 



165 Wr/tt,,, Answ«s VAISAkHA 19,1911 (SAKA) Wrlltt;ri AnsWIII'S 166 

Introduction Before Sta" of T.V. Serial 
'Uahabharat- in Kannada 

8661. SHRI V.S. KRISHNA IYER: Will 
the Minister of INFORMATIUON AND 
BROADCASTING be pleased to state: 

(a) whether the introduction to each 
episode of the T.V. serial 'Mahabharat' is 
given at present in Hindi before the start of 
each episode; 

(b) whether 8angalore Doordarshan is 
giving introduction of each episode of IMa-
habharat' in Kannada; and 

(c) if not, whether Government propose 
to direct the Bangalore Doordarshan au-
thorities to give introduction of each episode 
of "Mahabharat" in Kannada before the start 
of each episode? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI K.K. TEWARY) (a) 
and (b). No, Sir. 

(c) Such announcement cannot be made 
by Doordarshan Kendra, Bangalore as the 
serial IMahabharat' is telecast on the na-
tional network. originating from Delhi and 
carried by all the Kendras simultaneously. 
The Kendras are linked up with national 
network on Sundays from 9.090 a.m. on-
wards. 

Technological Improvements in Tele-
com Services 

8662. SHRI HANNAN MOLLAH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whethertechnological improvements 
have bee" introduced in the telecom serv-
Ices in a big way; 

(b) if so, whether the said technology is 
Indian or imported and is suitable to tropical 
conditions; and 

(c) the detaits of the suppliers of this 

technology? 

THE MlNtS1~\It>F STA~ IN) ~ 
MINISTRY OF c6~MlJ~ICAtIONS (~~i 
GIRIOHAR GOMAtmO):' (a) XesJ

, S~~1 l 

(b) It is a blend of both Indian M4 
foreign technologies and these are suitab1e 
to Indian conditions. 

(c) Suppliers are I~adlng manufactur,s 
• j I 

of telecommunication equipments from 
countries like France Japan, Netherland. 
U.K. West Germany~ Italy, Sweden, Den-
mark. etc. 

.r _j }, 

Families affected by 8,Xpanslon pro-
gramme of N.VV.n LIgnite Corpor.lIon 

8663. DA. P. VALLAL PERUMAN: Wifl 
the Minister of ENERGY be pleased to state: 

(a) the number of famifies affected due 
to expansion programme of the Neyveli 
Lignite Corporation and whose land been 
acquired by the Corporation for mining pur~ 
poses; 

(b) whether the CorporatiQn has given 
full compensation and provided jobs to the 
fam ilies of those whose land has been ac-
quired; 

(c) whether there are still a large num-
ber of families te be rehabilitated due to 
taking over to their land by the Corporation; 
and 

(d) if so, the manner in which these 
tam ilias are to be rehabilitated and by which 
time? 

THE MINISTEA OF ENERGY (SHRI 
VASANT SATHE): (a) Land belonging to 
5875 families has been acquired for the 
expansion programmes of Neyvefi Lignite 
Corporation. These include a number of 
families, only portions of whose'land hold .. 
ings have been acquir~d and who are not 
required to shift their place of Uving. 

(b) Compensation as por awards made 
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under the Land Acquisition Act has been 
paid. Some land owners have, however, 
gona to the Courts claiming higher compen-
lation. As for giving employment in the 
Corporation to members of families whose 
lands have been acquired, preference is 
given to $uch persons in accordance with 
certain norms. 

(c) and (d). 1343 families are yet to 
rehabilitated. Lands for rehabilitation of these 
families have been identified and infrastruc-
tural arrangements are being made. 

Panels for Commercial Broadcast and 
Cable TV 

8684. SHRI NARSING SURYAWAN~ 
SHI: Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state' 

(a) whether Government propose to 
constitute two panels, one to have a "fresh 
look' into the com mercial broadcasting and 
to make it more purposeful and the other to 
go into the various aspects of Cable TV" 
which has hit the film industry and helped 
video piracy; 

(b) if so, the composition of each of 
these panels; and 

(c) when these panels are likely to 
submit their reports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY)~ 
(a) to (c). A Committee has been constituted 
by the Government on 27.4.89 to study the 
commercial adverttsements on AIR/Door-
dar shan. Another Committee was formed on 
14.2.89 to study the problems faced by the 
film industry including anti-piracy laws and 
their implementation. The former is expected 
to submit ks recommendation within three 
months of its constitution and the latter Within 
a period of six months of its first Sitting. 

The Committee to study advertisements 
on AIR/Doordarshan is headed by Secretary 
in the MiOlstry of Information & Broadcasting 

and the members are the representatives 
from the advertising agencies, large and 
small scale industries. CentraJ Consumer 
Protection Council, Social Scientists, be-
sides official members including a represen-
tative from the Planning Commission. 

The Committee to study the problems of 
the film industry is also headed by Secretary 
in the Ministry of Information and Broadcast-
ing and consists of representatives from the 
fIlm industry and State Governments be-
sides official members. 

[ Translation] 

Loss Incurred by Heavy Engineering 
Corporation, Ranchl 

8665. SHRI KAU PRASAD PANDEY. 
W,ll the Minister of INDUSTRY be pleased 
to state: 

(a) whether the Heavy Engineering 
Corporation, Ranchl has incurred a loss of 
about Rupees 60 crores dUring 1988-89: 
and 

(b) If so, the main reasons therefor and 
steps taken to meet the loss? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). According to 
provi~,onal figures, the Heavy Engineering 
Corporation Limited has Incurred a loss of 
about Rs. 58 crores dUring 1988~90. The 
main reason for the loss IS the element of 
Interest on Government loan amounting to 
about As. 70 crores. Hence, the grant of 
Interest holiday IS one of the proposals which 
have been conSidered for capital restructur-
Ing of the corporation. 

[English] 

Broadcast of Programmes on National 
Channel 

8666. SHRI UTIAM AATHOD: Willthe 
Mimster of INFORMATION AND BROAD-
CASTING be ple'ased to state: 
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(a) whether there are complaints that 
the programmes broadcast on the National 
Channel of All India Radio are not property 
audible at many places and are mixed up 
with atmospheric and other disturbances; 

(b) if so, the efforts being made to 
improve the audibility of these programmes; 

(c) whether some programmes on the 
National Channel are broadcast at mid night; 

(d) if so, whether it is proposed to alter 
the timings suitably of the mid night pro-
grammes; and 

(e) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORAMTION AND 
BROADCASTING (SHRI K.K. TE=WARV): 
(a) No, Sir. 

(d) Does not arise. 

(c) to (e). The National Channel of All 
India Radio at present broadcasts prO-
grammes from 1900 hrs. to 0230 hours. The 
Medium Wave transmitters at various Sta-
tions of All India Radio are used mainly for 
broadcasting in the regional languages. In 
the absence of alternate channel some of 
the centrally originated programmes are 
relayed for short durations by the Regional 
Stations and these encroach into the re~ 

gional service at peak listening hours. A 
separate National Channel for broadcast, 
exclusively of National programmes was, 
therefore set-up to cover major portion of the 
country at night. The availability of sky-wave 
at night also increases it coverage. In view of 
the position explained above, it is not pro-
posed to alter the timings of the programmes 
broadcast over the National Channel. 

[ Translation] 

Assistant Engineer. belonging to SCI 
ST In D.E.S.U. 

8667. SHRI NANDLAL CHOUDHARY: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of Assistant Engineers 

working in the Civil Engineering Department 
of D.E.S.U.; 

(b) the number belonging to Scheduled 
Castes and Scheduled Tribes among them; 
and 

(c) if there is no such engineers in the 
said Department, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) 37 (as on 3.5.89). 

(b) None. 

(c) According to DESU, no departmen· 
tal employees belonging to SC/ST category 
has been found eligible for promotion to the 
post of Assistant Engineers (Civil). How-
ever, they have now sent a proposal to the 
UPSC for filling up the direct recruitment 
quota posts of Assistant Engineer (Civil) 
which includes requisite reservation for SCI 
ST. 

[English] 

LPG Dealers under HPCL, Bhopal 

8668. SHRI G.S. MISHRA: Will the 
Minister of PETROLEUM AND NUTURAL 
GAS be pleased to state: 

(a) whether the L.P .G. dealers within 
the jurisdiction of the Regional office of the 
Hindustan Petroleum Corporation Ltd. at 
Bhopal are subject to uniform policy, proce-
dure, criteria in regard to sanction and enrol-
ment of L.P.G. consumers; and 

(b) if so, the number of regulators given 
and the number of consumers sanctioned to 
each LPG dealers, till date? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) Yes, 
Sir; 

(b) The required information is given in 
the statement · 
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o.velopment of footwear Industry 

8869. SHRI SANAT KUMAR MANDAL: 
WIII1he Minister of INDUSTRY be pleased 
to state: 

(a) whether there is a scope for the 
devetopment of footwear industry in the 
eastern region; 

(b) whether the eastern region has a 
meagre share of overall exports of Indian 
leather footwear and footwear components 
at present; 

(c) if so, the details' thereof; and 

(d) the steps taken/proposed to be 
taken forthe development of footwear indus-
try in the eastern region particularly in West 
Bengal areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI ~ .ARUNACHALAM): (a) There 
is a scope for creation of additional capacity 
for footwear in the country, including in the 
eastern sector, both for exports and domes-
tic consumption. 

(b) and (c). During 198~88 the export 
of leatherfootwear and shoe uppers from the 
eastern region was Rs. 222.72 million against 
the All India export of Rs. 4518.66 milliort 

(d) A central Footwear Training Centre 
(CFTC) is being set up at Budgebudge under 
a Centrally Sponsored Scheme and the 
Central Government has already released 
As. 35.50 lakhs for this purpose. The Centre 
will be administered by th~ Government of 
West Bengal. 

Artificial Colour and Flavour Manufac-
turing Industry 

8670. SHRI SANAT KUMAR MANDAl-: 
Wi" the Minister of INDUSTRY be pleased to 
state: 

(a) whether the artificial colour and 

flavours manufacturing industry is very highly 
profit-oriented industry; 

(b) whether there is mushroom growth 
of units manufacturing these additives; 

(c) if so, whether government propose 
. to order a thorough cost audit of these p.repa-

rations; 

. (d) if the the reasons therefor? 

THE MINISTRY OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Most of the units 
manufacturing artificial colour and flavour 
are small scale units and this industry's 
profitability has not been assessed by Gov-
ernment. 

(b) There are only 4 companies in the 
organised sector which are registered with 
the DGTD with a total installed capacity of 
570 TPA. There is no reports of mushroom 
growth with the Government. 

(c) and (d). The Government does not 
propose to order a cost audit of this industry 
as it is not a high priority indus!ry. 

Control and Instrumentation Equipment 
Orders Bagged by Siemens India Ltd. 

8671. SHAI SANAT KUMAR MANDAL: 
Will the Minis.ter of ENERGY be pleased to 
state: 

(a) whether some control and instru~ 
mentation equipment orders have been 
placed recently by various public sector 
undertaking on M/s ~iemens India Ltd; 

(b) whether these orders constitute 
approximately 30 to 40% of their own manu~ 
facture only and the remaining equipments 
are bought by them from their principles in 
West Germany and other Indian vendors for 
supply to the ultimate clients; and 

(c) if so, the reasons for awarding such 
heavy orders to the Siemens whereas com-
plete lndigenous packages are available with 
various Public Sector undertakings like 
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SHEL, Instrumentation Ltd., Keftron, etc? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) to (c). The information is being collected 
and will be laid on the Table of the House. 

Export by aalmer lawrie Company 
Limited 

8672. SHAt N. DENNIS: Will the Min-
Ister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Batmer Company Ltd. is 
exporting ns products; and 

(b) if so, the details of the items ex-
ported, the quantity of each item and the 
countries to which exported? 

THE MINISTER OF STATRE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RALGAS (SHRt BRAHM DUTIA): Yes, Sir, 

(b) The information is given in the 
statement below. 
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&lttlng up of ,UrJagrame 

8673. PROF. NARAIN CHA~D PAR-
ASHAR: Will the Minister of ENERGY be 
pleased to stale: 

(a) whetner a majority of the Statesl 
Union Territories have set up nodal agen-
cies for setting up IUrjagrams: 

(b) if so, the names of States which 
have set up such agencies as on date and 
the likely date by which the remaining States 
would set up such agencies; 

(c) the names of the Urjagrams for each 
of the four parliamentary constituencies in 
Himachal Pradesh alongwith the names of 
the blocks and districts in which they are 
located; and 

(d) the likely date by which these would 
become functional and the reasons for de-
lay? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). 14 States/ 
Union territories have so far established 
Nodal Agencies to deal with Non-Conven-
tional Energy Programmes and activities. 
The names of the States/Union Territories 
are given in the statement below. Uqagram 
projects are mainly implemented through 
the State Nodal Agencies. The Department 
of Non-Conventional Energy sources has 
been requesting all other States & Union 
Territories to also establish Non-Conven-
tional Energy Nodal Agencies. 

(c) and (d). Himurja, the Nodal Agency 
for Himachal Pradesh has selected Nari 
village in Una District and Siapper village in 
Mandi District for Urjagram projects, in con-
sultation with the concerned Members of 
Parliament. According to information from 
the State nodal agency, steps have been 
taken to select two more villages in the 
remaining parliamentary constituencies. 
Implementation of Urjagram projects will be 
taken up upon the completion of energy 
surveys and preparation of project propos-
als for the selected villages by the Nodal 

Ag.ncy. and will become functlonal1 ~ 
thereafter. Since the State Nodal Agency 
has recently been established, it js expected 
that the implementation wUI be taken up 
without delay. 

STATEMENT 

States/Union Territories where Non-
conventional I!nergy nodal agenci,s have 

been established 

1. Andhra Pradesh 

2. Bihar 

3. De~hi 

4. Gujarat 

5. Himachal PradeSh 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Meghalaya 

11. Orissa 

12. Rajasthan 

13. Tamil Nadu 

14. Uttar Pradesh 

Survey for Petrol Pumps and LPG 
Agencies in Himachal Pradesh 

8674. PROF. NARAIN CHAND PAR .. 
ASHAR: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether any new locations for allot-
ment of petrol/diesel pumps and LPG agen-
cies in Himachal Pradesh have been sur-
veyed and identified by the Indian Oil Corpo-
ratlon/HindustaR Petroleum etc. during the 
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s.w.nth Plan period upto 31 .. 3-1989; and 

(b) If 10. the details thereof, disttict .. wise 
and th.11k.1y date by which the process for 
the allotment of petrol/diesel pumps and gas 
agencies at these locations would be initi-
ated and allotment made? 

THE MINISTER OF STATE OF THE 

Retail Outlet Dealerships 

1. Kaza 

2. Chhaila 

3. Dharmapur 

4. Pandogha 

5. • Subathu 

6. Kumarhatti 

7. Totu 

Since various steps precede the selection 
for allotment of each dealership, tt is not 
feasible indicate the time by which the unal-
lotted cases out of the above wilt be allotted. 

The following distributorship have been 
commissioned on ad hoc basis through MIs 
Himachal Pradesh State Civil Supplies Cor-
poration: 

1. Key long 

2. Rampur 

3. Theog 

4. Nurpur 

5. Nalagarh 

6. Joginer Nagar 

7. Rohro 

MINISTRV OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (8) and 
(b). Surveys to identify locations for Retail 
OUtlet dealerships and LPG distributorships 
are carried out l'ly the oil industry on a con-
tinuous basis. Based on such surveys, the 
following locations in Himachal Pradesh 
commencing from the Marketing Plan 1985-
86 have been included from Retail Outlet 
DealershipsllPG distributorships: 

LPG Distributorships 

1. Narkhanda 

2. Parvanoo 

3. Kangra 

4. Oara Gopipur 

8. Nahan 

9. Peo (Kalpa) 

Shortage of Line Materials 

8675. PROF. NAAAIN CHAND PAR-
ASHAR: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the acute shortage of 
Sockets' and other items of line material has 
adversely affected the expansion of Tele-
com network in the rural areas during 1988-
89 and whether the shortage is still continu-
in9; 

(b) if so, the reasons therefor and the 
steps taken to overcome this shortage as 
also the exact position as on date; and 

(c) the I ike Jy date by which the shortage 
would be overoome and whether any alter .. 
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native tlmIng.ments are f)rcposed to made 
to fuftD the commitments? 

THE MINISTER OF STATE IN THE 
MINISTRV OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) There is no 
shortage of Line material in general. There is 
of shortage of 'Sockets; which has affected 
the expansion of Telecom. network to some 
extent during 1988-89 and is still continuing. 

(b) The shortage of 'Sockets' is due to 
short supply of Pig Iron. The case has been 
taken up with the Department of Steel, for 
improving the supply position. The total 
requirement for the year 88-89 was 37,5000 
M.T. Against this, the allotment given by 
SAIL was 21,000 M.T. However the total 
quantity supplied as on date is 5421 M. T. 
Against our requirement of 38,000 M.T. of 
Pig Iron during the year 1989-90, the allot .. 
ment received from JPC is only 20,000 M.T. 

(c) The Shortage of 'Sockets' will be 
overcome only after there is increase in the 
supply of Pig Iron. The case is being pursued 
with the Ministry of Steel & Mines. As an 
alternative arrangement, the Chief General 
Managers Telecommunication Circles have 
been advised to explore possibility of USing 
ACe or granite sockets. 

Setting up of Mlnl-Hydel Plants 
In Orl.sa 

8676. SHRI LAKSHMAN MALLICK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether Union Government have 
been provided funds to States for setting up 
mini-hydel plants; 

(b) if so, the number of mini .. hydel 
plants in different States so financed by 
Union Government during the last three 
years; 

(c) the allocation made for those hydel 
plants, pl~t·wis.; and 

(d) the amount aIJocated to Orissa for 

these plants during '981·88 and tt88-89 
and proposed to be aHocated during 1980-
901 

THE MINISTER OF ENERGV (SHAI 
VASANT SATHE): (a) tb (d). The requisite 
information is being obtained and win be 
placed on the table ()f the House in due 
course. 

Solar Thermal Project. 

8677. SHRI LAKSHMAN MALLICK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) the number of projects which have 
been identified for solar thermal applica-
tions; 

(b) whether feasibility studies in this 
regard have been started; and 

(c) if so, when the reports of such 
studies are likely to be submitted to Govern-
ment? 

THE MINISTER OF ENERGY (SHAI 
VASANTSATHE): (a) to (c). SolarThermai 
Devices can meet heat energy requirements 
in almost all the temperature ranges. Solar 
Thermal Devices for low temperature (less 
than 85 OC) applications have been success .. 
fully commercialised in the country. These 
devices are available to the users through-
out the country through the State Nodal 
Implementing agencies. Till 31st March. 
1989: 2315 Solar water Heaters, 3289 
Domestic Solar Water Heaters, 35 Solar Air 
Heaters/Solar Crop Dryers, 39 Solar Timber 
Kilns, 7450 Solar Stills and over 1 t 10.000 
Solar Cookers have ben installed in the 
country. These devices are capable of sav-
ing/generating approximately 313 million KW 
of thermaJ energy per annum. 

The solar thermal technologies for 
medium temperature applications such as 
Solar Thermal Pump. Solar Refrigerator t 
solar Cold Storage etc. have also been 
developed and are currently under field 
demonstration. 
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Two experim.ntaJ Solar Thermal Power 
Plants of capacities 20 KW and 50 KW are 
working in the country at Salojipally village in 
Andhra Pradesh and Gwalpahari in Haryana 
respectively. The feasibility report for setting 
up of a large 30 MW Solar Thermal Powe, 
Station have also ~en prepared by the 
department and submitted for clearance. A 
number of states have requested for the 
setting up of such 30 MW capacity Solar 
Thermal Power Plants in their respective 
States. 

World Bank loan for coal mine projects 

8678. SHAI PARASRAM BHARDWAJ: 
Will the Minister of ENERGY be oleased to 
state: 

S.No. Project 

1. Dudhichua OCP (NCL) 

2. Jharia Coking Coal Projects (BGeL) 

3. 

i) Block-II OCP 
ii) Pootkee Bulliary UG 
iii) Pootkee washery 

i} Sonepur Bazari oep, Eel 

ii) Gevra oep, SECL 

No other loans have been sought from 
the World Bank for coal mining proJects. 

Utilisation of Solar Photovoltaic as 
Energy 

8679. SHRI MULLAPALL Y RAMA-
CHANDRAN: Will the Minister of ENERGY 
be pleased to state: 

(a) whether Government have com-
menced utilisation of solar photovoltalcs as 
an atternative sources of energy; 

(b) If so, the details of the maIn uses to 
which this power is beIng put; 

(c) the States in which solar pho-
tovoltaics are now being utilised; 

(a) ~hether Government have sought 
world Bank loan for implementing nawopen-
cast coal mine projects; 

(b) if so. the amount likely to be made 
available. by the world Bank and 

(c) the details of \he opencast mine 
tJ.ojects proposed to be taken up with the 
help of this loan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS· 
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF): (a) to (c). The follOWing projects 
are being implemented under World Bank 
financial assistance: 

World Bank Loan Amount 

us $ 151.00 million 
(Loan sanctioned in May, 1984) 

us $ 248.00 million 
(Loan sanctioned in May, 1985) 

us $ 180.00 million 

(Loan sanctioned In June, 1987) 

(d) whether Government are consider-
Ing setting up solar photovoltaics power 
generating Units in Kerala: and 

(e) If so, the areas proposed to be 
concerned? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). Solar Pho-
tovoltalc technology is already being used 
for water pumping for drinking water supply 
and micro-irrigation, electrification of Villages 
and hamlets, powering rural telephone ex-
changes, TV transmItters (VlPTs) televi .. 
Slon, radiO and microwave repeater stations, 
other applications include battery charging 
and power supplied for telemetry in oil plat-
forms, cathodiC protection of oil pipelines, 
Railway tracking cirCUIts and cross gates, 
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signalling and panel interlocking in railway, 
for water purification, insecticides apraying. 
electric fencing medical refrigernation, 
weather monitoring and d.a collection. eW. 

The solar photovoltaic systems have 
been installed in almost all States and Union 
Territories in the country. Some village-fevel 
solar photovoltaic power units (1 to 7 kw 
capacity) have been installed in Andhra 
Pradesh, Goa, Gujarat, Karnataka, ~La­

kshadweep. Tripura and Uttar Pradesh. Two 
larger power plants of 20 and 25 kw capaci-
ties are under installation in Haryana anC: 
Orissa, respectively. 

(d) and (a). In Kerala, 56 villages and 
hamlets have been provided with solar 
photovoltaic street lights. Six solar pho-
tovoltaic water pumping systems have also 
been provided for individual users in Kerala. 
In addition. six photovoltaic lighting units 
were supplied for installation at different 
Primary Health Centres, Seven lighting units 
have been put up at Railway Crossing gates 
and public locations for demonstration pur-
poses. Additional 1 00 solar photovoltaic 
street light have been approved for powering 
more villages and hamlets in the State of 
Kerala. 

Wind Mills in Karals 

8680. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of ENERGY 
be pleased to state. 

(a) whether Union Government have 
made any contribution for setting up wind 
mills for generating power along the kerala 
coast: 

(b) If so. the details thereof; 

(c) whether Government have received 
any reports about the non-functioning of 
these wind mills: and 

(d) if so. the details thereof and the 
reasons therefor? 

THE MINISTER OF ENERGY (SHR' 
VASATN SATHE) : (a) and (b). The Depart-
ment of Non-conventional Energy Sources 
has provided financial assistancata the extent 
of Rs. 13.561akhs for the establishment of a 
100 KW grid-connected wind electric gen-
erator demonstration unit at KottamaJa in 
Palghat district. The unit has been commis· 
sioned on 11th March. 1989. 

(c) and (d). There were some initial 
probelms during trial runs, but according to 
reports the wind electric geenrator has been 
perlorming satisfactorily and has so far fed 
about 5,000 units of electricity to the State 
grid. 

Transmission and Distribution Los ... 

8681. SHAI JAGANNATH PAITNAIK: 
Will the Minister of ENERGY be pleased to 
stat~ 

(a) the percentage of loss of electricity in 
transmission-and distribution in States dur-
ing 1988-89, State-wise; 

(b) the names of States where minimum 
transmission and distribution losses were 
recorded during i 988-89; and 

(c) the estimated total loss in terms of 
rupees in the country during 1988-89? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OPPOWEA IN THE MINIS-
TERY OF ENERGY (SHRI KALP NITH RAI) 
: (a) to (c). The provisional estimated of 
percentage loss of electricity in transmis-
sion and distribution, State-wise during 1988 .. 
89, is given in the statement below. The 
financial value of the power lost through 
transmission and distribution losses during 
1988-89 for the country as a whole is broadl~ 

. assessed as Rs. 28,00 crores. 
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Indicat;ng the percentage transmission and distribution losses (including Comml. 'osset) 
in State Electricity 80ards during the year 1988-89(*) 

State Electricity Boards 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Onssa 

11. Punjab 

12. Rf1Jaswthan 

13. Tamil Nadu 

14 Uttnr pradef-,h 

15 VJpst Bengal 

16. Assam 

17. Meghalaya 

·PrOVIs.lonal 

Telephone Connections in Delhi 

6682. SHIR MOtiANBHAJ PATEL win 
the MInister of COMMUNICATIONS be 

Percentage T&D /oss(1s including 
unaccounted camml. Losses (such 
as pilferage etc.) 

19.50 

21.00 

22.00 

17.50 

22.64 

20.50 

22.99 

2000 

1431 

22.50 

18.20 

2154 

1867 

26.50 

21 50 

21.08 

10.55 

plea~ed to Stato' 

(a) the date upto which the waiting list 
for new telephone connflctlons In Delhi has 
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been cleared in 8ach telephone exchange 
and in each category; 

(b) the number of telephone lines in 
each exchange at present; and 

(c) the .teps taken 10 open more tele-
phone exchnages in Delhi to reduce the 
waiting lists, particularly in Shaktinagar and 
Rajouri Garden exchanges? 

THE MINISTER OF STATE IN THE 
MINISTERY OF COMMUNICATIONS (SHRI 
GIRIDHAR COMANGO) : (a) and (b). The 

required information is furnished in the State-
ment below. 

(c) 40,000 new telephone connections 
are expected to be provided in Detti, includ-
ing Shaktinagar and Rajouri Garden Ex ... 
changes in 1989.90. The capacity of Shakt'· 
nagar and Rajouri Garden Exchanges would 
be expanded by 3,000 and 4,000 fines re-
spectively during the current year. A new 
electronic exchange of 20,000 lines will be 
installed at Janakpuri during the current year. 
which will also give relief to areas served by 
Rajouri Garden Exchange. 
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PoStal Facllltln'ln fMJappurarR' Dlatrlct 
otKa,. .. 

8383. SHRI G.M. BANAlWALLA: Will 
the Minister .of COMMUNICATIONS be 
pleased to stat.: 

(a) the areas (villages ate.) comprising 
Ponnani Parliamentary constituency in mal-
appuram district of Kerala which are without 
a sub-post office and even a letter box' 

(b) the details of plans, if any, to extend 
(postal facilities to these uncovered areas: 
and 

(c) whether provision of at least letter-
boxes in all these areas would be made on a 
priority basis, and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). There is 
no village without a post office (sub or branch) 
or a letter box in the said constituency. 
However, in the larger villages, based on 
Justification, additional post offices are 
opened. Two new post offices have been 
sanctioned in the Constituency, one to be 
located in Ullanam North and the other at 
Puthiya-Kadappuram. 

Production of Newsr •• ls and Documen-
tary Films 

8684. SHRI CHINTAMANI JENA: Will 
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of newsreels and docu-
mentary films produced In the country during 
1988-89: 

(b) the subjads on which these news .. 
reels and documentary films have been 
produced; and 

(c) the steps being taken to screen them 

in trlbat and backward areas of the country 
particularty in Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRJ S. KRISHNA 
KUMAR) : (a) aesides the Central Govern .. 
ment and State Govemments, the docu*-
mentary films are also produced by private 
individuals Films production (including 
documentaries) is unregulated, and, there-
fore, no information on total number of docu-
ment&ries produced is avaifable with the 
Gov;ernment. However, all films for public 
exhibition are required to be certified by the 
Central Board of Film Certification (CBFe). 
During 1988 CBFe have certified 859 docu-
mentaries and newsreels (news magazines). 

(b) In view of the position explained in 
answer to (a) above, full information is not 
available. However, documentaries and news 
magazines produced by Filmll Division cover 
current affairs, family planning, Agriculture, 
Defence, Sports and biography of national 
leaders etc. etc. 

(c) News magazines and documenta-
ries produced by Films Division are released 
in cinema theatres under the Compulsory 
Exhibition Scheme throughout the country. 
Mobile Publicity Units of Field Publicity Di-
rectorate of the Ministry of Information and 
Broadcasting also exhibit some of these 
documentaries. In addition, mobile units of 
specialised agencies and departments 
dealing with the extension work in family 
welfare, agriculture etc. also screen docu-
mentaries pertaining to their subjects. Ooor-
darshan also telecasts documentaries on 
national network and from regional centres. 

Working Hours of Post Offices Opened 
on Sunday and Holidays In Deihl 

8685. SHRI CHINTAMANI JENA: Wilt 
the Minister of COMMUNICATIONS be 
pleased to state: 
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(a) whether some post offices are 
opened on Sundays and national holidays; 

(b) if so, the particulars of such post 
offices in Delhi and New Delhi; and 

(c) the working hours of each such Post 
Office and the facilities provided by them to 
public? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) and (c). There are in all 13 post 
offices in Delhi and New Delhi which provide 
facilities to the public on Sudnays and Na-
tional Holidays, the details of which aregiven 
in the Statement below: 



225 Wrlttsn Answers 

t-
Z 
W 

~ ... 
~ 
(f) 

VAISAKHA ~9, 1911 (SAKAl 

~ 
:J o ..c: 
o o 
M ...-
o -o o a ...-

CD o 
8 

15 
Q) 

(ij 
en -.~ 

Written Answers 226 

-> 

o -o o o 
~ 



227 Written Answers 

.Y 
~ t -g i» en ~ ... 
~ ~ 

Ql 
"E 

I 0 ... 
Ql Cii 

~ "E en E 0 0 
~ a. >- . 

CI) CD UJ C 
.~ 

c .... C'G 
:i~ ~ :.0 

<J _0 ..s 
~ 0 >- (5 

Q) Q) 
:::') c: Q) 

~~ 
n; 
CJ) 

;;: ~ 

~ 
~ 
t:i 
~ ..... 
0 
~ ::;:, ('r) 
0 .c::: 
g> 
~ 
~ 

...... 

~ co -en 
Q) 
C) 
co -en 
0 a.. 
(5 
Q) 
n; 
C/) -.~ 

MAV9,1989 

~ 
Q) 

"'0 c: 
:::') 
U) 
Ql C, 
.~ c 
1::':::; co UJ 

& -0 
Q)-(.) 0 
c: Q) 
<0 -a.~ 
Q):t: H 1:: 
< ~ 

'> 

0 
"0 

I 

en 
"-:::) 
0 ..c 
0 
0 
M 
yo-

0 -0 
0 
ci 

00 
0.. 0 

t::~ 
;:)yo-o . .!. (.)..c 
cQ; evO 
en 3: 
('CI CD 
WZ 

Written Answel8 228 

JIi JQ 

~ ~ ~ 

l CD 
"0 a c: 9:: ... en ~ e 

Q) .... 
~ 

CI) CD 
i Q) .9!~ ::: 

"E .!! - .Y.-
-g, 0 en t:u; "8, >.. Q) !8. CD Q) C) Q) 
a: c: ns 0_ a: -:j VI S 0 0 0 -0.. g~ 

0 
C) - 0) c: 0 15 c: 
X CD Q. .- ~ 
0 :::') Q) Q):t::: 

0 en (ij ~N ~ m ~ C/) 

~ -~ :: .~ :::-

l!! 
:::') 
0 .c 

0 0 
0 0 
ct) ct) 
yo- yo-

0 0 - -0 0 
0 0 
ci ci 
yo- yo-



220 ~Ans.WMS VAJSAKMA 19, 1911 (SAKA) Written AM .. " 230 

~ 

j .t::. Jd i i ... ~ i rl - til ... tl. <» as Q) ! .e ~ 
<» -g 

~ 
CD "0 

"E 'E c 

I f/J ;:) ui ~ =s £!! .... 0 0. en f/J Q) Q; 0 f/) ! t» ca E Q) 0, := 10 E Q) • 

~ "2 as E .~ .6: J! -0 «S 32.~ ..9l 
~ 

'tiS 1ii CO 0 1;) -0 0 ... 1::0 1 0 en 1::7;; 
>. . CL Q) ~ ! 8. > a.. CD !8. i (I) <» (I) OJ CD 0) c: ... c: CO Q) 0 ..... c: c: lU 0_ .S! 
~-E 

cu (i) - Q) 0 ~ 
res - Q) 0 a: 

it:: :s 0 - 0 - ~ 
UJ 0 ~ 13 _0 c Q.. 0 c Q) 0 8. fa .! 

~ 
0') ~~ OJ '0 0) o >. - - c: c: '0 - _ co 

c: 
CD Q) 0 0 :..;: 0. ._ 

~ CD 0 i- .~ :i: Q):'t::: ~ :::) c: Q) Q) 0 g 1:: 8 ;:) .9! CD 81:: ~ en 0 (ij (ij 0 en "' ns 
Ja~ (/) en al « ~ tIl .J!2 (/) en < ~ 
- -:=- ~ '> - ~I ~ - ->: - .C!: > ::::::-

.~ en 
~ ~ ... 

::l ::J ..... 0 0 
U) .I::. .s= 
~ 0 g 0 ..... tv) M 0 
~ 

,-- ..... 
~ 0 0 ::;, - -0 0 0 ..c:: 0 0 

tJ) 0 ci 
~ 

,... ..... 

~ 

ex:> 
C\I 
0 
0 tn ..... .... ..... 0 I :.c 0 

Q) a; ..... . ~ ...... 0 I 8 ~ 1: - Q) ~ (I) z 
cf (\J q ~ 

Q) ....... z 0 a.. 
(J) CD fi e - CD (/) 

~ ctS ... 
W < 
Z C 

~ ....... to ~ -.: 
(/) 



231 Written Answers MAY 9,1989 Written Answers 232 

ui 
~ "i 

~ 
0 ... 

~ ~ 
ns t1 a. ... 

Q) CD 
~ 

Q) '"0 ~ Q) "'0 
"E c 

~ 
VI ::l (/) "E g_ c en 

tA 0 Q. ... <t) 0 
::;:, ~ 11 ... E Ch Q) ... 

~ 
en .Y Q) (ij Q) ~ Q) 10 ..! ·s -.:t "0 CG :Q ..! "'0 

0') 1:: CI) ... - 1;) .9 .6 tCS d ~ 
U) - "- tiS 0 0 VI t:: 0 0 1:1;) a... 0) ns C) "'0 "& ~ c C> >. 0- 0) 

~8. CI) OJ c: g '0 .~ Q) Q) c: ~ Q) ~ .S! c ('($ - a: c "' - a: c: 
..j::: ~ :0 UJ Q) 8. 0 - 8 0 

1:5 0 0 - ~ ~ 
VI - ~ c 0 0 a.. c_ o.. r: Q) 0 

~ - ro 0 0) - !!~ 0 - - C) (5 0 0 aQ) c: 0 - - c 
Q) ~ Q) 0 0 Q. ._ 

~ ::l Q) (J) Q) - Q) Q) 

~i 
Q) 

g 5 S :::l 
(/) (ij m en a; a; ~ 

::J 

J!l CJ) CJ) «; .!!!. 
en 

(J) U) J!! 
1:: 

::- - ~ :=:- Q) - - -> 0 - .~ - == > :=:-

I 

1 

,," C") 
0 
0 a; 

.~ .- c: 
I 

o ._ 

~ .c .~ :5 
Q; c Q) - 0 .... 0 

CI) .! ~ cf (\I 0 ..5 G) 

'0 cL :c Z 
Q) ns -gd ... e ns as • 

~ 
"'0 ,,0.. 
ns .c as~ 
to .~ 8. .c. "'0 .~ en ..5< 

~ ex) .....: ..... m CIj 



233 Written AnswelS 

.B 
5 -(I) 

~ .._ 
0 
~ 
:::J 
0 ..c: 
0) 

~ 
~ 

.~ 
~ -fI) 
& ..... 
0 
Q) 

~ <: 

~ -.: 
(/) 

(f) 

C\I 

-

-o 
Q) 
(ij 
(f) 

o -Q) 
co 
CJ) 

VAISAKHA 19, 1911 (SAKA) 

... 
Q) -g 
:::s 
U) • 
Q) 0) 
~ .E 
t::-. «S U) 

-8. 0_ 
Q) 0 
(.) CJ) c: _ 

.! ~ Q. ._ 
Q)~ 8 t= « ~ -> 

U) 
>-co 

:-2 
CIi 0 
"- .s::. 
::J_ 
0 ctI 
r_ c 
o .2 
o «5 
.,..;z 
(\f C') 
o .5 
-"'0 o ~ 0-, (.) 
CD c: 
0::::' 

:E 
Cii 
0 
~ 
QJ z q .... 
Q) -0.. c: 

t: ~ 

8. 8 ... c < .Q 
E CI) c co OJ 
"iii -)( Q..W 

d ..-

~ 
E 
«I 

ci5 
Q) 

~ -VJ o a.. 
'0 
Q) co 

CJ) 

(/) ... 
:3 
0 .s:::. 
0 
0 
ci 
yo-

0 -0 
0 
ex) 
0 

:c 
"i 
0 
~ 
Q) 
z 
0 
~ 
.r:; ... 
«S 
2 as 
'tV 
Z 

..-..,.. 

Written Answers 234 

~ CI) .... 
::l :::3 
0 0 .c .s:::. 
0 0 
C') 0 
a) ~ 
~o ..-

0 0 - -0 0 
0 0 
ex) C\i 
0 .... 

0 
C') 
0 
0 --,... 

I 

1: 
Q) 
0 

:.c ~ 
Q) G) 

0 z 
0 d a.. 

~ :; 
«S co 
! ... .r::. 
as :I Z 

N c? .... ..-



235 WtftIen Answers MAY 9,1989 Wr/lten An.,.,. 236 

Defaulle In Payment of Fixed Deposits 
byCOmpanl •• 

8686. SHRI M. V. CHANDRASEKHARA 
MURTHY: Will the Minister of INDUSTRY 
be pleased to rafar to the reply given on 11 th 
April, 1989 to the Un-starred Question No. 
5703 regarding payment of fixed deposit 
amounts by companies and state: 

(a) what action has been taken against 
the defaulting companies who were earlier 
advised to payoff the fixed deposits amounts 
but not paid out still; and 

(b) how many complaints have again 
been received by Government in this re-
gard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) : (a) The 
amended provisions of Section S8A of the 
Companies Act, 1956, as amended by the 
Companies (Amendment) Act, 1988, have 
not been brought into force so far. As such, 
no action under the said amended Section 
could be taken against the defaulting com-
panies. 

(b) The time and eflort Involved In 
compiling the information will not be com-
mensurate with the results likely to be 
achieved. 

Lo ... In Tannery and Footwear Corpo-
ration of India 

8687. SHAI M. V. CHANDRASEKHARA 
MURTHY: 

SHRI H.G. RAMULU: 

Will the Minister of INDUSTRY be 
pleased to State: 

(a) whether the Tannery & Footwear 
Corporation of tndia Limited has been incur-
ring huge operational and financial losses; 

(b) if so, the reasons therefore and the 
details of losses incurred during the last 
three years upto 31 ~ March, 1989; 

(c) whether the TAFCO is buying its 
various stores-items available with other 
public sector undertakings; 

(d) if not, the reasons therefore; 

(e) the present composition ofthe Board 
of Directors of the company and their terms 
of period in office; and 

(1) the action proposed to be taken to 
imporve the working of the company? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). The details of 
losses incurred by Tannery & Footwear 
corporation of India Limited (TAFCO) dUring 
tho last 3 years are as under: 

Year Operational loss Net loss (Rs. in lakhs) 

1986-87 289.88 939.61 

1987-88 255.70 1069.16 

1988-89 427 79 1370.79 

(P rovisional) 
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The main reasons for the DsS are low 
productivity of workmen. low value addition 
per employee in relation to average emolu-
ments, haavy interest liability on the borrow-
ings from the Government, quick changes of 
management executives of proven ability 
due to intransigent altitude of labour and un-
remunerative prive structure. 

(c) yes, Sir. 

(d) does not arise. 

(e) The present composition of the 
Board is two fundional Directors viz. Chair-
man-cum-Managing director and Diredor 
(Production) and 4 Part-time Directors. The 
term of office of fynctional Directors is 5 
years, whereas it is 3 years in the case of 
part-time Directors. 

(f) Apart from appointment of Func-
tional Diredors on the Board of TAFCO, 
Government have also taken steps to Im-
prove performance by way of modernisa-
tion, renewal/replacement of obsolete ma-
chinery etC' 

Procurement of Woollen Dress Materi· 
als by ONGC 

8688.SHAIV.SREENIVASAPRASAD: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to refer tp the 
reply given on 11 th April, 1989 to Unstarred 

\ 

Question No. 5673 regarding procurement 
of Wollen Dress Materials by ONCE and 
state: 

(a) whether MIs Ramakrishna Agen-
cies, Calcutta has delivered the mate-rails 
by tne time and perIOd stipulated in the 
contract; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PEATROLEUM AND NATU-

RAL GAS (SHRI BRAHM DUm (8) and (b). 
An order for 9,332 pieces of 2.8 mtra. length 
each of Woollen Dress Matarial was placed 
on Mis. Ramakrishna Agencies, Calcutta 
with a scheduled delivery date of 17.4.1989. 
A quantity-of 5,000 pieces of dress material 
was despatched on 31.3. 1989 and the bal-
ance quantity of 4,332 pieces was offered for 
inspeaUon on 3.4. 1989 within the delivery 
time. To allow time for testing and other 
formalities the delivery date has been ex-
tended upto 17.5.1989. 

Supply of Goods to BHEL 

8689. SHAI H.G. RAMULU: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Sharat heavy Electri-
cals Limited, Bhopal has enlisted a few other 
public sector undertakings for supply of some 
of the store-items; 

(b) if so, the details thereof; 

(c) the names of the units so registerod/ 
enlisted by the SHEL, Bhopal during the past 
one year; and 

(d) what further action is being taken to 
encourage other public sectors in supplying 
goods to BHEL? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAL RAO) : (a) and (b). The Bhopal 
unit of BHEL has registered 44 public enter-
prises for supply of goods. These are, 
amongst others, SAIL for supply of steel, 
HMT for machine tools, Fertiljzer Corpora-
tion of India for gases, Indian Oil Corpora-
tlon/Hindustan Petroleum Corporation for 
lubricants, Instrumentation Limited for vari-
ous types of instruments and MMTC for 
canalised imported items. 

(c) During the year 1988-89 no new 
public sector enterprise was registered by 
the Bhopal unit of BHEL. 
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(d) SHEl, BhopaJ encourages other 
Public Sector Enterprises for the supply- of 
goods by regtstering them without evalu" 
ation formalities as in being done for the 
units 10' the private sector. Purchase and 
price preference are also given to them as 
per guidelines of the Government. 

Llbarallsatlon In Drug Industry 

8690. DR. B.L SHAILESH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the Bureau of Industrial 
costs and prices has called for further IIber-
alisatian in the drug industry by moving a 
number of bulk drugs from administered 
price control towards tariff-based price con-
trol; and 

(b) if so, the action proposed to be taken 
in the matter? 

HTHE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). The Kelkar 
Committee and not the Bureau of Industrial 
costs and prices, has made some recom-
mendations in this regard in their Supple-
mentary report. These are urder examina-
tion. 

ExpanSion of lyre and lube 

8691. DR. B.L. SHAILESH: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether there are any proposals for 
massive expansion of the tyres (including 
nylon tyrecord) and tube! .. capacity in the 
country; 

(b) if so, the present installed capacity 
and additional capacity pr opo~ed to be cre-
ated now; 

(c) whether any export conlmitment will 
be taken by Governmt3nt from the tyre and 
tube manufacturing COnlpaniHS in view of 

India's share in the international tyre trade 
being a measly 0.4 per cent only; and 

(d) if so, the details thereof? 

THE MIN'STER OF STATE IN THE 
DEPARTMEN-r OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS· 
TRY (SHRI M. ARUNACHALAM) : (a) and 
(b). The Government have taken various 
policy measures to ensure creation of fresh 
capacity in .the tyre industry. Fresh capacity 
for the marrufacture of tyres is sanctioned 
liberally by the Government. The present 
licensed/installed and approved capacities 
are 288 lakh nos. and 182 lakh nos. of 
automobile tyres and tubes per annum re-
spectively. 

The present licensed capacity of nylon 
tyrecord is 33.000 tennes per annum. An 
additional capac1ty of 40,000 tonnes by way 
of expansion and new units have been 
approved. Besides, broad banding facility 
enables existing synthetic filament yarn 
manufacturerS'" to produce nylon tyrecord 
also 

(c) and ~d). There is no requirement in 
the existing policyforthe imposition of export 
obligation <)n the tyre manufacturers. How-
ever, the industry has been able to step up 
exports from Rs. 47 crores in 1985·86 to an 
estimated Rs. 70 corres during 1988-89, 

Holding of International Documentary 
Film Festival 

8692. DR. S.L. SHAILESH: Will the 
Minister of INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) the details of preparatory work beng 
done for holding the country's first interna-
tional Documentary Film Festibal stated 
towards the end of 1989; 

(b) the agency handling this work and 
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the funds provided for the purpose; 

(c) the mode of selection of documen-
tary fitms for the festival; 

(d) whether any role has been assigned 
to the private documentary film makers and 
oroducers; and 

(e) what other efforts are being made to 
make the festival successful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISH-
NAKUMAR): (a)to (d). Thefirst International 
Documentary Film Festival is sucheduled to 
be organised by the Films Division, Ministry 
of Information & Broadcasting in coopera-
tion with the State Government of Mahar-
ashtra, Indian Documentary Producers' 
Association, Federation of Film Societies of 
India and the Directorate of Film Festivals. 
The permanent venue for the festival will be 
Bombay. It will be a non-competitive festival 
to begin with and an annual event. An Or-
ganising Committee has been set up to help 
the Films Division to Plan the festival. It 
consists of official and non-official members. 
The non-official members include the inde-
pendent eminent documentary film produc-
ers. representatives of India Documentar)' 
Preducer's Association, Federation of Film 
societies of India. An amount of As. 251akhs 
has been provided for this purpose in the 
Films Division's budget for the current year. 
The Organising Committee will helpthe Films 
Division in formulating the policy on the 
mode of Selection of films, preparation of 
regulations for Indian and foreign entries etc. 
The first meeting of t~9 Organising commit-
tee is scheduled to be held shortly. 

(e) All efforts are being made to make 
this event successfu. Forthis, purpose coop-
eration of Indian Documentary Producers' 
Association and Federation of Film Socie-
ties of India has been sought. Besides, the 

assistance of the State Government of 
Maharashtra and various institutions like 
National film Development Corporation, Film 
and Television Institute of India etc. is also 
being sought. Wide publicity will be given to 
this international event. 

Application of Section 630 of Compa-
nl •• Act 

8693. SHRI SANAT KUMAR MANDAL: 
Wilt the Minister of INDUSTRY be pleased 
to refer to the reply given on 28th March, 
1989 to Unstarred Question No. 3611 re-
garding application of Section 630 of the 
Companies Act and state: 

(a) the details of the information col-
lected so far; and 

(b) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM) (a) and 
(b). The information is being collected and 
will be laid on the Table of the house. 

Upgradation of Rural Telecom, Network 

8694. SHRI ASHOK SHANKARAO 
CHAVAN: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) the names of StateslUnion Territo-
ries selected for upgrading the rural tele-
communication net work during the remain-
ing period of the Seventy Plan; and 

(b) the funds allocated for the prupose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO) (a) There is a pro-
gramms for upgrading rural telecommunica-
tions network in all the States and union 
Territories during the remaining period of the 
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Seventh Plan. 

Improved media like MARR and VHI is 
being inducted in the rural araas for provid-
ing LIPTs and Electronic Exchanges are 
atso being installed in the rural areas in all 
States and Union T .rritories. 

(b) No separate funds for the purpose 
are allocated. The expenditure is met out of 
the lumpsum grant placed at the disposal of 
the Circles 

Commltt .. on u .. of Alcohol on Motor 
ruel 

8695. SHRI ASHOK SHANKARRAO 
CHAVAN: Will the Minister of PETROLEUM 
AND NATRUAL GAS be pleased to state: 

(a) whether Government have set up a 
Gommittee to explore the possibility of use of 
alcohol as motor fuel in the transport sector; 

(b) the oomposition and terms of refer-
ence of the Committee; and 

(c) when the Committee IS expected to 
submit its report? 

.. THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTI) : (a) to (c). 
An Inter-Ministerial Committee consisting of 
the representatives of the Deptt. of Chemi-
cals & Petro-Chemicals, Oil Industry, IOC 
R&D Centre. Indian Institute of petroleum 
and the Ministry of Petroleum & Natural Gas 
was set up to undertake a techni-economlc 
feasibility study on belending of Methanol 
and Ethanol with motor spirit for use as fuel 
in automobiles. 

The report is under finalisation and IS 

expected to be submitted to Government 
within a month. 

introduction of STIJ FacUlty In ....... 
..hlr. 

8696. SHRt ASHOK SHANKARRAO 
CHAVAN: Will the Minister of COMMUNI .. 
CATION be pleased to state: 

(a) the places in Mhahrashtra where 
SrD facility is liekly to be introduced during 
the remaining period of the Seventh Plan; 
and 

(b) the pJaces In Maharashtra having 
STD facility which have been linked with the 
micro .. wave system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GO MANGO) : (a) The fotlowing 
places in Maharashtra are liekly to get STO 
facility during lhe remaining period of the 
Seventh Plan: 

Alibagh, Bhandara, Buldana, 
Bheed, Bassein, Gondia, Gadchi-
roli, Ichalkaranji, Khopili, Lonavala, 
Paltan, Patalganga, Parbhani, 
Ratnagiri, Tumsar. Urulikanchan. 

(b) The following places in Maharashtra 
Circle have been linked with micxrowave 
system for STD facility . 

Chandrapur. Panjim. Solapur. 
Baramati, Osmanabad. Barsi, La-
tur. 

[ Translation] 

Contract for removing Ash from Indra-
prastha Thermal Power Station 

8697. SHRI HARISH RAWAT: Will the 
Mmister of ENERGY be pleased to state: 

(a) whether any investigation has been 
made with regard to the award of contract of 
remove ash from Indraprashtha hThermal 
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pawer .. ion and ,urch- vf cable joints 
by DfSU; 

(It) if &0, whether the prescribed rules 
and procMures were followed in awarding 
the contract; and 

(c) if so, the details thereof? 

HTHE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHAI KAlP NA TH RAI) 
: (a) 10 (c). Acoording to DESU, Vigilance 
Inv8stigaticms in the matter have been initi-
ated. HGwaver, no serious irregularities has 
so far been noticed. 

[English] 

R ...... of LPG Connections 

8698. SHAI SOMJIBHAI DAMOR: Will 
the Minister of PERTOLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether some LPG agencies have 
requested the Oil Companies to grant per-
mission to release LPG connections by them 
tothe surrounding rural areas or small towns; 

(b) if so, the number of such requests 
receIved dUring the lost three years; and 

(c) the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTOREUM AND NATU-
RAL GAS (SHRI BRAHM QUIT) : (a) to (c). 
011 Comapnies have received a total of 179 
requests during the last three years from 
LPG dls~butorships regarding grant of per-
mission to them for release of LPG connec-
~ns tq the surrounding rural ~reas or small 
S.No. Oil Company 

towns. These are being dealt with, on the 
merits of each case, keeping in view the 
policy guidelines in this regard. 

Release of LPG Connections by OU 
Companies 

8699. SHRI SOMJIBHAI DAMOR: WUI 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the numbver of LPG COnOtll"li .... n.,J 
released by each oil company to their dis-
tributors during the last three years; 

(b) the number of connections actually 
released to the consumers; 

(c) the names of the oompanies which 
have cylinders but no regulators or have 
regulators but no cylinders or have have 
both but no stationery resulting in non-re-
lease of new LPG connedions; 

(d) the circumstances under which such 
companies are being allowed to open new 
distributorships when they are unable the 
fulfil the demands of the existing distributors; 

(e) whether there are LPG distributors 
of the Bharat Petroleum corporation Ltd. 
having less than 3000 connections; and 

(f) if so, what are the plans of this com-
pany to make such distributorships eco-
nomically viable? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTOREUM AND NATU .. 
RAL GAS (SHRI BRAHM DUn) : (a) and 
(b). The numbers of new LPG connections 
released during the last three years are as 
under: 

(in /akh) 
Year 

1986-87 1987-88 1988-89 

1. 

2. 
3. 

Indian Oil Corporation <Including Assam 
Oil Division) 
Bharat Petroleum Corporation 
Hindustan Petroleum Corporation 

8.097 

3.906 
5.080 

7.046 5.834 

2.520 3.255 
4.073 3.209 

Total 17.083 14.374 11.563 , .... 8'11 
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(c) Nil, Sir, 

(d) Does not arise in view of (c) above; 

(e) Yes, Sir; 

(1) Release of new connections is done 
by the oU marketing companies, inctuding 
Bharat Petroleum corporation, in line with 
their annual enrolment target in a phased 
manner through those distributors operating 
below the ceiling, subject ot abailabil~y of 
product, equipment and facilities. 

Coal Prices 

8700. SHRIMATI JAYANTI PATANIK: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether there is a fall in prices of coal 
in the open market particularly in northern 
India; 

(b) if so, the reasons therefore; and 

(c) the steps taken to control the market 
prices at the notified prices level? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF) : (a) to (c). coal is sold by the coal 
companies at administered pithead prices 
fixed by the Government of India. Although 
there is no organised open market for the 
sale of coal, some trading of coal does take 
place on account of some consumers ob-
taining supplies more than their requirement 
at a given time. In the absence of regulQ~ 
market it is difficult to ascertain the price. 
Further coal prices at a given destination 
over the past few months are not strictly 
comparable on account of the increase In 

administered price of coal effective from 
, .1.89 and railway freightfrom 1.4.89. 
However, there are indications that the price 
of coal in northern India, after making due 

allowance for the increases in pith.ad price 
and freight, is showing a relative decline. 

Coal India Ltd. has taken steps to in-
crease the availability of steam coal to the 
consumers so that requirement of consum-
ers is met in full and thereby the market price 
is kept low. These steps include: 

(a) Increasing offer and loading of steam 
coal from Raniganj Coalfield, the most pre-
ferred source by the consumers. 

(b) 1 00% allotment of wagons against 
consumers programmes of 1989 and liqUI-
dation of arrears of coal programmes for the 
year 1988. 

(c) Making available any shortfall in rail 
movement by other mode of transport from 
stockyard etc. 

Recensoring of Films by Doordarshan 

8701. SHRI C. JANGA REDDY: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether Doordarshan re-censors any 
films which have already been screened and 
passed by the Censor Board; 

(b) if so, the reasons therefor and t'1e 
procedure followed in this regard; 

(c) whether the consent of the producer/ 
right-holder concenred is taken for such re-
censoring; 

(d) if not, the reasons therefor; and 

(e) Whether any complaints in this re-
gard have been reported during the last 
three years and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWAAY) 
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(a) to (.). doordrashan considers forlatecast 
those feature tUrns which are duty certified by 
the central Board of Film Certification. door-
darshan does not re-censor them. However. 
sometimes it becomes necessary for Ooor-
darshan to edit the film to accommodate it 
within the available transmission time or to 
delete certain sequences which are not 
considered appropriate for fam ily viewing 
and telecast through the mass media of 
Doordarshan. Doordarshan is also author-
ised through an agreement signed by the 
producers/right holdern to make such dele-
tions from the films btliore telecast. There-
fore, the need to consult individual produc-
ers/right holdern for such deletions does not 
arise. 

The Government have seen some 
newspaper report wh;ch said that Shri 
Gautam Ghosh, who is the producer of the 
film IPaar" , had inter alia alJeged in a press 
conference that Doordarshan cut portions of 
his film before its telecast. 

Reprosentation from Cement Manufac-
turers Association 

8702. SHRI P.M. SAYEED: 
SHRI V. KRISHNA RAO: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have received 
any representation from the Cement Manu-
facturers Association regarding reduction in 
their profitability due to increase in the cost of 
production over the past few years: 

(b) the main points highlighted in the 
representation; and 

(c) the action proposed to be taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-

OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI'" ARUNACHALAM) : (a) to (c). 

! 
A ~'atement is given below: 

STATEMENT 

(a ) to (c) Representation has been 
received from the Cement manufacturers' 
Association regarding the financial difficul-
ties faced by the Cement In~stry hgilighting 
the foll,'wing points. 

i) there has been an increase in the 
cost of production due to continuous rise in 
the cost of critical inputs. 

ii) there has been continuous fall in oepn 
market prices due to supplies far out-strip-
ping the demand. 

iii) the demand for cement in the country 
is not catching up with cement production. 

It has been further brought out that the 
position has become more critical due to 
further increase in rail freight rates on move-
ment of cement and basic raw material a~ 
well as increase in excise duty. 

The Associations has also sought ex-
emption of cement and coal from the in-
crease in the classification and railway freight 
rates, relief in excise duty to maintain parity 
in the new and the old units, appropriate 
reduction in excise duty to companies forthe 
use of captive DG sets and continuance of 
concessional import duty of 350/0 on importof 
captive DG sets. 

In the past, the Cement Industry had 
been representating from time to time high ... 
lighting the difficulties owing to escalation in 
the cost of inputs like power, coal, railway 
freight, increase in the DA rates etc. In order 
to impr.ove the profitabifity of the Cement 
Industry and maximise cement production 
Government have been giving a number of 
reliefs from time to time to the Industry. The 
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foUowing are among important incentives 
and reliafs given to the Industry whle the 
scheme of price and distribution control was 
in existence:-

i) Retention price of levy cement had 
been increased from time to time and the 
levy obligation on Cement Industry had been 
progressively reduced with the twin objec-
tive of compensating the Industry for in-
crease in the cost of production and improv-
ing its profitability. 

ii) A rebate in excise duty to the extent 
Rs. 20 per tonne and Rs. 50 per tonne had 
been given in respect of new units, which 
commenced production between 1.1.82 to 
31.3.86 and on and after 1.4.86respectively. 
The said relief is valid upto 31 st March. 
1990. 

iii) The Industry had been encouraged 
to set up captive power generating capacity 
and appropriate relief by way of reduction in 
levy obligation was allowed to compensate 
for the increased cost of production With the 
help of high cost DG captive power. 

iv) There was no price and distribution 
control on the production of mini cement 
plants upto a capacity of 300 metric lonnes 
per day and hence there was no liability for 
supply of levy cement by these plants. 

v) the excise duty on cement industry 
was reduced from Rs. 225/- per tonne to As. 
205/ per 10nne w.e.f. 1.3.88. 

vi) the production of cement is closely 
monitored by the DCCI for rendering assis-
tance to the cement industry in the matter of 
availability of various inputs like coal, power, 
and wagons by taking up the matter with the 
concerned authority like the State Electricity 
Board, Ministry of Railways, Deptt. of Coal, 
Coal Organisation etc. 

vii) In order to encourage cement units 

to achieve more than 100% capacity utilisa-
tion, special dispensation for levy obligation 
was given for prod~ction beyond 1000/0 and 
upto 1250/0. 

Government have abolished the price 
and distribution control on the Cement In-
dustry with respect to cement produced from 
1.3.89. 

To improve the economic viability of 
mini cement plants, a concessional rate of 
excise duty of Rs. 115/ ... per tonne has been 
prescribed with effect from the 1 st march, 
1989, for cement manufactured by factories 
using Vertical Shaft Kiln and \',ith total li-
censed capacity not exceeding 200 tonnes 
per day as against the general excise duty 
rate of Rs. 215/- per tonne. The conces-
sional rate has been subsequently extended 
with effect from 27th April, 1989 to mini 
cement plants using r01ary kiln with a capac-
ity upto 200 tonnes per day. 

T.V. Serials 

8703. SHRI SYED SHAHABUDDIN : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the titles and the duration of the. 
serials on the contemporary social and cul-
tural life OT the Muslim, the Christian, the 
Sikh; the Buddhist and the jain Communities 
telecast by Doordarshan during the last five 
years; 

(b) whether any more serials are under 
consideration; 

(c) whether any serial which were tele-
cast were criticised for misrepresentation or 
for providing deviation from social norms of 
the community concerned; and 

(d) if so. tha details thereof and action 
taken or proposed by Government in this 
regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY) : 
(a) and (b). The seria!s telecast by Door-
darshan reflect the socia-cultural lifa of the 
people of India asone nation. The serials are 
not selected on the basis of their havinbg any 
bearing on any religion or caste. Therefore, 
to categorise them as Muslim, Christian, 
Sikh, Buddhist, jain etc. is not possible. 

(c) and (d). The Hon'ble Member has 
written a letter to the Government that the 
serial'Karambhumi' telecast by Ooordarshan 
encouraged inter-religious marriages which 
are generally discouraged by the Muslim 
community. It was replied to him that telecast 
of programmes projecting inter-community 
fraternisation, and promoting national unity 
and intergration is a continuous activity of 
Doordrashan as a matter of policy. 

Studies carried out for/petroleum 
proJects 

8704. SHRI HAFIZ MOHO. SIODIQ: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether studies have been carried 
out in regard to refining, processing, design 
and engineering for application in some of 
the petroleum proejcts, and 

(b) if so, the details of studies so under 
taken and the benefits that have accrued to 
these projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn) : (a) and 
(b). Such studies are taken up from time to 
time depending on the requirements of the 
\larious new projects as well as operating 
refineries. The effort involved in collectir.g 
the details and benefits of such studies will 
not be commensurata with the ;lurpose 
sought to be served. 

[ Trenslation] 

Production In Gas basede Power Units 

8705. SHAI BALWANT SINGH RA .. 
MOOWALIA: 

SHAI DINESH GOSWAMI: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether production in two gas .. based 
power units of the National Thermal Power 
Corporation commissioned recently had to 
be curtallsed as the Northern Regional Elec-
tricity Boards were not prepared to take 
power; 

(b) if so, whether cost of power produc-
tion is comparatively higher in the gas-based 
plants; 

(c) if so, the details in this regard; and 

(d) th~ measures proposed to reduce 
the cost of production so as to make it viable 
vis-a-via other sources of power production? 

rHE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MIN IS-
TRY OF ENERGY (SHRI KALP NATH RAI) 
: (a) The gas turbine units commissioned by 
the national Thermal power Corporation 
(NTPC) in anta (Ragasthan) and Auraiya 
(Uttar Pradesh) are presently under trial 
operation. The generation at the power sta-
tions of the NTPC is regulated by the Re-
gional Electricity Boards w~o coordinate the 
overall operation of the regional power grids. 

(b) to (d). The cost of production of 
electricity depends on various factors, such 
as the type of plant, untt size, price and 
quality of fuel used, location of the power 
station in relation to the source of fuel supply 
and operating hours in a year, etc. The fuel 
cost for gas is higherthan thatof coal equiva-
lent price as applicable for pit .. head stations. 
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The questi9n of pricing of natural gas is 
being revtewep by a committee set up for the 
prupose. 

[English] 

Interception of Telephonic Conversa-
tion 

8706. SHRISYED SHAHABUDDIN: Wi" 
the Ministerof COMMUNICATION be plased 
to refer to the reply given on 28th march, 
1989 to Unstarred question No. 3546 re-
garding interruption of messages and state: 

(a) the names of persons, circle-wise, 
whose telephonic conversation has been 
ordered to be intercepted by or on behalf of 
Union Governement or a State Goverment 
as on 1 April, 1989; 

(b) whether order of interception IS of 
definite duration or sUJect to periodical re-
view; and 

(c) whether the list has been reviewed 
by the competent authority during 1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION (SHRI 
GIRIDHAR GOMANG0) : (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

Discovery of Oil In Cambay Basin 

8707. SHAIMATI BASAVARAJESH-
WARI: 

SHAI SHANTILAL PATEL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state. 

(a) whether oil has been discovered by 
the Soviet experts at an exploratory well In 

the Cambay basin in Gujrat; 

(b) if so. the details thereof, and 

(c) to what extent the Soviet Union has 
helped the oil and Ntural Gas Commission in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL G~S (SHRI BRAHM DUTT) : (a) to (c). 
Soviet experts, under a turn-key contract 
with ONGe, are carrying out seismic survey 
and exploratory drilling in the northern part of 
the Cambay basin between patan and San-
chore. There effort is to supplement the 
efforts of ONGC with a view to accelerate 
exploration in the Cambay basin. Indications 
of oil have been obtained in a well Dharnoj-
2 during this exploration. 

Mou with. Yemen in Crude 011 and 
Natliral Gas 

8708. SHRIM,~TI fjA~AVARJESH­

WARI: Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether India and the People's 
Democratic Republic of Yemen have signed 
a Memorandum of Understanding to particI-
pate jointly in exploration, exploitation and 
processing the crude oil and natural gas, and 

(b) if so, the details of the agreement 
reached? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
R4L GAS (SHAI BRAHM DUTT) : (a) and 
(b). Agreed minutes of the meetings be-
tween Hydrocarbons India Limited and the 
delegation led by Deputy Minister (Energy 
and Minerals) of peoples' Democratic Re-
public of Yemen were signed by Chairman 
and Managing Director; Hydrocarbons India 
LimIted and the Deputy Minister (Energy and 
Mlherals) people's Democratic Republic or 
YeMen, identifyirg the liekly areas of co-
operation between the two sides. 
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Power Flnancy Corporation 

8709. SHRI H.N. NANJE GOWDA: Will 
the Minister of ENERGY be pleased to styate: 

(a) whether the Power Fiance Corpora-
tion proposes to increase its capacity of 
granting loans by raising funds through bonds 
etc.; 

(b) whetherthe Power Finance corpbra-
tion has been permitted to raise such bonds 
through public subscription; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TERY OF ENERGY (SHRI KALP NATH 
RAI) : (a) to (c). Upto the end of March, '9a9, 
the Power Finance Corporation had raised 
Rs. 720 crores by issue of bonds. Of this, As. 
1 00 corres were raised by the Corporation in 
1987-88 on private placement basis fol-
lowed by an offer for sale to the public. The 
Corporation has been permitted to raise Rs. 
50 crores by issue of bonds to the public by 
December, 1989. 

Public Sector Industries in Assam 

8710. SHRI BHADRESWAR TANTI: 
Will the Minister of INDUSTRY be pleased to 
state the target fixed and the number of 
public sector industries actually set up in 
Assam during the Seventh Plan period so 
far? 

THE MINISTER OF INDUSTRY (SHRI 
J, VENGAL RAO): There is no proposal to 
set u·p any Central public Sector Enterprise 
with registered office in the State of Assam in 
the Seventh Five Year Plan Period. How-
ever, an outlay of As. 349.93 crores has 
been provided in the Plan for the on-going 
and new schemes in the existing Central 
Public Sector Enterprises in the State in the 
Central Industrial and Mineral Sectors. 

Dlre.t Recruitment In pubnc Sector 
Undertakings 

8711. SHRI SYED SHAHABUDDIN: 
Will the Minister of INFDUSRY be pleased 
to state: 

(a) whether all central public sector 
undertakings have established their own 
executive, managerial and technical card res; 

(b) whether any general guidelines have 
been laid down for introducing a uniform 
scheme for direct recuritment to these cad· 
res; 

(c) if so, whether the scheme of recruit-
ment includes a written test as well as inter-
view and/or personality test; and 

(d) the relative weightage given to the 
written test and the interview andlor person-
ality test? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) and (b). The Manage-
ments of Public Sector Enterprises are 
competent to make recruitments to all below 
Board level posts in their corporations and 
establish their own schemes in this regard. 
Government is concerned with appointment 
to the Board level posts only. The Board 
level posts are tenure posts and sppoint-
ments thereto are made on contract basis for 
prescribed periods. As regards direct recru-
timents to below Board level posts are con-
cerned, no uniform scheme has been intro-
duced as recruitments to these posts fall 
within the purview of the Managements. 

(c) and (d). Do not arise. 

Setting up of Max II Type Exchanges In 
Karata 

8712. SHRI MULLAPPALLY AAMA-
CHNADRAN: Will the Minister of COMMU-
NICATION be pleased to state: 
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(a) the number of MAX II type telephone 
exchanges functioning in Kerata, district-
wise; 

(b) whether any mora MAX II exchanges 
are to be set up in Kerala during 1989-90; 

(c) if so, the details thereof; 

(d) the names of the first three largest 
telephone exchanges in kerala; and 

Trivandrum 

Quiton 

Pathanamthitta 

Alleppey 

Kottayam 

Iddiki 

Ernakulatn 

Trichur 

Palghat 

Mlalappuram 

Calicut 

Wynad 

Gannanore 

Kasaragod 

(b) 19 more MAX-II exchange are liekly 

(c) Details are given below: 

Tnvandrum 

pathanamthitta 1 

Kottayam 2 

(e) the details of thair capacity, the 
number of connections provided by these 
exchanges and the number of applications 
for fresh connedions pending at these ex-
changes as on 31 st march, 19891 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) NUmber of 
MAX -II type exchanges working in Kerala 
District-wise is: 

9 

12 

7 

9 

20 

4 

17 

20 

9 

11 

8 

4 

10 

8 

to be opened during 1989-90. 

Quilon 1 

Alleppey 1 

Iddikki 2 
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Eranakulam 1 

Palghat 2 

Calieut 2 & 

(d) The largest telephone systems in 
Karala are Ernalulam, Trivandrum and Cali-
cut. 

Station Capacity 

Ernakulam 28,174 

Trivandrum 21,500 

Cali cut 17,700 

Microwave link between Callcut and 
mangalore via Cannanore 

8713. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whether the work on extending the 
microw-ave link from Calicut to mangalore 
via Can,nanore has commenced; 

(b) if so, when the link between Calicut 
and Cannanore ;s likely to be completed; 
and 

(c) the anticipated benefits that are hely 
to accrue from this link? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) No, Sir. There 
IS no such plan. However, there is a plan to 
replace the existing Narrowband aanlogue 
microwave link between Calicut and Can-
nanore by a 7 GHz 34 Mb/s digital micro-
wave system. Orders for the import of the 
equipment have been plaCGd. 

Trichur 1 

Malappuram 2 

Cannanere 3 

(e) Equipped capadtylWorking connac ... 
tions/waiting list as on 31.3.1989 is giv.n 
below: 

Working 
connections 

26,204 

20,486 

14,208 

Waiting list 

10,475 

9,749 

(b) The equipment is lte1yto be received 
towards the end of 1989-90 and the work to 
replace the existing analogue link between 
Calicut-Cannanore is likely to be completed 
dUring 1990-91. 

(c) The digital microwave link is ex-
pected to provide highly reliable circuits and 
the system is capable of further expansion, 

[ Translation] 

InclusIon of food Processing Induel'''' 
in Khadi and Village Industry Sector 

8714. SHRI BALWANT SINGH RA-
MOOWALIA 

SHRI DINESH GOSWAMI: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether there is a proposal to in-
clude food processing industries in Khadi 
and Village Industry sector; 

(b) whether any comprehensive pro-
gramme has been chalked out to implement 
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this proposal; and 

(c) if so, the details t.1 

THE MINISTER OF S'rItE IN THE 
DEPARTMENT OF IN~lJI6TRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHAI M. ARUNACHALAM) (a) Food 
Pr0J8ssing industries are already Included 
u~er the purview of Khadi and village Inous-

'tries Commission. These are processing of 
Cereals & puises processing of Patmgur, 
Gur & Khandsari and processing & preser-
vation of fruit and vegetables. 

(b) and (c). Does not arise in view of (a) 
above. 

Production and consumption of LPG 

8715. SHRI BALWANT SINGH 
RAMOOWALlA: 

SHRI DINESH GOSWAMI: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to sta1e: 

(a) the quantity of LPG produced. con-
sumed and impcrted during 1988-89; and 

(b) the steps taken or proposed to aug-
ment indigenous production of LPG to match 
the current as well as prospective demand 
so to avoid dependence on imports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT) : (a) The 
quantity of LPG produced, consumed and 
imported during 1988-89 is about 1751.40 
thousand tannes, 1980.0 thousand tonnes 
and 240.50 thousand tannes respectively. 

(b) Indigenous production is expected 
to increase in the coming years with the 
setting up of new refinerieslfractionation 
plants and augmentation of production from 
a few existing refineries by expansion or 

otherwise. 

[English] 

Journalists accompanying VVIPa on 
Foreign Tours. 

8716. SHAI C. JANGA REDDY: Willthe 
Minister of INFORMATION AND 
BROADCISTING be pleased to refer to his 
reply given on 15 November, 1988 to un-
stearred Question No. 501 and state: 

(a) the names of the Journalists who 
accompanied the Prime Minister during his 
foreign tours during the last three years and 
the current vear, visit-wise and the names of 
papers which each of them represented: 

(b) the names of the journalists (and of 
their papers) who accompanied to Presi-
dentlvice-President in their foreign tours 
during the same period, and 

(c) whether the guidelines followed for 
the selection of journalists in the two cases 
varied and if so, in what respects? 

THE MINISTER OF STATE IN THE 
MINIATRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY) : 
(a) to (c). The information is being collected 
and shall be laid on the TAble of the Sabha 

in due course. 

Quotations for Kawas Dulhasti and 
Rihand Power Projects from Abroad 

8717. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether quotations for execution of 
the Kawas, Dulhasti and Rihand power proja 
ects were re-invited from foreign fir ms re-
cently; 
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(b) If so, the reasons therefor and what 
were the original and re-quoted amounts 
and how did they compare with those of the 
nerest bidders in each case, separately; 

(c) the estimated losses in each case as 
a resuk of increase in the re-quoted price 
and variation in exchange rate and in terms 
ofrevenue~s~and 

(d) the steps taken to avoid losses, 
especially to avoid re-quotation for the power 
~roject? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI) 
: (a) Bids were reinvited by the national 
Thermal Power Crporation for the Kawas 
gas-based project and were not reinvited for 
theRihand Super Thermal Power project, 
Stage-II. For the Dulhasti hydroelectric Proj-
ect. the two parties. which had partioipated in 
the bids, have submitted revised price bids. 

(b) The order against the original en-
quiry for the Kawas project could not be 
finalised in view of the difficult and unaccept-
able conditions insisted upon by the se-
lected party at that time. For the Dulhasti 
Jhydroelectric project, the contract could not 
be finalised with the French consortium who 
have also submitted a revised price bid. The 
revised prices are under secrutiny. 

(c) and (d). The effect. if any, due to 
change in the price bids could be ascer-
tained after the finalisation of the order. 
Contracts are normally awarded on the basis 
of origianl offers. It is only in exceptional 
cases that revised offers are required to be 
entertained. 

[ Translation] 

Modernisation of Bageshwar Telephone 
Exchange In Uttar Pradesh 

8718. SHRI HARISH RAWAT: Will the 

MINISTER OF COMMUNICATIONS be 
pleased to state: 

(a) whether there is a proposal to mod-
ernise the telephone exchange at 8agesh-
war in Almora district of Uttar Pradesh; and 

(b) if so, the details thereof and the time 
by which this work is liekly to be oompleted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) : (a) There is no 
proposal at present to replaces existing 
CENM eschange due to shortage of switch-
ing equipment. 

(b) This will be considered during Eighth 
Plan. 

Opening of Public Call Offices In 
Almora and Pithoragarh Districts of 

U.P. 

8719. SHRI HARISH RAWAT: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether it is proposed to open some 
Public Call Offices in Almora and Pithora-
garh districts of U.P. during 1989-90 and 
1990-91 ; 

(b) if so, the number of public Call Of-
fices to be opened in these districts in each 
year; 

(c) whether their locations ha -ve also 
been decided; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO) (a) Yes. Sir. 

(b) Number of public Call Offices pro-
posed to be opened in these two districts are 
given below: 
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District 1989-90 

Almora 1 

Pithorgarh 8 

Proposals 10r Eighth Plan have not yet 
been finalised. 

(e) No. sir. 

(d) Does not arise. 

Opening of Branche Post Offices and 
Sub Post Offices In almora and Pithora-

garh Districts of U.P. 

8720. SHRI HARISH RAWAT: Will the 
Minister 01 COMMUNICATIONS be pleased 
to state: 

(a) whether it is proposed to open some 
new branch post offices and sub post offices 
in Almora and Pithoragarh districts of U. P. 
during 1989-90 and 1990-91 and 

(b) if so. the names of places in each 
district. separately where branch and sub-
post offices would be opened during each 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOANGO) : (a) and (b). New 
branch post offices may be opened in AI-
mora and Pithoragarh districts during 1989-
90. The names have not yet been finalised. 
There are no proposals at present for open-
ing of new sub offices in the two districts. 

The position in respect of 1990-91 will 

be known only after the English Five Year 
Plan is finalized. 

[English] 

Palmyra Jaggltry Manufacturing Indus-
try 

8721. SHRI N. DENNIS: WiH the Minis-
ter of INDUSTRY be pleased to state: 

(a) whether Government propose to 
revitalise the palmyra jaggery manufactur-
ing industry, which is in the process of dete-
rioration; and 

(b) if so, the steps taken or proposed by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. AURNACHAlAM) : (a) and 
(b). KVIC and State KVI Boards are taking all 
possible steps for development of Palmgur 
Industry in the country. Efforts made in this 
diredlon include modernisation of palmgur 
technology, development of by-products, 
dIversification of the products for economic 
viablity of the industry, and utilisation of the 
untapped palm trees. KVfC has also set up 
a Regional Office of the Palmgur Industry at 
madurai with a view to providing effective 
and timely assistance to the artisans and 
Cooperative societies engaged in the 
palmgur industry. A Central Palmgur Re-
search Institute has also been set up by 
KVIC at madras to carryout the Research 
programmes forthe development of Pafmgur 
Industry. The progress made by the palmgur 
jndustry over the years is indicated in the 
table below: 
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Year Production 
(Rs. in Crares) 

1983-84 31.90 

1984-85 40.55 

1985-86 43.42 

1986-87 57.10 

1987-88 74.03 

Talka. Telephone Scheme 

8722. SHRI HUSSAIN DALWAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether telephone connections were 
to be provided in the city of bombay under 
the T atkal Scheme by mere asking on pav-
ment of Rs. 50,000/- ; 

(b) if so, the number of telephone con-
nections provided under the said scheme 
during 1988-89; and 

(c) whether it is proposed to reduce the 
deposit money for this scheme in 1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The telephone 
connections under the T atkal Scheme are 
provided in the country including the city of 
Bombay on payment of Rs. 30,000/-, within 
two weeks of payment jf feasible. 

(b) 696 telephone connections were 
provided in bombay under this scheme dur-
log 1988--89. 

(c) No, Sir. 

Sales Employment 
(Rs. in Crares) (Lakh persons) 

38.73 5.27 

49.55 6.25 

53.97 6.40 

68.04 6.65 

84.18 6.88 

Noise pollution due to Thermal Power 
Stations in Deihl 

8723. SHRt HUSSAIN DAlWAI: Will 
the Minister of ENERGY be pleased to state: 

(a) whether there is great noise poilu .. 
tion on account oJ two Thermal Power Sta-
tions in Delhi; 

(b) whether the level of nose pollution 
due to load shedding of these two power 
stationsat night is more than during the day; 
and 

(c) if so, the measures contemplated by 
Government to prevent this noise pofJution in 
Delhi? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TERY OF ENERGY (SHRt KAlP NATH 
RAI) : (a) The measurements carried cut by 
the Central pollution Control Board indicate 
a noise level of 100-110 dBCA) at the Indra-
prastha Power Station which is marginally 
higher than the level of 90 dB(A), (8hours 
average), as acepteeble by the World Health 
Organisation. No measurements have been 
carried out at the Badarpur Thermal Power 
Station so far. 

(b) During night time, the noise level is 
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fett more, as the traffic noise is at a tow level. 

(C) The Central pollution control Board 
has constituted a committee to evolve stan-
dards for noise from industrial operations 
including Thermal Power Plants. Compli-
ance to the stipulated standards shall be 
secured through the provisions of the Air 
(Prevention and Control of Pollution) Act, 
1981, as amended in 1987. 

Noise pollution by coal based Power 
Generation Plants 

8724. SHRI HUSSAIN DAlWAI: Will 
the Minister of ENERGY be pleased to state: 

(a) whether there is great noise pollu-
tion by coal based power generation plants; 

(bO whether the noise pollution is con-
siderably reduced in gas-based power gen-
eration plants; 

(c) whether Government propose to 
replace coal-based power units by gas-based 
ones in big cities; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI) 
(a) and (b). The noise level from coal-based 
and gas based power stations is normally 
within the stipulated acceptable Imlts and is 
specified at the design stage itseH. 

(c) and (d): Do not arise. 

Addition of Hydel Power Generation 
capacity 

8725. SHRIMATI BASAVARAJESH-
WARt: win the Minister of ENERGY be 
pleased to state: 

(a) whether Union Government have 

planned to add hydel power generation 
capacity during the Eighth Plan period; 

(b) if so, whether any programme in this 
regard has been chalked out; 

(c) if so, the details thereof; and 

(d) the target set for the hydel power 
generation capacity in the Eighth Plan pe-
riod? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI) 
: (a) to (d). It is tentatively envisaged to add 
a generating capacity of about 38000 MW 
during he Eighth Five Year Plan, of which 
about 8000 MW would be from hydro gener-
ating stations. 

Minimum Economic Scala of Plants 
Manufacturing Petrochemlcallnterme-

diates 

8726. SHRIMATI BASAVARA JES-
WARI: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have accepted 
the recommendations of the Mehta commit-
tee regarding substantial increase in the 
minimum econmic scale of plants manufac-
tunng petrochemical intermediates; 

(b) If so, what are the other recommen-
dations made by the Committee; 

(c) how many of them have been ac-
cepted; and 

(d) the steps taken to implement these 
recommendations? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO) : (a) to (d). A final view on 
the recommendations of the Committee, set 
up under the Chairmanship of shri J. J. 
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Mehta. Ex .. C&MD, IPCL, to review the 
scheme of minimum economic scales of 
operations in pertochemicais sector, has yet 
to be taken. 

Production of Natural Gas In Eighth 
Plan Period 

8727. SHRIMATI KISHORI SINHA: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether natural gas output is pro-
posed to be raised during the Eighth Plan 
period; 

(b) if so the details in this regard: 

(c) whether the plans have been drawn 
up for the proper and economic utilisation of 
this gas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PERTOLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTI) : (a) to (d). 
It is anticipated that natural gas production 
would increase during the Eighth Plan Pe-
riod. The details of quantities utilisation plan, 
etc have not been finalised. 

HoeIUng Company for Oil and Gas 
Sector 

8728. SHRIMATI KISHORISINHA.: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether there is any proposal to 
form a holding company to manage the 
entire oil and gas sector including refineries 
and petro-chemical units; and 

(b) if . J, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RALGAS (SHRI BRAHM DUn): (a) No, sir: 

(b) Does not arise in view of (a) above. 

Increase in prices of DMT/PTA 

8729. SHRIMATI KISHORI SINHA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether users of OMTJPTA have 
complained of sudden increase in prices of 
these industrial feedstocks; 

(b) if so, the steps taken by Government 
to rationalise their production and consump-
tion; and 

(c) the results thereof? 

THE MINISTER OF INDUSTRY (SHAI 
J. VENGAL RAO) : (a) Yes Sir. 

(b) and (c). DMT and PTA are alterna-
tive raw materials for the manufacture of 
Polyester. At present, the domestic availa-
bility of DMT is not adequate to meet the 
demand of polyester industry in full. The 
polyester manufacturers have been advised 
from time to time to base their production on 
indigenous raw materials to the maximum 
extent possible in order to keep the overall 
imports of these raw materials to the mini-
mum. 

By way of long term solution to the 
problem additional capacities for the manu-
facture of DMT and PTA have been ap-
proved. 

[ Translalion] 

Construction of Baijnathpur Paper Mill 
In Bihar 

8730. SHRI CHANDRA KISHORE 
PATHAK: Will the MINISTER OF INDUS-
TRY be pleased to state: 

(a) the date when industrial licence for 
construction of Baijnathpur Paper Mill in 
Saharsa District of Bihar was granted: 

(b) whether the construction of the mill 
has been ~ompleted; 

(c) if not, the reasons Tor dealy; 

(d) the time by which it will be com-
pleted; and 

(e) whether the project is being con· 
structed in collaboration with Union Govern-
ment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEl-



275 Written AnSwelS MAY 9.1989 Written Answers 276 

OPMENT IN THE MINISTRY OF INDUS· 
TRY (SHRI M. ARUNACHALAM) : (a) An 
Industrial Licence was issued on 10.2.1981 
to the Bihar State Indust. ial Development 
Corporation (BSIDC) for establishment of a 
new Industrial undertaking in sharsa district 
of Bihar. 

(b) to (d). According to the information 
available from BSIDe, the progress of imple-
mentation of the project was as under:-

(i) 48 acres of land has been acquired, 
a few items of Civil Works completed and 
balRnce Civil Works are in hand. A number of 
equipment have also been ordered and 
tenders for some equipments have been 
received and ordering is under final stag as. 

(ii) A sum of Rs. 395 lakhs has been 
invested so far in the completion of various 
activities. 

(iii) As per the revised time schedule, 
the project is expected to the commissioned 
by December, 1989. 

(e) the project is being implemented by 
BSIDe which is a State Government under-
taking. The Central Government is not In-
volved in the construction of the project. 

[English] 

Gas based Power Plant in Faridabad 

8731. SHRI BANWARI LAL PURO-
HIT: 

PROF. AAMKRISHNA MORE: 

Will the Ministerof ENGERY be pleased 
to state: 

(a) whether the National Thermal Power 
Corporation proposes to set up a gas based 
power plant in Fridabad district to meet the 
growing power demand in the northern re-
gIOn: 

(b) if so, whether in order 10 meet the 
fuel requirements of the project, Govern-
ment propose to lay a branch line of the HBJ 
pipeline to the site o! the plant; 

(c) if so, the details thereof; and 

(d) when the work will be completed and 

the extent to which the shrotage of power in 
the northern region will be met? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TERY OF ENERGY (SHAI KAlP NATH 
RAI) : (a) to (d). A Fesibility Report for the 
setting up of a gas-based comoined Cycle 
Power plant at Faridabad was submitted to 
the Central Electricity Authority (CEA) by the 
National Thermal Power Corporation (NTPC) 
in january, 1989. There are no approved 
proposals, at this stage, for the laying of a 
pipeline to Faridabad. 

Details in regard to the implementation 
of the proposed project (800MW) would be 
known after the scheme has been appraised 
by the CEA and investment decision has 
been taken in respect of the same. 

Clearance to maJalgaon hydro electric 
project in majarashtra 

8732. SHRI BANWARI LAL PURO-
HIT: 

PROF. RAMKAISHNA MORE: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether the Majalgaon hydro-elec-
tnc project In Maharashtra has been cleared; 

(b) If so, when the power project will 
start functioning; 

(c) how much power will be generated 
by thiS power project; and 

(d) the extent to which the shonage of 
power in Maharashtra will be met? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI) 
: (a) Majalgaon HE Project of Maharashtra 
(3x 750 KW) at an estimated cost of As. 
488.60 lakhs has been cleared by the Plan-
ning commission on 31st tAarch, 1989. 

(b) The Planning commission has ac· 
cepted its inclusion in Maharashtra's 7th 
Five Year Plan (1985-90). 

(c) and (d). The Project on completion 
would afford an annual energy generation of 
8,782 Million Units. 
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Payment by sub.ldlar •• of Coal India 
Limited 

8733. DR. MANOJ PANDEY: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the subsidiary companies 
of the Coal India limited have paid amounts 
for natural calamities in Bangalore; 

(b) if so. the details thereof; 

(c) whether the sanction for the afore-
said payment was obtained from the Board 
of Directors of the subsidiary companies; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS-
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEF) : (a) to (d). In keeping with the 
tradition of the subsidiaries of Coar India of 
coming forward to help in the relief measures 
for the persons affected by natural calami-
ties, Western Coalfields Limited. South 
Eastern CoaHields Limited. and Eastern 
Coalfields Limited advanced some funds to 
Initially meet immediate expenditure on re-
lief to the families affected by heavy rains in 
Bangalore City. Since the apvances made 
by the companies are ultimately recoverable 
from the donations made by employees for 
flood and earthqu~e relief and wer.e not 
donations by the companies, no approval by 
their Boards of Directors was necessary. 

Timings for Telecast of Agricultural 
Programmes from Doordarshan Ken-

dra, Hyderabad 

8734. SHRI B.B. RAMAIAH: 
SHRI V. SOBHANADREES,.. 

WARARAO: 

"Viii the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the evening time slot during which 
agricultural programmes are t8lecas~ from 
Doordarshan Kendra, Hyderabad; 

(b) whether it is proposed to telecast this 
programme between 7.30 to 8.P .M. for the 
benefit of farmers as is being done by Door .. 
darshan Kendras at Bombay and Delhi; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION l\ND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) Agricultural programmes are telecastfrom 
Doordarshan Kendra, Hyderabadduring 6.30 
P.M. and 7.00 P.M. 

(b) No, Sir. 

(c) Thetime slot between 7.30 P."'1. and 
8.00 P.M. is reserved for regional news 
bulletin and other programmes of interest to 
general viewers including farmers. 

[ Translation] 

Delay in Delivery of Oak and Telegrams 

8735. SHRIVIRDHICHANDERJAtN: 
SHRI R.M. BHOVE: 

Will the Ministerof COMMUNICATIONS 
be pleased to state: 

(a) whether telegrams are sent by post 
very often: 

(b) If so, whether telegram charges are 
refunded to the sender in such cases; 

(c) if not, the reasons therefor; 

(d) whether thare IS much delay in tho 
delivery of dak in the remote hill and desert 
areas of the country; and 

(e) if so, the details of the measures 
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being takan to minimise the delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIOHARGOMANGO): (a) Telegrams have 
to be sent by post only occasionally, for 
example when there is exceptionally heavy 
shortage of the staff or when there is major 
breakdown of the tel9COmmunication sys-
tem. 

(b) Yes, Sir, 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

[Eng/ish] 

Operations of KVle In North East 
Region 

8736. SHRI ABDUL HAMID: Will the 
Minister of INDUSTRY be pleased to state' 

(a) whether the Khadi and Village In-
dustries Commission proposed to increase 
its operations in the North Eastern Region; 
and 

(b) if so, the broad features thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). At present KVI activities in the North 
Ea!tern region are being Implemented 
through 5 State KVI Boards, 46 registered 
institutions and cooperatives assisted di-
rectly by KVIC. It is proposed to increase the 
operations of KVlln the North Eastern region 
by strengthening the Institutional organisa-
tional structure, improving the training faCIli-
ties in different industrial disciplines, open-

ing up more departmental units and extend .. 
ing liberalised pattern of assistance so that 
KVI programmes can benefit a large number 
of persons in this region. for the financial 
assistance provided by KVIC for this region 
The first three years of 7th Plan was Rs. 
231.19 lakhs, AI. 229.62 lakhs and As 
362.09Iakhs. respectively. 

As a result of efforts being made for 
expansion of KVI Programmes in the North 
Eastern region the level of production will 
Increase to Rs. 55.50 crores by the end of 7tb 
Plan as compared to Rs. 25.79 crores 
achieved by the end of 6th Plan. The level of 
employment will correspondingly increase 
to 2.051akh persons from 1.50 lakh persons. 

Housing Facility to Employees of Posts 
and Telecommunications Deparfments 

In Assam 

8737. SHRI ABUDUL HAMID: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether hOUSing facilities are pro-
Vided to the Posts and Telecommunications 
Department's employet:.s in Assam; and 

(b) If so, the number of employees pro-
Vided with such facilities dunng 1987-88 and 
1988-89? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) The number of employees provided 
with such facilities in Department of Posts 
during 1987-88 and 1988-89 are 386 and 
407 respectively. In department ('f Telecom-
muntcations hOUSing faCilities were provided 
to 22 employees in 1987·88 and 60 8lnploy-
eas during 1988-89. 
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Modem_tlon of Dhubrl and Goalp.,. 
Telephone Exchange. In A~88m 

8738. SHRI ABDUL HAMID: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether it is proposed to modernise 
the telephone exchanges at Dh",bri and 
Goalpara in Assam; 

(b) if SO~ the time by which it will be 
completed; and 

(c) whether these exchanges will be 
provided with STD facility? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) and (b). There 
is a proposal to modernise Goalpara ex-
change by March, 1990 ~ubject to availabil-
ityof equipment. 

(c) S.T.D. facility at Dhubri already ex-
ists and S.T.D. at Goalpara will be provided 
after automatisation during 89-90. 

Losses Suffered by 011 and Natural Gas 
Commission 

8739. DR. ELL. BHAllESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether his attention has been 
drawn to the news item captioned "Disrup-
tion of output plan costs ONGC $ 150000 a 
day " appearing the 'Business Standard' I 

Calcutta dated 2 April, 1989. 

~b) if so, the facts thereof; and 

(c) the financial burden faced by the 
ONGC because of the delay in commission-
ing of the project? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLEUM AND NAllJ· 
RAL GAS (SHRI BRAHM OUTT): (a) Yes. 
Sir. 

(b) Due to the backing out of a contrac· 
tor, MIs. Comex, France ~elected by ONGC 
against a gtobat tender in J\lne, 1988 for 
laying the inter connecting wefl flow lines in 
respect of the early production system pro-
posed for the satellite field 0·18 , ONGC had 
to negotiate with the other biddess in this 
tender for getting the Job compteted. The 
ONGC's proposal for a ward of contract to 
the new party selected for this job at a price 
of US $ 4.650 million has been approved by 
Government. 

(c) No loss of crude oil production is 
anticipated due to the delay in the commis· 
sioning of this project . Such production 
would be delayed. 

·Sattlng up of Electronic Talex Ex-
changes 

8740. SHRI JAGANNATH 
PATTNAIK: 

SHRI R.M. SHOVE: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whetherGovernment have launched 
a massive programme for setting up elec .. 
tronic exchanges in the country; 

(b) jf so, the number of electronic telex 
exchanges com missioned so far; 

(c) how many of them were commis-
sioned during 1987-88 and 1988-89; and 

(d) the number of such electronic telex 
exchanges proposed to be commissioned 
during 1989-90? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 



283 Written AnsWBI'S MAY 9,1989 WrittBn AnSWBIS 284 

GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) 82 electronics telex exchanges have 
been commissioned so far. 

(c) The details are as under:-

1987-88 ... 22 Nos 

1988-89 ... 47 Nos 

(d) 54 'ue proposed to be commis-
sioned during 1989-90. 

Industrle. set up by KVle 

8741. SHFiI JAGANNATH PATTNAIK: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the details of industries set up by the 
Khadi and Village Industries Commission 
and employment opportunities generated 

Employment 

Year Khadi 

1985-86 13.47 

1986-87 13.88 

1987-88 14.14 

1988-89 14.71 
(Targeted) 

(b) The Working Group on KVI sectorfor 
Eighth Five Year Plan set up by the Planning 
Commission is yet to finalise its report. 

STATEMENT 

1 . 8eekeeping 

2. Cottage Match Industry I Manu· 

during the Seventh Plan period so far; and 

(b) the proposals under considerc:tion 
for the Eighth Ptan period and the employ-
ment opportunities likely to be generated In 
the rural areas therefrom? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL· 
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Prior 
to the amendment to the KVIC Act in July, 
1987, 26 village industries in addition to 
khadi were eligible for assistance under 
KVIC. Consequent to redefinition of village 
industries under the amended KVIC Act, 34 
new industries have already been brought 
under the purview of the KVIC . List of the 
village industries in given in the statement 
below:-

Year-wise de~ails of employment gen~ 
erated under the KVI sector during the Sev-
enth Five Year Plan is as follows:-

(/akh persons) 

V.I. Total 

25.61 39.08 

26.82 40.70 

27.66 41.80 

28.79 43.50 

facture of Firebraks and Agar-
batties. 

3. Cottage Pottery Industry 

4. Cottage Soap Industry 

5. Flaying, curing and tanning of 
hides and skins and ancillary 
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industries conneded with same 
and cottage leather industry. 

6. Ghani Oil Industry 

7. Handmande paper. 

8. Manufacture of Cane Gur and 
Ktiandsari. 

9. Palm-gurmakingandotherpalm 
prod ucts industry. 

10. "Processing, packaging and 
marketing of Cereals, Pulses, 
Spices, Condiments, Masalas 
etc." 

11. Manufacture of Use of manure 
and methane gas from cowdung 
and other waste products (such 
as flesh of dead animals, night 
soil etc.) 

12. Lime stone, Lime Shellac and 
other Lime Products industry. 

13. Manufacture of Shellac. 

14. Collection of forest plants and 
fruits for medicinal purposes. 

15. Fruit and Vegetable processing, 
Preservation and canning includ-
ing pickles. 

16. Bamboo and cane work. 

17. Blacksmithy 

18. Carpentry. 

19. Fibre other than coir 

20. manufacture of household uten-
sils in aluminium 

21. Manufacture of Katha. 

22. Manufacture of Gum resins. 

23. Manufacture of Uk Vastra 

24. "Polyvastra' which means any 
cloth woven on hand loom in India 
from yarn handspun in India from 
a mixture of man-made fifbre with 
either cotton, silk or wool or with 
any two or all of them or from a 
mixture of man-made fibre yarn 
handspun in India with either 
Cotton, Silk or Wollen Yarn hand-
spun in India or with any two all of 
such yarn. 

25. Processing of maize and ragi. 

26. Manufacture of Rubber Goods 
(Dipped Latex Products). 

List of 34 New Village Industries added 
to the Schedule during 1988-89 

Group-I Mineral Based Industry 

1. Stone cutting crushing, carving 
and engraving for Temples and 
Buildings. 

2. Utility articles made out of stone. 

Group 1/ Forest Based Industry 

3. Manufacture of paper cups, 
plates, bags and I other paper 
containers. 

4. Manufacture of exercise books, 
book-binding, envelop making, 
register making including all other 
stationery items made out of 
paper. 

5. Khus tattis and broom making. 

6. Collection, Processing and Pack-
ing of Forest Produce 
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7. Photo framing. 

G,oup-III Agro Based and Food 
Industry 

8. Pithwork. manufacture of 
capspith, Mats and Garlands etc. 

9. Cashew.Processing. 

10. Leaf cup making. 

Group IV, Polymer and Chemi-
ca/ Based Industry 

11. Products out of Rexln, PVC etc. 

12. Horn and bone including Ivory 
products. 

13. Candia, Camphor and sealing 
wax making. 

Grup-V Engineering and non-
Conv(Jntional Energy 

14. Manufacture of paper pms, clIPS, 
safety pinS, Stove Pins etc 

15. Manufacture of decorative bulbs 
bottles, glass etc. 

16. Umberalla Assembling. 

17. Solar and Wind energy Imple-
ments. 

18. Manufacture of hand mae Ulen-
sils out of brass. 

19. manufacture of handmade uten-
siles out of copper 

20. Manufacture of handmade Jten-
sils out of bell-metal. 

21. Other artICles made out of brass, 
copper and bell-metal. 

22. Production of radios. 

23. Production of cassette players 
whether or not fitted with radios. 

24. Production of casssette record· 
ers whether or not fitted with 
radios. 

25. Production of voltage stabilizers . • 
26. Electtonics Watches (added 

later) 

Group-IV Textile Industry (Ex" 
cluding Khadi) 

27. HO~lery. 

28. Talk>ring and preparation of 
readymade garments. 

29. Fishing nets out of Nylon leotton 
by hand. 

Group- VII servICe Industry 

30 Laundry 

31. Barber 

33. Plumbing. 

34. ServiCIng of electrical wiring and 
electrOnics domestic appliances 
and eqUipments. 

34. Rapalrs of Diesel Engines, Pump 
sets etc. 

Income and Expenditure on National 
Film Festivals 

8742. SHRI ,IAGANNATH PATTNAIK: 
WIll the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) wether there is a growing gap 
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betwQen the income and expenditure on the 
National Film Festivals; 

(b) if so, the details of income and ex-
penditure of the last seven National Film 
Festivals held in the country ; and 

(c) the steps being taken by Govern-
ment to ensure that these events become 
financially viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): (a) to (c). The National Film Awards 
were instituted in 1953 as a promotional 

activity to encourage the production of films 
of aesthetic excellence and social r&valance 
contributing to the appreciation of film cul-
tures of different regions and promoting ints· 
gration and unity of the nation. It is not a profit 
making or commercial activity. Cash and 
gold and silver medals are given to the 
award winner under the scheme. A small 
amount of revenue accures through the sale 
of tick,els, which are primarily meant to 
regulate entry into the theatre and not to earn 
revenues or to make the National Film Awards 
scheme financially viable. No change is 
contemplated in this policy. The figure of 
expenditure and income from ticket sale for 
the last 7 years is as follows:-

Year NFF Income (in /akhs) Expenditure (in /akhs) 

1982-83 29th 

1983-84 30th 

1984-85 31 st 

1985-86 32nd 

1986-87 33rd 

1987-88 34th 

1988-89 35th 

New RadlolT. V. Centres In Gujarat 

8743. SHRI MOHANBHAI PATEL: Will 
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the places in Gujarat where new 
Radio stations and T.V. transmitters were 
set up during 1988-89; and 

(b) the names of the places where new 
Radio stations and T. V relaying centres are 
likely to be set up in Gujara1 during 1989-90? 

THE MINISTER OF STATE IN THE 

0.68 

0.63 

0.87 

1.12 

1.00 

0.74 

1.89 

12.93 

11.78 

13.83 

20.61 

20.58 

20.18 

21.24 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) During 1988-89, while no new Radio 
station was commissioned, a High Power ( 1 
KW) TV Transmitter at Pij (which was earlier 
closed down consequent upon commission-
ing of a 10 KW Transmitter at Ahmedabad) 
and 5 new Low Power (100 W) TV transmit-
ters, one each at Ahwa, Godhra, Valsad, 
Porbandhar and Junagadh were commis-
sioned in the State of Gujarat. 

(b) A new Radio station at Godhra and 
a 200 KW MW Transmitter as replacement 
of the 50 KW MW Transmitter at Ahmedabad 
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are envisaged to be commissioned during 
1989-90. 

As regards Doordarshan, schemes for 
the establishment of a High Power (10 KW) 
TV Transmitter at Bhuj (in replacement of the 
existing low power transmitter); a low power 
(100 W) TV Transmitter at Jamnagar and a 
Very Low power (2x 10 W) TV transmitter at 
Kakrapar are included in the VII Plan. The 
transmitter at Jamnagar and Kakrapar are 
envisaged to be commissioned into service 
during 1989-90? 

Cantrallnvestment Subsidy Scheme in 
Sikkim 

8744. SHRIMATI O.K. BHANDARI: Will 
the Minister of IN DUSTRY be pleased to 
state: 

(a) whether the Central Investment 
Subsidy Scheme had continued in Sikklm till 
September, 1988; 

(b) whether Government have taken 
any steps to extend the scheme beyond 
September, 1988; 

(c) if so, the details thereof and If not, the 
reasons therefor; 

(d) whether any Central Subsidy was 
reieased to Sikkim during 1988-89; and 

(e) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
sir. 

(b) and (c). The Central Investment 
Subsidy Scheme was extended upto 30th 
September, 1988. No decision to extend the 
scheme beyond 30th September has been 

taken. 

(d) and (e). An amount of Rs. 0.97 Crore 
was reimbursed to Sikkim as Central Invest-
ment Subsidy during 1988-89. 

Provision of Electronic Exchanges and 
Connecting of District Headquarters In 

Sikkim Through UHF System 

8745. SHRIMATI O.K. BHANDARI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a programme was drawn 
up to con'1ect dlstnct head-quarters in Sikkim 
through UHF system during 1988-89; 

(b) 'f so, the details of progress made so 
far In thiS regard; 

(c) whethertharewas alsoa proposalto 
commission MAX-I exchange at Gangtok 
during 1988-89; 

(d) If so, the details of progress made so 
far In this regard; 

(e) whether Government have any plan 
to provide an electrOnic exchange at Gang-
tok during 1989-90; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHAI 
GIRIDHAR GOMANGO): (a) The programme 
to provide UHF Systems to all the three 
Distnct Headquarters was drawn up.in the 
Sixth Five Year Plan itself. However, due to 
non'availability of land at a numberof places 
till 1987 -88, the programme could not mate· 
rialise. The programme was redrawn during 
1988-89. 

(b) Since the land has been made avail-
able at all the places, civil works like towers 
and buildings are in progress and are likely 
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to be completed by the end of this year. The 
equipment is being procured again through 
Import and will be available-this year. The 3 
District Headquarters, namely Namchi, 
Geyzing Gangtok through UHF during 1989-
90. 

(e) Ves, Sir. 

(d) Tt.9 equipment for MAX-' exchange 
was received but installation was not taken 
up in view of the request of the State Govt. to 
provide an electronic exchange at Gangtok. 

(e) Yes, Sir. 

(f) Does not arise. 

High Power Transmitter at Ganglok 

8746. SHRIMATI O.K. BHANDARI: Will 
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether it is proposed to set up a 
high power TV transmitter at Gangtok dUring 
the Seventh Plan period; 

(b) if so, the details thereof and whether 
any progress has been made so far in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) and (b). The Seventh Plan of Door-
darshan, inter-alia, includes a scheme for 
the establishment of high power (1 KW ) TV 
transmitter (in replacement of the existing 
low power transmitter) and a Programme 
Generation Facility (PGF) Centre at Gang-
tok. The equipment required for this project 
has been ordered. Whereas work relating to 
COnstruction of building and tower has been 
awarded for the transmitter which is ex-
pected to be commissioned into service 

during 1990.g1, it has not been possible to 
take up the work for the PGF centre as the 
required site has not been handed over by 
the State Government so far,. 

(c) Does not arise. 

Telecast of Nepali Feature Films 

8747. SHAI~ATI O.K. BHANDARI: Will 
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whethefOoordarshan has telecast 
any feature films in Nepali language through 
its National Network up-till now; 

(b) if so. the names of those films and 
when these were telecast; 

(c) whether there is any plan to telecast 
some more Nepali feature films in future; and 

(d) if so, the details thereof and it not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K.TEWARY): (a) 
No. Sir. 

(b) Does not arise. 

(c) and (d). Doordarshan considers for 
telecast in the national network on Sundays 
afternoon those regional language feature 
films which fulfil any of the foflowing criteria 

(;) National Award for 'the Best or 
Second Best Feature Film of the 
Year (in all languages combined); 

(ii) National Award of "Rajat Kama" 
for the Best Film in any regional 
language; 

(iii) Nargis Dutt Award for the Best 
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Film on National Integration. 

(iv) Indlra Gandhi Award for the Best 
first Film of a Director; and 

(v) entered in the Panorama Sec-
tion of any International Film 
Festival of India IFilmotsav. 

If feature films in the Nepali language 
fulfilling the above mentioned criteria are 
offered for telecast by the producer/right 
holder, Doordarshan would consider them 
for telecast. 

Deterioration In Telecommunication 
Services 

8748. PROF. NARAIN CHAND PAR-
ASHAR: Wiflthe Ministerof COMMUNICA-
TIONS be pleased to state: 

(a) whether there IS much deterioration 
in the quality of telephone services in Hima-
chal Pradesh, Haryana and Punjab as re-
ported recently; 

(c) if so, the reasons therefor; 

(d) whether Government propose to 
order a high level enquiry into the matter to 
fix responslbihty; 

(d) if so, the date by which it would be 
done; and 

(e) if not. the reasons therefor and how 
Government propose to rectify the situation? 

THE MJNtSTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GJRIDHAR GAMANGO): (a) Telephone 
Services of Himachal Pradesh, Haeyana 
and Punjab are generally satisfactory. 
However, whenever there IS any complaInt 
remedial actions are taken. 

(b) to (d) 00 not arise. 

(e) For further improvement of system, 
aotions have already ~n initiated under 
Mission-Better Communications, main items 
of which are given below:-

(i) Replacement of old worn out 
telephone instruments. 

(H) Replacement of old worn out 
cables. 

(iii) Replacement of heavy overhead 
lines by underground cables. 

(IV) Replacement of life expired elec-
tro mechanical exchanges and 

(v) Imparting Customer-oriented 
training to the staff. 

Blo-Gas Plants 

8749. SHAI AMAASINH RATHAWA: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether big-gas programme has 
proved very successful.n the country; 

(b) if so, the number of bio-gas plants so 
far set up in each State; 

(C) whether Government propose to set 
up a Board of Commission to develop-bio-
gas programme in order to boost its produc-
tion and use; 

(d) jf so, the details thereof; and 

(e) what other measures are being taken 
to popularise bio-gas programme in the 
country and particularly in those areas where 
It has not been used so far? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) A total of over 10.,75 lakhs family 
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type biogas plants have been set 'Jp in the 
country during the period 1 QS1-82 to 1988· 
89, under the National Project for Biogas 
Development (NPBD). State·wise details are 
given in the Statement below: .. 

(c) No. Sir. 

(d) Question does not arise. 

the country. These measures are technical 
and training support, service charges in lieu 
of staff support, repair and maintenance 
charges, central subsidy, turn-key job fee, 
promotional cash inventives, award of prizes 
to State Government, Khadi and Village 
Industries Commission, districts and gram 
panchay ats, field demonstrations on utility of 
manure, promotion of sanitary latrine linked 
biogas plants. establishment of Regional 
Biogas Development and Training Centres, 

(e) National Project for biogas Develop- monitoring and evaluation and publicity and 
ment, which caters to family based biogas extension. Special attention is being to ar-
plants, is being continued during the year aas like North-Eastern States and hilly dis-
1989-90. A package of measures have been trict where the programme has also been 
taken up to popularise biogas programme in started becoming popular. 

STATEMENT 

Statewise Number of Family Type Biogas Plants Installed During the Period 1981·82 to 
1988-89 Under NPBD 

SI.No. State/Union Territories No of Plants Installed 

2 3 

1. Andhra Pradesh 86141 

2. Arunachal Pradesh 9 

3. Assam 6980 

4. Bihar 53863 

5. Goa (Daman & Diu also) 1170 

6. Gujarat 76603 

7. Haryana 16098 

8. Himachal Pradesh 15736 

9. Jammu & Kashmir 651 

10. Karnataka 58093 

11. Kerala 19746 

12. Madhya Pradesh 32901 
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1 2 3 

13. Maharashtra 320598 

14. Manipur 148 

15. Meghalaya 96 

16. Mizoram 486 

17. Nagaland 75 

18. Orissa 31223 

19. Punjab 12725 

20. Rajasthan 31121 

21. Sikkim 201 

22. Tamil Nadu 112469 

23. Tripura 39 

24. Uttar Pradesh 167101 

25. West Bengal 300n 

26. Andaman & Nlcobar 87 

27. Chandlgarh 72 

28. Dadra & Nagar Havel! 123 

29. Deihl 543 

30. Pondicherry 426 

Total 1075601 

[ Translation] MInister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

LPG Agencies in Darjeellng, Jalpaigudl 
and Coochbehar Districts of North (a) the number 0: LPG agencies in 

8engal DarJeellng, Jalpatgudi and Coochbehar dis-
tracts of North Bengal and the number of 

8750. SHRI PIYUS TIRAKY: Win the consumers served by each agency; 
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(b) the number of LPG agencies allotted 
to Scheduled Castes, Scheduled Tribes, Ex-
Servicemen and physically handicapped 
categories in these districts, separately cate-
gory-wise; 

(c) whether the number of LPG agen-
cies is likely to be increased in these districts 
in nearfuture in viewofthe increasing number 
of consumers; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-

RAL GAS (SHRI BRAHM DUn): (a) and 
(b). There are at present 19 LPG distributor-
ships operating in Darjeeling, Jalpaiguri and 
Coochbehar districts of West Bengal. The 
names of locations where these distributor-
ships are operating, with category and th 
customer holding of each such distributor 
ship are given in the Statement below:-

(c) and (d). Upto the Annual LPG Mar-
keting Plan 1988-89, oil companies have 
pl3ns to set up three more distributorships, 
on each at Jalpaiguri, District Jalpaiguri; 
Oarjeeling, District Oarjeeling; and Dinhata, 
District Coochbehar in West Bengal;' 

(e) Does not arise in view of (c) and (d) 
above. 

STATEMENT 

Location District Category Customer Holding. 

2 3 4 

1. Jalpaiguri Jalpaiguri DGR 5592 

2. Malbazar Jalpaiguri ST 1702 

3. Aligpurdwar Jalpaiguri ST 2971 

4. Binaguri Jalpaiguri OP 2247 

5. Hasimara Jalpaiguri Others 1012 

6. Darjeeling Darjeeling OP 2521 

7. Darjeeling Oarjeeling DC 43 

8. 8agdogra Oarjeeling OP 2142 

9. Kurseong Oarjeeling OP 1083 

10 Kalimpong Darjeeling ST 1811 

11 Siliguri Darjeeling DGR 6378 

12 Siliguri Oarjeeling OP 837 
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13 Siliguri Darjeeling 

14 Siliguri Darjeeling 

15 Sikna Darjeeling 

16 Lebong Darjeeling 

178angdubi Oarjeeling 

18 Cooch Bihar Cooch Bihar 

19 Cooch Bihar Coach Bihar 

[English] 

Discount on Colr Products 

8751. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether It IS proposed to allow 
quantity discount to big foreign buyers of cOlr 
products; 

(b) if so, whether any representations 
were received from the colr exporters In 
Kerala against such a move; and 

(c) if so, the decIsIon taken by Govern-
ment thereon? 

THE MINISTER OF STATE IN TE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF 
INDUSTRY(SHRI M. ARUNACHALAM): (a) 
to (c). No Sir, The Coir Board did examine 
the feasibility of introducing a graded system 
of cash discounts with a view to encourage 
larger off take of cOlr products and cOlr yarn 
by big foreign buyers. Incentive offered In the 
system were, however, not found suffiCiently 
rewarding by the foreign buyers. The pro-

3 4 

UG 1327 

5T 2100 

Others OffE' ad to Army Supply 
Depot for meeting the 

Others requirement of Army 
Cook Houses. 

Others 

SC 4699 

SC 1828 

posal IS, therefore, not beIng pursuf'rl 

Petrol/Diesel Retail outlets In Kerala 

8752. SHRI VAKKOM PURUSHOTHA-
MAN: '"VIII the Mlnisterof PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of petrol/diesel retail 
outlets operating In Kerala at present, dis-
trict-wIse; 

(b) whether any representations have 
been received for opening new retail outlets 
In some places; 

(c) If so, the detaIls thereof district-wise; 
and 

(d) the place where new outlets are 
being set up or are proposed during 1989-
90? 

THE MtNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTI): (a) The 
requIsIte Information is gIven In Statement I 
below:-

(b) and (c). Representations are re-
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celVed from various sources from time to 
time in this regard and no separate data in 
respect of them is maintained. Based on 
such requests also, the oil industry conducts 
surveys to determine whether a particular 
location justifies opening of a retail outlet, 
keeping in mind the potential and prescribed 
norms; 

(d) The locations which have been in-
cluded, in the Annual Marketing plans of the 
oil industry upto 1987--88, for estat>Jishment 
of retail outlets are given in Statement II 
below. In view of the various steps involved 
in the settit1g up of a retail outlet, it does not 
seem feasible to indic~te as to wh~h of 
these will be actually set up ;n 1989-90. 

STATEMENTJ 

S.No. Districts No.ofROs 

1 2 3 

1. Trivendrum 59 

2. Quilon 60 

3. Pathanamthitta 29 

4. Idukki 24 

5. Kottayam 63 

6. Alleppey 42 

7. Ernakulam 110 

8. Trichur 76 

9. Palghat 46 

10. Wyanad 9 

11. Mallapuram 37 

12. Calicut 62 

13. Cannanore 51 

14. Kasargode 11 

Total: 679 
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S.No. Location 

1 2 

1. Alathur 

2. Panur 

3. Cochin Water Front 

4. Pdshuvil 

5. Kara1i In. 

6. Dohira 

7. Puttur 

8. Agali 

9. Koottanad 

10. Pangode 

11. Ko"dotty 

12. Puzhakkal 

13. Talap 

14. M.G. Road 

15. Nelliampathy 

16. Vechuchira 

17. Vithura 

18. Vandiperiyar 

19. Chowghat 

20. Sasthamangalam 

21. Urakkam 

MAY 9,1989 
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District 

3 

Palghat 

Ca'lnanors 

Ernakulam 

Quijon 

Quiron 

Quilon 

Quiton 

Pa(ghat 

Palghat 

Trivandrum 

Mallapuram 

Trichur 

Cannanore 

Ernakulam 

Palghat 

Pathanamthitta 

Triv3ndurm 

Idukki 

Trichur 

Trivandrum 

Trichur 
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1 

22, 

23. 

24. 

25. 

26. 

2 
Allora 

Vengara 

Meenangadi 

Cochin Bypass 

Kallipuram 

T.V. Coverage of MalyaJam Pro-
grammes from Trlvandrum 

8753. SHR! VAKKOM PURUSHOTHA-
MAN: Will the ~lnister of INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the percer.tage of populatIon In 
Kerala covered by Doordarshan; 

(b) the percentage of population whIch 
can view the Malayalam programmes tele-
cast by the Trivendrum Doordarshan· and 

(c) the steps being taken to Increase the 
T.V. coverage; 

THE MINISTER OF STATE IN THE 
MIf~ISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEvVARY): 
(3) and (b). The TV service at present is 
available to about 86% population of the 
State and about 85% of the State's popula-
tion covered by TV service can view the 
programmes originating from Doordarshan 
Kendra, Trivandrum. 

(c) Besides replacementafthe low power 
(100 W) TV transmitter at Calicut by a hIgh 
power (10 K\V) transmitter , two low pawe, 
(100 W) transmitter, one each at Idukki and 
Pathanamthitta, are under implementation 
in Kerala as part of the VII plan. With the 
commissioning of these transmitters. TV 
coverage is expected to extend to about 

3 
Trichur 

Malapuram 

Wyanad 

Ernakulam 

QUilon 

97% J:,opulation of the State. 

[ Translation] 

Telephone Exchange for Bihar Sharla' 

8754. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the target date fixed for installation 
of automatic telephone exchange In BIhar 
Shanef. the headquarters of Nalanda distric! 
In Bihar; 

(b) whether the telephone exch;)nge 
has been commissioned there; and 

(c) If not the reasons therefore? 
THE MINISTER OF STATE IN THE 

MiNISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GAMANGO): (a) and (b). A 800 
hne MAX II type exchange at Bihar Sharief 
has already been illstalled and commis-
stoned tn March, 1989. 

(c) Does not arise. 

Super Power Grid In Bihar Sharlef 

8755. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of ENERGY be 
pleased to state: 

(a) whether the t~rget date for installa .. 
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tion of .. super power grid of the National [English] 
Thermal Power Corporation at Bihar shariaf 
in Nalanda district of Bihar is over but it has Telecast/Broadcast of News of Rural 
not been commissioned so far; and Areas 

(b) if so, the reasons therefore and the 8757. SHRI G. BHOOPATHY: Will the 
steps taken In this regard? Minister of INFORMATION AND BROAD· 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) and (b). A 400 KV DIC line from r-arakka 
to Bihar Sharief along with a 400/220 KV 
sub-station at Bihar Sharief is being con-
structed by the National Thermal Power 
Corporation under the transmitter system 
associated with Farakka Super Thermal 
Power Station State Stage-II. The line and 
the sub·station are scheduled fro completion 
by 1990-91. 

CCL Employ ••• affected by Coal Dust 
In Kathara Fields 

8756. SHRI R AMASHRAY PRASAD 
SINGH: Will the Minister of ENERGY be 
pleased to state: 

(a) whetherthe employees of the Central 
Coalfields Ltd, working in the Kathara fields 
are badly affected by the coal·dust emitted 
by the adjacent Bokara Thermal Power 
Station; and 

(b) if so. the remedial measures being 
taken by Government in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF COAL IN THE MINIS· 
TRY OF ENERGY (SHRI C.K. JAFFER 
SHARIEr=): (a) to (b) Information is being 
collected and will be laid on the Table of the 
House. 

CASTING be pleased to state: 

(a) whether the news of rural areas are 
not given importance on AiR and Door .. 
darshan; 

(b) whether AIR and Doordarshan mostly 
depend upon part time correspondents in 
the districts; 

(c) whether the news sent by the Divi-
sionat Public Relation Officers of State 
Government are also considered for broad-
cast"elecast; and 

(d} if not, the reasons therefor? 

THE MINISTER OF STATE IN THe 
MrNISTRY OF INFORMATION AND 
BROADCASTING (SHAI K.K. TEWARY): 

• (a) The news of rural areas are covered by 
AIR and Doordarshan depending upon their 
newsworthiness; 

(b) All India Radio's long·term objective 
is to have regular Corespondents in all the 
districts but till this objective is achieved, the 
services of part-time Correspondents are 
also being utilised. 

Doordarshan have a numberof Camera 
Units/stringers for visual coverage of events. 
Besides, the Central News Room gets visual 
stories from Regional Doordarshan Kendras 
through mic.rowavelinks and also from news 
agencies. 

(c) The news items and press notes 
received from State Government authorities 
are also included in the news bulletins sub-
ject to their news-value and keeping in-view 
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the guidelines formulated by the media 
Advisory Committee. 

(d) Does not arise. 

Disparity In Telex Charge. 

8758. SHRI G.M. BANATWALLA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is disparity in mini-
mum telex charges, particularly in the case 
of international messages for private sub-
scribers and for the general public by telex 
Public Call Offices 1n metro cities; 

(b) if so, the details thereof; 

(c) whether Government propose to 
rationalise these charges; and 

(d) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GAMANGO):(a) to (d). The infor-
mation is being collected and will be laid on 
the Table of the House. 

[ Translation] 

Pending Cases for Revision of Pay 
Scales 

8759. SHRI RAJ KUMAR RAI: Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) the number of cases regarding 
revision of pay-scales of employees pending 
In various courts; and 

(b) the details of these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

GIRIDHAA GAMANGQ): (a) and (b). The 
information is being collected and will be on 
the Table of the House. 

[English] 

Procedure for Allotment of LPG Dis-
tributorships 

8760. SHRI PRASRAM BHARDWAJ: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the procedure followed for allotment 
of an LPG distributorship; 

(b) whether there is any advisory body 
to help Government in this regard; 

(c) if so, the details thereof alongwith its 
composition, term and names of the mem-
bers who are serving on it at present; 

(d) whether there is any quota fixed for 
every State for LPG distributorship; and 

(e) If so, the details regarding the per-
centage alongwith the number of LPG dis-
tributorships allotted in Madhya Pradesh 
particularly in the tribal areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUIT): (a) For 
allotment of LPG distributorships in respect 
of locations which have been restored in the 
various Annual LPG Marketing Plans of the 
oil industry, Oil Companies advertise to in-
vite applications from candidates who fulfil 
the eligibility criteria such as age, qualifica-
tions, residence, income, etc. Eligible appli-
cants are called for interview by the con-
cerned Oil Selection Board which thereafter 
draws up a panel of usually, three names in 
order of merit. Tho oit company concerned 
thereafter offers the dealership to the candi-
date on top of panel for purposes of subse-
quen1 formalities and setting up of facilities; 
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(b) Four Oil Selection Boards have been 
constituted for the purpose of conducting 
selections; 

(c) The composition of the four Oil Se-
lection Boards is as follows:-

1. Oil Selection Board (North) 

Chairman:- Justice T.N. Singaravelu 
(Retd). 

Member:- Shri K.A. Rama 
subramaniam 

Oil Selection Board (south) 

2. Chairman:- Justice K.K. Dube 
(Retd). 

Member: Shri S.N. Shan 

3 Oil Selection Board (West) 

Chairman:- Justice Prem Shankar 
Sahay 
(Retd). 

Member :- Shri Avtar Singh Rikhy. 

4. Oil Selection Board (East) 

Chairman:_ Justice S.J. Oeshpande 
(Retd.) 

Member :- Shri K.C. Sodhia 

The term of the above Bords is for a 
period of three years; 

(d) No, sir. 

(e) A reservation of 25% on State-wisel 
Union Territory-wise exists for SC/ST candi-
dates. The reservation quota mentioned 
above is fulded up in such way that these two 
communities get their share in proportion to 
their population In particular StatelUnion 

Territory. 

Total number of LPG distributorships 
awarded as on 1.4. 89 in Madhya Pradesh 
was 197 out of which 16 LPG distributor-
ships belong to ST candidates, under ST 
category. 

Survey for Talented Handicapped for 
T.V. Programmes 

8761. SHRI PARAS RAM BHARDWAJ: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any p,oposal to 
utilise the services of talented handicapped 
persons for TV programmes; 

(b) if so, whether any survey has been 
made or is proposed to be made to find out 
such persons in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) to (c). Handicapped talented persona re 
already being given chance in TV pro-
grammes keeping in view the requirements 
of the programme. No survey has, however, 
been made or proposed in this regard by 
Doordarshan. 

Losses In Coal India Limited 

8762. DR.V. VENKATEsH: 
DR. MANOJ PANDEY: 

Will the Ministerof ENERGY be pleased 
to state: 

(a) whether the Coal India Limited has 
suffered heavy loses during 1988 .. 89 which 
are even higher than the previous years; 

(b) jf so, the details thereof; 
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(e) whether there has been a constant 
downfall in the production performance of 
the Coal India Ltd. since November, 1988; 

(d) if so, the month-wise details of coal 
production during 1987 -88 and 1988-89 ; 
and 

(8) the steps taken to improve tRe pro-
duction performance of the Coal India Ltd.? 

THE MINISTER OF STATE IN DE-
PARTMENT OF COAL IN THE MINISTRY 
OF ENERGY (SHRI C.K. JAFFER SHAR-
IEF): (a) and (b). Accounts of Coal India Ltd. 
for the year 1988-89 have not yet been 
finalised. However, it is expected that loss 

during the year 1988-89 will be lower as 
compared to loss during the year 1987.aa or 
1986-87. 

(c) and (d). Production in Coal India 
Ltd" has not declined since November, 19S8 
as will be seen from the month-wise raw coal 
production of Coal India Ltd. during the year 
1987-88 and 1988-89, as given in the State-
ment below:-

(e) Steps taken to increase coal produc-
tion inter-alia include opening of new mines, 
modernisation of eXisting mines, application 
of new technologies to achieve maximum 
results and making available required inputs 
and infrastructual facilities to optimise pro-
duction of coal. 

STATEMENT 

Month 

April 

May 

June 

July 

August 

September 

October 

November 

December 

January 

February 

March 

Total 

Month-wise Raw Coal Production of Goa/India Ltd 

Production 

1987-88 

11.29 

11.33 

11.36 

10.36 

10.66 

10.95 

12.05 

13.94 

15.90 

16.57 

16.35 

17.96 

159.05 

(Million tonnpt;) 

1988-89 

11.70 

12.16 

12.02 

11.34 

11.34 

12.32 

13.26 

15.22 

16.91 

17.90 

17.53 

19.85 

171.55 
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Expan .. on of Sherat Wagon and 
Englne.rlng Company Ltd. 

8763. DR. P. C. THAKUR: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether tbere is any proposal to 
expand the Bharat Wagon and Engineering 
Company Ltd; and 

(b) H so, the steps taken in this regard? 

THE MINISTER OF INDUSTRY (SHAt 
J. VENGAL RAO): (a) and (b) There is no 
expansion proposal at present in respect of 
Sharat Wagon & Engineering Company 
Limited. 

Power Supply to Karnataka From 
Ramagundam Super Thermal Power 

Plant 

8764. SHRI V.S. KRISHNA IYER : Will 
the Minister of [NERGY be pleased to state. 

(a) the tariff charged for the energy 
supplied to Karnataka from the Ramagun-
dam Super Thermal Power Plant; 

(b) whether the National Thermal Power 
Corporation has increased the tariff: 

(c) if so, what is the increased tanff; 

(d) whether any request has been re-
ceived from Karnataka Government not to 
increase the tanff; and 

(e) if so, the steps taken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) The tariff of the National Thermal Power 
Corporation (NTPC) in respect of the varaous 
benehciaries in the Southern Region (includ· 
;og Karnataka) is 51.47 paise/Kwh, including 

8.47 paiseIKwh towards fuel price adjust-
ment; the transmission Charges for As 
346.943 lakhs/month are shared by the 
various Electricity Boards in proportion to 
the energy drawn by them. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). Following the com mission of 
the 500 MW units, ~he existing tariff for the 
sale of power from the Ramagundam Super 
Thermal Power Station is due for revision. 
The NTPC have forwarded the proposals In 

thIS regard to the Electricity Boards con-
cerned. 

Supply of LPG to Hostels In Bangalore 

8765. SHRI V. S. KRISHNA IYEA : Will 
the Mlntster of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether LPG connections are being 
allotted and the LPG supplies on priority 
basis to hostels in E3angalore -city; and 

(b) If not, whether Government propose 
to provide LPG connection to hostels In 

Bangalore cIty on pnorlty basIs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHRI BRAHM DUTT): (a) and 
(b). In view of restricted availability of LPG, 
release of LPG IS being made on priOrity 
basIs to only hostels attached to schools and 
colleges all over the country; including In 
Bangalore. 

STO facility in Assam 

8766 SHRIBHADRESWARTANTI:WIII 
the Mlntster of COMMUNICATIONS be 
pleased to state: 

(a) the districts in Assam where there IS 
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no STD facility available at present; and 

(b) the steps being taken to provide STO 
facility there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GAMANGO): (a) The following 
districts in Assam do not have SrD facility at 
present; 

8arapetta Town, Chandrapur, Diphu, 
Goalaghat,Golpara Karimganj, Kokrajhar, 
Lakhimpur, Mangaldoi, Nalbari, Nowgaong, 
Texpur. 

(b) Work is in progress to commission. 

(i) automatic local exchanges 

(ii) trunk automatic exchanges at 
Guwahati & Jorhat; and 

(iii) reliable transmission media to 
connect to the stations to the 
trunk automatic exchanges. 

Coverage of State Events by AJR/TV 

8767. SHRI BHADRESWARTANTI: Will 
the Ministerof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Information Centres of 
All India Radio and Doordarshan in all the 
States are adequately staffed and manned 
by the qualified personnel; and 

(b) if so, the steps taken to ensure 
suffIcient coverage of all import events in 
different States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI K. K TEWARY) : 
AIR and Doordarshan do not have any Infor-
mation Centres as such. However, AIR IS 

having R~ional News Units in various 

States. Such Units also exist at Doordarshan 
Kendras. These Units are manned by quali-
fied personnel and are provided staff as per 
the prescribed norms; and 

(b) Regional News Units of AIR and 
Doordarshan cover all important social, 
economic and political events in the States 
where they are located. For this purpose 
they have experienced correspondents and 
also News Agency Services are available to 
them. 

ONGC Mobile Gas Turbines in Assam 

8768. SHRI BHADRESWARTANTI: Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether Assam Government is 
making any payment to the Oil and Natural 
Gas Commission for running the mobile gas 
turbines; 

(b) if so, whether the ONGC has pro-
posed to raise the rate; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTT): (a) The 
Assam State Electricity Board have not made 
any payment to ONGC since May 1987 for 
the gas being supplied for running the mobilp 
gas turbines at Celeki. 

(b) No, sir. 

(c) Does not arise. 

Autonomy for AJR/Doordarshan 

8769. PROF. MADHU DANDAVATE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is growing rip.n1tllld 
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for ,etting up separate autonomous corpo· 
ration for "Doordarshan' and 'Akashvani'; 

(b) if so, whether Government propose 
to review their earlier poUcy regarding set-
ting up such autonomous corporations; and 

(c) if so, whether Government propose 
to revive the 'Prasar Bharat;' Bill which was 
introduced in the Sixth Lok Sabha but latlsed 
after its dissolution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. K. TEWARY): 
(a) and (b). The demand for setting up of 
separate autonomous corporations for 
Doordarshan and Akashvani has been re-
ceivedfromtimetotime. Both All India Radio 
and Doordarshan already enjoy complete 
functional autonomy in all professional as-
pects. Governrnent is of the view that the 
media are menat to serve the people and for 
such a purpose, it is not necessary that they 
should be set up as statutory bodies/corpo-
rations. 

(c) Does not arise. 

Sportsmen recruited In Nayv.1I Lignite 
CorporaHon 

8770. DR. P. VALLAL PERUMAN : Will 
the Minister of ENERGY be pleased to state: 

(a) the number of sportsmen recruited 
In the Neyveli Ugn~e Corporation during the 
last three years; 

(b) whether the rules and procedures 
were followed while selecting the sportsmen 
for appointment in various categories; 

(c) the percentage of sportsmen to be 
recruited in the NlC ; and 

(d) whether the percentage quota of 
sportsmen has been completed? 

THE MINISTER OF ·ENERGY (SHRI 
VASANT SATHE): (a) Neyveli Lignite Cor-
poration recruited 73 sports persons during 
the last three years (1986 to 1988) 

(b) The recruitments wee made in ac-
cordance with the rules of the Corporation. 

(c) The permissibJe Jimit of sportsmen to 
the total strength of the Corporation is 50/0 . 

(d) No, Sir. 

Setting up of LPG Bottling Plants In 
Eighth Plan 

8771. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the number of LPG bottling plants 
proposed to be set up during the Eighth Plan 
period; 

(b)the places identified forthis purpose: 

(c) whether any LPG bottling plant is 
proposed to be set up in Orissa in the Eighth 
Plan period; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn): (a) to (d). 
Considering that the bottling capacity avail-
able in the country by the end of the current 
year would be adequate to meet the require-
ment upto 1993-94, and the time required for 
setting up of new facilities, this will be consid-
ered at an appropriate time. 

Hydro-Electric Power Stations on Dams 

an2. SHAI BAlASAHEB V1KHE PA-
TIL: Will the Ministerof ENERGY be pleased 
to state: 
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<a) the names of dams where hydro-
electric power stations are proposed to be 
set·up , State-wise; and 

(b) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 

DEPARTME:NT OF POWER IN THE MIN-
ISTRY OF ENERGY (SHRI KALP NAnt 
RAt): (a) and (b). A statement is showing 
Hydro Electric Schemes sandionad and 
under construction at the existing dams is 
given below:-
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SurplUs Staff In Coal India Ltd. 

8773. SHRt SRIBALLAV PANIGRAHI: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether the Coal India Ltd. has a 
large number of workers who are not physi-
cally fit; 

(b) if so, the approximate number of 
such workers; and 

(c) how far the voluntary retirement 
scheme has helped in tackling the problem 
of surplus staff there? 

THE MINISTER OF ENERGY (SHRI 
VASA NT SATHE): (a) and (b). No. SIr. 
There are about 10,000 workers in all the 
subsidiaries of the Coal India Limited, espe-
cially amongst women employees, who are 
considered unfit to produce standard out 
under strenuous conditions and In Jobs of 
arduous nature. As a percentages, this 
constitutes about 1.5% ofthetotal workforce. 

(c) The subsidiaries of the Coal India 
Limited have since introduced a voluntary 
retirement scheme with a view to ratlonalls-
ing their manpower and increasing man 
productivity. Many of the employees have 
taken advantage of this scheme. Till date, 
approximately 1,399 employees have taken 
advantage of the scheme and opted out of 
the service of the coal companies. The coal 
companies expect more employees to take 
advantage of the scheme in commg months. 
The scheme is, therefore, definitely helping 
the coal companies in tackling the problem 
of surplus man-power. 

Electronic Telephone Exchanges in 
Orissa During Eighth Plan 

8774. SHRI SRIBALLAV PAN 1-
GRAHl: 

DR. KRUPASINDHU SHOI: 

wm the Minister of COMMUN ICATIONS 
be pleased to state: 

(a) the cities identified for the establish-
ment of electronic telephone exchanges in 
Orissa during the EigHth Plan period; 

(b) whether it is proposed to provide an 
electronic telephone exchange in Sambalpur; 
and 

(c) if so, what would be its capacit~ and 
the steps taken to expedite the preliminary 
works In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GAMANGO)' (a) The Cities iden-
tified for the establishment of electronic tele-
phone exchanges In Orissa dunng the Eighth 
Plan penod are:-

I) Bhubaneswar 

II) Berhampur 

Ill) Cuttack 

IV) Rourkela Plant 

v) Balang,r 

VI) Jepore 

VII) Banpada 

viii) PUrl. 

(b) and (c) As an ICP of 3000 lines 
capacity has been Installed In Sambalpur 
only recently the conversion of the exchange 
Into electronic exchange will be considered 
during Eighth Plan on availability of equip-
ment. 

World Bank Loan to ONGC 
8775. DR. KRUPASINDHU SHOt: Will 

the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 
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(a) whether the Oil and Natural Gas 
Commission (ONGC) has obtained World 
Bank Loan in the Seventh Plan period; 

(b) if so, the purpose for which the World 
Bank Loan has been taken by the ONGC; 
and 

(c) the total amount of World Bank loan 
obtained by the ONGC during the Seventh 
Plan period so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NA TU-
RAL GAS (SHRI BRAHM DUTT): (a) to (d). 
During the 7th Plan period, so far loan agree-
ment with World Bank have been signed to 
assist ONGe's exploration ad exploitation 
programme of the following two projects:-

Name of Project Amount 

Company Basin Petroleum Project242.5 

Western Gas Development Project295.0 

Telephone Connections in Ori9S8 
During Eighth Plan 

8776. DR. KRUPASINDHU BHOI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have a pro-
posal to double the number of telephone 
connections in Orissa during the Eighth Plan 
period; 

(b) if so, the number of telephone lines 
proposed to be given in Orissa during the 
Plan period; and 

(c) the details of programme thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GAMANGO): (a) to (c). The 

Eighth Plan proposals have not yet been 
finalised. 

s. T.D. Facility In West Bengal 

8777. DR. PHULRENU GUHA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the namasof places in West Bengal 
provided with STD facility; and 

(b) when the various sub-divisions such 
as Tamluk Corcvai, Shargrani and Panokura 
in Midnapur district will be connected with 
sro facility? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GAMANGO): (a) The names of 
places in West Bengal prOVided with STD 
facility are:-

Andal (one way), Asansol, Howrah, 
Barakar, Burdwan, Burnpur. Calcutta-
Budgbudge- Brasat-Ulluberia-Kalyani, Dur-
gapur, Haldia, Jamuriahat, Kalimpong, 
Kharagpur, Maida, Neyamatpur, Raniganj, 
Aoopnarainpur, Silliguri, Coochbehar, Oar-
Jeeeling, Krishnanagar, Bagdogra, Balpur, 
Chinsurah, Midnapur, Suri, Tribeni, Purlia, 
Bhatpara , Sainthia, Bahula, Diamond Har-
bour, Falta, Allpurdwar and Kurseong. 

(b) Foursub-divisions Le. Tamluk, Core-
val, Shargranl and Panokura in Midnapur 
District have been planned to be provide with 
STD facility during the Eighth Plan period. 

Increase In Phone Rentals and Call 
Charges 

8778. DR. PHULRENU GUHA : Will the 
Minister of COMMUN ICATIONS be pleased 
to state: 

(a) whether the phone rentals in India 
are the highest in the world; 
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(b) the details in this regard; and 

(c) the reasons for steadily increasing 
the rentals and call charges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GtRlOHAR GAMANGO): (a) Telephone 
charges in India are not the highest in the 
World. the charges for various telecommuni-
cation services are higher in a number of 
countries as compared to those in India. 

(b) The existing rate of rentals of tele-

phone connections are indicated in the 
Statement below:-

(c) The increase in tariff became neces-
sary pr~marily to meet the rising Operational 
and maintenance costs and to rise resources 
for developmental outlays and introduction 
of new technologtes. Rentals were revised 
from 1.4.1988 after a lapse of 6 years. While 
increasing the call charges from December, 
1986, the number of unHs of free calls 
admissible in a bimonthly period was in-
creased from 200 to 275. 
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LPG ~I ... ehlp. In Tamil Nadu STATEMENT 

8779. SHRI A. ;JAYAMOHAN: Will the S. No. Location 
Minister of PEf.ROlEUM AND NATURAL 
GAS be pleaseij,1o ~ate: 1. Wellington 

(a) whether there is any proposal to 2. Tiruchirapalli (2 Locations) 
altot more LPG dealerships in Tamil Nadu; . 

(b) if so, the places where the dealer-
ships are likely to bealloned during 1989-90; 
and 

(c) the steps taken to increase the 
supply of LPG cylinders in Tamil Nadu? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn): (a) and 
(b). Upto the 1988-89 LPG Marketing Plan, 
oU companies propose to set up 39 more 
LPG distributorships in the State of Tamil 
Nadu. The names of locations are given in 
the statemeat. In view of the various steps 
which precede the selection for and commis-
sioning of an LPG distributorship, it IS not 
possible to indicate the exact time limit by 
when these will be allotted and commis-
sioned; 

(c) Following steps have been taken to 
increase the supply of LPG cylinders in Tamil 
Nadu: 

1. Maximising Bottling at MRL and 
Salem Bottling Plants; 

2. Release of new connections; 

3. Release of oecs to eXisting 
customers; 

4. Close monitoring with the dis-
tributors for placement of indents 
for effecting supplies from sup-
ply points and in turn to the cus-
tomers. 

3. Nagarcoil 

4. Mettupalayam 

5. Udumelpet 

6. Nammakkal 

7. Kodaikanal 

8. Arakonam 

9. Tuticorin (3 Locations) 

10. Madurai (3 Locations) 

11. Madras (9 Locations) 

12. Perambalur 

13. Tiruppur ( 2 Locations) 

14. Karur 

15. Denkanikottai 

16. Erode ( 2 Locations) 

17. Salem ( 2 Locations) 

18. 
19. 
20. 

Coimbatore ( 4 locations) 
Vellore 
Tirutturaipundi 

Telecast of T.V. Serlal'Mahabharat' In 
Regional Language 

8780. SHRI A. JAYAMOHAN: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 
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(a) whether there is any proposal to 
telecast the T.V. serial ·Mahabharat' in all 
regional languages; 

(b) if so, when it is expected to be 
telecast by the regional Doordarshan Ken .. 
dras; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) No. Sir, 

(b) Does not arise. 

(c) The serial Mahabharat is telecast on 
the national network and is available to all 
the viewers in the country. Therefore. the 
need to telecast it in regional languages from 
regional kendras has not been felt. 

Discovery of Oil and Gas In Cauvery 
Basin/Belts, Tamil Nadu 

8781. SHRI A. JAYAMOHAN: Will the 
MinIster of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether large quantities of oal and 
natural gas have been discovered in Cauvery 
baslnlbelts of Tamil Nadu; 

(b) if so, the detairs thereof; and 

(c) the number of wells so far drilled in 
Cauvery basin, the latest assessment of 
potential of oil and gas there and the steps 
taken for their exploitation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU· 
RAL GAS (SHRI BRAHM DUIT): (a) to (c). 
,ONGC have drilled 85 wells in Cauvery 
basin upto 1.4.89. Oil and gas have been 
~SCOvered on 5 prospects in the 00 land part 
lnd three prospectqs of offshore parts of the 

basin as under:-

Prospect Status 

Onland 

Karaikal Oil 

Narimanam Oil & Gas 

Kovilkalappal Oil & Gas 

Bhuvanagiri . Oil 

Nannilam Oil & Gas 

Offshore 

PY .. 1 Gas 

PH~9 Oil 

PY-3 Oil 

As on 1.1.89, geological reserves of 15.71 
million tonnes of crude oil and i 4.44 billion 
cubic metres of gas have been established 
in Cauvery basin. 

Presently crude oil is being produced 
from three prosPGcts. namely, Narimanam, 
Kovilkalappal and Bhuvanagiri through Early 
Proquction System. The average daily rate 
of production of oil is around 190 tennes per 
day and scale of associated gas is at the 
average rate of 12,OOOcubicmetres perday. 

The crude oil is sent to Madras Refinery 
for refining. The associated gas is being 
supplied to MIs Indian Steel Rolling Mills, I MI 
s Kiran Silicates and MIs Sree Jaya Devi 
Industrie~. Contracts have also been signed 
with four following consumers for supply of 
3,000 cubic metres gas a day each:~ 

1. MIs Sunrise Silicates. 

2. MIs Madras Chemicals. 
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3. MIs Oeepak Chemical Works. 

4. MIs Sharda Silicates. 

Production of Newsprint 

8782. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether there is shortage of news-
print in the country; 

(b) if so, the steps taken to increase the 
production of newsprint; and 

(c) the year by which the country is 
expected to become self-sufficient in news-
print? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No, 
Sir. The requirement of newsprint is met both 
by indigenous production and imports. 

(b) and (c). Steps taken to increase 
installed capacity and production of news-
print in the country include. 

i) The installed capacity of news-
print industry which was 75,000 
tonnes per annum in 1979-80 
has been stepped upto 3 lakh 
tonnes pr annum by 1987-88. 

ii) A high rate of capacity utilisa-
tion of the installed capacity is 
being ensured. 

iii) An additional capacity of 5.10 
lakh tennes has been approved 
by way of Industrial Licencesl 
Letters of Intent, which is under 
implementation. 

iv) Facilities have been extended 
to the existing paper mills to 
take up manufacture of news. 
print, subject to certain condi-
tions. 

Setting up of Electronic telephone 
Exchange at Bhubaneswar (Orissa) 

8783. SHRtMATI JAYANTI PATNAIK: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have a pro-
posal to set up a 5000 lines capacity elec-
tronic telephone exchange at Bh' Jbaneswar 
in Orissa; 

(b) if so, the steps taken thereon; and 

(c) the time by which the samewould be 
set up there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) Installation work has since been 
commenced. 

(c) The electron~cexchange is expected 
to be set up during 1989-90. 

[ Translation] 

New Industrial Policy 

8784. SHRI KALI PRASAD PANDEY 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether there has been industrial 
progress in general by liberalising the indus-
trial policy whereas some industries have 
been adversely affected; 

(b) if so, the names of adversely af-
fected industries and the details of alterna-
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tlve arrangements made for improving their 
condition; 

{c) whether the new industrial policy is 
applicable only to private sector and the 
public sector has remained untouched: and 

(d) if so, the reasons therefor and the 
steps Government propose to take to make 
It applicable to public sector also? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). The measures taken by the Government 
during the last three years to liberalise the 
Industrial Itcensing include delicensing of 
speCific industries for MRTPIFERA and non-
MRTP INon-FERA companies, re-endorse-
ment of licensed capacities on the basIs of 
capacity utilisation, modernisation and mini-
mum economic scales of capacities, broad-
banding, freedom for excess production over 
licensed capacity for exports, increase In 
validity period of letters of intent from 1 year 
to 3 years, exemption from licensing of In-
dustnal undertakings involving investment 
upto Rs. 50 crores In fixed assets In back-
ward areas and Rs. 15 crores in other areas. 

These measures have led to the accel-
eration of industrial growth and improve-
ment of efficiency and competitiveness of 
our Industry. The annual rate of Industrial 
growth has consistently been over 8% per 
annum over the last four years. Because of 
competitive pressures, there is increasing 
awareness on the part of industry to upgrade 
their technology, improve quality and reduce 
cost of production. Industries which have not 
liIodernised or upgraded their technology to 
Itleet the growing competition in the market 
Will find their profitability adversely affected. 
While this is generally true for all industrial 
Unrts, it is not possible to say that any particu-
~t Industry has been adversely affected by 
these measures. 

(c) and (d). The fiberaHsation measures 
are applicable both to private and public 
sectors. However, items reserved for public 
sector or small scale sector have been kept 
out of these measures. 

[English] 

T.V. Centres in Adivasl Areas including 
Dahod 

8785. SHRI SOMJIBHAI DAMOR: 
SHRI AMARSINH RATHAWA: 

Will the M'nJsterof INFORAMTION AND 
BROADCASTING be pleased to state: 

(a) the criteria for establishing T. V. relay 
centres; 

(b) the places where T. V. relay centres 
have been installed so far; 

(c) the places in adlvasi areas of the 
country where the T. V. centres have been 
installed so far and; 

(d) the reason for not setting upof a T. V. 
relay centre in Dahod Town for the benefit of 
adwasi population there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) Depending upon the availability of re-
sources and infrastructural facilities, sites/ 
locations of the trransmitters are selected 
with a view to extending TV coverage to the 
maximum possible population In a phased 
manner with due priority to rural. hilly, back-
ward, trabal, remote, sensitive and border 
areas. The needs of the places having Na-
tional development projects are also taken 
into account for deciding the locations of the 
TV transmitters. 

(b) and (c). Out of the 335 TV transmit-
tam (excluding second channel transmit-
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ters) presently functioning in the country. 
~35 transmitters are located in the Tribal 
Sub .. Plan (TSP) districts and in the Statesl 
Union T ermories having more than 500/0 
Scheduled Tribe population. Besides. the 
TSP areas also receive in number of cases 
TV service from the TV transmitters located 
in the adjoining areas. Locations of the TV 
transmitters in the oountry including those 
providing service to some adivasi areas are 
given in the statement below. 

(d) Pads of Panchmahals district of 
Gujarat receive TV service from the high 
power (10 KW) TV transmitter at Ahme-
dabad and the low power (100 W) TV trans-
mitter functioning at Godhra. However 
Oahod town falls outside the coverage are~ 
of these transmitters and is, therefore, not 
covered. Extension of TV service to the 
remaining uncovered parts of the country 
including Dahod town can be carried out in a 
phased manner depending upon the future 
availability of resources for this purpose. 
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Setting up of National Comml.'on of 
Village and Smalllndu8trle. 

8786. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government propose to set 
up a National Commission of Village and 
Small Industries to examine comprehen-
sively the progress made by this sector and 
to make recommendations for ~s improve-
ment and modernisation; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) No 
specific proposals in this regard have been 
formulated. 

(b) Does not arise. 

S.T.D. between Deihl and Ahmednagar 
(Ma harashtra) 

8787. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether there Is some proposal 
under the consideration of Union Govern-
ment to introduce STD facility between Delhi 
and Ahmednagar (Maharashtra); 

(b) if so, the details thereof and when 
this system will be put into operation; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Delhi-
Ahmednagar STD is already in operation 
with Code-0241 for Ahmednagar. 

(b) and (c). 00 not arise. 

A.I.R. BrOildcast In Foreign Language. 

8788. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INFORMATION 
AND BROADCA~TING be pleased to state: 

(a) the foreign languages in which the 
All india Radio broadcast various pro-
gr~mmes and news items; 

(b) the response of the listeners thereto; 

(c) the details of suggestions made by 
listen.ers cWring 1987-88; 

(d) Whether these programmes help in 
making different aspects of our foreign pol .. 
icy known in the foreign countries; and 

(e) whether Government propose to 
add more foreign languages for broadcast .. 
ing on All India Radio? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) All India Radio in its External. Services 
broadcasts programmes, inctuding news 
bulletins, in sixteen foreign languages, 
namely, Arabic, Baluchi, Burmese, Chinese, 
Oari, French, Indonesian, Nepali, Persian, 
Pushtu, Russian, Sinhala, Swahili, Thai, 
Tibetan and English. In the home service 
too, AIR broadcasts programmes in Bhuta-
nese, French. Nepali and Portugese. 

(b) Response of the listeners, in terms 
of letters received by the External Services 
Division of All India Radio, is about 1200 
letters every day, across all the services. 

(c) Most of the suggestions made by 
listeners relate to (i) quality of reception and 
(ii) increase in the duration of certain serv-
ices such as Baluchi, Dari and Sindhi. 
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(d) Yes, Sir. Indeed, one of the avowed 
objectives of External Services of AU India 
Radio Is to he1p in making different aspects 
of our foreign policy known in the foreign 
countries. 

(8) It is the endeavour of AIR to add 
more foreign languages for broadcasting its 
programme. However, this is subject to 
availability of resources and listeners' inter-
est. 

Oeneratlon of Power from Conventional 
and Non-Conventional Sources of 

Energy In Punjab . 

87S9. SHRI KAMAL CHAUDHRY: Will 
the Minister of ENERGY be pleased to state: 

(a) the targets fixed for generation of 
power in Punjab from conventional and non-
conventional sources of energy during the 
Seventh Plan period; 

(b) the achievements made sofar under 

each source of energy: 

(c) the shortfall under each head; and 

(d) the steps taken to augment power 
production in Punjab? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALP NATH RAt): 
(a) to (c). The requisite information is given 
in the statement below. 

(d) In order to improve the availability 01 
power in Punjab, various measures are being 
taken which include expediting commis-
sioning of additional capacity, rraximising 
the generation from the existing capacity, 
reduction in T & D losses, implementation of 
energy conservation and demand manage-
ment measures, assistance from neighbour-
ing systems etc. In addition, the State will 
also get its due share from the Central Sec-
tor Projects which are being set up in North-
ern Region. 
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Expansion of Telecom facilities In 
Hoahlarpur (Punjab) 

8790. SHAt KAMAL CHAUDHRY: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
expand andlor modernise telecommunica-
tion facilities in Hoshiarpur (Punjab); 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) A new telephone exchange building 
is under construction at Hoshiarpur. It is 
proposed to install a 4,500 lines ICP ex-
change there, which will replace the existing 
strowger exchange of 2,100 lines capacity 
during the year 1990-91. 

(c) Does not arise. 

Opening of Post Offices In Hoshlarpur 
(Punjab) 

8791. SHRI KAMAL CHAUDHRY: W,ll 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal to 
open new Post Offices in Punjab, particu-
larly in Hoshlarpur district in 1989-90; and 

(b) if so, the places where these post 
offices will be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

GIRfOHAR GOMANGO): (a) Yes. Sir. 

(b) A past office is proposed to be 
opened in Factory Area Chohal. The other 
proposals have not yet been finalised. 

Setting up of Key Industries In Punjab 

8792. SHAI KAMAL CHAUDHRY: Wih 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is proposed to sat up any 
key industries in Punjab; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) and 
(b). A statement have been made in the 
Seventh Five Year Plan (1985-90) for Punjab 
is given below. 

In addition, the following Industrial Units 
are presently being set up in Punjab: 

1. Railway Coach Factory, Kapur-
thala, at a cost of As. 310.99 
Crores. 

2. Diesel Component Works, Pa-
tlala, at an estimated cost of As. 
160.5 Crores. 

3. Cement Grinding Unit at Bhat-
inda at a cost of Rs. 24.84 Crores. 

The follOWing number of Letters of Intent and 
Industrial Licences have been issued for 
setting up various types of industries in 
Punjab: 
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Year Letters of Intent Industrial Ucences 

1986 47 37 

1987 38 19 

1988 45 19 

1989 6 2 
(Up to February '89) 

These Letters of Intent and Industrial Licences are a1 various stages of implementation. 
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Negpur Telephon. Exchange 

8793. SHRI BANWARllAL PUROHIT: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whethertheteiaphonesofthe Nagpur 
Telephone Exchange are not functioning 
properly; 

(b) if so, the number of complaints 
received during the mon~h of January, Feb-
ruary and March 1989; 

(c) the time likely to be taken by the 
authorities to set right the telephones and 

(d) the progress made so far in setting 
up the electronic telephone exchange at 
Nagpur? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) No Sir. 

(b) Number of complaints per 100 tele-
phones per month is as under:-

January I 1989 31 

February J 1989 29 

March, 1989 27 

(c) Telephones are restored as soon as 
possible. Majority of the telephone faults are 
removed before the next day. 

(d) Installation of electronic telephone 
exchange is in progress and is planned to be 
commissioned by the end of June, 1989. 

Coal Deposits In Nagpur Districts of 
Maharashtrs 

8794. SHRI BANWARllAL PUROHIT: 
Will the Minister of ENERGY be pleased to 
state: 

(a) whether any new coal deposits have 
been found in Nagpur district of Maharashtra 
during the past few months; 

(b) if so, the progress of the exploration 
work so far; and 

(c) the steps Government propose to 
take to boost exploration of coal there? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) to (c). No, Sir. No 
new coal deposits have been found in the 
Nagpur district of Maharashtra during the 
last few months. Exploratory drilling has 
been taken up in new blocks of Nagpur 
district. The drilling work undertaken in the 
district has increased from 10400 metres in 
1987-88 to 17000 metres in 1988-89. A total 
of 24000 metres has been programmed for 
drilling in 1989-90. 

Telecom Facility In Anandpur Sub-
Division of Orissa 

8795. SHAI HARIHAR SOREN: Will 
the Minister of COMMUNICATIONS be 
pleased to state; 

(a) whether the Anandpur sub-division 
of Keonjher district, Orissa has been lagging 
behind in telecommunication facilities; 

(b) if so, the reasons therefor; 

(c) whether the 100 line capacity tele-
phone exchange at Anandpur is almost 
defunct; and 

(d) if so, the steps taken by Government 
to make it functional and also to improve the 
telecommunications facilities at Anandpur in 
Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATONS (SHRI 
GIRIDHAR GOMANGO): (a) No, Sir. 
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(blDots not arise. 

(c) and (d). Life of 100linaCBNM Board 
at Anandpur has expired and the same is 
likely to be replaced by a new 100 line GBNM 
Board by the end of July 1989. This ex-
change is likely to be automatised during the 
Eighth Plan period. 

S.T.D. Facility between Barbilin Orissa. 
and Deihl 

8796. SHRI HARIHAR SOREN: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government have a oro-
posal to provide STO facility between Barbil 
in Orissa and Delhi during 1989-90; and 

(b) if so, the steps taken by Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) There is no 
proposal at present to introduce 3TD be-
tween Barbil and Delhi. 

(b) Does not arise. 

Setting up of Micro-wave Stations in 
Backward areas of Tamil Nadu 

8797. SHRI A. JAYAMOHAN: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether there is a proposal to set up 
Micro-wave stations in the backward areas 
of Tamil Nadu like North Arcot district, par-
ticularly Vanniyambadi, Tirupattur and Vel-
lurto improve the telecommunications there; 

(b) if so, the details thereof; and 

(c) the allocation of fund proposed to be 
made in the Eighth Plan for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GtRtDHAR GOMANGO): (a) Yes, Sir. 

(b) It is proposed to provide" a 120 
channelS Mb/:; Digital UHF system between 
Tirupattur and Vanniyambadi in the Eighth 
Plan. This link will be extended to Vellore 
through 34 Mbfs Optical Fibre Cable Sys-
tem. Vellore is alreadyon the National Trans-
mission network, being a coaxial ~tation. 

(c) Suitable funds will be allocated after 
finalisation of the Eighth Plan. 

Exploration for 011 and Gas In 
Thanjavur District of Tamil Nadu 

8798. SHRI S. SINGARAVADIVEL: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the latest development in the explo-
ration of oil and natural gas in the Cauvery 
basin in Thanjavur district; 

(b) the steps taken by Government to 
establish an oil refinery in that district in view 
of availability of oil of high quality in abun-
dance; 

(c) whether Government propose to 
allot the natural gas available in Thanjavur 
district locally for use by new industries; and 

(d) the amount spent so far on explora-
tion for oil and gas in Thanjavur district? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn): (a) Be-
sides discovery of oil and gas in Nannilam in 
March, 1988, recently indication of oil have 
ben observed in Kamlapuram well No.1 in 
Thanjavur district of Cauvery Basin. 

(b) Government have asked Madras 
Refinery Umited to prepare a detailed Fea-
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afbility Report for setting up necessary pri-
mary facilities for processing the crude pro-
duced in Cauvery basin. 

(c) Commitments of natural gas have 
~en made to a number of industries in that 
area. 

Expenditure 

Exploratory Drilling 168.24 

Development Drilling including 
pre producing properties 9.30 

117.54 

Telephone Waiting List in ThanJavur 
Telephone Exchange 

8799. SHRI S. SINGARAVADIVEL: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of persons on the wait-
ing listfortelephoneconnections In ThanJavur 
Telephone Exchange, Category-wise; 

(b) since when they are on the waiting 
list; 

(c) the reasons for delay in prOViding 
telephone connections to them; and 

{d) the steps taken to clear the waiting 
list? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) The No. of 
persons on the waiting list categorywise as 
on 31.3.89 is given below:-

(d) Districtwise figures of expenditure 
are not maintained by ONGC. However, a 
cumulative expenditure incurred by ONGC 
in Cauvery Basin as on 31.3.89 was as 
under:-

(Rs. Crores) 

Depreciation Total 

33.85 202.09 

12.89 22.19 

46.74 224.28 

Category Waiting List 

OYT Special 5 

OYT General 3 

Non OYT Special 69 

Non OYT General 1573 

(b) the date of earliest waiter is given 
below categorywise: 

Category 

OYT Special 

OYTGeneral 

Non OYT Speci",1 

Non OYT General 

Date of earliest 
waiter 

9.1.89 

13.3.89 

9.5.88 

13.3.87 

(c) the objective of the 7th Plan is to 
meet the average demand for the period 
upto 1.4.1987In respect of MAX-I Exchanges 
and these objectives in respects of Thanjavur 
Exchange are likely to be met by the end of 
1989·90. 
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(d) Thanjavur exchange is likely to be 
expanded by 1000 tines (from 3000-4000). 

SCIST Employ ... In Pre .. Council of 
India 

8800. KUMA~IMAMATABANERJEE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether any reservation quota of 
Scheduled Castes and Scheduled Tribes is 
maintained in the Press Council of India in 
the appointment of staff there: 

(b) if so, the total number of Scheduled 
CasteslScheduled Tribes in the Press Coun-
cil of India and the percentage of Scheduled 
CasteslScheduled Tribes employees work-
ing there as on 31.3.1989; and 

(c) jf not, the action taken or proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHAI S. KRISH-
NAKUMAR): (a) and (b). The representa-
tion of Scheduled CasteslScheduled Tnbes 
in the staff of the Press Council is inade-
quate. Out of 66 employees in the Council, 
as on 31.3.89, six belong to Scheduled Caste 
and one of Scheduled Tribe, which works out 
to 10.60/0. 

I 

(c) Government are looking into the 
matterfortaking appropriate remedial meas-
ures. 

Appointment Made In Press Council of 
India 

8801. KUMARIMAMATABANERJEE: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) wh.Jther the Press Council of India 
have made several appointments in the 

scales of pay which are higher than the 
scales specified for thos.Q posts by the Min-
istry of Information and broadcasting; 

(b) if so, the details of employees ap .. 
pointed in each category as such and the 
financial involvement in this regard; 

(c) whether his Ministry has looked into 
the affairs of the Council; and 

(d) if so, the details thereof and the 
remedial measures taken or contemplated 
in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISH-
NAKUMAR): (a) Yes, Sir. 

(b) to (d). In pursuance of Section 26 (b) 
of the Press Council Act, 1978 the Council 
may make regulations specifying the terms 
and oonditions of its employees' services 
only with the prior approval of the Central 
Government. Further, Rule 8A (1) of PCI 
Rules, 1979 states that a" proposals relating 
to emolument structure including adoption of 
pay scales, allowances, and revision thereof, 
and creation of posts where the maximum of 
pay scale exceeds Rs. 45001- p.m. shall be 
made only with the prior approval of the 
Central Government. In October, 1984, 
Government in accordance with Section 26 
(b) mentioned above, suggested a revised 
scheduled of pay scales to the posts pro-
posed by the Council. The matter is yet to be 
settled. Incidentally, it may be mentioned 
that the matter is also subject of an audit para 
which is receiving the attention ')f the Gov-
ernment. 

Irregularities In Central Institute of 
Plastics Engineering and Technology 

8802. SHRI N. DENNIS: Will the Min-
ister of INDUSTRY be pleased to state: 
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(a) whether some irregularitie and 
complaints against the management of the 
Central Institute of Plastics Engineering'and 
Technology (CIPET). Madras have come to 
the notice of Union Government; 

(b) if so, whether any investigation has 
been carried in this regard against the erring 
officials; 

(c) if so, the details thereof; and 

(d) the action taken by Government in 
this matter? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) to (d). Representa-
tions have been received from some mem-
bers of the staff of Central Institute of Plas-
tics Engineering and Technology (CtPET), 
Madras with regard totheirgrievances about 
promotion and other service matters etc. 
from time to time. Government have taken 
appropriate steps in the matter. 

i) IOPL's own Formulation units 

ii) Large Scale units 

iii) S.S.1. units 

Total 

Import of Tetracycline HCL by IDPL 

8803. SHAt JAr PRAKASH AGAR· 
WAL: Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the Indian Drugs and Phar-
maceutical Limited has imported Tetracy-
cline HCL during the last one year to meet 
the requirements of the formulation industry 
and if so, the details thereof, month .. wise; 
and 

(b) the quantity distributed to IDPL's 
own formulations units, large scale unhs and 
SS I sector respectively? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Yes, Sir. A statement 
showing the details of import during the 
1988~89 is given below. 

(b) Distribution of imported Tetracy-
cline during 1988-89 was as under:-

Kgs. 

16,385 

14,500 

9,210 

40,095 

STATEMENT 
Imported quantity received in kgs. 

50 

5,000 

5,000 

5,000 

10,000 

30,050 

10,045 

Total 40,095 

Recsivsd during 

May, 1988 

June, 1988 

June. 1988 

July. 1988 

S~ptember, 1988 

Stock in hand of imported material 
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Sale of Tetracycline HCL by IOPL 

8804. SHRI JAI PRAKASH AGAR-
WAL: Will the Minister of INDUSTRY be 
pleased to state: 

<8> the cost of imported Tetracycline 
HCL inclusive of customs duty paid by the 
Indian Drugs and Pharmaceutical Lim ited 
and at what price it has been sold to 551 
sector; 

(b) whether it is sold at a very high price: 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) The cost of imported 
tetracycline including customs duty is As. 
790.33 per kg. and the estimated landed 
cost of the material inclusive of the opera-
tional handling cost is Rs. 924.71 per kg. It 
was sold at opeo price of Rs. 971/- per kg. 
during 1988-89 to SSI Units. 

(b) No, Sir. 

(c) Question does not arise. 

[ Translation] 

'Ghar Angan' Programme Broadcast 
from AIR, Ralpur, M.P. 

8805. DR.PRABHATKUMARMISHRA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether local women are given 
preference in ·Ghar Angan' programme 
broadcastfrom Raipur Radfo station, Madhya 
Pradesh; 

(b) if so, the details of wages paid to 
them; 

(c) whether there Is a proposal to regu-

larise their services; 

(d) if so, the steps taken in this regard; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.K. TEWARY): 
(a) Yes, Sir. As the programme is broadcast 
in local dialect, full use of local talent is made. 

(b) The casual comperes booked to 
present the programme 'Ghar Angan' are 
paid Rs. 100/- each per programme as fees. 

(c) No, Sir. 

(d) Does not arise. 

(e) Since the duration of this programme 
is only 30 mts. in a week, permanent staff for 
thiS programme is not necessary. 

[English] 

Issue and Licences for setting up of 
Industries In U.P. 

8806. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of INDUSTRY 
be pleased to state: 

(a) the number of small scale Industries 
set up In U.P. during the last three years, 
district-wise; 

(b) the number of applications for issue 
of licences for setting up small and big indus-
tries in U.P., particularly in Basti district are 
pending; 

(c) the number of entrepreneurs who 
after obtaining the licences have not set up 
industries so far; and 

(d) the adion contemplated against 
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such defaulters? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) The 

Year ending 31 sl D9C9mb9r 

cumulative number of small scale industrial 
(SSt) units falling under he purview of SmaU 
Industries Development Organisation 
(SlOe)) and registered permanently with 
Directorate of Industries, Government of Uttar 
Pradesh is given as under:-

Cumulative number of 51DO Units 
registered psrmansnt/y as on 
31st D9Csmber, 1985, 1986 & 1987 

1985 

1986 

1987 

(b) A total number of 181 industrial 
licence applications (including 3 of Basti 
dlstnct) for grant of industrial licences for the 
setting up of units in Uttar Pradesh are at 
various stages of precessing as on 28.2. '89. 

(c) and (d). An industrial licence is 
granted with an initial validity period of two 
years whhin which the entrepreneur is ex-
pected to commence commercial produc-
tion. Further extensions beyond the mitial 
validity period can also be granted by the 
concerned administrative Ministry of genu-
Ine grounds. The administrative Ministry 
concerned monitors the implementation of 
the Industrial licences. If the holder of the 
Industrial licence fails to implement the in-
dustriallicence within ,ts validity period, the 
same is cancelled/revoked. Out of a total 
number of 139 industrical licences granted 
dunng 1986, 1987 & 1988 for setting up of 
units in Uttar Pradesh, one industrial licence 
Surrendered by the party has since been 
cancelled. 

Termination of Petrol/Diesel Ratall 
OUtlets In Uttar Pradesh 

8807. DR. CHANDRA SHEKHAR 
TRIP A THI: Will the Minister PETROLEUM 

88,126 

1,05,746 

1,24,336 

AND NATURAL GAS be pleased to state: 

(a) the number of diesel/petrol retail 
outlets terminated in Uttar Pradesh during 
the last three years and the reasons therefor; 
and 

(b) the number of advertised retail out-
lets which have not been established in Uttar 
Pradesh even after a lapse of more than one 
year and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUn): (a) Oil 
Companies have terminated 10 Retail Outlet 
(Petrol/diesel) dealerships during the last 
three years. The reasons for their termina-
tion vary from the dealer's not taking interest 
In the dealership, death of proprietor, dis-
putes among partners, unauthorised part-
nership etc. 

(b) There are 136 Retail Outlet (Petroll 
Diesel) dealerships in the State of Uttar 
Pradesh which were advertised more than a 
year ago. There are pending for commis-
sioning for various reasons like finalisation 
of selection by Oil Selection Board (North). 
pendency of Court cases, want of approval 
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from stat~ry bodies etc. 

Setting up of Public Sector Unlta In 
Karnataka 

8808. SHRI H.G. RAMULU: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have any 
pmposal to set up more public sector units in 
Karnataka; and 

(b) if so, the details thereof and when 
thase are likely to be set up thera? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). There is no 
proposal under consideration of the Govern-
ment to set up more Central Public Sector 
Units in the State of Karnataka during the 
remaining period of the Seventh Five Year 
Pian. 

Setting up of Electronic Telephone 
Exchanges In Karnataka 

8809. SHRI H.G. RAMULU: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the number of electronic telephone 
exchanges proposed to be set in Karnataka 
during 1989-90 and their locations; 

(b) whether the work on these ex-
changes has started as per schedule; and 

(c) the funds allocated for this purpose 
and when these exchanges will start func-
tioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) Electronic 
telephone exchanges are proposed to be set 
up at the following twenty three new loca-
tions. 

Bangalor. - Central II 

Bangalor. - Krishnarajapuram 

Bangalore - Yelehanka 

Bangalore - Ulsoor 

Hassan 

Neela Mangla 

T. Narsipur 

Gundelpet 

Bethangaday 

Thirthahalli 

Ankola 

Balala 

Sira 

Jamkhandi 

Bhaiihongal 

Murky 

Chikodi 

Periyapalina 

Bannur 

By ndoo r 

Bet>ri 

Herga 

Sringeri 

In addition, seventy eight small electronic 
exchanges are expected to be setup at vari-
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ous places in the stats. 

(b) The work has started on schedule 
for five exchanges. For the remaining eXa 

changes. equipment has not yet been re-
ceived. 

(c) The estimated cost for establishing 
these exchar.ges during 1989 .. 90 would be 
Rs. 42.02 crores. These exchanges are 
expected to be functional during 1989 .. 90. 

Reserves, Production and Utilisation of 
Natural Gas 

8810. SHRI SYEO SHAHABUDDIN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the estimated quantity of natural gas 

Year 

1986-87 

1987-88 

1988-89 
(provisional) 

Production 

27.0 

31.3 

36.20 

(d) Schemes for utilisation of natural 
gas are drawn from time to time depending 
upon the availability of gas and techno-
economic viability of its utilisation. 

Power Braak Downs In West Delhi 

8811. DR. V. VENKATESH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether there are frequent (X)wer-
break downs in many areas of West Delhi 
causing lot of hardsl"tip to the residents dur-
Ing the summer; 

reserves in the country; 

(b) the estimated quantity of natural gas 
produced, year-wise, during the last three 
years; 

(c) the estimated quantity of gas util-
ised, year-wise and 

(d) the steps taken for opdmum utilisa-
tion of the natural gas produced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (SHRI BRAHM DUTI): (a) The 
balance recoverable reserves of natural gas 
in the country as on 1.1.1988 was 580 billion 
qubic meters. 

(b) and (c). The information is as fol-
lows: 

(In MMCMD) 

Utilisation 

19.3 

21.9 

25.6 

(b) jf so, the reasons for such frequent 
break downs; and 

(c) the remedial measures taken to 
avoid the frequent break downs and arrange 
regular supply of power in these areas, par-
ticularly in Ram Nagar, Choukhandi, 
Mukhram Garden and Sant Nagar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINISa 
TRY OF ENERGY (SHRI KALPNATH RAI): 
(a) and (b). No. Sir. The power supply in 
West Delhi is, by and large, satisfactory. 
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(0) According to DESU, the power supply 
system in these colonies has been suitably 
augmented to ensure uninterrupted supply 
as far as possible. 

New Thermal Power Stations In Eighth 
Plan In Andhr. Pradesh 

8812. SHRI V. TULSIRAM: Will the 
Minister of ENERGY be pleased to state: 

(a) whether it is proposed to set up new 
thermal power stations in Andhra Pradesh 
during the Eighth Plan period; 

(b) H so, the location thereof; 

(c) the estimated expenditure likely to 
be incurred thereon and what will be its ratio 
between Union Govemment and the State 
Government; and .' 

(d) how far the requirement of the State 
will be met, particularly for agriculture and 
industrial purposes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MtN;S· 
TRY OF ENERGY (SHRI KALP NATH RAI): 
(a) to (c). The following thermal power 
projects in Andhra Pradesh are tentativQly 
envisaged to give benefits during the Eighth 
Plan: 

S.No. Name of Project Capacity (MW) Benefits during Estimated cost of 
Eighth Plan (~W) project fRs. in crores) 

fA) STATE SECTOR 

1. Narsapur 3 x 33 = 99 33 94.25 
(Vilieshwaram) 
Gas based TPS 

2. Muddanur TPS 2x210 = 420 420 503.71 

3. Vishakapatnam TPS 2 x 500 = 1000 500 1139.80 

953 

Being State Sector projects expenditure on their implementation would be met from the 
State Plan outlays, 

(8) CENTRAL SECTOR 

1. Godavari CCGT 800 

Total (State + Central) 1753 

Expenditure on Central Sector project 
would be met from Central Plan outlays. 

(d) According to the latest assessment, 
energy availability in Andhra Pradesh at the 
end of the Eighth Plan will be 37.50/0 less 
than the energy requirement. The inter-sec· 
toral distribution of power depends on the 

800 feasibility report awaited 

State authorities. 

Drilling for oil and gas In Andhra 
Przdesh 

8813. SHRI V. TULSIRAM: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a> the progress of the drilling work for 
the exploration and exploitation of oil. and 
gas in various districts of Andhra Pradesh; 

(b) the number of drilling platforms 
operating at present, district .. wise; and 

(c) the steps being taken to speed up 
the work? 

THE MINISTER OF THE STATE OF 
THE MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI BRAHM DUTT): (a) 
Exploratory drilling for oil and natural gas 
was started in Krishna-Gadavari Basin by 
ONGC during 1978. So far 17 well in East 
Godavari, 15 wells in West Godavari and 13 
well in Krishna Districts hJve been drilled by 
ONGC. 

(b) At present, 7 deep drilling rigs are 
operating in this area. Of these, 5 rigs are 
dnlling at various locations in East Godavari 
District, 1 rig is drilling at West Godavari 
District and 1 rig is drilling in Krishna District. 

(c) One rig, recently purchased by 
ONGC from BHEL is pJanned to be commis-
sioned in this basin shortly. Further, 7 more 
contract rights are likely to be engaged dur-
Ing the current financial year for exploration 
for oil and natural gas in Krishna-Godavari 
Basin. 

Growth Rate of Industries In Andhra 
Pradesh 

8814. SHRI V. TULSIRAM: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the growth rate of industries in 
Andhra Pradesh during the Seventh Plan 
period, year-wise; and 

(b) howfarthe growth of industries and 
employment in industrial sector in the State 
during the Seventh Plan is better as com-
pared to that during the fifth and Sixth Plan 

periods? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) Central Statistical 
Organisation does not compile statewise 
index of industrial production. However. On 
all India basis, the rate of industrial growth 
were as follows: 

1985 .. 86 

1986 .. 87 

1987-88 

1988-89 
(April-Jan., 89) 

8.7 per cent 

9.1 per cent 

7.5 per cent 

9.6 per cent 

(b) The total employment, according to 
Ministry of Labour. in organised sector in 
Andhra Pradesh during the Fifth, Sixth and 
Seventh Plan are as under: 

At the end of Total employment in 
Organised Sector 

Fifth Plan (March, 80) 14.03 

Sixth Plan (March, 85) 15.63 

Seventh Plan (March, 86) 16.11 

March,1987 16.49 

March. 1988 (ProviSional) 16.57 

Demand for Negotiated Settlement by 
Postal Employees In Gujarat 

8815. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister of 
COMMUNICATIONS be pJeased to state: 

(a) whether the Bharatiya Postal Em-
ployees Federation observed a dharna on 4 
April, 1989 at some places in Gujarat and 
other parts of the country demanding nego .. 
tlated settlement on their memorandum dated 
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16 November. 1998; 

(b) if so, the details of their demands; 
and 

(c) the action taken by Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): (a) to (c). Infor-
mation is being collected and will be laid on 
the Table of the House. 

Price Adjustment formula of RBI In 
Public Undertakings 

8816. DR. V. VENKATESH: Will the 
Minister of INDUSTRY be pleased to refer to 
the reply given on 7th April, 1989 to Unstar-
red aues~ion No. 5175 regarding Civil Engi-
neering Contracts of RBI and state: 

(a) whether the Central Government 
Undertakings working with financial assis-
tance/grants/subsidies of Government and 
other financial institutions have also been 
following the Price Adjustment Formula of 
the Reserve Bank of India (RBI); 

(b) whether some Public Undertakings 
had applied for the details of the formula 
from the Reserve Bank of India, Calcutta 
during 1988; 

(c) H so, the names oft he PubUc Under-
takings which sought such details from the 
RBI, Calcutta during 1988 and how much of 
them are following the rules under the Gen-
eral Financial Rules; and 

(d) the further steps proposed to be 
taken to enforce the said rules strictly in 
Public Undertakings and Government de-
partments? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (d). In SO far as 

the Central Public sector undertakings are 
concerned, the price adjustment formula 
adopted by the Reserve Bank of India does 
not apply to them. The Bureau of Public 
Enterprises have issued guidelines to Cen-
tral Public sector undertakings on general 
conditions of contract and standard contract 
forms which may be adopted by them in their 
civil works with such modifications as may 
be necessary to suit their requirements. 
These guidelines, inter-alia, provide for ad-
justment in price subject to certain condi-
tions. 

(b) and (c). No public sector undertak-
ing had asked for details of the price adjust-
ment formula from the RBI, Calcutta, during 
1988. 

Investment by Foreign Businessmen In 
India 

8817. SHRI VIJAY N. PATIL: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether foreign businessmen from 
Europe, U.S.A. and Japan have expressed 
desire to invest money in India; 

(b) if so, the progress of negotiations 
and agreement reached upto the end of 
December, 1988; 

(c) in what type of business those 
countries propose to invest; and 

(d) Government views regarding offer of 
businessmen from foreign countries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT IN -me MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): (a) Yes, 
Sir. 

(b) Statement showing total number of 
foreign collaborationslinv9stments approved 
vis .. a .. yis the number of foreign ool1abora-
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tions investments approved in favour of 
Europe, Japan and USA is given below. 

(c) The foreign collaborations have 
been approved for a large variety of indus-
tries including eledrical Equipment, Indus-
trial Machinery, Chemical industry, Indus-
trial Instruments, Metallurgical Industries, 
Ceramics and Drugs and Pharmaceuticals. 

(d) Foreign investment is regarded as a 
vehicle for transfer of technology that is 
needed by the country. Government's for .. 
eign Investment policy is selective and is 
designed to channelise such investment into 
areas which require sophisticated technol .. 
ogy, or where critical production gaps exist, 
or which would help increase the export 
potential. 
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Reprnentatlon on Board of Director. 
of Central Sector Undertaking. 

8818. SHRt BHADRESWAR TANTI: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Government of Assam 
is represented on the Board of Directors of 
Central Sector Undtlrtakings having sub-
stantial base in Assam; and 

(b) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
J. VENGAL RAO): (a) and (b). The informa-
tion is being collected and will be laid on the 
Table of the House. 

12.00 hrs. 

[English] 

(Interruptions) 

PROF. MAOHU DANDAVATE (Ra-
]apur): Sir, I want to raise an issue about 
the .... 

MR. SPEAKER: One by one. 

( Interruptions) 

PROF. MADHU DANDAVATE: Please 
listen to us, Sir. I want to raise a question 
about the traditions and conventions of this 
House. Today in the Bulletin Part-II it is 
announced that the Speaker has appointed 
Shri Kolandaivelu as the Chairman of the 
Committee on Public Accounts 89-90. 

Sir, I have with me the list of the Chair-
men of the Public Accounts Com mittee right 
from 1967-69 to 1987-89, beginning With 
Shri Minoo Masani and ending with Shn 
Amal Datta-it is infra red to ultraviolet. All 
these Members belo'1ged to the Opposltion 
parties. Even when the Congress had gone 
in the Opposition. the Congress men be-
came the Chairman of the Publi~ Ac"'ounts 
Committee. 

Sir, the tradition maintained has been 
that in order of the strength of the various 
political pal' .,ve generally appoint the 
Chairman and, Sir, last year a crisis was 

'Not recorded. 

created but ultimately you were good enough 
.to appoint Shri Amal Datta .... (/nterruptons) 

MR. SPEAKER: I have heard you 
enough. 

, 
PROF. MADHU DANDAVATE: This 

time it is the turn of the Janta Oaf and the only 
Member is Shri Jaipal Reddy .... 

MR. SPEAKER: The only thing is that 
you cannot raise this questions on the floor 
of the House. You can come and see me. 

( Interruptions) 

MR. SPEAKER: No, no, Not allowed. 

( Interruptions)" 

SHRI M. RAGHUMA REDDY (Nal-
gonda): Sir, I am on a point of order. 

MR. SPEAKER: No, point of order. 

"nterruptions) • 

MR. SPEAKER: You can come to me 
and talk to me. 

( Interruptions)* 

MR. SPEAKER: Papers to be laid. Shr; 
Bir Bahadur Singh. 

( Interruptions) * 

MR. SPEAKER: I can only talk to you. 
You are always welcome. 

( Interruptions)· 

MR. SPEAKER: I can diSCUSS it With 
you. I have my own reflsons and you have 
yourown reasons. You might be having your 
own reasons and I mtght be having my own 
reasons. 

( Interruptions)· 

MR. SPEAKER: I will talk to you. 
( Int9"Uptions)'" 

MR. SPEAKER: I am ready to talk to 
you. I have my own reasons and you have 
your own reasons. I will talk to you. 
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12.13 hr •. 

PAPERS LAID ON THE TABLE 

[English} 

Proftt and Lo .. Account and Balance 
Sheet of Department of Telecommuni· 

cations for 1987-88 

THE MINISTER OF COMMUNICA-
TIONS (SHRI BIR BAHADUR SINGH): I 
beg to lay on the Table a copy of the Profit 
and loss Account and Balance Sheet (on 
accrual basis) of the Department of T ele-
communications for th~ year 1987-88 (Hindi 
and English versions). [ pleased in Library 
S99 No. L T 7875/89]. 

Corrigendum to Notification dt 21/41 
88 and Statement Correcting reply to 
U.S.Q. No. 6885 given on 2514/89, regard-
ing fall an crude 011 Prices 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI 
P. NAMGYAL): On behaH of Shri Brahm Dutt 
I get to lay on the Table: .. 

(1) A copy cf the Notification No. 
G.S.R. 962 (E) (Hind, and Eng-
lish versions) published in Ga-
zette of India dated the 28th 
September, 1988containmgcor-
rigendum to Notification No. 
G.S.R. 475 (E) published in 
Gazette of India dated the 21st 
April, 1988, [Placed in library 
See No. l T -7876/89] 

(2) A statement (Hindi and English 
versions) correcting the English 
version of the reply given on the 
25th April, 1989 to Unstarred 
Question No. 6885 by Shrimati 
N.P.Jhansi lakhshmi regardmg 
fall in crude oil prices. [Placed in 
Library S99 No. L T-7877/89] 

28th Report of the Commle.lon for 
Scheduled Calli •• and Scheduled 

Tribes for 1986-87 

THE MINISTER OF STATE OF THE 
MINISTRY OFWELFARE (DR. RAJENDRA 
KUMARI BAJPAJ): I beg to lay on the Table 
a copy of the Twenty Eighth Report (Hindi 
and Eng5sh vers.ons) ot the Commissioner 
for Scheduled Castes and Scheduled Tribes 
for the year 1986-87. [ Placed in library See 
no. L T-7878/89]. 

Annual Report, Annual Accounts and 
Review on the working of Indian Airlines 
for 1987-88 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS (SHRI 
P. NAMGYAl): On behalf of Shri Shivraj V. 
Patil: I beg to lay on the Table: 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Airlines for the 
year 1987-88 under sub-sec-
tion (2) of section 37 of the Air 
Corporations Act, 1953. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Indian Airlines for the 
year 1987-88 together with 
Audit Report thereon, under 
sub-section (4) of section 150f 
the Air Corporations Act, 1953. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Indian Airlines for the year 
1987-88. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men-
tioned at (1) above. [Placed in 
Library S99 No. LT-7879/89] 
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NotIftcltlon under CUstoms Act, 1162 
etc, Income Tax (Second Amendment) 

Rules, 1989 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE ($HRI B.K. 
GAOHVI): On behalf of Shri A.K. Panja: I 
beg to lay on the Table: 

(1 ) A copy each of the following 
Notifications (Hindi and English 
versions) under section159 of 
the customs Act, 1962: 

(i) G.S.A. 363 (E) published jrI 
Gazette of Indiadatedthe16th 
March, 1989 together with an 
explanat~ry memorandum 
making certain amendments 
to Notification No. 169/88-Cus. 
dated the 13th May, 1988 ex-
tending the concessional rate 
of import duty on polyurethane 
films and polyurethane foils of 
specified thickenss intended 
to be used for finishing of 
leather for a period of six 
months, i.e., upto the 30th 
September, 1988. 

(ii) G.S.R. 387 (E) published in 
Gazette of India dated the 28th 
March, 1989 together with an 
explanatory memorandum 
extending the validity of the 
notification No. 522/86-Cus, 
dated the 31 st Oecember, 
1986 upto 30th June, 1989. 

(iii) G.S.R. 388(E) published in 
Gazette of India dated the 28th 
March. 1989 together with an 
explanatory memorandum 
extending the validity of Notifi-
cation No. 127/82"CLJs .• dated 
the 1st May, 1982 upto 31st 
March, 1994. 

(iv) G.S.R. 389(E) published in 
Gazette of India dated the 28th 
March, 1989 together with an 

explanatory memorandum 
exempting specified goods 
when imported from Egyptfrom 
basic duty of customs in ex .. 
cess of 50 per cent of the stan· 
dard rate of duty applicable on 
these goods. 

(v) G.S.R. 396(E) published in 
Gazette of India dated the 29th 
March, 1989 together with an 
explanatory memorandum 
extending the validity of Notifi .. 
cation No. 19/85-Cus., dated 
the 1 st February, 1985 upto 
31st March, 1990. 

(vi) G.S.A. 454 (E) published in 
Gazette of India dated the 20th 
April, 1989 together with an 
explanatory memorandum 
making certain amendments 
10 Notification No. 66/89 Cus., 
dated the 1 st March, 1989 
prescribing concessional duty 
on capital goods imported for 
manufacture of fuel injection 
equipment. [Placed in Library 
See np. LT-7880/89] 

(2) A copy of the Notification No. 
G.S.R. 444(E) (Hindi and Eng-
lish versions) published in Ga-
zette of India dated the 12th April, 
1989 together with an explana" 
tory memorandum making cer-
tain amendments to Notification 
No. 415/86~CE dated the 15th 
September, 1986 exempting 
whole of the excise duty on 
ammonia and synthesis gas 
which is supplied by Krishak 
Bharat; Cooperative Limited, 
Hazira for use in heavy water 
plant at Hazira, under sub-secI'" 
tion (2) of section 38 of the Cen-
tral Excises and Salt Act, 1944. 
[Placed in Library S99 No. L T-
7881/89) 

(3) A copy of the Notification No. 
464(E) (Hindi and English ver· 
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(4) 

sicns) published in Gazette of 
India dated tha 24th April, 1989 
together with an explanatory 
memorandum regarding exemp-
tionto His Excellency Mr. Farouk 
AI-Shara, Minister of Foreign 
Affairs of the Syrian Arab Re-
public and other members of 
delegation who visited Ind ia from 
24th to 26th April, 1989, from the 
payment of foreign travel tax, 
under section 41 of the Finance 
Act, 1979. [Placed in Library 588 
No. L T-7882189] 

A copy of the Income-tax (Sec-
ond Amendment) Rules, 1989 
(Hindi and English versions) 
published in Notification No. S.O. 
289 (E) under section 296 of the 
Income-Tax Act, 1961. [Placed 
in Library 598 No. L T-7883/89] 

Indian Telegraph (First Amendment) 
Rules 1988 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
GIRIDHAR GOMANGO): I beg to lay on the 
Table a copy of the Indian Telegraph (First 
Amendment) Rules, 1989 (Hindi and Eng-
lish versions) published in Notification No. 
G.S.R. 179 in Gazette of India dated the 18th 
March, 1989, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act, 1885. 
[Placed in Library See No. L T -7884/89] 

Budget Estimates of the Damodar 
Valley Corporation for 1989-90 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER IN THE MINIS-
TRY OF ENERGY (SHRI KALPNATH RAI): 
I beg to lay on the Table a copy of the Budget 
Estimates (Hindi and English versions) of 
the Damodar Valley Corporation for the year 
, 989-90 under sub-section (3) of section 44 
of the Damodar Valley Corporation Act, 1948 
[Placed in Library See No. LT· 7885/89] 

Annual Reports and Review on the work-
Ing of National School of Drama, New 
Deihl, Sahltya academy Indian Museum. 
calcutta, Indira Gantfhl National Open 
University, New Delhl,..Natlonallnstltute 
of Educational Planning and Administra-
tion, Naw Deihl, Pondlcherry University, 
Pondicherry tor 1987-88 and Stat.ments 
having delay in laying these peoples. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAHI): I beg to lay on the Table: 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National School of 
Drama, New Delhi, for the 
year 1987 -88 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the National School of 
Drama, New Delhi, for the 
year 1987-88. 

(2) A statement (Hindi and English 
versiops) showing reasons for 
delay in laying the papers 
mentioned at (1) above. [Placed 
in library See No. 7886/89] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Sahitya Akademi for 
the year 19B7 -88 along with 
Audited Accounts 

(ii) A copy of the Review (Hindi 
and English versions) of the 
Sahity a Akademi for the year 
1987-88 along with Audited 
Accounts. 

(4) A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (3) above. 
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[Plaeed in Library See No. L T-
7887/89] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 

(6) 

. of the Indian Museum, Cal-
cutta, for the year 1987-88 
along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the wor1<ing 
of the Indian Museum, Cal-
cutta, for the year 1987-88. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (5) above. ~Placed 
in Library See No. LT-7888/89] 

(7) . (i) A copy of the Annual Report 
(Hindi and English versions) 
Of the Indira Gandhi National 
Open University, New Delhi, 
for the year 1987-88. 

(ii) A copy 6f the Review (Hindi 
and Engiish versions) by the 
Government on the work4ng 
of the Indira Gandhi national 
Open Univ.ersity, New Delhi, 
for thA year 1987-88. 

(8) . A statement (Hindi and English 
versions) showing reasons for 
delay in layin~ the papers 
mentioned at (70) above.( Placed 
in Ubrary see No. L T-7889:89] 

(9) (i) 

(ii) 

A copy of the Annual Report 
(Hindi andEnglish v~rsions) 
ot the National mstitute of 
Ed.ucational Planning an~ 
Administration, New Delhi, 
10r the year 1987-88 along I 

with Auclited 'Aocounts. 
A copy of the Review (H~ndi 
and English versions) by the 
Governme"t· on the work-
ing of the National Instrtute 

(10) 

of Educational planning and 
AdministrationJ New Delhi. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying tt,e papers 
mentioned at (9) above. [Placed 
in Library S98 NCJ. LT· 7890/89] 

(11) (i) A copy of the ~nnual Report 
(Hindi and English versions) 
of the Pondicherry Univer-
sity, Pondicherry, for the 
year 1987-88. 

(12) 

(13) 

(14) 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the PO:ldicherry Univer-
sity, Por.dicherryfortheyear 
1987-88. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (11) above. 

A copy of the Annual Accounts 
(Hindi and English versions) of 
the Pondicherry Univ~rsity for 
t; 1e year 1987-88 together with 
Audit Report thereon. 

A statement (Hindi and English 
versions) showing reasons fOf 
delay in laying the pap4fs 
mentioned at (13) above. 
IPlaced in Library See No. L T-
7891/89] 

Notification under Industries (develop-
" IT.ant and Regulation) Act, 1951 Re: 

extension of period of take-over of 
management af MIs India., tAachlnery 

Company ate 

THE MINISTFR OF STATE IN THE 
.DEPARTMENT OF INDUSTRIAL DEVEl-
OP-MENT IN THE MINISTRY OF INDUS-
TRY (SHRI M. ARUNACHALAM): I beg to 
lay on the Table: 
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(1 ) in Library See No.l T ... 7894189] A copy each of the following 
Notifications (Hindi and English 
versions) under sub-section (2) 
of section 18A of the Industries 
(Development and Regulation) 
Ad,1951: 

(4) A copy each of the following 
notifications (Hindi and English 
versions) under section 30B of 
the Chartered Accountants Act, 
1949: 

(i) Notification No. S.O. 515 (E)I 
l8A/IORA/SS published in 
Gazette of India dated the 
20th May, 1988 regarding 
extension of period of take 
over the management of 
Messrs India Machinery 
Company Limited, Howrah, 
upto.24th November, 1988. 

(ii) Notification No. S.O. 
1 078(E)/18A1IDRAl88 pub-
lished in Gazette of India 
dated the 24th November, 
1988 regardin~ extension of 
period of take over of man-
agement of Messrs India 
Machinery Company Lim-
ited, Howrah, upto 24th 
November, 1989. [Placed 
in Library See no. L T-78921 
89] 

(2) A copy of the Tamilnadu Mag-
[l9site Products Limited and 
Tamilnadu Magnesite (Amalga-
mation) urder, 1989 (Hindi arid 
English versions) published In 
Notification No. S.D. 205(E) in 
13azette of India dated the 17th 
March, 1989, under seMion 396 
of the Companies Act, 1956. 
[Placed in Library See No. L T-
7893/89] 

(3) A copy of the CompaniAs Un-
paid Dividend (Transfer to 
General R&venue Account of 
the Central Government) 
Amendment Rules, 1989. (Hinch 
and English versions) published 
in Notification No. G.S.R. 136 
(E) in Gazette of India dated the 
1 Jt March, 1989, under sub-
sadien (3) of section 642 of the 
Companies Ad, 1956. [Placed 

(i) The Chartered Accountants 
Regulations, 1988 published 
in Notification No. a-
CA( 134 )/88 in Gazette of 
India dated the 1st June, 
1988. [Placed in library See 
No. L T-7895/89] 

(il) S.O. No. 1628 published in 
Gazette of India dated the 
28th May, 1988 regarding 
formation of regional con-
stituencies for holding elec-
tions to the Council of I.lsti-
tute of Chartered Ao;ount-
ants. [Placed in Library See 
No. L T-7896/89] 

(5) A copy of the Notification No. 
S.O. 308(E) (Hindi and English 
versions) published in Gazette 
of India dated the 27th April. 
1989 directing that the provi-
sions of section 21 and 22 of the 
MonopC'lies and Restrictive 
Trade Practices Act. 1969 shall 
not apply to any proposal in 
respect of any industry speci-
fied in the Schedule to this 
Notificatio'" subject to certain 
conditions, under SUb-section 
(3) of section 22A of the Mo-
nopolies and Restridive Trade 
Practices Act, 1969. [Placed in 
Library Se6 No. LT-7897/89) 

(6) A copy each of the following 
papers (Hir.di and English ver-
sions) under sub-section {1) of 
section 61 9A of the Conlpanies 
Act, 1956: 

(a) (i) A statement rt:tgarding 
Review by the government 
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on the working of the Na-
tional small Industri6S Cor-
poration limited, New Delhi, 
for the year 1987-88. 

(ii) annual Report of the 
National Small Industries 
Corporation Limited, New 
Delhi, for the year 1987 .. 88 
along with Audited Accounts 
and comments of the Comp-
troller and Auditor General 
thereon. [Placed in Library 
See No. L T -7898/89] 

(b) (i) A statement regarding 
Review by the government 
on the working of the Delhi 
State Industrial Develop-
ment 'Corporation Limited, 
New Delhi, fortheyear 1987-
88. 

(ii) Annual Rsport of the 
Delhi State Industrial Devel-
opment Corporation Lim-
ited, New Delhi, for the year 
1987-88 along with audited 
Accounts and comme.1ts of 
the Comptroller and Auditor 
General thereon. 

(7) A statement (Hindi ana English 
versions) showing reasons for 
delay in laying the papers 
mentioned at 6(b) above. 
[Placed in Library See No. LT-
7899/89] 

(8) (i) A copy of the a;"lnual Report 
(Hindi and English versions) 
of the Au1omotive Researcn 
Association of India. Pune. 
for the year 1987-88 along 
with Audited Accounts. 

(ii) A statement (Hindi and 
English versions) regarding 
Review by the Government 
on the working of the Auto-
motive Research Associa .. 
tion of India, Pune, for the 
year 1987-88. [Placed in 
Library See No. LT .. 79001 
89] 

(9) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Rubber Manu-
facturers Research As3ocia· 
tion. Thane. for the year 
1987 -88 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on th.a working 
of the Indian Rubber Manu-
facturers Research Associa-
tion, Thane, for the year 
1987-88. [Placed in Library 
S99 No. L 1-7901/89] 

Statements showing the act:on taken 
by the Government on various assur-

ances, promises and undertakings 
given by Ministers during various 

Sessions of Seventh and Eighth Lok 
Sabha 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE PR'ME 
MINISTER'S OFFICE (SHRIMATI SHEILA 
DIKSHIT): I beg to lay on the Table a copy 
each of the·followlng Statements (H;ndi and 
English versions) showing the action taken 
by the government on variolls as.3urances, 
promises and undertakings given by the 
Ministers during the various sessions of Sev-
enth and Eighth Lok Sabha: 

(i) Statement No. XXIV Fnurteenth Session. 1984 ----, 
(Seventh Lok Sabha) 

[Placed in Library. See L T No. 7902/89] 

(ii) Statement No. XXIII-Second Session. 1985. 
(Placed 10 Library. 599 LT No. 7903/89) 
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QiI) Statement No. XXI..fourth Session, 1985. 
(Placed in Library. See l T No. 7904/89] 

(iv) Statement No. XXII-Fifth Session, 1986 
[Placed in Library. See LT No. 7905189] 

(v) Statement No. XIX-Sixth Session, 1986. 
[Placed in Library. See LT No. 7306189] 

(vi) Statement No. XVI-Seventh Session, 1986. 
[Placed in Library. Se9 L T No: 7907/89J 

(vii) Statement No. XVI-Eighth Session, 1987. 
[Placed in Library. see L T No. 7908/89] 

Eighth 
(viii) Statement No. SII-II Part of Eighth Session, 1987. LaI< Sabha 

[ Placed in Ubrary. See LT No. 7909189] 

(ix) Statement No. XI-Ninth Session, 1987. 
[Placed in Library. See l T no. 7910/89] 

(x) Statement No. lX-Tenth Session, 1988. 
[Placed in Library. See LT No. 7911/89] 

(xi) Statement No. V-Eleventh Session, 1988. 
[Placed in Library. See LT No. 7912/89] 

(Xli) Statement No. II-Twelfth Session, 1988. 
[Placed In Library. Ssel T No. 7913189] 

(xiii) Statement No. I-Thirteenth Session, 1989. 
Placed in Library. See LT No. 7914/89] 

Annual Report and Audited Accounts 
of erst-while Indian Dairy Corporation 
for period from 1.4.87 to 11.10.87 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHAI SHYAM LAL 
YAOAV): I beg to lay on the Tabltl: 

(1) A stattlment (Hindi and Eng-
lish versions) explaining rea-
sons for not laying the Annual 
Report and Audited Accounts 
of the erst-while Indian Dairy 
Corporationfl)r the period from 
1 st April, 1987 to 11 th Odo-
ber, 1987 within the stipulated 

(2) 

period of niile months after the 
close of the Accounting year. 
[Placed in Library SeaNo. LT-
7915/89] 

A statement (Hindi and Eng-
lish versions) explaining rea-
sons for not laying the Annual 
Report and Audited Accounts 
of the National Dairy Develop-
ment Board, Andnd, for the 
period from 12th October, 1987 
to 31 st March, 1988 within the 
stipulated period of nine 
months after the close of the 
Accounting year. [Placed in 
Library See No. L T-7916187] 
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Annual Report and Review on the 
working of Deihl Transport Corporation 
for 1987-88 and 8 statement showing 

r88son8 for delay In laying th ... paper. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DEPUTY MINISTER IN THE MINIS-
TRYOFPARLIAMENTARYAFFAIRS(SHRI 
P. NAMGYAL): I beg to lay on the Table: 

\ 

(1 ) A copy of Notification No. 
G.S.R. 4040 (E) (Hindi and 
English versions) published in 
Gazette in India dated the 30th 
March, 1989 approving the 
Visakhapatnam Port Trust 
(Handling of -Freight Contain-
ers containing Dangerous! 
Hazardous Cargo) Regula-
tions, 1988 under sub-section 
(4) of section 124 of the Major 
Port Trusts Act, 1963. 

(2) (i) A copy of the Annual 
Accounts (H.ndi and 
English versions) of the 
Delhi Transport Corpora-
tion, New Delhi, for the 
year 1987 -88 together 
with Audit Report thereon, 
under sub-section (4) of 
section 33 of the Road 
Transport Corporations 
Act. 1950. 

(ii) A copy of the Review 
(Hindi and English ver-
sions) by the government 
on the Audited Accounts 
of the Delhi Transport 
Corporation, New Delhi, 
for the year 1987-88. 

(3) A statement {Hindi and Eng-
lish versIOns) showing reasons 
for delay in laying the papers 
mentioned at (2) above. 
[Placed in library See No. LT-
7918189] 

* Not recorded. 

12.15 hr •. 
[English] 

COMMITTEE ON PETITIONS 

Tenth Report 

SHRI BAlASAHEB VIKHE PATIL 
(Kopargaon): I beg t\) present the Tenth 
Report (Hindi and English versions) of the 
Cornmittee on petitions. 

12.15112 hrs. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

Twenty-fourth Report 

[English] 

SHRI ZAINUL BASHER (Gazipur): I 
beg to present the Twenty fourth Report 
(HIndi and English versions) Of the Commit-
tee on Subordinate Legislation. 

12.16 hrs. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

[English] 

Sixteenth Report 

PROF. NARAIN CHAND PARASHAR 
(Hamlrpur): I beg to present the Sixteenth 
Report (Hindi and English versions) of the 
Committee on Government Assurances. 

(Interruptions) * 

SHRI INDRAJIT GUPTA (8asirhat): 
What IS the point In talking to Prof. Madhu 
Dandavate? 

( Interruptions)* 

MR. SPEAKER: According to rules, the 
Chairman of the Committee shall be ap-
pointed by the Speaker. 



443 Govt. Assurances MAY 9, 1989 Commltlee Repott 444 

(lntenvptions)· ( Int9"uptions)* 

PROF. MADHU DANDAVATE (Aa-
japur): What about the convention? 

MR. SPEAKER: There was a time when 
th.a convention was that the Chairman of the 
Committee would be appointed from the 
Ruling Party. That was set aside. Then the 
Chairman was appointed from the Opposi-
tion. 

( Interruptions)· 

MR. SPEAKER: It is the discretion of 
the Speaker to appoint a Chairman. 

( Interruptions)· 

MR. SPEAKER: I have my reasons; it is 
upto me. 

(Interruptions) * 

MR. SPEAKER: There was a conven-
tion, a tradition that the Chairman shall be 
appointed from the Ruling Party. We have 
altered it. 

( Interruprions)· 

MR. SPEAKER: It is I who appointed 
Mr. Amal Datta as the Chairman of the PAC. 

( Interruptions)· 

MR. SPEAKER: I have my reasons. it is 
upto me. You can come to my Chamber and 
we can talk over it. 

SHRI C. MADHAV REDDI (Adilabad): 
We wilt certainly talk to you if you are pre-
pared to listen to us. 

MR. SPEAKER: Without talking how 
can we do it? Without discussion how can 
you do it? We have to discuss it. That is what 
I told you. I have my reasons; you have your 
reasons. Let us thrash them out. 

-Not recorded. 

SHRI S. JAIPAL REDDY 
(Uahbubnagar): On a point of personal 
clarifieat ion, ....... . 

MR. SPEAKER: No, no. 

( Inteffuptions)* 

MR. SPEAKER: I know. It is not that 
way. It can be (ione. I have appoi nted a 
Chairman from a very small number of people, 
I have appointed a Chairman from a very big 
number of people from the opposition. I have 
appointed from the BJP and other parties 
also, but that does not mean anything. You 
can have your reasons. I have my reasons. 

(Interruptions)· 

MR. SPEAKER: I will explain to you. I 
can convince you. I can talk to you. 

(Intel(uptions)* 

THE MINISTER OF PABLIAMENTARY 
AFFAIRS AND MINISTER OF INFORMA-
TION AND BAOADCASTfNG (SHRJ H.K.L. 
BHAGA T): It is very unfortunate that the 
Opposition here also in matters which are 
within the discretion of the Speaker when he 
has chosen a member of the Opposition as 
Chairman, they are trying to question it. It is 
very wrong. How can you for,~ the Speaker? 

(Interruptions)· 

May I make a submission? 

(Interruptions) * 

MR. SPEAKER: I have not allowed any 
allegations. 

(/nte"uptions~ • 

PROF. MADHU DANDAVATE: You 
had the experience when the opposition was 
absent. The main members of the ruling 
party also said that without opposition there 
cannot be a democratic experiment. ... 
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MR. SPEAKER: Sure enough. 

PROF. MADHU DANDAVATE: Many 
Members had said it last time not from this 
side but from the Congress side. Senior 
veterans had said it. I want to ask a simple 
question. If there is no vigilant oppositlon 
member heading the committee, do you 
think that the Committee will scrutinise the 
affairs of the Government properly? 

MR. SPEAKER: That is what I want to 
talk to you. 

(Interruption) 

MR. SPEAKER: We ~ill discuss it. 

PROF. MADHU DANDAVATE: 
Unless you give the assurance, what is the 
use of discu~sing? (Interruption)? 

MR. SPEAKER: First we will have to 
talk. 

( Interruption) 

l Translation] 

MR. SPEAKER: We will discuss .the 
matter when you come to me. We cannot 
discuss the matter in detail here (Interrup-
tions) .......... .. 

[English] 

MR. SPEAKER: I want to keep these 
committees alive. I do not want to kill them. 
I can talk to you. 

SHRI V. KISHORE CHANDRA S. OED 
(Parvathipuram): The PAC cannot be made 
a handmaid of the ruling party. 

MR. SPEAKER: I do not want to make 
It like that. I want to make it effective and 
meaningful. 

( Interruptions) 

SHRI V. KISHORE CHANDRA S. DeO: 
How can you make it meaningful? 

MR. SPEAKER: That is what I want to 
talk to you. 

SHRI BASUDEB ACHARIA: Will you 
review the decision after the discussion? 
( Interruptions) 

PROF. MADHU DANDAVATE: Ontha 
basis of your observations, after consulting 
the members of the opposition. I am making 
a concrete suggestion. Will it be possible for 
yo U ••...... (Interruptions) 

PROF.MADHU DANDAVATE: I am 
referring to your observation, Sir. I want an 
assurance from you. You said, "You come 
and discuss the matter." We are not at all 
against discussing the matters concerning 
the Committee with the Speaker of the Lok 
Sabha. We will discuss it. But if wedo not get 
the satisfaction, we shall raise this issue 
tomorrow again. We will meet you in your 
Chamber and try to thrash out the issue. 

MR. SPEAKER: Okay. Shri Narain 
Chand Parashar ....... .. 

( Interruptions) 

MR. SPEAKER: Now take your 
seats ........... .. 

( Interruptions) 

MR. MADHU DANDAVATE: Sir, as you 
yourself suggested, we will meet you in your 
Chamber and we will discuss the matter. If 
we are not able to thrash it out, we will 
certainly have to use this forum to defend our 
rights and raIse the matter again in the 
House ....... ( Interruptions) 

MR. SPEAKER: Calling Attention. 
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12.31 hr •• 

CAlLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

[ Translations] 

Step. taken by Government to encour-
age study of Sanskrit 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): I call the attention of the Minister 
of Human Resource Development to the 
following matter of urgent public importance 
and request that he may make a statement 
thereon: 

"Steps taken by Government to encour-
age study of Sanskrit" 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CUL lURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI L.P. 
SHAH I): The National Policy on Education, 
1968, advocated that facilities for teaching of 
Sanskrit at various levels should be in-
creased and new methods of teaching san-
skrit should be encouraged in view of the 
special importance of Sanskrit to the growth 
and development of Indian languages and 
its unique contribution to the cultural unity of 
the country. The National Policy on Educa-
tion, 1986, has endorsed the provisions in 
the 1968 Policy and has stated that efforts 
should be made to delve into India's ancient 
fund of knowledge and to relate it to contem-
porary reality. This effort will imply the devel-
opment of facilities for the intensive study of 
Sanskrit. The policy also states that to sus-
tain and carry forward the cultural tradition, 
the role of old masters, who train pupils 
thrbugh traditional modes will be supported 
and recognized. 

12.32 hrs. 

[MR. DEPUTY SPEAKER in the Chai~ 

The propagation of Sanskrit as an an-

cient language with living tradition which has 
guided the development of many modem 
Indian languages and as the repository of a 
great deal of Indian tradition has been sought 
to be strengthened all along. "he govern-
ment of India had appointed a Sanskrit 
Commission in 1956 ar..j it gavEl its report in 
1957. The Commission made a series of 
recommendations and suggested that C"1()V-
ernment of India should set up a Central 
Sanskrit Board. The recommendation of the 
Sanskrit Commission was accepted and the 
Central Sanskrit Board was established in 
1959. (Recently the Board has been recon-
stituted with the Vice-President of India as 
the Chairman) .. Based on the advice of this 
Board, the government of India has initiated 
a series of measures for strengthening tradi-
tiona I learning of Sanskrit as also teaching of 
Sanskrit in contemporary educational insti-
tutions. Some of the prominent programmes 
being implemented in this regard are as 
below: 

i) Kendriya Sanskrit Vidyap-
eethas in Tirupati, Delhi, Puri, 
Allahabad, Jammu, Jaipur, 
Lucknow and Guruvayoor 
have been set up under the 
umbrella of Rashtriya Sanskrit 
Sansthan, Out of these the 
Vidyapeethas at Tirupati and 
Delhi have become the 
deemed universities. These 
institutions impart education 
from Prathma to Acharya and 
conduct a vigorous programme 
of research in Sanskrit. 

ii ) To develop and propagate 
Vedic learning and to estab-
lish linkage between Vedic 
learning and Persian science 
based development, Rashtriya 
Ved Vidya Pratishtan has been 
set up. 

iii) Financial assistance is given 
to voluntary organisations 
working for propagation of 
Sanskrit. 
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iv) 

v) 

vi) 

(vii) 

(viii) 

[ TranslationJ 

15 Ved Units are supported 
financially by the Government 
of India under which two stu-
dents Jearn Vedas in a particu-
lar shakha under a Veda pa-
thee Guru. 

The Government extends fi-
nancial assistance for current 
and out of print books in San-
skrit and for publication of 
journals and periodicals in 
Sanskrit. 

All-India Vedic Convention and 
All-India Sanskrit Education 
Contest in the country are 
conducted every year. 

Scholarships "are offered to 
students learning in traditional 
and other educational institu-
tions. 

The Government of India has 
appointed 85 Sanskrit schol-
ars on consolidated honorar-
ium basis for imparting inten-
sive training about Shastras to 
young teachers and senior 
students under Shastra 
Chudamanl Scheme. 

PROF. NARAIN CHAND PARASHAR: 
Mr. Deputy Speaker, Sir, it is but natural that 
one should have a sense of satisfaction by 
go:n9 through the detailed informatIon fur-
nished by the Minister of State in the Ministry 
of Education about measures taken by the 
Government to promote Sanskrit language. 
But I regret to say that a totally different 
feeling is being developed throughout the 
country. Its main reason is that though sev-
eral effective measures were taken to pro-
mote Sanskrit language, one thing has 
caused serious set back to the efforts of 
study and teaching of Sanskrit. It is unfortu~ 
nate that while we are celebrating the birth 
centenary of the founder and first Chairman 
of Sahitya Akademy Pt. Jawahar Lal Nehru 

and Dr. Radhakrishnan thisyear under whose 
auspices the scheme for the promotion of 
Indian 1anguages was made and Sanskrit 
was recognized as the most ancient as wall 
as the modern language and since then, 
except a few years in between, Sahitya 
Akademy awards are given to a number of 
litteratures and scholars in the annual func-
tion whose literary works were published 
and termed as fire pieces of literature. But in 
the same year, Central Board of Secondary 
Education issued a circular to stop teaching 
Sanskrit as a separate subject at secondary 
level in the schools of Northern region. It 
would be considered a black day in the 
history and development of Indian languages 
when a resolution was passed in the meet-
ing of Central Board of Secondary Education 
on 10.6.88 and a circular was issued on 
Septer:nber 16, 1988 to the effect that San· 
skrit language has now been excluded from 
the three language formula in respect of the 
schools working under the Central Board. tt 
is an irony that an annexure was attached 
with the circular issued by the Chairman of 
Central Board of Secondary Education on 
September 16, 1988. It had two parts first 
part explaIned the "number and languages" 
and the second part explained "which lan-
guages." it states that -

[English] 

"the three languages shall be selected 
out of English and the languages mentioned 
in the 8th Schedule of the Indian Constitution 
subject to the follOWing: 

(a) Hindi or English must be two of the 
languages studied; 

(b) Sanskrit will be studied as part of 
Hindj as a first language, that is 'A' course." 

[ Translation] 

This provision has given a serious blow 
to Sanskrit and its status in general educa-
tIon system. In his statement the hon. Minis-
ter of state has referred to the recommenda-
tions of Sanskrit Commission. I have gone 
through the report prepared by the Commis-
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sion under the Chairmanship of a renowned 
linguist Dr. Suneet Kumar Chatterjee. H we 
read it attentively then we shall find that from 
1957. when Calcutta university was estab-
lished. teaching of Sanskrit began in all the 
States. The jurisdiction of Calcutta university 
was extended to Uttar Pradesh, Bihar, As-
sam, Orissa, Madhya Pradesh, Delhi, Punjab, 
North-Western region and Sindh. Sanskrit 
w.as taught as a separate subject earlier also 
but a day came when its study was not 
considered to be necessary. Three language 
formula has been mentioned in this Com-
mission's Report and the question of ac-
cording a partic~lar status to this language 
has been discussed extensively. I would like 
to draw the attention of the han. Minister 
towards page 102 and 103 of the report 
which relate the various alternativt:ls which 
can be adopted for study of teaching and 
promoting Sanskrit. One of them recom-
mends that Sanskrit be made a compulsory 
subject. Secondly, if it is not possible, four 
language formula with the inclusion of San-
skrit should be adopted in place of three 
language formula, however, option should 
be given to the student in this regard. Simi-
larty, there are some more alternatives. 
Composite course has also been mentioned 
in it besides a number of other things. But I 
would not go into all of them. My submission 
is that the han. Minister of State had himself 
conceded in a reply to one of my questions 
last month that Sanskrit is not only an an-
cient language but also a modern language. 
Article 351 of the Constitution gives an 
important position to Sanskrit and it states 
that it would play a significant ",Ie in the 
growth of Hindi and other regional lan-
guages are also considered to have their 
origin in Sanskrit language. AU these things 
have been mentioned in the Report of this 
Commission. Inspite of all this, it is unfortu-
nate that this language has been de-linked 
from general education. If Sanskrit is not 
taught as a separate subject in schoots atl 
the measures taken by the government to 
promote the language would be of no use. 
Because in that case, it woukJ become a 
special subjact and it would be beyond the 

reach of a common student to study it. In 
view of this fad some of the well wishers of 
Sanskrit approached the Supreme Court 
against the circular issued by Secondary 
Board of Education. A new provision which 
the Government intended to introduce from 
the 1st April had to be suspended because 
the Supreme Court issued stay order to the 
effect that the new system may not be imple-
ment for the present. We are grateful to 
Supreme Court which prevented an unpleas-
ant situation and provided considerable time 
to review the situation. If the Government of 
India intend to fuHil their responsibility to-
wards the promotion of Sanskrit, if they 
consider this language to be a source of 
national integration and give due respect to 
it due to its contribution in developing other 
regional languages, if they consider impor-
tance of ancient culture for the future of the 
country then they should withdraw the afore-
said circular. Sanskrit is repository of our 
ancient culture and if we do not open the 
doors of Sanskrit to the students in schools, 
its light would not reach them. We will have 
to give that light to all and the only way for 
this is that no restriction should be imposed 
on study and teaching of Sanskrit language 
and it should be given it rightful place in three 
language formula by amending the same. 
The Government may execute four language 
formula of make any other provision but it 
would not be in the interest of India to reduce 
the importance of Sanskrit. I would like to 
remind you that Sanskrit is not confined 
Within the boundaries of India it is popular 
even in other countries and one of its ex-
ample is that under the auspices of 
Bodhiruchi, who has been a great saint of 
China, a Sanskrit School with 700 Boudh 
monks used to run there. The entire Indian 
literature used to be translated from Sanskrit 
to Chinese and religious texts of china used 
to be translated in sanskrit in this school and 
there are many other universities in other 
countries which provide the facility of study .. 
ing and teaching Sanskrit. When Sanskrit is 
such an enriched language and it plays an 
Important role in cultural unity of the country 
it would not be appropriate to exclude San-
skrit from the curricula only because it does 
not fit in the three language formula. Wif~ 
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heavy heart, I would like to ask a few ques-
tion regarding three language formula. 

The three language formula had been 
approved when Sanskrit commission was 
still in the process of preparing report and 
this formula has been referred to in its report. 
The matter was discussed in the meeting of 
the Chief Ministers of the States in 1961. You 
are aware of the fact that Sanskrit was given 
an important place in the National Education 
Policy. But Sanskrit passed through various 
stages in the years 1956, 1961 and 1968 and 
the procedure of studying and teaching 
Sanskrit based on the same formula contin-
ued, whether the same formula which was 
applied for 38 years was not appropriate. H it 
worked well for such a long duration why did 
the Government want to change it, what 
were the underlying factors for making 
amendment in it that the Government issued 
a circular to the schools all over the country 
on Sept. 16, 1988. It created wide spread 
dissatisfaction and illusions among the 
Sanskrit scholars. The future of the students 
became dark and the Sanskrit teachers were 
utterly disappointed. A few days back, a 
news was broadcast at AIR and also re· 
ported in the Press. I read in -The Hindu" that 
Central Education SQard had issued the 
orders to the effect that teaching of Sanskrit 
would continue in the same manner as be-
fore. If it is so, whether the han. Minister 
would reply the following questions. 

Whether the Government have made it 
clear to all the schools that the Supreme 
Court has issued stay order and the Govern-
ment would follow the same formula until 
Supreme Court gives its judgement on the 
issue. By filing an affidavit through its law-
yers before the Supreme Court, has the 
Government accepted that Sanskrit would 
continue to be studied and taught unt~ the 
Supreme Court gives a decision and the 
Government will abide by that decision? It is 
understandable if the Government is await-
ing the Supreme court decision. But if Gov-
ernment lawyers are trying to get the stay 
order vacated fding an affidavit before the 
Supreme court saying that the Govern-
menfs explanation of the 3 Language 10r-

mula is correct and Sanskrit be taught through 
new methods, then what is meant by Gov-
ernments orders that study and teaching of 
Sanskr~ would continue? 

Sanskrit is a living symbol of India's 
glorious past. It would be very difficult to do 
away with it. The Government has stated 
that several steps are being taken to encour-
age the study of Sanskrit. It has also been 
stated that certain amount has also been 
allocated for this purpose. A natural corollary 
to that is to ensure that there is no restriction 
on the study and teaching of Sanskrit in 
schools. If any SUch restriction has been 
imposed it should be withdrawn forthwith 
before there is a mass movement to protest 
against this new policy. Through the meet-
ings of Chief Ministers Education Ministers 
concerned officials in 1951, 1957, 1961 and 
1968 and till 16 September, 1988 the defini-
tion of the 3-Language formula remained the 
same and sanskrit was being thought ac-
cordingly and the entire system was working 
well. But one day a circular was issued that 
changed the whole picture. After the circular 
was issued and a stay order was sought 
against it, it was decided that the decision of 
the Supreme Court would not be discussed 
what decision. The judges of the Supreme 
Court would take is best known to them. For 
them the interests of the country and that of 
Sanskrit both are supreme. The Govern-
ment should give an assurance that as long 
as the Supreme Court does not give a deci-
sion, no steps would be taken towards imple-
menting the new definition of the 3-Lan-
guage formula. If a new system has to be 
adopted it should one in which Sanskrit gets 
the importance it deserves. Sanskrit should 
be popularised as a subject 01 study in 
schools so that more students an over the 
country are attracted towards it. This will 
revive the Sanskrit language as a force that 
will strengthen the unity and integrity of the 
country. The entire nation wants the Govern-
ment to respond in a clear-cut mannertothis 
issue. 

SHRI CHANOULAl CHANDAAKAR 
(Ourg): Mr. Deputy-Spaaker Sir, Sanskrit is 
the mother of all Indian languages and a 
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symbol of Indian cu~ure. San$krit has pro-
duced literature of the highest order. I do not 
want to comment on the Government's 
decision imposing restriction on the study of 
Sanskrit vide their circular on 16th Septem-
ber, 1988. But 'am sorry to note that the 
Government had taken this undesirable step. 

As national leaders have been saying 
before and after independence, Sanskrit is a 
symbol of national unity. This language has 
prompted an interaction between North In-
dian and South Indian Scholars for periodi-
cal exchange of views. The 'Namboodiripad 
Brahmins' of Kerala are functioning as priests 
in a number of temples in North India. Our 
elders used to make periodic visits to vari-
ous regions of the country to meet the local 
people. It was the language which estab-
lished a common bond between the people. 
The Sanskrit language is the foundation on 
which other national languages develop and 
flourish. We turn to Sanskrit when we have to 
select new words for a language. Discon-
tinuation of the study of Sanskrit will cEJrtainly 
be a below to national integration. Our 
Government particularly the Education Min-
istry should look into this matter. There IS no 
doubt that a great injustice has been done to 
the mother of all Indian languages. The 
Supreme Court has advised the Central 
Government not to impose restrictions on 
the study of Sanskrit at present. I request the 
Education Ministry to withdraw the restric-
tions imposed on the study of Sanskrit in 
schools all over the country and orders 
should be issued immediately to retain 
Sanskrit as a subject of study .... (/nterrup-
tlons) ... If I start speaking in Sanskrit you will 
have a greater problem as there are no 
interpretation facilities. you will leave the 
House which is something I do not want you 
to do. I would rather say something that will 
make you stay here and listen. 

I used to attend the Constituent Assem-
bly as a journalist to report on the proceed-
ings. I recall that more than 90% of the 
members were in favour of continuance of 
Sanskrit. The entire ration is grateful to Shn 

Rajagopalachari for linking Sanskrit to other 
national languages. Sanskrit is a language 
in which scholars living in different parts of 
the country can communicate with each other. 
Our ancient scriptures are read not because 
they are religious in nature but due to their 
being store houses of knowledge. I was 
surprised to learn that in a small country 
called Bolivia 'Mahabharata' has been pre-
scribed as a subject of study in the M.A. 
Course. The late Prime Minister Shrimati 
Indira Gandhi went there in 1968 to attend a 
seminar on Oriental languages. When the 
President of the Seminar spoke in Sanskrit 
our delegates found it difficult to reply in the 
same language I was able to extend some 
help as I had also gone there in the capacity 
of a journalist. On asking them as to how 
Bolivia had so many Sanskrit scholars, we 
were told that Sanskrit has been studied to 
understand the deeper meaning of 'Ma-
habharata' which is taught as a test-book. 
They further said that 'Mahabharata' be-
sides being a religious scripture was a store-
house of knowledge. 'Mahabharata' is a 
source of political and literacy knowledge. 
We have much to gain from it. I request the 
Education Ministry not to accord Step-Moth-
erly treatment to Sanskrit. ShOWing disre-
spect to Sanskrit is showing disrespect to 
the soul of the nation. 

With these words I request that orders 
be Issued immediately to continue with the 
study of Sanskrit until the Supreme Court 
makes a deCision in this matter. 

[English) 

MR. DEPUTY SPEAKER: After the 
calling Attention is over, we will adjourn for 
Lunch. Up to that time, we are extending the 
time. Therefore, I request the hon.Members 
to be brief in putting their questions. Already, 
Prof. Parashar has taken 10-15 minutes. So, 
I request the hon. Members to take five 
minutes each and make whatever points 
they want to make and also put the questions 
to the han. Minister. 

Shri Umakant Mishra. 
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[ Translation] 

SHRI UMAKANT MISHRA (Mirzapur): 
Mr. Deputy Speaker, Sir, it seems that a 
conspiracy is being hatched to destablise 
and break the country. Indianism is being 
eradicated from India. Culture of India and its 
cultural heritag~ are being obliterated from 
India. h appears that a conspiracy is being 
hatched. We are astonished to find that 
efforts are being made to do away with 
Sanskrit gradually which is a symbol, identity 
and the very life line of this country and 
whose lovers exist from Himalaya to Kan-
yakumari and from western to eastern coasts 
of the sea and which is a symbol of Indian 
unity and integrity. We are surprised that 
this conspiracy is succeeding despite learned 
Ministers such as hone P. Shiv Shanker and 
Shri Shahiji are holding the charge of this 
Ministry. Importance of Sanskrit is being 
acknowledged throughout the world. When 
independence had not dawned in this coun-
try, persons like Sir William John, MaY-mullar 
and Gotha had accepted and app,eciated 
the importance of Sanskrit and even after 
independence due recognition was given to 
Sanskrit in our constitution at behest of our 
first prime Minister Late Pt. Jawahar Lal 
Nehru who was instrumental in making the 
constitution. Sanskrit is not only an ancient 
language, it is also a modern language. 
Sanskrit does not belong to any cast, relig-
ion or a particular class of people. It is a 
language of the whole of India and of the 
entire world. It is a language of mankind and 
it has also been calied a divine language. 
Such injustice is being done to a language 
which links to country, which establishes the 
unity and integrity of the country. The coun-
try will not tolerate it. Today not only its 
teacher and students but the people through-
out the country are agitated over it. Efforts 
are being made to do away with the identity 
af Sanskrit from the country. Common man 
desires that Sanskrit should be taught be-
cause there is very rich literature in Sanskrit 
and it is our great heritage. Sanskrit is a great 
source of knowledge and spirituality and it 
links the humanity. Sanskrit depicts that kind 
of literature, philosophy and thoughts which 
can give us Nond peace and which can 

establish universal human brotherhood. It is 
very unwise to weaken the languages which 
has established high idealism before hu-
manity. Its study is the need of the hour. It 
would be a kind of betrayal with the country 
and its people. It is not necessary that every 
man should study and speak Sanskrit but 
the knowledge, thoughts hidden in Sanskrit 
language should be made known not only to 
the whole country but the people of whole 
world. Vedas are being studied throughout 
the world. Literature of Kalidas and Vedvyas 
is being studied throughout the world. There 
IS no renowned university in the world where 
Sanskrit is not being taught and where stud-
ies of Vedas, Panini, Kalidas or Vedvyas are 
not being made. The entire world has high 
praise for the ancient scbolars of India for 
their multifarious knowledge in various fields 
such as spiritualism, science, anthropology, 
Ayurveda, Astrology and Mathematics etc. 
The world has benefited from this knowl-
edge. Today, we should also take benefit 
from it. There is a lot of resentment and 
dissatisfaction in the country over the failure 
in giving due recognition to it. We are not 
understanding the importance of Sanskrit 
today and we will have to repent for it. 
Sanskrit is an ancient as well as a modern 
language. It is a language of unity and 
integrity. Therefore, I would like to urge upon 
the hone Minister to pay special attention to 
it. 

It is my suggestion that study of Sanskrit 
being made in secondary schools at pres-
ent, should be continued under three lan-
guage formula and similarly Sanskrit should 
be prescribed as a subject in Navodaya 
Vidyalayas. We have no objection, if you 
introduce Arabic or Persian but Sanskrit 
must be taught as a subject in Navodaya 
schools and status quo should be main-
tained with regard to teaching of Sanskrit in 
secondary schools. It is my suggestion that 
if Sanskrit cannot be covered under three 
language formula, it should be prescribed as 
fourth subjed and at least a paper of 100 
marks should be earmarked for Sanskrit 
along with that of Hindi, Tamil, Telugu and 
Bangia etc. " you take such a step then only 
Sanskrit can be protected. I hope that Minis-
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try of Human Resources will take due note of 
the resentment of the people and take proper 
action in giving due place to Sanskrit lan-
guage. Sanskrit Is our heritage and steps 
taken to popularise it during the regime of by 
Pt. Jawaharlal Nehru, Dr. Sampurnanandji 
and Dr. Raj.ndra Prasad are still going on 
and Shrimati Indira Gandhi has stated that it 
was our valuable treasure and we should 
make every efforts to preserve it. Will Minis-
try of Human Resources take proper step to 
propagate and to protect Sanskrit keeping 
all these points in view. 

SHAI NARESH CHANDRA CHATUR-
veol (Kanpur): Mr. Deputy Chairman, I 
extend my gratitude to our hone Minister of 
State for Education for his views expressed 
in respect of popularising Sanskrit but the 
question raised by us has not ,been, replied 
therein. We brought a calling attention here 
with a view to knowing the reasons for de-
grading the importance of Sanskrit which is 
the mother of all the Indian langua~as and 
which is a language of modem knowledge 
and science, reference of which has been 
made by our colleagues. Initiating the de-
bate. Shri Parashar has asked as to why in 
September, 1988 Sanskrit was removed from 
syllabus. Three language formula is under 
implementation from a long time and what 
difficutty was faced which led to removal of 
Sanskrit from the syllabus of three language 
formula. The truth is, as stated by Pt. Umakant 
Mishra. that there is a conspiracy, I also feel 
like that a conspiracy has been hatched to 
obliterate Bhartiyaism by removing Sanskrit 
so that we have to go to abroad in search of 
Bhartiyaism. The people of Indian will not 
know what Bhartiyaism is. Who does not 
know that without the knowledge of Sanskrit, 
without understanding Sanskrit, soul of India 
can not be identified, no can we keep out 
head high in the world. The entire world 
knows Balmiki and Vyas and epics com-
posed by them are our historical heritage. 
Enti,. knowledge of our country is contained 
there in. Any Indian who does not know 
about KatkJas, Shri Harsh or Ashwaghosh or 
Bhavbhuti or Ban cannot keep his head high 

in the world. It is not essential for us to know 
shelly, Keats or Shakespere. Due to this, no 
Indian can feel smaD but the day he does not 
know Kalidas, Vyas or Balmlki, he will fell 
degraded, What I mesn to say is that the 
roots of three language formula lies some-
where else and a mistake has been commit-
ted. Mistake lies in keeping English as 
compulsory language. We want to maintain 
English at all cost. National language is 
needed to maintain the unity of the country 
and therefore Hindi is studied. We want to 
develop all the languages of the country, 
therefore every Indian language has its 
importance and every child should be im-
parted education in his mother tongue. Two 
language formula has been adopted by all 
the big countries of the world. There is the 
glaring example of U.S.S.R. before us. The 
Russians have to receive higher education 
in their national Russian language, after 
which they are free to learn English, French, 
Sanskrit or any of the languages they like. 
India is an exception to this where learning 
English is compulsory. It makes no differ-
ence if one does not know the Indian lan-
guages like Bengali, Gujarati. Hindi or Tamil, 
but he is forced to know English. 

To-day, our students are sitting over 
fast un to death before the Public Service 
Commission in protest against imposition of 
English. It is most unfortunate that they have 
been forced to launch an agitation for their 
demand to be taught through the medium of 
Indian languages. They are making hue and 
cry for it but our leaders do not listen to their 
cries. What an injustice is it, what is this 
attitude? Mahatma Garu:thi, PanditJawahar-
lal Nehru and Shri Raj dopalachari had said 
that the day the country would attain inde-
pendence, its first identity would be that the 
entire work would be carried out in national 
and Indian languages. This goal is yet to be 
achieved. 

I would like to say that at a time when 
English was reigning supreme as a lan-
guage for modern knowledge and science 
and the State in which domination of English 
was the maximum, M.A. classes in Sanskrit 
was introduced for the first time in that State 
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in Calcutta University. It was the first univer-
sity inthe country which started M.A. classes 
in Sanskrit. 

I call upon you that to-day Sanskrit 
should get its due place. Sanskrit is the inner 
seH of India. Sanskrit is also one ofthe Indian 
languages which has been included in the 
constitution. As such Sanskrit should also 
be made compulsory alongwith other lan-
guages, whether it is Hindi, Gujarati, Tamil, 
Telugu, Kannada or Malayalam, Sanskrit 
should also be made compUlsory. It should 
not be withdrawn from the syllabus. I say 
that people should be imparted education in 
their mother tongue and the national lan-
guage should be made compUlsory. There-
fore the students may read English, San-
skrit, Urdu. French, whichever they like, but 
English should not made compblsory. Eng-
lish should be taught as an optional subject. 
It may be taught as a third language and left 
to the student whether he takes English or 
French or Russian or Sanskrit or French. 
The three language formula should mean 
that the student should have full knowledge 
of his mother tongue and as the second 
languages every Indian must have the knowl· 
edge of the National language. The third 
language should be a language which will be 
helpful in our spiritual development. 

Who gave you the right to make English 
compulsory in education at the cost of San-
skrit? you may take the case of any educa· 
tional institution, any university in the world. 
You will find that special study of Sanskrit is 
being conducted in them. why is it so? From 
your statement ~ appears that you are 
preserving Sanskrit in the museum. Today. 
the world is recognising the importance of 
Sanskrit, but it is being ignored in this coun· 
try. Today, the oomputer science has recog· 
nised Sanskrit as the best language of the 
world. Sanskrit is a language in the world 
with completness of phonetics in which 
knowledge of maximum number of vocabu-
lary could be attained. People all over the 
world have started recognising the status of 
Sanskrit in the century to come The foreign 
scholars have said that Sanskrit as a lan-
guage is complete in all respects. The people 

of the world are studying Sanskn"t and doing 
research in it, but it is being neglected in our 
country. 

I would like to make an appeal to you 
not to confine the study of Sanskrit to ra .. 
search only. It should not be confined to a 
handful of persons by spending As. 5 to Rs. 
1 0 crores on it. I am not in favour of it. 
Sanskrit is the source of all the living lan-
guages of the world. Study of Sanskrit should 
be compulsory for expression of thought, 
science and preservation of our tradition. It is 
all right that higher knowledge and scientific 
knowledge should be achieved in all the 
Indian languages. The stay order passed by 
the Supreme court is absolutely correct. 
Without going into the merits of this ord~r of 
the Supreme Court, I would like to inform the 
Government that whatever might be the 
verdict of the Supreme Court, Sanskrit will 
remain immortal in this country. It is the 
verdict of the people of India. 

SHRILP. SHAHI: Mr. Deputy Speaker, 
Sir, I have already replied the points put in 
the Original CalHng Attention. Now I would 
like to clarify the position in regard to Su-
preme Court's verdict. The Supreme Court 
passed its verdict on 17th March and mes-
sages were despatched to all concerned in 
the C.B.S.E. that the status-quo wou!d be 
maintained. As such there has been no 
change in the existing arrangement. Be-
sides, the Government has no intentions to 
go against the Supreme Court verdid. On 
the one hand a discussion is held in the 
Parliament that three language formula 
should be there and on the other a case is 
being filed in the Supreme Court, the deci· 
sion of which is awaited. We will have to wait 
for the Supreme Court Verdict and the 
Government is bound to accept the verdict of 
the Supreme Court whatever it might be 
because after that there could be no further 
appeal. However, as per the views of Shr; 
Parashar, Shri Chaturvedi and Shri Chan-
drakar. it seems that steps taken by the 
Government have adversely affeded the 
interest of sanskrit language. So we are 
prepared to reconsider the matters. The 
Govemment has no intentions to withdraw 
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teaChing of Sanskrit from the country. As 
YQU are. aware. two seminars on 'Vedic 
Matllematics' were organised last year and 
we are pursuing it further. Similarly. the Ved 
Vldya Pratistan has atso taken some steps in 
this direction. This institution is just growing 
and its activities will increase further in fu-
ture. Apart from the items I mentioned in my 
reply. every year some other steps are also 
taken which help in promoting Sanskrit. We 
have aU along been taking steps in this 
regard. last year, the han. President invited 
Sanskrits scholars and gave away prizes to 
them. tn case any sanskrit scholar, after his 
retii'9ment is facing difficulties due to pov-
erty, the Government als(J gives him annual 
assistance and it has all along been doing 
so. We are also considering to introduce 
composite courses in other languages as in 
the case of Hindi and Sanskrit. So far as the 
number of marks is concerned, it does not 
make any difference whether it is 20,60,50 or 
75 or a total of 100 or 150. We can consider 
it and take a decision. 

So far as the policy of the Government 
is concerned. the Government is not at all 
against Sanskrit. We are waiting for the 
Supreme court's Verdict and till then the 
status quo would be maintained. We will 
implement the Supreme Court Verdict in this 
regard. Even after that if it is felt that some-
thing is still lacking, Parliament is the Su-
preme body. It can issue directions to the 
Government that it must do this and that 
work. 

With these words I conclude. 

[Eng/ish] 

MR. DEPUTY SPEAKER: The House 
stands adjourned for lunch and will reas-
semble at 2.20 p.m. 

13.19 hr •. 

Ths Lok Sabha adjoumed for Lunch till 
Twenty Minutes past Fourteen of the 

Clock. 

The Lole Sabha f8-assembled sher Lunch 
at twenty thre8 minutes past fourteen fo 

the Clock. 

[MR. DEPUTY SPEAKER in the Chaitl 

MAnERS UNDER RULE 3n 

[ Trans/ation] 

(I) Need to replace the existing 
system of octroi by levying unl· 
form surcharge. 

SHRI NIHAL SINGH JAIN (Agra): Mr. 
Deputy Speaker, Sir, local autonomous 
bodies, municipalities and town area com-
mittees collect revenue in the form of octroi 
tax to be levied on the items entering their 
respective areas. it has been long felt that 
due to wide disparities in the octroi rates at 
different places, it creates an obstruction in 
business. Besides, its realisation involves 
maximum administrative expenditure and 
also suffers from a demerit because major 
part of this tax is swindled by the employees. 
Transportation cost is also increased and it 
is also time consuming. 

Keeping in view all these facts, the 
Traffic Development Council has recom-
mended abolition of this tax and also sug-
gested to the State Governments to replace 
this tax by levying uniform surcharge. The 
Central Government has urged the State 
Governments to implement the recommen-
dation but the State Governments, except-
ing Maharashtra and Madhya Pradesh have 
not so far initiated any action in this regard. 
It is, therefore, very necessary that the Min-
isters of Transport and Urban Development 
should make joint efforts and advise the 
State Governments to take immediate ac-
tion in this regard. 

(II) Need to open a Central Employ 
ment Exchange In Ca Icutta 

[English] 

SHRI ASUTOSH LAW (Dum Dum): Sir. 
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unemployment problem in West Bengal has 
assumed a menacing proportion. The num-
ber of applicants on the live register of 
Employment Exchanges in West Bengal was 
45-64 lakhs at the end of 1987. It is the 
highest amongst the StatesAJnion Territo-
ries in the country. 

At the backdrop of such a critical prob-
lem, only 69 Employment Exchanges out of 
835 for the entire country were functioning in 
West Bengal In 1987. 

There is significant ooncentration of 
Central Government offices/Central Govern-
ment Public Sector Undertakings in West 
Bengal and some of the vacancies are pres-
ently filled through these Employment Ex-
changes. 

The Cenlra' Employment Exchange, 
Delhi was established under Employment 

\. 

Exchange (Compulsory Notification of Va-
cancies) Act, 1959. Under the said Act, it is 
permissible for the Central Government to 
open a Central Employment Exchange at 
Calcutta considering the fact that it is one of 
the most populated cities of India. Opening 
of such a Central Government Employment 
Exchange in Calcutta will also successfully 
cater to the needs of Central Government 
organisations in West Bengal. 

Keeping in view the magnitude of the 
problem causing tremendous resentment 
amongst millions of unemployed youths in 
West Bengal, it is considered expedient to 
open a Central Employment Exchange at 
Calcutta which will bring immense benefit to 
the population of Eastern India. 

(III) Need to allow Income tax ex-
emption to "deemed exports" 
under section 80 HHC of In-
come Tax Act. 

OR. CHANDRA SHEKHAR TRIPATHI 
(Khalifabad): Sir, as per policy of the Central 
Government, goods exported outside the 
country have been given income-tax exemp-
tion under Section 80HHC with a view to 
increaSing the quantum of exports and earn-

ing foreign _change which ultimately is a 
vital factor in improving the balarlC(t of trade 
situation in the country. h is strange that no 
exemption has been given for the goods 
covered under 'deemed exports' whereas 
these goods are supplied to various extar-
nallyfunded projects like UNICEF, IDA, IBRO. 
etc. against payment in free foreign ex-
change. Therefor3, 'deemed exports' are 
also earning foreign exchange just like physi-
cal exports. 

Goods falling under physicalaxports or 
deemed exports' are facing competition of 
the same magnitude. The orders are se-
cured by the Indian firms from the various 
externally funded projects under interna-
tional bidding facing stiff competition on a 
very large scale. 

In the above circumstanoes, Indian firms 
are unable to compete with the foreign 
companies thereby losing contracts in vari-
ous externally aided programmes. 

Keeping in view the balance of trade 
and foreign exchange problem. I request the 
han. Minister of Finance to eliminate the 
discrimination between physical experts and 
'deemed exports' and allow jdeemed ex-
ports' also to avaIl of income-tax exemption 
under Sechon 80HHC of the Income-Tax 
Act. 

[ Translation] 

(Iv} Need to ranovate the dilapidated 
Samadhl of Raja Mahendra 
Pratap, a great Freedom 
Fighter at Brindavan. 

SHRIMATI USHA RANI TOMAR (AU-
garh): Mr. Deputy Speaker, Sir. I wouJd like 
to draw your kind attention to Raja Mahendra 
Pratap, a great son of the COUPltry who sac-
rificed hi!:. all for the freedom of the CL1untry. 
leaving aside his kingdom. propenYl wifa, 
children, he gave a call all over the world for 
their support for the cause of our independ-
ence. While on the one hand he met the 
emperors of Japan and German. he estab-
lished contacts with vartous heads of states 
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so as to free India from the slavery of the 
Britishers. He also wrote to the Government 
of the U.S.S.R and requested them for help. 
Wh4n the Russian revolution took place and 
a new Government was formed there, Raja 
Saheb was invited there as the guest of the 
Soviet Government and his relationship with 
Lenin become very cordial. Lenin was much 
influenced by the ideas of Raja Saheb. He 
read Raja Saheb's book on Prem Dharma 
and called him the Tolstoy, of India. Raja 
Mahendra Pratap, for the first time in 1915, 
declared the formation of Interim Maharash-
tra Hind Govemment at Kabul. A number of 
countries in the world had given recognition 
to that Government. It is also a tact that 
Netaji Subhash Chandra Bose also followed 
the path of the Raja Saheb, It is for the first 
time that Raja Mahendra Pratap gave the 
idea of a World Association to the world and 
U.N.O. is the result of that idea. I, therefore, 
request the Central Government to make 
proper arrangements for the renovation of 
the Samadhi of the Raja Saheb lying on the 
bank of Yamuna at Brindavan in a very 
deplorable condition so as to keep up the 
memory of this great patriot of the country. 

[English] 

SHRI AZIZ QURESHI (Satna): The 
Home Minister is here, he must give an 
assurance on this. 

(v) Need to set up Industries In 
backward areas of Bhlnd and 
Dati. Districts of Madhya 
Pradesh. 

SHRI KRISHNA SINuH (Rhind): Mr. 
Deputy-Speaker. Sir. I wish to taka the 
opp:lrtunity to invite the attention of this 
august HoU!»8 ar.d that of the Goverr.ment to 
the dire need for industrial development of 
the backward ~reas of Bhind and Oatia in 
Madhya Pradesh. 

Sir. Datia is a no-industry di~trict of the 
State, but it has all the potential for quicker 
industrial development, ire so ft, as it pus-

sesses Aec8ssary infrastructure for such 
development. It lies on the main lines of 
Central RaHway, Delhi to Bombay and Delhi 
to madras. It is also well connected with the 
national highway and has a finely laid net .. 
work of local roads. Power availability there 
also presents no problem. 

I gather that schemes have been or are 
being laid down for setting up at least five 
industrial development Centres in the State 
of Madhya Pradesh. I WOUld, therefore, urge 
upon the Government to set up one of these 
Centres at Datia for bringing the backward 
INo-industry' district of Madhya Pradesh in 
the mainstream of industrial development of 
the nation, and also appeal to the Planning 
Commission to sanction the scheme. 

(vi) Retrenchment of workers of 
Maharaja Ummed Mills, Pall, 
Rajasthan. 

[ Trans/ation] 

SHRI SHANKAR LAL (Pali): Hon. 
Deputy Speaker, Sir, I would like to submit 
the following under Rule 377: 

"More than five thousand workers of 
Maharaja Ummed Mills, Pali In Rajasthan 
went on total strike approximately for three 
months in protest against the Increased "work 
'oad", Though the matter was pending with 
the tribunal, but the management of the mill 
entered into an agreement with certain un-
ions in contravention of the law by mislead-
ing the so called office bearers of some 
trade-unions and got it certified by the Dep-
uty Commissioner of labour-department of 
Pali. In this neither all the unions were con-
sulted nor the award was given in accor-
dance with the Agreement. But even then, 
the management increased the work load 
and started taking action against the staff 
and issued notice for the retrenchment. As a 
result thereof representatives of all the un-
!ons who were a party to the agreement also 
went on strike. According to the labour laws1 
the mill-owners have no right to make any 
change in the situation till th3 d-acision is not 
given and the matter is pending w;t'1 the 
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Tribunal. Similarly the State Government 
should have issued instructions to keep the 
mill running in the existing conditions till the 
decision by the tribunal is given. But due to 
the oppressive action of the police. unlawful 
activities of the mill-owners and compla-
cency on the part of State Government, the 
mill workers Vlere compelled to reach a state 
of starvation. As the labourers' interest and 
labour laws has been included in the concur-
rent list, the Government should make an 
impartial enquiry into this matter and take 
action against the guilty officials and m ill-
owners. 

[English] 

(vII) Need for financlal'8sslstance for 
revoking the economy and 
development works In Darjee-
ling 

SHRI ANANDA PATHAK (Darjeeling): 
Sir, Darjeeling is in the process of imple-
menting the Tripartite Agreement signed by 
the Government of India, Government of 
West Bengal and the President of Gorkha 
National liberation Front. Elections to the 
Darjeeling Gorkha Hill Council have been 
held and the programme for the rehabilita-
tion of arson victims is being chalked out. 
Normalcy is gradually returning. Now It IS 
high time that the programme for revamping 
the Shattered economy of Oarjeeling hills 
and executing most essential development 
works are taken up with all seriousness. But 
the lack of funds has come in the way which 
is causing discontentment among the people. 

The Chief Minister of West Bengal as 
well as the Chairman of the Darjeeling Gorkha 
Hill Council have approached the Union 
Government for sanctioning special grant 
immediately for revamping the shat1ered 
economy of Oarjeeling and undertaking most 
urgent development works. The Union 
Government has the special responsibility to 
ensure smooth implementation of the Ac~ 
cord in consultation with the Government of 
West Bengal. 

I. therefore, urge upon the Government 

to take immediate action to sanction ade-
quate funds for the development of Darjee-
ling Hills. 

(viii) Nead for decentralisation of 
the University Grant.CommJa. 
slon. 

OR. A. KALANIDHI (Madras Central): 
Today the University Grant Commission has 
to look after one hundred and twenty univer-
sities and five thousand affiliated colleges. 
Taking the large number of affiliated col-
leges. Central Universities, Deemed Univer-
shies and the number of Universities in each 
State, it would be impossible for the U. G.C. 
with a Central head quarterto be in a position 
to contact directly most of these institutions 
and to know exactly the state of affairs in 
each of the university and in the affiliated 
colleges. It seems obvk>us that under such 
circumstances a certain amount of decen· 
tralisation is urgently needed. At least four or 
five regional centres should be established 
with necessary staff to cover the particular 
regions and to take note of the activities and 
needs of those regions so as to evaluate 
them at the Central level. 

[ Translation] 

(ix) Need to stop the practice of 
charging Income-tax on ttle 
payments made to farmers for 
the land acquired from them. 

SHRI. C. JANGA REDDY (Han~ 
amkonda): Mr. Deputy speaker, Sir, the State 
Government as well as the Central Govern-
ment are acquiring the land of farmers in 
public interest under Land Acquisition Act. 
Although, the farmers are giving their land 
against their will yet the price of the land paid 
to the farmers is much less than the market 
rate. In some cases, th~ payments are made 
to farmers after a tong period of ten years 
after the land is acquired. Although the inter-
est on the amount duetothe farmers is be:ng 
given from the date of the acquisition but the 
income-tax omciats are racovering income-
tax on the amount of intereS1 recetved by the 
farmers. 
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On one hand. the Government is ac-
quiring thaland of farmer against his will and 
is not paying even the market price of his 
land, on the other hand, timely payments are 
not made to him and incom.tax is bSlng 
recovered on the interest paid by the Gov-
ernment. This is a sort of crime. I, therefore, 
urge upon the Government to stop this prac-
tice of charging income-tax and make a 
change inthe Income-tax rules. The farmers 
have not wilfully given their lands to the 
Government. therefore, it is an unconstitu-
tional way to recover income-tax on the 
payments of interest. I, therefore,demand 
that this system should be changed with 
immediate effect. 

14.38 hr •• 

STATUTORY RESOLUTION RE: CON-
TINUANCE IN FORCE OF PRESIDENTS 

RULE IN PUNJAB-CONTO. 

[English] 

MR. DEPUTY SPEAKER: Now we will 
take up further discussion on the Statutory 
Resolution regarding continuance of presI-
dent's rule in Punjab moved by S. Buta 
singh. The amendments which were admit-
ted have already been circulated to the 
members. I would like to know whether the 
Members are moving their amendments. 

Shri. E. Ayyappu Reddy. 

SHRI E. AVYAPPU REDDY: I beg to 
move: 

That in the Resolution,-
(i) after "by the President", insert 

"finally" 
(ii) after "six months" insert I'only". 

That in the Resolutaon.-
for "six months" substitute Hthree 

months·. 

MR. DEPUTY SPEAKER: Shri Ram 
~Jarain Singh. 

( Translation] 

SHRI RAM NARAIN SINGH (ahiwani): 
Mr. Deputy Speaker, Sir, I am sorry to say 
that the Government is making efforts forthe 
third or fourth time to extend the President 
Rule in Punjab. Last time people had a hope 
that the elections will be held in Punjab and 
popular Government will be installed there. 
But the Government did nothing in this re-
gard. This Government want neither to find 
out a solution to the Punjab problem nor 
install popular Government there. In almost 
the similar circumstances,1his Government 
had held elections in Assam. Similarly Pan-
chayat elections will be held in Punjab. If the 
Panchayat elections can be held there, why 
Assembly elections cannot be hGld. The 
Government do not want to held elections 
there. 

The need of the hour is that life and 
property of the people in Punjab should be 
protected. But we see thiit people are being 
killed daily in Punjab and incidents of plun-
dertng and robbery are occurring there. 

SHRI MOHO. AYUB KHAN (Jhunjhunu): 
What is happening in Haryana? -

SHRI RAM NARAIN SINGH: I will also 
come to Haryana. It shows that the Govern-
ment is not taking any interest in the matter. 
The Government neither takes the people of 
Punjab into confidence nor discuss the matter 
with th~ leaders of opposition parties in order 
to flndout a solution to the Punjab problem. 
The Government likes to take political ad· 
vantage of this situations in Punjab at the 
time of elections to new Lok Sabha in De-
cember. 

Secondly, the situation in Punjab is very 
bad. Though corrup~ion is rarrtPant in the 
entire country bu1 we find such practices 
most common in Punjab. The bureaucracy is 
taking full advantage of the President Rule in 
Punjab. They taka bribes from people in 
large amounts. Police asks the innocent 
people that if they do not give moneytothem, 
they would be implicated in false cases 
branding them as accomplice to the terror-
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ists. Police is committing atrocities on gen-
eral public. As a result there of, people are in 
much distress. A lot of smuggling takes 
place there. Smugglers and police are in 
hand and glove with Pakistan. Police mints 
money from both sides. Thus common man's 
life has become deplorable. The common 
man in Punjab is living a very distressed life. 
People were pinning high hope that after the 
talk of Shri Rajiv Gandhi with Shrimati Bena-
zir Bhutto, Pakistan would not lend support 
to the terrorists of Punjab, but that hope 
belied within 2-4 months. Now it appears that 
Pakistan is helping those terrorists. From the 
confessions of the terrorists caught recently , 
it is clear that training camps are still being 
organised in Pakistan and a retired defence 
personnel is imparting training 10 the terror-
ists. Not only this, weapons are also being 
smuggled into India. 

It was said that the boundary would be 
sealed. But it has not yet been sealed. Still, 
the people are crossing the border. Just to 
show people, figures are published that such 
and such number of terrorists have been 
killed and arrested. But God knows whether 
they are really caught or not? There is no 
improvement in the situation. During the 
Barnala Government, there were lesser 
number of killings, as the number of persons 
killed by the terrorists hardly crossed the 
figures of 4 or 5. But now, 20 to 30 are 
reported to be killed every day and banks are 
being looted. In the beginning, it was stated 
In the Parliament that Barnala was running 
the Government efficiently and it was stated 
to be a good Government. When elections 
were to be held in Haryana, Shri Barnala was 
declared as incompetent and his Govern· 
ment was immediately dismissed to gAt 
political advantage out of it. In order to get 
political advantage in the general elections 
of Parliament, you will not solve the problem 
of Punjab before it. 

You should say to Pakistan in clear 
terms as to why she lend support to the 
terrorists. The same situation is prevailing in 
Kashmir also. Kashmir is also witnessing 
bomb explosion. Terrorists have become 
active there. Pakistan is helping the Kashmir 

terrorists also. Bridges are being blown UP. 
bombs are planted at bus terminals and 
innocent people are being killed. Such dis ... 
turbances are taking place there. The Gov-
ernment should solve this problem by initiat .. 
ing dialogue with the Government of Paki-
stan. People should be involved in it and the 
leaders of the political parties should be 
invited for talks on this issue. Then only, this 
problem can be solved to some extent. Our 
oppc.o;ition friends stated that it was neces-
sary to hold elections and install a popular 
Government there. But it appears to me that 
on the line of action taken in Karnataka, a 
conspiracy has been hatched by the Central 
Government to dismiss the elected Govern-
ment of Haryana which has come in power 
with thumping majority. Terrorists appre-
hended in Haryana have confessed that it 
was done under a conspiracy in which the 
Central Government, the Home Minister and 
his Ministry were involved so as to create a 
condition to dismiss the Haryana Govern-
ment by finding faults with it. The Chief 
Minister and the Home Minister of Haryana 
have given such statements. There are many 
parties among the terrorists also. If is re-
ported that one such party of terrorists in 
having links with the hone Minister of Home 
Affairs and they are involved in terrorist 
activities at his behest. Terrorists violence at 
Sirsa and Kaithal is stated to be committed at 
his behest so that law and order situation 
could became worsp in Haryana and the 
Central Government could find an alib to 
H-gporse Governor's rule in Haryana. Oppo~ 
sition wants that elections should be held in 
Punjab and a popular Government should 
be installed, but they are bent upon dismiss-
ing the Haryana Government. It appears that 
before Parliament elections, they will topple 
the Governments in Haryana, Assam or other 
opposition ruled states and will held the 
election later. So, there is no need to extend 
the period of President's rule. They are doing 
injustice and doing it arbitrarily. This statu-
tory resolution has to be passed as there is 
no other alternative. But the common man 
and opposition are not in agreement with it. 
You are imposing this rule on. Punjab. The 
people and political parties in Punjab are 
fade up with the President's rule in Punjab. 
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The Rajiv Longowal Accord failed be-
cause Haryana was not made a part to it. 
While making accord, only one person was 
taken into confidence, but you should have 
taken all the parties into confidence while 
making accord. But Haryana was not made 
a party to that accord. So consultation with 
Haryana at this stage is of no avail. Suppose, 
if there is popular Government in Haryana 
and Punjab both, then this problem can be 
solved. Both the parties will come to an 
agreement if the Government of India takes 
any political decision with consultation of 
both the Governments. But the Central 
Govemment do not allow Choudhary Devi 
Lal to meet the leaders of Punjab. Is Chaudhri 
Devi Lal a terrorist? Ch. Devi Lal is the 
elected Chief Minister of Haryana but they 
say that he is also like the other sikh leaders. 
May I ask as to whether our sikh leaders or 
not Indian? They also belong to India. An 
agreement can be reached if they are called 
at negotiating table and Ch. Devi Lal is 
associated with the dialogue to be held. But 
what to talk of associating him with the 
dialogue, they don't even allow him to meet 
them. Only other day, he was not allowed to 
meet them. So thiS accord can not be suc-
cessful as it has been entered into with one 
person. 

Much discrimination is done against 
Haryana. The Hon. Prime Minister himself 
had made an announcement that an oil 
refinery would be set up at Karnal within two 
years. But two years have elapsed but 
nothing has been done there. The Govern-
ment made promises several times with 
regard to S.Y.L. canal that it would be com-
pleted soon, but nothing has been done in 
that regard. Discrimination is being done In 
every sphere and you don't cooperate with 
the opposition ruled states. I would like to 
submit that the Government of India should 
solve the problem of Punjab as soon as 
possible in the interest of the unity and 
integrity of the country. This problem can 
only be solved, if the people of Punjab and 
opposition part~es are also involved in it. Our 
polity is of federal nature, so it must work like 

a federation. It should not be dictatorial. We 
don't want that panchayats should be pro-
vided direct funds. Yesterday, some hone 
Members from Andhra Pradesh were saying 
that funds have reached to their states, but 
the Bill has not been passed yet. Crores of 
rupees have been sent there. This is all 
election stunt and these things are being 
provided to win the election. Punjab problem 
is a national problem, so the Government 
should pay more attention to solve it. 

[English] 

SHRI R.L. BHATIA (Amritsar): Mr. 
Deputy Speaker, Sir, I rise to support the 
Statutory Resolution putforward by the Home 
Minister, S. Buta Singh yesterday. In the 
Report of the Governor he has mentioned 
that the terrorism has been contained to 
some extent and thera should be continued 
efforts to see that it will remain contained. He 
has also mentioned that terrorist activities 
have been reduced, but anti-social elements 
are rising and looting the people and creat-
ing a problem for Punjab. Therefore, keep-
ing in view all this it is imperative that the 
President's Rule should be extended. 

Since the President's Rule in Punjab, 
there has been some benefit because the 
most Important development that has taken 
place there is that the people of Punjab have 
confidence in the administration. This is a 
very important thing. During the course of 
the President's Rule, people have devel-
oped a sense of security; that is what the 
Governor has mentioned in his letter; he has 
mentioned that although the conditions are 
Improving, the problem is there. Therefore, 
there should be no let up in our efforts to fight 
against terrorists and to create a situation of 
law and order. Therefore, it is necessary that 
thiS rule should be extended. At the same 
time, efforts are being made to create condi-
tions by which negotiations could take place 
and alsothe normalisation should take place. 
We have seen that detenus from Jodhpur 
Jail have been released to create a condition 
by which the people of Punjab could feel that 
normalcy is taking place. Even Notification 
regarding restrictions for foreigners for not 
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going to Punjab has been withdrawn so that 
the people can go to Punjab and visit those 
areas. This ramoval of Notification has bene-
fited much because there was agreat misun-
derstanding outside the country and inside 
the country about what was happening there. 
The news that was emanating from Punjab 
and what the Press was highlighting was not 
clear; people were ignorant what was hap· 
pening there. By removing this Notification, 
people have been able to visit Punjab and 
see the situation there by themselves; and 
now more and more people are coming to 
Punjab and seeing the situation. The atmos-
phere is getting clear so much so that even 
people from foreign countries like Canada, 
USA, England, France, Germany, Indians 
settled abroad, have been givenmisleading 
retlorts about the Punjab. Now, they have 
seen the situation there by themselves and 
have come to know that therE? is nothing of 
the kind which was propagated by some 
people abroad. 

Similarly, a Notification of special pow-
ers to police stations has also been with-
drawn. So, these are the steps which the 
Government has taken. Along with fighting 
against terrorists, they are adopting the other 
procedure also to bring the Punjab situation 
to normal conditions. Mr. Reddi pointed out 
yesterday that the Government wanted to 
carryon this situation forthe political advan· 
tage; today, Shri Ram Narain Singh men-
tioned the same thing. That is utterly wrong 
because it has always been the endeavour 
of the Government to see that a political 
solution is found out for Punjab. Various 
attempts have been made to find out a 
solution, but there is no response from cer-
tain quarters. I will give you an example. A 
Sub·Committee went to Punjab to talk there 
with the political leaders, but the Akali Party, 
which is a major party in Punjab and the 
Janata Party, did not cooperate; they did not 
come forward to tell their point of view what 
was required in the present situation and 
What possibly could be the solution to the 
Punjab problam. BJP people also came there, 
just gave their different demands and went 
away. Probably, they wanted to follow their 
major partner in the pol~ical set up of Punjab, 

that is the Akali Party because they were 
their partner in 1967 and they formed the 
Government; they were also partner in 1977. 
So, they did not want to annoy the Aka Ii Party 
perhaps. They only gave a written state-
ment; they did not cooperate and discuss the 
problem or its solution. So, the Government 
is always finding out some solution by talking 
to the people and if the political parties do not 
come forward, it is not our fault. 

Secondly, Mr. Reddy also compared 
the numbers of killings during Mr. 8arnala's 
rule and under the Presidents' Rule. My 
submission is that it is not the numbers that 
should tell us how the situation was previ-
ously and how the position now is. The 
position is that there has been a qualitative 
change in the Punjab situation because the 
administration under Mr. 8arnala was not 
fighting the terrorists. They were feeling shy 
of it. The administration was not ready. But 
under the President's Rule now the admini-
stration is geared up to an extent and they 
are functioning. And the result is that there is 
a qualitative change. You will see that a 
number of Police officers were killed during 
Mr. Barn?la's regime and if you compare the 
President's Rule you will find that a very 
large number at police officers have been 
killed because now the Police is coming out, 
they are fighting. Formerly they were shy. 
We had a difficulty also under the Presi-
dent's Rule in the beginning because the 
administration was not ready to fight it out. 
But today we can assure this House that the 
Administration is doing its best to keep the 
law and order situation under their control. 

Again, a main point during Mr. Barnala's 
rule was migration of the people. A very large 
number of people from Punjab migrated to 
Delhi and other States. But now there is no 
migration. So much so, the people from 
Delhi and other States have gone back to 
Punjab. That is the qualitative difference 
which the President's Rule has made in 
Punjab. 

Mr. Reddy showed his ignorance when 
he said as to where the weapons are coming 
from and who is supplying them and where 
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their depots are and all that. It is a well known 
fact because the discussion on this point has 
taken place a number of times and the 
Government has come out wnh the figures, 
that all those weapons are coming from 
Pakistan, there are training camps there and 
there are depots there are lot of our boys who 
are misled-they are our own boys, they are 
our own kith and kin but unfortunately they 
are misled-and they are getting training 
there and the Government has also supplied 
lot of information to this House and also 
when there were talks between Pakistani 
and Indian officials, all those lists, all those 
documents and all those statements made 
by the people who were arrested have been 
handed OV9rto Pakistan. So much so, even 
the Prime Minister Shri Rajiv Gandhi when 
he met Mrs. Bhutto also mentioned about 
this problem. This problem is known to all of 
us. We should not be ignorant of the facts, as 
to where they are coming from and who IS 
supplying them. 

Mr. Saifuddin Chowdhary also said that 
the political situation of Punjab can be solved 
by having the co-operation of the people of 
Punjab and involving them. That is true. That 
IS exactly what we are doing. The Congress 
Party In Punjab had held rallies, we had 
mass contacts, we had gone to the villages, 
we had semminars, we had diSCUSSions and 
we had meetings in all the places and they 
are trying to create a publicopinion in Punjab 
against terrorism and against the foreign 
hand which is responsible for this problem of 
Punjab. And we are glad that some other 
political parties, progressive parties also went 
to the villages and to other places and tried 
to create a public opinion. As a result, what 
we find today is that in Punjab the movement 
for Khalistan is finished. 

15.00 hr •. 

Nobody now talks about Khalistan. The 
people of Punjab, whether they are Hindus 
or Sikhs, are absolutely against Khahstan. 
The objective of those people to create 
communal disharmony and to divide the 

people has been a oomplete failure. The 
brave Punjabis, the Punjabis who have got 
the robust commonsense, have understood 
the real cause of this trouble. They know that 
the foreign forces are trying to divide us. 
They know that the foreign forces want to 
destabiJise the country. If you see the history 
of last 2000 years, it is always the Punjabis 
who have borne the brunt and suffered first 
from the invaders coming from the north. So 
the Punjabis know what is going on and what 
is behind this movement. Therefore, they 
have displayed robust commonsense. They 
are not communally divided. All over India 
there were so many communal incidents. 
But in Punjabthere was not a single commu-
nal incident. You must appreciate the people 
of Punjab that they have not been misled by 
the terrorists and foreign forces. They are 
living like brothers. Therefore, I would like to 
tell Mr. Chowdhary that we are playing that 
role. We have gone to the people. We have 
explained to them the real situation and the 
people have understood it. That IS how we 
say that there is a better situation in Punjab. 
The Congress Party in this struggle has 
suffered tremendously. More than 400 
Congress leaders have been shot and killed. 
Only two days back, you have seen that our 
youth leader, Mr. Parashar from Ludhiana, 
who was also an MLA, had been shot dead. 
The Congress Party has been fighting. They 
are going to the villages and they are creat-
Ing a situation in Punjab ... 

SHRI E. AYYAPU REDGY: You your-
self were saying that the Barnala Govern-
ment had no will tofighttheterrorists and that 
IS why, President's rule was imposed. Now 
again you are saying that Mr. Parashar, a 
Congress (I) leader was murdered. Is it a 
tribute to the President's rule there? 

SHRI R.L. BHATIA: What I was saying 
is that the Congress Party as political party 
is fighting it out. I have said in the beginning 
that terrorism has not completely gone. But 
alii said IS that the situation has improved. It 
has been contained to some extent. The 
terrortsts were active in 143 police stations in 
Punjab. But now they have been 'reduced to 
82 police stations. You can well imagine that 
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the situation has improved. But it is not 
completely over. I have never said that. The 
fight will continue. Naturally there will be 
sacrifice and without sacrifice you cannot 
attained your objective. 

15.04 hr •. 

[SHRI SOMN~TH RATH in the Cha;~ 

There was also an objection that the 
Congress Party is not talking to the political 
parties and consulting them. That they are 
utilising this for election purposes and they 
are using this card and all that. Our position 
is very clear. We want to talk to every body 
and anybody anytime and anywhere and 
everywhere. That is how the sub-committee 
went to Chandigarh to talk to tnem because 
we have been told that some people would 
not like to come to Delhi. We had no hesita-
tion. We went there. We wanted to find a 
solution. That is why, we went to Chandi-
garh. Even nowourdoorisopen. Wewentto 
talk and find out a political solution. 

The Akali Party has not come forward to 
cooperate in this negotiation and and they 
have put certain conditions that unless you 
do this and that, they would not talk. If you 
are sincere, if you want to sincerely solve the 
problem, if you are really interested in solv-
ing the Punjab tangle, then there should be 
no condition. We should be open in our mind 
and let us sit together, talk and find out a 
solution. We should be most willing to do that 
because we are most concerned about it. 
But lack of cooperation means that they are 
not interested in solving the problem. There-
fore, the responsibility of the present Punjab 
situation lies on the Akali Party, not on the 
Congress Party which is prepared to talk. 
Our doors are open. We are ready to discuss 
and talk anywhere and on any problem. But 
they are not coming forward and they are not 
joining to talk to us. Therefore, it means that 
they are not interested in the solution of the 
Punjab problem. 

I say that the present situation is very 
ideal to find a solution. We should not delay 
it. Nobody should delay it, no party should 

delay it because at present the Punjab people 
are fed up with what is happening in Punjab 
and they want a solution. They want peace in 
Punjab. Peace in Punjab will come only if 
discussions take place and a solution is 
found. If we talk to one group, others say they 
would not accept it, they would not joint it. 
Therefore, it is very necessary that all the 
parties put together should joint and sit to-
gether and find out a solution. For that the 
Government is ready. It is prepared to talk to 
the leaders of the Opposition, provided they 
come and sit with us and talk to us. It is our 
sincere desire that some solution should be 
found out. So, what I mean to say is that so 
far as the Government is concerned, they 
are prepared to talk. So, there should be 
negotiations and a solution should be found 
out. It should not be delayed. And delay is to 
the advantage of the terrorists. And delay will 
result in the suffering of the Punjab people. 
If we are sincere, we must come and talk. 

Mr. Ram Narain Singh has made a very 
big allegation on our Home Minister that it IS 
he who is responsible for all thiS. I totally 
challenge this and I also refute him when he 
says that terrorism in Haryana is being 
engineered by the Home Minister. It is an 
Irresponsible statement and a responsible 
man like him should not say this in the 
House. If you cannot set your own house in 
order, why should you blame others? He 
says that Mr. Devi Lal is a very strong man, 
an Iron man. If he IS an iron man, let him set 
ris own house in order. Let him face the 
terrorism there and then tell us what the 
problem is. If he has any problem, then 
certainly we will help him. If they need CAP 
or any other help, we are there to help them. 
But they should not blame others for their 
own weakness because the problem of ter-
rorism or the Punjab problem, as you rightly 
said, is a national problem. So, we should 
solve it from all angles by cooperating With all 
the parties, instead of blaming one another. 
Blaming will not solve this problem at all. 
Therefore my humble submission to the 
Members of this House is that it is a very 
senous problem. It has taken seven-eight 
years and jt is dragging on. The suffering of 
the people in Punjab is there. So, in order to 
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remove the suffering of the Punjab people 
and in order to find out a solution, it is very 
important that we all cooperate. We should 
rise above the party politics and sit together, 
talk, negotiate and find out a permanent 
solution for Punjab. 

SHRIINORAJIT GUPTA (8asirhat) . Mr. 
Chairman, Sir, the Government has get no 
solution to offer for the Punjab problem, 
except these periodical extensions of the 
Proclamation of President's rule. I could 
understand it if the Government had any 
specific or concrete set of measures or any 
plan of how to move towards a political 
solution. I do now say it is possible overnight. 
tt is a difficult task no doubt. But only If we 
have got some concrete objective in view 
and we take steps to move in that direction, 
then even President's rute can be utilised for 
that purpose. But I regret to say that nothing 
like that is in sight. Recently the Prime Min-
ister had made a number of statements 
concerning Punjab. There have also been 
one or two discussion which have taken 
place round the table. I do not know what Mr. 
Buta Singh means by saying that his party IS 
ready always for talks and discussions as 
though to imply that others are not coming 
forward. But who is preventing them? We do 
not understand that. 

SHRI R.L. BHATIA: But are you not 
coming forward? 

SHRIINDRAJITGUPTA: That is forthe 
Akalis to reply. If they are not coming for-
ward, they should reply and certainly they 
will reply, I hope. As far as we are concerned, 
we would like at least those Akalis who have 
made their stand clear that they are not in 
favour of any secessionist demand and they 
are against terrorism and they are willing to 
work within the four corners of the Constitu-
tion. I believe among the Akalis also there 
are many like that. they are at least to come 
forward to take part in any fruitful discus-
sions which may be initiated by the Govern-
ment. The lnitiation has to come from the 

Government for bringing about a discussion 
on political lines. 

Sir, just the President's rule by itsetf is 
not going to lead us anywhere. We are told 
that everybody is eager for an early solution 
and settlement of the Punjab dispute. Be-
cause of its prolongation and delay, it is 
causing sufferings to people, more loss of 
life, and also doing damage, I should say, to 
the State of Punjab in every possible way. 
But if they are so eager for an early settle-
ment, how is it that the Governor of Punjab 
has recently issued a statement categori-
cally saying that there is going to be no 
solution, there cannot be any solution before 
the elections? We do not understand. This 
question was asked in Chandigarh recently 
when the Cabinet Sub-Committee paid its 
visit and met the representatives of different 
parties, our party, and I believe, the repre-
sentatives of the CPIM, drew pointed atten-
tion to this fact that Mr. S.S. Ray has gone on 
record to say that no solution is possible 
before the elections. And what did he mean 
by that? And does the Government agree 
with this assessment of the Governor? Or is 
there any contradiction or conflict between 
what the Government through its spokes-
man here in Delhi is sometimes saying and 
what the Governor ttwre is Chandigarh is 
saying? No satisfactory reply was given to 
thiS question. If somebody says, not some-
body, a person in the position of the Gover-
nor says that no solution is possible before 
the election, the implication is that the solu-
tion can be possible only after the elections, 
what elections he is talking about. I do not 
know. Are there going to be elections in 
Punjab? We are told that the situation is not 
appropriate for holding elections. Just now, 
we are told by Sardar Buta Singh that the 
situation is such that it is not possible to talk 
of holding elections freely. At the same time, 
they have come forward to say that the 
proposal, not proposal, but they seem to be 
insisting that Panchayat elections should be 
held. So, all these things and these state-
ments are not logically in conformity with 
each other. Sir. Panchayat elections, as 
everybody knows, are fought primarHy at the 
village level. Panchayat elections. are the 
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contests between different parties and forces 
at the village level and it is our party in Punjab 
which has said that if in the present situation 
Panchayat elections are held in Punjab, at 
least something like 2000 Panchayats will 
be completely captured by the terrorists and 
their supporters. You cannot do anything 
about it. In those three districts, you will not 
be able to win a single Panchayat election. 
They will also be captured by these terrorists 
and their supporters. But still you are insist-
ing that there must be panchayat elections. 
I do not mind because elected panchayats, 
I think, are an organ of local self-administra-
tion atthe lowest level, grassroot level, which 
is very necessary and should be there 
throughout India. But if you say that the 
situation is ripe for holding panchayat elec-
tions even taking the risk of...,allowing the 
terrorists and their friends to capture a whole 
lot of panchayats and still you say that the 
situation is not appropriate for holding the' 
Assembly elections, I don't understand you 
logic. 

SHRI R.L. BHATIA: When you say that 
2000 panchayats will be captured by the 
terrorists and there should be no elections, 
should we take it that we should not have 
even parliamentary elections? Are you sug-
gesting that? 

SHRI C. JANGA REDDY (Han-
amkonda): Parliamentary elections are dif-
ferent from panchayat elections. 

SHAI INDRAJIT GUPTA: I am not 
saying that. You hold any election you like-
panchayat or Assembly or Parliament. I am 
only saying that you should say that lin spite 
of the troubled situation we believe that the 
democratic process should not be indefi-
nitety put in cold storage and therefore, it is 
better despite all difficuhies to go in for elec-
tion5'-1 have no quarrel with you. (Interrup-
tions). I did not say that all the panchayats 
will be captured by terrorists. I said specifi-
cally, as our Party there has made an esti-
mate that about 2000 panchayats out of 
perhaps 12000 or so will be captured by 
these terrorists in those areas where law and 

order is no longer present and you have no 
machinery or ability to do anything. 

SHAI R.L. BHATIA: In those districts 
we are not holding any elections. (/nt9ffup-
tions). 

SHRIINDRAJIT GUPTA: So, what I 
wish to say first is, you will of course pass this 
extension of the Proclamation in this Parlia .. 
ment, but there is an amendment also tabled 
by my friend, Mr. Ayyapu Reddy, which I am 
sure will be defeated, that it may ... be ex-
tended not for six months, but for three 
months, but all these have some utility if it is 
in the context of moving purposefully to .. 
wards an objective for which some concrete 
plan of action or phased plan of action is also 
there. There is no such thing. 

Sir, about our Sikh friends, there is no 
doubt that we have failed in assuaging the 
feelings of the Sikh community at large. I am 
not talking about the terrorists or those who 
support the terrorists. The Prime Minister 
has said that they have taken some definite 
steps which he is sure will have a very 
healing tough, healing effect. But, for ex-
ample, about this release of the Jodhpur 
detenus, everybody in this House knows 
that we were raising it here two or three years 
ago that the same thing should have been 
done which is now being done in a kind of 
hesitant and reductant way. It should have 
been done much earlier, but it was not done 
for some reason or other. Secondly, about 
the action which has been taken, we are told, 
against people in Delhi who were consid· 
ered responsible for the anti-Sikh riots, I 
asked the Prime Minister the other day when 
we met him. He gave some figures saying so 
many people have been prosecuted, so many 
people have been convicted, so many people 
have been releasee or acquitted, so many 
people have got cases pending againstthem 
even now and so on. He has some chart on 
the table in front of him from which he read 
out. 50, I feel it is a very surprising thing 
because nobody knows about all this. I never 
appears in any newspaper. How is it? Are 
secret trials being held or what? In which 
court are these trials held? Before which 



487 St. R9s/~ reo MAY 9,1989 Rule in 488 
Punjab President's 

[Sh. Indrajit Gupta] 

magistrate or Judge these cases are tried, 
we do not know. How is it that it never 
appeared in any newspaper? Then the Prime 
Minister himself said, ·Yes, this is very sur-
prising you know, I must find out how it is that 
the press is not publishing this news. It is 
strange, I don't understand it at all.' 

Sir, the question of rehabilitation ofthose 
affected victims of the riots in Delhi and 
some Other places, but mainly in Delhi, all 
those widows and orphans and all that busi-
ness, that rehabilitation situation, I am sure 
Mr. Bhatia knows, is certainly far far from 
satisfactory. So all these things are continu-
ing. At the same time, I would say that after 
all, either the Government con~ :ders that the 
Rajiv Longowal Accord should be treated 
now as a dead letter or they should say, INa, 
we do not consider it to be a dead letter; 
within the framework of that accord we Will 
try to work out some consensus even now'. 
We do not know what is the Government's 
position. We do not consider it to be a dead 
letter. There were some difficulties, some 
hurdles, of course But how else will you get 
the settlement? How else will you reach a 
settlement? 

So Sir, I believe the Government does 
not kn~w its own mind. If it knows its own 
mind, it is only to the extent which was 
revealed by the Governor Shri S.S. Ray and 
that is: upto the election do not do anything, 
let the situation go on in thiS way. Perhaps. 
on the eve of the election I do not know 
whether they are gOIng to hold Parliamen-
tary elections in Punjab or not or hold them 
partially leaving out certain areas, certain 
constituencies, we do not know. We have 
not been taken into confidence about that. 
May be, on the eve of those elections. the 
Government thinks it can come out With 
some new announcement or some stunt or 
something which will help it get votes there 
Is that the concept of solving the Punjab 
problem? I do not think so. That is why we 
are against this kind of depending solely on 
extensions of President's rule and depend-
ing solely on non-political measures or 

administrative measures or security meas .. 
ures to solve the problem. Security meas· 
ures are necessary I no doubt but that is not 
the way to find out a solution. Therefore, I 
would say that it is no use your saying that 
the Akalis are creating difficulties because 
they do not cooperate I will repeat again 
finally I do not want to take much time what 
I have said here many times that the Govern-
ment should make it abundantly clear and 
should initiate steps also to start talks with all 
parties, all groups, all forces, all individuals 
in Punjab who are prepared to declare pub-
licly their opposition to terrorism, to any idea 
of Khalistan, to any idea of secessionism 
and who are willing to work within the Con-
stitution of India, whoever they may be, 
whatever they may have done in the past. 
You should be prepared to talk to them, you 
should initiate talks with them. 

Sir, Shri Buta Singh, while introducing 
thiS Statutory Resolution, gave a picture as 
though during President's rule, things have 
Improved so much and he also mentioned 
the fact that the terrorist activity on the bor-
derwith Pakistan had diminished and all that 
and he IS hopeful that it will diminish further. 
We all hope that it would diminish; but today 
I have read some news. It says that our 
Government's own information sources have 
Informed the Government that actually in 
spite of the change which has taken place In 
Pakistan with the election of a new Govern-
ment, this Pakistan Army and Pakistan Inter-
Intelligence Services are actually very very 
active stili in helping these terrorists to be 
trained to come across and to go back again 
for refuge and a" that. The details are given 
In that account in the paper and even three 
or four topmost terrorist leaders who are 
wanted people are supposed to be still tak-
In9 refuge across the border in Pakistan. 
That is, of course, a security aspect of the 
matter which has to be dealt with, but we 
have always held and we still hold that the 
solution finally can only be political and in 
that matter of holding It some perspective, 
some target towards which we should move 
by stages, the Government have totally failed. 
It only can come forward with this idea of 
extending the President's rule. That is all I 
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wish to say about, as far as this Resolution is 
concerned. 

SHRI CHARANJIT SINGH WALIA 
(Patiala): Mr. Chairman, we are again dis-
cussing the Statutory Resolution moved by 
Sardar Buta Singh, our Home Minister for 
seeking approval for the extension of Presi-
dent's rule in Punjab. I wonder how long the 
Government will keep on seeking the ap-
proval of this House for continuing the Presi-
dent's rule in Punjab. I am afraid, the Gov-
ernment is not at all in a mood to restore the 
democratic process in Punjab where all 
democratic institutions are side-lined or even 
tampered with. There are no elections to the 
local bodies, to the municipal committees, 
municipal corporations, ortothe Panchayats, 
Block Samitis or Zila ParishaC!s. There are 
no elections to the Shiromani Gurudwara 
Prabhandak Committee which is controlling 
the Gurudwaras in Punjab. Similarly, elec-
tions to the State Assembly are also being 
postponed due to one reasons or the other. 
No doubt, the elections in the State can be 
held only when the situation in the State is 
normal. 

On the one hand, Government claims 
that things have improved during the term of 
President's rule. My hon. colleague Mr. Bhatia 
was saying there is a qualitative change also 
during this period. But I do not think. So. 
President's rule has not been able to bring 
normalcy in the State. If it has brought nor-
malcy, then why should the Government not 
hold elections to all these institutions -
whether it is SGPC, Panchayats, Municipal 
Corporations or committees? The terms of 
these institutions are over long before and 
the elections are overdue. It is almost ex-
tended for double the term. I think, the 
Government wants to continue to administer 
and rule the State by proxy. It is deliberately 
keeping the Punjab problem alive due to the 
reasons, as apprehended and talked about 
by the people everywhere. The people ap-
prehend that the Government wants to use 
the Sikh card or the Punjab card again, as it 
used in 1984, in the coming elections. Shri 
R.L. Bhatia was saying that the Government 
is prepared to transfer any territory and is 

anxious to have a dialogue and negotiations 
sitting across the table to solve the Punjab 
problem. " the Government is anxious to 
solve the Punjab problem, who will come in 
their way? What is the hurdle? People win 
believe the Government if only they are 
convinced that the GCV9rnment is realty 
serious about solving the Punjab problem or 
bringing normalcy in Punjab. It is said that 
the Akali Oal did not cooperate in this matter. 
A Cabinet Sub-Committee has been consti-
tuted which toured Punjab. I wonder whether 
the Government knows what are the prob-
lems and demands of Punjab and how to 
identify the problem. The Government is not 
knowing all these ten years what the Punjabis 
want. This problem is not confined only t(J 
Punjab or Sikhs. It has now taken the shape 
and dimension of a national problem. It all 
started with very reasonable, constitutional 
and genuine demands of the Punjabis for 
giving river waters on the established ripar-
ian laws, whether national or international, 
or for transferring Chandigarh to Punjab and 
so on and so forth. But the Government 
complicated the whole problem instead of 
accepting the genuine demands. They used 
all sorts of tactics and weaponry at their 
command to turn this Punjab problem into a 
Sikh problem. The Sikhs have suffered and 
sacrificed a lot for this country. They have 
put in their lot for this country. They have 
always defended this country. But today 
they feel insecure due to the policies of the 
Government. We hear that the Government 
has announced certain packages. Prime 
Minister also announced in this House. All 
the Opposition parties used to strongly plead 
that Jodhpur detenus are innocent people, 
as Mr. Indrajit Gupta was saying. They are 
languishing in jails for the last five years. But 
the Government always took the stand that 
there are very serious charges against them; 
they could not be released. But after about 
five long years these people were released. 
Now the Government has taken the stand 
that it must have been satisfied that they 
were innocent people Then, why has the 
Government kept them for so long years in 
the jails? We do not think that the Govern-
ment is sincere. So many boys are still in jail. 
The President of the Sikh Student Federa-
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tion the General Secretary and other leaders 
who were in Jodhpur jail were released on 
one pretext and were kept in detention on 
some other charges. If there were charges 
against them, then what did the Government 
doforthe last five years about those charges? 
Similarly, Sardar Simranjit Singh Mann, who 
is the President of the Shiromani Akali Oal is 
also in Jail for the last about five years. Now 
a new case has been registered and a bigger . 
conspiracy has been unearthed after about 
five long years. There was the Thakkar 
Commission and then there was the SIT. I do 
not know as to how these things came and a 
new case has been registered against Sar-
dar Simranjit Singh Mann and others. These 
things show that the Government wants to 
go further in the same breath. On the one 
hand the Government wants to normalise 
the things and it wants to release the pack-
ages for Punjab. It wants normalcy and it 
wants a solution to the Punjab problem. On 
the other hand, it uses the same repression 
and it uses the same tactics. Therefore, it 
clearly shows that the Government is not at 
all serious to solve the problem and it wants 
to keep the issue alive. So, the Government 
must come out with such things which will 
pave its credibility, which will prove that it is 
sincere to solve the problem of Punjab. We 
have made it amply clear so many times that 
the Government can establish its credibi!ity 
only when it will concede to the demands 
and when the Government will take it as a 
political problem and solve it in a political 
manner and not as an administrative or law 
and order problem using force to end this 
problem. Why I say this is because the 
Government has followed this policy for the 
last so many years. It must come to the 
conclusion that the policy followed by this 
Government has failed and it could not solve 
this problem. The bullet for bullet policy has 
proved counter-productive and it has not 
helped the Government in solving this prob-
lem. 

Sir, , will take only two more minutes. 
The first and foremost thing is the Govern~ 
ment must release Sardar Simranjit Singh 

Mann, why is the President of the Shiromani 
Akali Oal; Sardar Prakash Singh Badal, who 
is a reputed and respected leader of Punjab; 
Sardar Gurucharan Singh Tora, Shri Manjit 
Singh, Shri Harminder Singh Sandhu and all 
the young boys. A general amnesty should 
be declared SCI that those people who mat-
ter, could come out and the Government can 
hold negotiations with them and talk to them. 

Instead of keeping them inside, they 
should declare general amnesty. The sec-
ond thing the Government must do is to take 
action and to give full compensation to the 
victims of communal riots of 1984. Punish-
ment should be given to those who are 
responsible for it or who instigated it or who 
were involved in these riots. whosoever he 
may be and in whatever position he may be. 
And the third point is about the use of repres-
sion or use of force and stoppage of fake 
encounters because Punjab has become a 
police State and there are so many com-
plaints against the police officers and the 
police administration. Our colleagues from 
this House also went to Satala and saw 
everything by themselves. So many organi-
sations have gone there and they have come 
out with this impression that the civil liberties, 
civil rights of the people are not more there 
and they are being curtailed. Women and 
young people are being harassed by the 
police force. Under some pretext, other 
considerations are also being worked out. 
So, fake encounters or use of repression 
must be stopped. 

As was pointed out by somebody, no 
national leader has ever preached for seces-
sionism from this country. They have never 
said it and never challenged the unity and 
integrity of this country. It is the state terror-
Ism. And I must say, State terrorism must be 
stopped. The injured feelings of young people 
and sikhs, whether they are harassed in 
combing operation or otherwise. must be 
restored. State terrorism is the main reason 
fnr this continuance of violence in Punjab. 
Nobody likes violence. We all condemn vio-
lence in whatever form n is. whether it is by 
the State or by any other persons. Violence 
can never be advocated. 
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The last point which I would like to touch 
upon is that the S;kh reUgion and the Akali 
Oal people believe in secular principles. 
Sikhism is the most secular religion in the 
world today. We never preach and we don't 
hate other religion. The Government, in-
stead of teaching secularism by danda or by 
legislation. must believe in persuasion and 
education so that all religions are respected 
in this country. Nobody should apprehend 
and fear that if elections are held who will 
come forward. Let the new people be elected. 
There are changes in the Government. 
Changes are there in a democratic manner 
whether these elections are to Panchayats 
or to other bodies. We would like that the 
democratic institutions and processes must 
be started in Punjab and democracy must be 
restored. Eled;ons to SGPC ql ust be held 
immediately to know the thinking of the sikh 
psyche. 

With all these things, I would requestthe 
Government that insteacl of extending the 
Presidents' rule, it must do everything to 
bring normalcy in this country. And they must 
also prove their credibility and bona fides 
and should solve this Punjab problem. It is 
basically a Punjab problem. With these words, 
I conclude my speech. 

SHRI JAGANNATH PATTNAIK 
(Kalahandi): Mr. Chairman Sir, so far as 
Punjab problem is concerned, on thing we 
should keep in mind is that national interest 
is supreme and all other interests are subor-
dinate to it. 

Secondly, within this period there is a 
definite improvement in the situation of 
Punjab, especially after the Operation Black 
Thunder and the bold package of measures 
aimed at speeding up of normalisation proc-
ess that was announced by the Prime Minis-
ter and is being implemented sincerely. We 
are observing that with the active role of the 
Congress Party, the Left political parties and 
various organisations, there is a mass move-
ment to resist terrorism. Many villages resis-
tance committees are formed and many 
individuals are coming forward to give infor-
mation. This is a definite improvement. 

The intelligence is doing in a more effi-
cient manner than previously. We have 
passed many Acts in the Parliament and 
those Acts are being implemented in a proper 
manner. That is also a definite addition in 
improving the situation there. 

There are now various incidents in which 
people have chased out the terrorists and 
terrorists are fleeing away from the area. 
This is also a definite improvement. 

The sanctity and purity of the Golden 
Temple and other religious institutions are 
being restored and the real devotees are 
heaving a singh of relief and they are in a 
position to go there and worship. 

The nexus between the terrorists and 
the fundamentalists has been reduced to a 
great extent. All thi"s improvement jn Punjab 
is due to the efforts of the Congress Party 
and the Left Parties. It is also due to the 
Parliament's wisdom in passing various laws. 
The masses of Punjab have now risen to the 
occasion and the people are coming forward 
to give informatien. They are chasing out the 
terrorists. In addition to all this the political 
change in our border country.t'is also a def;-
nitestepforward inthis direction. Till nowthe 
imperialist forces were trying to create des .. 
tabilisation in our region. They are still active 
in Pakistan. Still the Punjab terrorists are 
getting shelter there. For all the black-
markeeters and smugglers it is a paradise. 
There is a nexus between the Pakistani 
terrorists, a part of their army and the Punjab 
terrorists. 

There are various incidents of innocent 
killings and it is still going on there. Taking 
the present position in view, in this critical 
juncture the Governor has given a right pic-
ture and keeping his report in view, it will not 
be proper to restore and elected government 
there right now. Therefore the Government 
has come forward with the right resolution 
that the present term should be extended for 
six more months. 

Apart from all this, I would like to stress 
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upon a faw points. There should again be a 
meeting of all political parties to review the 
implementation side of the Rajiv-longowal 
Accord. You know that despite all the sincere 
efforts of the Central Government and the 
Prime Minister, the State Governments of 
Punjab and Haryana could not rise to the 
occasion then and it became very difficult to 
implement the decision that Chandigarh 
should be the capital of Punjab and Haryana 
should be given due compensation. There 
was such a proposal and the Eradi Commis-
sion went into territorial and water disputes. 
But the then Chief Minister, with the plea that 
the Commission had gone far away from thfl 
broad agreement, rejected this idea. It is 
high time that we should refer this matter to 
a Judge of the Supreme Court, with the prior 
agreement that everyone will honour and 
abide by the decision and it should be imple-
mented with all sincerity. Otherwise, despite 
all the good intentions of the Prime Minister, 
it is very difficult to implement the accord. 

Time and again, the Congress has 
proved that national interest is prior to party 
interest. When all the opposition parties were 
opposed to the idea of having elections in 
Punjab., the elections were held - every-
one knew that and I myself was the observer 
- in a democratic manner. There was less 
of problem and people cam e forward In 
thousands to vote and there was even 70% 
to 800/0 voting in several constituencies. But 
since the Government there, could not fulfil 
the wishes of the people and because of 
their infighting and inefficiency, the Govern-
mentcoUapsed and it is a different aspect. In 
Punjab, we are still observing that terrorists 
killing and innocent killing are going on. But 
there are no communal riots. In many towns, 
Hindus, Muslims and Sikhs are staying to-
gether in large numbers; but there is no 
mass killing. That is a good indication. Be-
cause of the Prime Minister's recent bold 
declaration, there is a sense of self-confi-
dence in the hearts and minds of the people 
of Punjab. So it is right time that all the 
political parties should rise to the occaSion 
and say that the national interest is supreme 

and direct thair State parties to abide by the 
national decision. Simultaneously, we have 
to keep in mind that unless and until the 
unemployment problem is solved and some 
industrial development takes place, the 
problem cannot be solved. ' 

Keeping in view. the long pending 
demand for electricity, the Central Govern-
ment had sanctioned Bhatinda Atomic Power 
Station. All these steps are in the right direc-
tion. Similarly, the unemployment problem 
should be solved and industrial develop-
ment should take place. We have to create a 
sense of upsurge in younger generation. We 
should understand the agony and anger of 
the victims, whichever religion they may 
belong to. They should be duly compen-
sated and the most sensitive issue is about 
the compensation and rehabilitation of Delhi 
riot victims. This problem should be solved 
immediatery. They should feel that we are 
taking all measures to protect their rights and 
their interests, and to punish the guilty. 
Nothing more to say. At the end, what I want 
to say is that to normalise the political situ-
ation in Punjab, all the politicai parties should 
come to a consensus. They should again 
review the RaJiv-Longowal Accord and im-
plement It in the true sense. Despite the 
improvements made there, there are still 
some killings going on and the political proc-
esses are not in a position to take up the 
responsibility. Keeping in view the larger 
Interest of Punjab and the country's Integrity, 
the President's Aule in Punjab should be 
extended for six months more. 

[ Translation] 

KUMARI MAMATA BANERJEE 
(Jadavpur): Mr. Chairman, Sir, I rise to 
support the Statutory Resolution brought 
forward by Shri Buta Singh. 

FIrst of all I would like to congratulate 
the people of Punjab, whether they are Hin-
dus, Sikhs, Muslims or Christians, for the 
sacrifices they have made in facing the ter-
rorists. I congratulate for their relentless fight 
against the terrorists to restore peace in 
Punjab. Our Lok Sabha is the biggest temple, 
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biggest mosque, biggest Gurudwara and the 
biggest Church of the democracy and under 
our democratic system we do not want Presi-
dent's Rule to continue for more days. But 
the thing I want say is that there have been 
a lot of changes in Punjab since last two 
years of President's Rule. Yesterday, some-
body was telling that 2000 people and 250 
police personnel have lost their lines during 
the period of the President's Rule. But what· 
ever efforts the Government is making in this 
regard is to restore peace and normally in 
Punjab. 

Sir, I have heard the speeches made by 
the hon. Members of opposition parties. 
When we were discussing Punjab in the 
House different Members of opposition made 
different suggestions. Some one was saying 
that if Panchayat eleaions were held in 
Punjab, the terrorist would capture the booths. 
Some other was telling that the duration of 
the President's Rule in Punjab should be for 
three months only, oneofthe hon. Members, 
belonging to the Lok Dal said that the Con-
gress is doing nothing in the State. All the 
hon. Members of opposition put there views 
in accordance with their own political think-
ing. Different Members made different sug-
gestions. 

I would like to appraise the hon. Mem-
bers of oppcsition that the Punjab problem ;s 
the biggest problem for the country. It IS a 
national problem. Just as heart is the most 
precious part in the human body and it needs 
to be made stronger, similarly Punjab IS the 
heart of India. If Punjab is divided it will be as 
good as the heart of India is divided. I would 
like to see that Punjab whose youths made 
maximum sacrHices inthefreedom struggle. 
I want to see that Punjab where the agricul-
ture revolution took place. I want to see that 
Punjab where Guru Nanak said that Hindus, 
Muslim, Sikh Christian are all equal and all of 
the are the citizens of India. I want that peace 
should be restored in Punjab at the earliest. 

Sir, I would like to congratulate the hon. 
Prime Minister for his decision to release the 
Jodhpur detenus. I would like to congratu-
late the Government for the permission 

granted to the foreigners to enter the State. 

Sir, I have highest regards for Shri Madhu 
Dandavate. He is a pretty senior Member. 
But one thing I would like to make him aware 
of is that Punjab problem is not such a 
problem in which we should play politics. No 
political party, no individual should play poli .. 
tics in this problem. What are the reasons 
that an hon. Member of Parliament from the 
Rajya Sabha made a statement in the U.S.A. 
that Khalistan would be formed by 1999 I 

Punjab will be turned Khalistan. Why does 
he make such statements? Why do not you 
control that Member? I would like to request 
the hon. Minister to bring about an amend· 
ment in the constitution so that the Member 
of Parliament may be disqualified as a 
Member if he makes any anti-national state· 
ment abroad no matter whether he belongs 
to Congress, C.P.M. , C.P.I.. Janata Oal or 
any other party. No political party is bigger 
than the country. There is no priority above 
the country. The country is the biggest prior· 
ity. If you·could do so, it will be very useful for 
the country. 

Sir. I fully agree with Shri Indrajit Gupta 
when he says that the political parties should 
go to the grass root level and jointly work 
against communalism and terrorism. It is a 
good suggestion. " therefore, ask you to 
constitute a team comprising of Members 
from all political parties. They should go to 
every village in Punjab and make mass 
contact. It IS not from any political party's 
platform but from the press platform they 
should make mass contact. If such a step is 
taken, people in Punjab could be explained 
about terrorism. It will be possible to create 
a sort of awareness among the people against 
the terrorists. 

Sir, atthetime of Panchayatelections in 
Punjab it should be seen that the terrorists 
did not capture the booths. TerrOrists are the 
most dangerous forces in our country. They 
receivG help from Pak,stan and term several 
other countries. They get external help as 
well as help from within the country_ You 
have to see that common men are elected in 
the Panchayat elections in Punjab. 

I 
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16.00 hr •. 

We have highest regards for those who 
have made sacrifices for Punjab. Several 
hon. colleagues from the opposition said 
that the Congress party did not do anything. 
H it is so, may I aSK them to name any other 
party which has made so much sacrifices. 
Office bearers of the P.C.C., Office bearers 
of the P.Y.C. Officers of the block Congress. 
PresidentoftheP.Y.C., his father, President 
ofthe N.S.U.I., his father, our Prime Minister, 
the President of the District Congress, M.Ps, 
M. L. As., Sarpanchs made sacrifices. Other 
people also made sacrifices. Sant Longowal 
was a party in signing the Rajiv-Longowal 
Accord. He had to sacrifice his life for that. 
We have full regards for him. Others also 
made sacrifices. The people have made 
sacrifices. But the political parties want to 
politicise it. It is not proper. The opposition 
parties should joint with the Congress In 
making efforts to solve this problem. So far 
as this problem is concerned, there should 
no party consideration at all. The people 
were victimised there. The police personnel 
were killed. I request the Government to 
arrange a rehabilitation package for such 
families. It is the duty and responsibility of 
the Government to look aftor the family 
members of people who made sacrifices In 
solving this problem. 

Finally, I would like to say that the Punjab 
problem should be solved at the earliest and 
a democratic Government should be re-
stor9('i there. 

SHRI C. JANGA REDDY: Mr. Chair-
man, Sir, we have become tired while speak-
ing about Punjab. Even then we are not 
withdrawing ourselves ftom our duty. 

PROF. MADHU DANDAVATE: You 
have become tired, but we have lost out 
lives. 

SHRI C. JANGA REDDY: The terrorists 
a. e increasing the score of people being 
killed in Punjab day by day. The tears have 

died up in the eyes of the people. Discussion 
on this issue have taken place in the Lok 
Sabha a number of times. Discussions have 
been held under rule 193. Discussions took 
place at the time of Punjab Budget. Discus-
sions have been taking place in every ses-
sion. There has been to let up in it. We can 
hold discussions on this issue upto June-
July. Efforts are being made to hold the 
elections thereafter. But what are the rea-
sons behind this problem? Everybody knows 
as to who flared up terrorism in the State. 
First, the house was set up fire, now the fire 
is not extinguishing. In this way, the matter 
was aggravated by you. Now, it has gone out 
of your control. Now I it has become difficult 
for you to extinguish the fire. You held the 
elections and took a number of measures. 
Even then the problem could not be solved. 
When Shrimati 8ena7.ir Bhutto took over the 
reigns of administration in Pakistan. We 
thought that situation will now ease, Shri 
RallV Gandhi also held talks with her. But 
what are the results? Arms and ammunitions 
are coming from abroad. It is clear that these 
weapons are coming from Pakistan. Our 
party extended its full support to your recom-
mendations of raising a security belt. Three 
years have since elapsed, but nothing has 
been done in this regard. Why do not you 
check inflowof arms and ammunitionthrough 
smugglers. You have stated and Shri BhatIa 
has said that during the imposition of Presi-
dent's Rule in the State there has been a fall 
10 the killings of police personnel. That means 
there have been more killings of ~ )ople. 
Kumar! Mamata Banerjee said that only 250 
police personnel were killed. You say thaL 
dUring the period of President's Rule 2000 
common men and 250 police personnel were 
killed. Is it a low figure? A number of our party 
actiVIsts and the State President were killeti, 
but no ac1ion has so far been taken in this 
regard. When we asked you to release the 
detenus. You did not listen, but they were 
released later. You hold the electIons In the 
States where the Congress Party is in power. 
Why do not you hold elections in Bihar? You 
said that elections would not be held in three 
districts. Where the terrorists have a much 
bigger hold. Are you gOing to strengthen 
democracy by ho\ding elections? Are you 
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ot aware how we are meeting the challenge 
of naxaliles in Andhra Pradesh? " anybody 
comes to fill up nomination papers against 
the naxalites in Gram Panchayat, Mandai 
Parishad and Zilla Parishad elections. he is 
threatened with dire consequences that he 
will be killed. His wife is being threatened to 
=idvise him to withdraw from the contest. 
otherwise. She would become a widown. In 
this way elections are held unopposed there. 
The Governments of Shri N. T. Ramarao and 
Kondapalli Sitaramiah are running in the 
State. When Ramarao's Government fixed 
the price of liquor at As. 4/- per litre, Si-
taramiah's Government fixed it at As. 2.50. 
The contractors in the State are making 
distress sale of liquor at at note of Rs. 2.50 
per litre for the sake of their live~. If anybody 
turns an informer, he is being killed. There is 
no difference between naxalism and terror-
ism. When you people do not want to hold 
elections to Municipal Corporations why are 
you trying to hold elections to Gram Pan-
chayats. When elections will not be held in 
three districts what is the need of holding 
elections In other districts. Terrorism will 
hold way over the elections and power will 
pass into their hand3. What will you do 
thereafter? You are interested in power only. 
You should pay attention towards this too. 
What have you done to pay compensation to 
2700 people who were killed in 1984. What 
have you thought about their children who 
are in trouble. Just now an hon. Member was 
saying that Aajivji has said that he did not 
know how many people were arrested and 
against how many people action was taken. 
It is my submission that security bait should 
be created as soon as possible. "there are 
no charges against detenus', they should be 
released as soon as possible. You should 
own the mistake which you have been 
committing forthe last four years. In the end, 
I want to say that 'Gram Panchayat' elec-
tions shouJd not be held there. With these 
words I conclude. 

[English] 

SHRI M.S. GILL (L~dhiana): Mr. Chair-
man, Sir. at the very outset I must thank you 
tor according me the opportunity to take part 

in this most important debate concerning 
Punjab. Ever since I was declared an unat-
tached Member over two years and some 
months ago, I was not given a full opportunity 
of expressing my views on Punjab which is 
the most vital subjed these days. So, I am 
very much thankful to you. 

Before I go to the subject, I must place 
on record my objection to the procedure 
which is adopted in ptltting the subject on the 
Agenda by the Home Ministry. It was done in 
a most cryptic manner and in a slipshod 
mander. All of a sudden, this supplem~ntary 
Agenda was added yesterday as if the Home 
Ministry never knew till last Friday that this 
was an important subject which had to be 
taken up. 

Yesterday I when my friend was speak-
ing here, he said that the Opposition was not 
cooperating with the Government on this 
national issue. His statement was correct to 
some extent. It is a national Issue undoubt-
edly but for the Congress the toppling of the 
Government and then imposing the PresI-
dent's Rule has become a national scheme 
and a national programme. Today, I stand up 
to oppose the extension of the President's 
Rule with all the force at my command and 
there are reasons for that. 

2 years ago when the Proclamatio:1 was 
moved In this House I with a very heavy heart 
supported that ~otion The reasons was that 
at that time the situation in Punjab was such 
that the people were reeling under most 
corrupt Government at that time. 

It was declared in the national Press as 
the most corrupt Government of Mr. Barnaia 
in those days. Therefore, I had no option and 
I had to choose between these two options. 
Every third person in Punjab was saying that 
the 40-member Governmant of Mr. Barnala 
was a gang of ItAlibaba and 40-Chorll. This 
was the name given to the Government in 
those days. It was a minority Government. It 
was supported by the Congress and the 
Congress was using that Government for 
their own purposes. It was, I should say. a 
puppet Government and the Central Gov-
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emmant was ruling in proxy. Thevefore, for 
these reasons I had to support the proclama-
tion at that time. I had to choose the lesser 
avU and , choose supporting that Proclama-
tion. But now the situation is different. I never 
knew that that lesser evil in the due course of 
time will grow to such a colossal dimension 
that people will again by crying under the 
President's Rule. 

The situation in Punjab is such that 
although it is said that S<?me improvement is 
going on but the peoplo are feeling that this 
Government under the President's Rule is 
not only inefficient but it is also corrupt and 
that there is the most oppressive police raj in 
Punjab because that President's Rule is 
nothing beyond that. 

I will give you an instance. You must 
have read the news in the papers about 2 .. 3 
days ago-- 'The atrocities on Women'. In 
Gurdaspur district one family was living 
outside the village in a farm house and the 
widow was having 4 daughters and 2 minor 
sons. The police went into the house all of a 
sudden. caught hold of those girls. They 
were laid prostrate in the compound and the 
police people put their wooden rods on their 
thighs. They then pressed those thighs till 
the girls were unconscious. They were 
removed to the Police Station. This is a 
reported case. And when the village people 
went to the rescue of those unfortunate girls, 
they were told that these girls were having 
illicit relations with the terrorists. ThiS is wnat 
has happened. I do not defend them; they 
may be having illicit relations with the terror-
ists. But what can they do? What can tna 
poor people living in the farm houses do? It 
is the Government which has failad to pro-
tect the innocent and poor people. Govern-
ment should be ashamed of this situation. 

Then. again the police goes and com-
mits atrocities on women and then it is said 
that they have illicit relations with the terror-
ists. In the day time the police people mOV9 
out in uniform but as soon as there IS dusk, 
thera is a rule of the terrorists. There is a rule 

of AK-47s in certain areas. In spite of the fact 
that such a big force has been sent to Punjab, 
nobody dares to go out in the night. Even the 
Punjab police, the CRPF and other paramili-
tary forces stay in their barracks in the night. 
These AK-47 people go to the houses and 
wipe out total families and do whatever they 
like. They comml1 rape, arson. looting. kid-
napping and even murder. In the morning 
the police goes there and tries to collect the 
articles of the house as evidence in the case. 
Even the blood stains on the walls are re-
moved by those people saying that they are 
going to prepare a recovery memo for the 
case. No case has ever been put in the court 
so far! This is the state of affairs. 

There is yet another instance in Gur-
daspur District. Now the Central Govern-
ment is talking about powers to Panchayat 
Raj and so on. In Gurdaspur District. one 
SSP whose name, if I remember correctly is 
probably Govind Ram collected 35 mem-
bers of the Panchayats and Sarpanches. 
They were laid down prostrate before the 
people and given a shoe-beating. Of course. 
one credit must be given to that man that he 
gave five shoes per Panch and six shoes per 
Sarpanch. There was no discrimination in 
that and he was very careful in all these 
matters. Then the matter was investigated. 
Mr. 5.5. Ray, Governor of Punjab admitted 
in public that it was a fact and it happened so. 
He appointed the Commissioner of Jaland-
har as an inquiry officer who reported that 
the allegation of the people was correct. But 
then what happened? The official is still 
there and he is being promoted as a DIG. Of 
course, if this is the way they are going to 
give powers to the Panchayats, then the 
people of Punjab will know what is going to 
happen. 

Now it is being argued very vehemently 
that though the Central Government is pre-
pared to solve the Punjab problem, the Akalis 
are not cooperating with it and they have not 
joined the Cabinet Sub-Committee for a 
dialogue. Now, may I ask one question? If 
the topmost leaders of the party, about ten in 
number are detailed in different jails. scat-
tered all over India for the last two years, 
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what can the second and third ranks of that 
political party do? These leaders are still 
detained in jail on flimsy grounds and on 
baseless and concocted charges. Shri 
Prakash Singh Badal was detained for one 
year. Then. as soon as he came out, he was 
again detained. Same is the case with Tohra 
Saheb and so many other leaders. Still you 
say that the Akali Oal is not cooperating. 
Cooperate with what? What are your plans? 
What are your actions? What do you want to 
tell the people? Have you got any policy 
proposal? If there is any such thing with thA 
Government, the second and third rank lead-
ers will get perm ission from their leaders in 
Jail and talk to you. But do you have any 
substantial plan of action? You people are 
Just eye-washing the publican these-grounds. 
You have absolutely no ground. As my friend 
has said, 

[ Translation] 

The fire has been lit, which cannot be 
extinguished by them. 

[English] 

It ytill take some time before they are 
able to do that. 

Now, I come to the ground for the exten-
sion of the Piesident's Rule in Punjab. Five 
or six grounds were given in the Governor's 
Reportforthe extension of President's Rule. 
The report says that elections cannot be held 
In Punjab and if elections are held, no single 
party will be able to form the Government. 
This is the first point of the Governor's report. 
I am sorry to hear it. How can the Governor 
make a judgement that no party will be able 
to form a government if eledions are held? 
As far as. the argument that elections cannot 
be held is concerned, it is self-contradidory. 
When they themselves are saying that 
Panchayat elections and so many other 
elections will be held, this argument be-
comes baseless. 

Secondly, the Governor has reported 
that there is an improvement in the situation. 
He says that nobody is raising the Khalistan 

slogan and nobody is using the KhaJistan 
flag and no charters on Khalistan are pasted 
anywhere. Further, the report says that now 
the people not attending the Bhags as they 
used to do previously. And thirdly, they say 
that in spite of all that, there is a change of 
mind in Punjab. 

H these are the reasons for extension of 
President's rule, then there are only two 
ground-either there is an improvement as 
they say or there IS no improvement. If there 
is no impro,'ement Jor the last two years, 
then there is no justification forthe extension 
of the President's rule. If there is sufficient 
Improvement as they say, then there is no 
reason why a democratic process should not 
be started in Punjab especially when they 
say that Panchayat eJections will be held and 
also all other elections. 

So, the extension of President's rule 
under these circumstances is absolutely 
baseless. 

Then there are reports In the papers that 
~o many AK-47s, bombs and other things 
were recovered. Of course, it is appreciable 
when they say that they have recovered so 
many arms. But the Central Government 
should tell us as to where from these weap-
ons have come dUring this penod, In spite of 
the fact that crores of rupees have been 
spent on the border for fencing and so on. 
These weapons are coming straightaway. It 
is a challenge to the Central Government. If 
smuggling of weapons into Punjab contin-
ues, then I am sure that in spite of our best 
Wishes, Punjab problem will not be solved In 
the near future. 

With these few words-I know the time 
IS short-I am opposing the extension of 
President's rule in Punjab. 

[T fans/ation] 
SHRI BALWANT SINGH RAMOOW· 

ALIA (Sangrur): Mr. Chairman, Sir, I want to 
seek some clarifications from the Govern-
ment regarding extenston of Presidents' rule 
want to submit a few points through this 
House. 
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First of all, instead of juggling with words 
the Government should have categorically 
admitted that they have failed in bringing 
peace in Punjab aftar dismissing the Akali 
Government and therefore, they want exten-
sion of Presidents rule. They should have 
said that in view of this failure, one more 
opportunity should be given. But instead 
they say that the situation is under control 
and that is why they need one more oppor-
tunity. Shri Chidambaram has himself con-
fessed in the Upper House that the killing 
percentage which was 3.6 during the Bar-
nala Government has increased to 9.1 dur-
ing recent months. If killings have increased 
then what are they proud of? 

Everybody says that Akahs have not 
cooperated with the sub-committees. Akalis 
were just pondering whether to cooperate or 
not, because it has to be viewed in the 
historical perspective. We had been cooper-
ating since 1982 and in the process our party 
broke into several factions. We have always 
cooperated. During the time of Shri Lon-
gowal when Shri Badal and Shri Tohra broke 
FJway from the party even then we continued 
to cooperate. We wanted to place the Issue 
before the country. We wanted that the party 
should not break. Shn Longowal become a 
martyr. He was assassinated. I have stated 
many times earlier in this House that the way 
Punjab Accord has fizzled out and the way 
Barnala Ministry was dismissed after being 
in power for 1 9 months, every sikh leader of 
standing will think ten times before coming to 
the negotiating table. Therefore, the country 
has to think why relevant leaders are being 
rendered irrelevant. The people who want 
remain in the mainstream of the country, why 
are they being rendered irrelevant and why 
IS their honesty, patriotism and loyalty being 
questioned? Why are they being suspected? 
Now, I would like to draw your attention to 
these things. 

A sub-committee was set up. Wfl were 
thinking whether to join the sub-committae 
or not, when the Governor made a statement 
that there ;s no solution to the Punjab prob-

lem tin the elections are held. I would like to 
ask is it really true that there is no solution at 
all to this problem if the Governor says that 
there is no solution? Suppose the eJections 
are not held in December and January and 
the Ufe of Parliament is extended for another 
year. Does it imply that there will be no 
politioal solution for the next one and half 
years? When the Governor speaks like this 
he speaks irrelevant. I would request Buta 
Singh through you t that the Governor should 
be ordered to withdraw his statement be-
cause this is undemocratic and is contrary to 
the Prime Minister'S programme and the 
statement that are made daily in the House 
regarding early sotution to the Punjab prob-
lem. Therefore, in view of the statement 
made by the Governor, nothin~ can be 
thought of and it is an insult to those people, 
who urge everyday that all the political par-
ties should come together to find a solution 
to this problem. Not only this the statement 
made by the Governor would encourage the 
terrorists to do whatever they want because 
a political solution is not insight. This state-
ment is wrong. I would strongly urge the 
Government to withdraw this statement. 

A feeling that is strongly gaining ground 
is that there will be no solution to the Punjab 
problem. The Punjab accord flopped be-
cause of Haryana. The Barnala Government 
was dismissed iust to win over Haryana. 
Generally the people ask that if Central 
Government was serious about Punjab 
Accord, was any place selected upto 25th 
January, 1986, for the capital of Haryjna in 
place of Chandigarh or was any proposal 
formulated? When the people found that no 
such place had been selected for the capital 
of Haryana in place of Chandigarh upto 25th 
January they were clear in their minds that 
the Government neither intends to give it nor 
would ~ ever be given. It created distrust. I 
would like to say that you shou:d take steps 
to remove the feeting of distrust that has 
been created and bridge the gap between 
the people and the Government. People in 
Punjab believe that the Punjab problem is 
not going to be solved till such people are 
there and such statements cnntinu8 to be 
made. Such a feeling should not come. 
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Now the Panchayat elections are being 
hailed in such a way as if that is a cure of the 
entire disease. As W that is a remedy to the 
killings, riots and chaos that \)ccurred during 
the last nine years. Panchayat elections is 
not an achievement to be proud of t10r is it a 
gold medal to be won at the Olympic in 
Korea. I want to tell the country that the 
Panchayat election is not the solution. You 
Will repent if Panchayat elections are held. If 
you are honest enough why don't you hold 
elections to the Municipality, which have not 
been held for the last twenty years. They 
should be held first. eSpercentofthe Punjab 
population lives in villages and 15 per cant in 
the cities and majority of the selective mur-
ders are committed by the terrorists in the 
villages and that too at night. There~ peace 
'r, the cities. Election should be held in the 
Cities first. 

I want to say that the word 'Khalistan' 
should not be mentioned in any wayan 
RadiO and T. V.lfeelthat separatism is being 
preached'more by radio and T.V. I would 
stronrfy urgethe hon. Home Minister, through 
you, to put Badalji, Tohraji, Sukhjinder Singhji, 
Shekwanji together in the Dehradun jail so 
that they can think unitedly. They have been 
kept separately a far of places. 

An attempt on the life of Sardar Jagdev 
Singh Talwandi was made some time back. 
He was a statement that the murderous 
attach on him was a well-planned plot. I want 
to ask the hon. Home Minister as to what 
happened to the enquiry in this regard. Ef· 
fort~ are being made to hush up this case 
and nothing is being done in this direction. 
Sardar Simranjit Singh Mann has been in-
volved in the larger conspiracy after four and 
half years. I want to urge the Government to 
reView the case because it seems to be 
weak case. Rs. 11,001- per panchayat and 
per village are being collected in PU'ljj:ib to 
fight the case. This matter should clarified 
and if we have concrete evidence we would 
not create any hinderance in the course of 
law. The case had come to an end with the 
execution of two people. But then a new 
case, was filed after four years. This will 
launch an era of distrust. Therefore, I urge 

the Government to seriously think about it. 

In the end, I want to point out to police 
harassment. I want to submit to the han. 
Home Minister, through you that when the 
passport of Sardar Didar Singh's son, a 
member of Shiromani Gurudwara Praband-
ht:tk Committee was sent to the village for 
verification, the policeman asked for As. 
5000 as bribe. When he said what would he 
do if the money was not paid, the policeman 
replied that he would write that his son is a 
terrorist. Sardar Didar Singh did not pay the 
mcney and the policeman wrote that his son 
was a terrorist. Now, just see the interesting 
part. The police has declared him a terrorist. 
We met Mr. Chadha, A.P.O. of Jalandhar, 
and told him about it. He sent two private 
people to enquire. They asked from every 
body in the \ illage even the children who 
vouchsafed that he was a poor farmer who 
works all day in the field and he was not at all 
a terrorist. He did not even know any of the 
terrorists. Now the R.P.O. is submitting the 
private report to the C~ief passport Officer 
that Didar Singh's son is innocent. What will 
happen where the police reports that a per-
son is a terrorist whereas the people know 
that he IS not. Many such cases are coming 
to light and this is spreading distrust among 
the people. 

There are Dadhi, Ragi, Prac;larak, Kav-
Ishar, and Shayar among the Sikhs who 
preach the teaching of Guru Nanak and 
Guru Granth Saheb. If they write their pro-
fession in the passport as Ragi, Pracharak, 
Dadhi, they do not get the passport for 2-3 
years. Therefore, I request the han. Horne 
Minister that arrangements should be made 
so that they get the clearance within 2-3 
months. 

I conclude by expressing my dissatis-
faction, and opposing the extension of Presi-
dent rule. 

[English] 

SHRI PIYUS TIRAKY (Ahpurduars): 
rise to oppose the Re&olution for extension 
of Presidsnt's rule in Punjab. 
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w. must remember that Mr. Sidharath 
Shankar Ray was the Chief Minister from 
1971 to 1976 In West B8ngal. At that time, 
emergency was there. Because of the ac-
tions he took in West Bengal during emer-
gency, he became the last Chief Minister of 
the Congress. Perhaps, people would not 
like any Congress man to become the Chief 
Minister of West Bengal. We had experi-
enced the worst form of terrorism in West 
Bengal under his administration. Now the 
same man is in Punjab. He is not represent-
ing the sentiments of the people of Punjab. It 
is his sentiment that the police raj should 
remain in Punjab and if any elections come, 
the Congress should come back to power in 
Punjab. That is his intention and nothing 
else. 

So far as I know I the Union Government 
is not interested in solving the Punjab prob-
lem. They are try ina to politicise the situation 
there. We have heard that so many terrorists 
have been killed by the police. A number of 
terrorists are being killed or shot dead every 
day by the police on paper. If that is so, from 
where are these terrorists coming and their 
number is increasing everyday? Violence is 
increasing. We do not understand this logic 
at all. 

Police terrorism is thE-reo And the police 
is making the people terrorists because of its 
activities. 'He know what happens in the 
administration. The actual culprits are not 
caught but the innocent people are caught 
by the police. In Orissa you have experi· 
enced this. In other States also we have 
been experiencing this. The thieves. the 
killers and other culprits roam about freely 
and the innocent people are caught in order 
to complete their record. 

I admire the wisdom of the Government. 
They are not ready to have the Assembly 
elections in Punjab but are ready to have the 
Panchayat elections. Our experience is that 
Panchayat election i~ more difficult than the 
Parliament or Assembly elections because 
all the candidates come ~o the village level 

and people are directly and actively invotvad. 
The sentiments of the Punjabi people must 
be respected. The people of Punjab want a 
popular Government and they should be 
given an opportunity to choose their own 
governmenl Barnala Government was a 
popular government but it was dismissed by 
you. Now the people should be given an-
other opportunity to have their own govern-
ment through elections. 

With these words, I oppose the Resolu-
tion for extension of President's rul3 in Punjab. 

MR. CHAIRMAN: ShriAyyappu Reddy. 
Five minutes for you. 

SHRI E.AYYAPU REDDY: Sir, I will not 
take more than ten minutes for both the 
amendments together. • 

MR. CHAIRMAN: No, five minutes. 

SHRI E. AYVAPU REDDY: Five min-
utes for each amendment, Sir. 

MR. CHAIRMAN: No. five minutes. 

SHAI E. AYYAPU REDDY: It is not 
possible, Sir. Anyhow, I will try to be very 
brief. 

Sir. but for the Fifty-ninth Amendment of 
the Constitution, this Resolution would not 
hav& been possible. The Constitution, as it 
stood prior to the Fifty-ninth Amendment, 
imoosed a time limit of two years. By way of 
Fifty-ninth Amendment, we extended the 
time limit for President's rule in Punjab. Even 
the Fifty-ninth Amendr.1ent works itself out in 
a year. Therefore, it is imperative that a 
solution must be found for Punjab problem 
within a year. 

Why I have tabled amendment for three 
months instead of six months is to show the 
urgency. Otherwise you are going to land 
yourself in a Constitutional deadlock. After 
the Eighth Lok Sabha comes to an end by 
December, the Ninth Lok Sabha will come. 
Unfortunately, this Eighth Lok Sabha was 
not able to solve the Punjab problem. We are 
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bequeathing a very complicated Punjab issue 
to the Ninth Lok Sabha. We do not know 
about its composition. H the Fifty-ninth 
Amendment of the Constitution is not further 
extended, then there will be a Constitutional 
deadlock. Therefore, there is an urgency to 
find a solution. 

Now, what is the position today? You do 
not have anybody to speak to. On behalf of 
the Akaiis, unfortunately Mr. Barnala. to whom 
we paid encomiums in the Presidential 
Address in 1987, was dismissed in May, 
1987. He now stands discredited. He is not 
even in a position to take to the Union Gov-
ernment. Then, there are SlShri Badal, Tohra 
and Simranjit Singh Mann. The latter is fac-
ing a conspiracy charge against him, a Jarger 
conspiracy case which has been.Jnstituted 
against him belatedly after four and a half 
years. This very case itself is pestering the 
wound of Sikh psyche which was showing 
signs of healing. As was said by Ramoowalia 
Ji, in every village funds are being collected 
for this case. With this case on the one hand 
and with the treatment which was meted out 
to Mr. Barnala, ;s there any person on behalf 
of the Sikhs to talk to or to negotiate with the 
Union Government? Now the leadership of 
the Sikhs has been completely destroyed. 
On the other hand, you are not even on 
talking terms with Mr. Devi lal Ji, who is the 
man who matters so far as the Haryana 
Government is concerned. Therefore, today 
the position is you do not even have persons 
whom you can talk to for a solution. 

The Prime Minister has announced a 
package. Unfortunately, it has not created 
any impact. There are no takers for this 
package. Now, finding yourself in a hopeless 
position. you have announced the ps"chayat 
elections, as if the Sarpanches are going to 
speak to you. Is this new leadership of the 
Sarpanches going to speak on behalf of 
Punjab and offer a solution? It is impossible 
that the Sarpanches will be in a position to 
offer you any solution. Moreover, you are not 
able to understand the risk of the Panchayat 
elections. We have got an experience of it in 
Andhra Pradesh. The Naxals are able to 
command .... (/nt8nuptions) 

MR. CHAIRMAN: Now please con .. 
elude. 

SHRI E. AYYAPU REDDY: Sir, if I am 
speaking sense, you allow me. 

MR. CHAIRMAN: I agree that you 
always speak with sense, but there is the 
constraint of time. 

SHRI E. AYYAPU REDDY: Then you 
must allow me. Otherwise, this debate and 
discussion will have no meaning. 

MR. CHAIRMkN: No, time constraint is 
there. 

SHRI E. AYYAPU REDDY: You have 
wasted so much of time on other wasteful 
things. I will complete in five minutes. 

MR. CHAIRMAN: Please conclude. 

SHRI E. AYYAPU REDDY: Sir, we 
have got the experience in Andhra Pradesh. 
The Naxalities command and dictate that 
such and such person must be elected as 
Sarpanch. Now, friends were asking that if 
the extremists and the terrorists can inter~ 
fers with the Punjab elections, then how are 
you pleading for Assembly elections and 
Parliamentary elections. Parliament has very 
big constituencies, Assemblies have fairly 
big constituencies I villages have very small 
constituencies where the appearance of one 
or two terrorists will scare away the people. 
Therefore, it is always possible in small 
constituencies to scare away the people to 
impose a Sarpanch. That has been our 
experience in the Naxal influential areas in 
Andhra Pradesh. In Karimnagar district, the 
Naxals appear and ask that this person must 
be elected as Sarpanch and he is elected as 
Sarpanch. 

Therefore, the Panchayat elect;ons are 
not going to give you any type of way for 
finding out a solution and on the other hand, 
it is fraught with disastrous consequences. If 
is 1raught with disastrous consequences and 
the pros and cons of it have not been studied 
by you properly and have not been under-
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stood by you properly. Therefore, the im-
perative necessity for you is to hold elections 
fortha Assembly and here is a Governor who 
says that he recommends that the Presi-
dent's rule must continue on a most uncon-
stitutional ground saying that no Govern-
ment, no party will be in a position to ferm a 
stable Government there. It is totally uncal-
led for and unconstitutional and therefore it 
there is the necessity for you to extend it, 
please do not extend it beyond three months, 
hold the elections within this time itself so 
that you can have an elected Government 
with whom you can talk, with whom you can 
negotiate and who will be in a position to find 
a solution for the Punjab issue. 

SHRI BHADRESWAR TANTI (Kalia-
bar): Sir, first of all, I oppose the Presidbnt's 
rule in Punjab because of the fact that the 
ground given by the Governor for extension 
of President's rule in Punjab is not accept-
able or satisfactory. How could the Governor 
know the situation and say that the atmos-
phere is not congenial and no party can 
corns with absolute majority and form the 
Government in Punjab? He is not a com-
puter. Now, what are they doing under the 
President's rule? They are inciting the terror-
ists. People are fed up and they are leaving 
their place because of fear. There is 'Pollce 
raj' in Punjab. 

Sir, recently, in my State, at the instance 
of the police 26 persons where killed at 
Rajapukhuri in Assam·Nagaland border are 
and their houses were set on fire. In Punjab 
also innocent people are killed. Even for a 
minor case, if a man is arrested, thp. Govern-
ment says that he is a terrorist and if he IS a 
terrorist, then I must say that the Gove-rn-
ment of India is a great terronst here. You 
dontt have any solution for the problem. You 
dontt take the Members of the Opposition 
into confidence to find out ways and means 
to solve the Punjab problem. You are the 
masterof toppling the democratically elected 
Governments. Recently you have toppled 
the Government in Karnataka State whtrh 

was democraticalty elected and now you are 
trying to topple other non-Congress-I Gov-
ernments in other States also. How can you 
rely on the Governor alone? (Interruptions) 
How will you find solution for Punjab prob-
lem? You have to find ways and means for 
this. Merely by paying Rs. 150 crores for 
flood relief, etc. and by making announce· 
ment of packages to the people of Punjab 
will not help. Now, who are the beneficiaries 
in Punjab? The persons who are hold high 
office are the real beneficiaries and they are 
terrorising the people over there. Sir, ours is 
a cIvilised country and in a civilised society, 
rule of law must prevail. At the instance of 
Police, atrocities are committed even on 
minor girls. My friend has just now men-
tioned this. For no fault of theirs, they were 
arrested and they were taken to hospital in 
an unconscious conditions. We know that 
terrorism has no place in a civilised country 
like ours. But do you have any solution forthe 
Punjab problem? Do you take the people 
into confidence to find out ways and means 
to solve this burning problem? The situation 
In Punjab is alarming not only in Punjab, but 
in the entire country. Many volcanic erup-
tions have taken place here and there. I do 
not know whether the Government has any 
open mind to solve it. So, I warn the Govern-
ment that if they merely go on announcing 
the package and passing the Bills like the 
Panchayat Bill and allthat holding panch==lyat 
elections, that is not good. You must have an 
open mind to find the solution in a delT'o-
cratic manner. Then only you can solve the 
problem, otherwise not. 

MR. CHAIRMAN: Now, the Home 
Minister may speak. 

THE MJNISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Mr. Chairman, Sir, I am 
indeed grateful to the hon. Members ... 

OR. DATTA SAMANT (Bombay South 
Central): Sir, you give us at least some time 
to speak on this. 

MR. CHAIRMAN: After the Ministet 

WIll gIve you the chance. 
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DR. DAITA SAMANT: You have not 
allowed me to speak. (Interruptions) 

MR. CHAIRMAN: I will allow you. Please 
take your seat. 

SHRI AMAR ROYPRADHAN: This is 
final reply. You are not giving us the chance. 

MR. CHAIRMAN: There is a Third 
Reading also. I will allow you at that time. 
Please take your seat. 

S. aUTA SINGH: Sir, it it not my case 
that we want the President's Rule in Punjab 
( Inte"uptions) 

MR. CHAIRMAN: I am sorry, there is no 
Third Reading. 

( Interruptions) 

S. SUTA SINGH: May I request you, 
Mr. Chairman, Sir. that you kindly permit 
them two minutes each so that we can meet 
their points also. 

MR. CHAIRMAN: All right. I will request 
ho". Members not to come at this late stage 
and 43ay that they want to speak. If you 
want~ to speak, you should have been here 
earlier. Sut you come whenever you like and 
want to speak. What is this? 

SHAt AMAR ROY PRADHAN: You 
allow us a c,ance to speak on this. 

MR. CHJ4RMAN: Your name is not 
there. Your Pary Members have spoken. All 
right, I will giveVOU all two minutes each. 
Now. Mr. Kabuli r,ay speak. Mr. Kabuli. you 
take not more thaI two minutes. 

SHA ABDUL RASHID KABULI (Sri-
nagar): Sir, at the outset I must say the 
Punjab Ssue is directly connected with 
Kashmir because Kashmir tourism and 
developnent. roads and communications 
and evtything is affected by the Punjab. 
Therefce, our development is not possible 
withoU#he political solution to the Punjab 
probIell. 

Sir, we are interested in the solution of 
the problem, but you have to discuss with the 
moderate politicians of Punjab. There is no 
other way out. Sir, the extension of ·the 
President's Rule is not going to help and the 
Governor's contention that it is not possible 
that a single party can form a government 
there is not valid. It is not his headache. It is 
absolutely out of his jurisdiction. I mean, it is 
the will of the people after all that matters. If 
any Party is not in a position to form the 
Government, then many parties can join 
together and they can form the government. 
h is not necessary that one single party 
should come in majority. 

Sir, the hearts of Punjabis are bleeding 
and late Indiraji had said that we have to give 
a heating touch to the Punjabis. Today J this 
has been the complaints of Punjab, tha 
Punjabis fed denigrated everywhere, and 
being in the neighbourhood of Punjab we 
know that there have been atrocities of po-
lice there, and there have been complaints of 
rape and arson. That is very unfortunate in a 
democratic country like ours. In Punjab there 
have been many instances of fake encoun-
ters. Well, these complaints have come and 
you have to find some solution, you have to 
give them hearing and you have to prove 
your innocence. This is the responsibility of 
the Home Department that you have to probe, 
you have to go inside deep into it. Otherwise, 
many forces outside the country are utilising 
this against us. ThiS is making our image 
tarnished In the polity of nations all over the 
world. Therefore, I would request that politi-
cians like Tohra, Badal and others should be 
released. After all, they have been moder-
ates. they have been cooperating. If there;s 
any difficulty. that can be resolved, but the 
only solution to the problem is that it must be 
solved politically, there must be a political 
solution to the problem and also this can be 
done by releasing all detenu in Punjab and 
having a direct dialogue wnh them. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar): Mr. Chairman, Sir, the extension of 
Governor's Auleor President's Rule in Punjab 
will not solve the problem. By this way this 
may continue to show that ultimately police 
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terrori~m wHi be must more in Punjab and 
ultimately there will be more killings. h is a 
national problem; we should have a national 
outlook also. But I am sorry to say that the 
Central Government has no national out-
look. According to Election Commissioner's 
verdict there should be a national party. But 
the Congress Party does not have the na-
tionaloutlook. H you go through the newspa-
pers you will find that on Punjab issue, Har-
yana Congress takes one kind of stand, 
Punjab Congress takes another kind of stand 
Chandigarh also takes some other kind of 
stand. This is the hard fact. 

Sir, it is a political problem. To solve this 
problem, we should have a political solution. 
Yesterday, I have gone through the hon. 
Home Minister's speech and he has got a 
complacency that the poSition has been 
improved and the law and order situation has 
been improved. Sir. only the other day, i.e. 
on 7th there have been 30 killings in Punjab. 
You have dismissed the Barnala Govern-
ment on the ground that within a week in 
1987, there were 79 killings. Within these 
two years from 12th May, 1987 to 31 Janu-
ary, 1989, there were 2,688 killings, and I 
think, in the meanwhile this must have been 
more than 3,000 or 4,000. This is the hard 
fact. Regarding the Panchayat elections, I 
have to say one thing, do not put oil or ghee 
on the fire, do not tlY to test Panchayat 
elections in Punjab. You may have so many 
tests in various other States. You may have 
it in Maharashtra, in Gujarat and in Bihar, but 
do not have it Punjab. H you want to have it, 
then make it Assembly elections. We want 
mass campaign programme; it should be 
there. 

16.57 hrs. 

[SHRIMATI BASAVARAJESWARI in the 
Chair) 

May I know one thing Madam Chair-
man? Through you I ask the hon. Minister 
about the mass campaign programme. We 
have started mass campaign programme. 

My party may be a regional party, but we 
have started the mass campaign programme 
with other political parties the Akali Dal 
(longowal) Party. We have started the mass 
campaign programme, I remember t on the 
28th Feb., 1987. We have started it from 
Chandigarh. After the meeting, you have 
stopped it. May I know what is the reason 
behind it; why you have stopped it? I know 
you thought, at that time, that the mass 
campaign programme was not necessary. It 
is because of the Congress Party and the 
partisan attitude of your party. you have 
stopped it. You thought fit that Governor's 
Rule is sufficient enough. This Governor is 
making allegations against the public and 
said that the political parties have become 
irrelevant in Punjab. He said. before the Lok 
Sabha elections Punjab problem cannot be 
solved. What a fortune teller is Mr. S.S. Ray! 
He says that the Punjab problem cannot be 
solved before the Lok Sabha elections. If a 
political party has become irrelevant. I think, 
it is the Congress (I> party which has beoome 
irrelevant. By saying all this. he thought, let 
there be dictatorship in Punjab. We con-
demn it. I know this Governor has started his 
work by removing the statues of Mahatma 
Gandhi and Netaji Subhash Chandra Sase 
from Chandigarh. 

THE MINISTER OF HOME AFFAIRS 
(5. BUlA SINGH): No, it is no d>rrect. 

SHRI AMAR ROYPRAD"~N: Yes. he 
has removed it; you enquir~ and see. The 
statues of Mahatma Ga()1hi and Netaji 
Subhash Chandra BOS9 v.ere on the road-
side. I do not know whe,fler it was in the 
Governor's sphere or ~e administrator's 
sphere. but he said let thl Mahatma Gandhi's 
statue, let the Netaji Slbhas Bose's statue 
be removed. 

I 

SHRI AZIZ QURESHI (Sana): Do not 
settle the scores of Bengal in F\Jnjab. You 
leave it in Bengal itself. 

SHRI AMAR ROYPRADHA~ At pres-
ent it is not within his jurisdiction toemove it. 
But he did dare to remove it. \ 
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[MR. DEPUlY SPEAKER in the Chailj 

I think, only be releasing Jodhpur de-
tainees and putting them into another jail will 
not solve the problem. H you want to have a 
negotiation with the Aksli leaders, then you 
should release Mr. Badal immediately. 

It is a political problem. We should for-
get petty politics, in Punjab at least. What-
ever parties we may belong to, let us have a 
national approach and let us be united to 
solve the problem of Punjab. Implementa-
tion of Rajiv Longowal Accord and campaign 
are also necessary. That is the only solution. 

DR. DAnA SAMANT (Bombay South 
Central): Sir. it is the fifth time that the 
Government is coming with the extension of 
President's rule in Punjab. Every time we are 
hearing the same assurances. If a question 
is put as to what political democratic proc-
essesyou have developed in Punjabtobring 
normaly. 11hink, the Government is having 
no reply for that question. Despite the police 
force and para military force, killing of the 
people by terrorists has gone up. During day 
time, police are harassing the people and at 
night time, terrorists are harassing the people. 
People are living in Punjab under threat. 
What steps have the Government taken in 
the last two years to see that the political 
process is set in? Now the Panchayat elec-
tions will be held, which have been post-
poned from May to September. I think, sud-
denly every body started talking about the 
democratic process, Panchayati raj, Panch 
and everything. I think, it is a very dangerous 
proposal, as far as Punjab is concerned, at 
present. 

S. BUTA SINGH: There should be a 
trade-union Rajl 

DR. DATTA SAMANT: Already there 
are reports that terrorist have started giving 
threats to all your people, .Congress and 
other people that they should not contest. 
When the forms will be filled, as happened in 

Sri Lanka, two or three contestants would be 
killed and all will withdraw their nominations. 

Third thing is, he has said that now the 
terrorists are becoming separated from poli-
ticians and nobody is entertaining them. But 
at the time of elections, I do not think. the 
Congress or any other party will be able to 
fight the Panchayat elections. It is because, 
it there are two or three killings of the candi-
dates by the terrorists, everybody would 
withdraw. Then, these Khalistanis; terrorists 
and their supporters may dominate in t"8 
political process and you are going to create 
another problem. The hone Home Minister 
has already lost a number of years without 
solving the problem of Punjab. ThA problem 
went on increasing in spite of whatever we 
discussed. Therefore, this process is not 
going to help. 

The Governor, Mr. S.S. Ray has said 
that the law and order situation is wefl estab-
lished. I do not think so. People are fed up 
with the police. People are fed up with the 
terrorists. But I do not think, any other party, 
or poiitical process is existing in Punjab. 
Even the bank deposits have gone down. It 
is 300/0 less than the average and the work-
ing of the people has also gone down. That 
is the thing. 

The other day, the Governor had taken 
a Press Conference and he had himself 
stated that the political solution was the only 
solution but added that it was not possible to 
come for the time being in Punjab, or at least 
it was not coming till the forthcoming Lok 
Sabha elections. He had already announced 
that the detained Akali Dalleader, Mr Prakash 
Singh Badal would not be released. See the 
way in which he is taking the Press Confer-
ence in Delhi and making all the bold state-
ments and giving his decisions. The people 
are fed up with terrorists. But these ruting 
Party people are not in a rrood to have a 
political process set in. Terrorists and Pro-
Khalistan sentiments and fanatics would 
definitely dominate because this ;s the proc-
ess of democracy you have in your country, 
with religious fanatics afways dominating 
and that is going to happen in Punjab. 
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Last month, in London, I think, a Pro-
KhaJistan conference was held ancJ it was 
attended by a vast number of people from 
many countries. They passed some resolu-
tions. The first resolution was, Indian mi1i-
tants must continue till their demand of the 
Khalistan is met. Again, Pakistan is aligned 
with Khalistan and Pakistan will give recog-
nition to Khalistan The third resolution was 
also passed. The Afghan rebels, 
Mujahideens were also represented in the 
meeting. If in Afghanistan, they are elected, 
thay are going to recognise Khalistan. It has 
come in the press and BBC and everywhere 
in broad daylight. 

At least inform the Parliament and the 
people as what you have done and why they 
are allowing such type of conferences and 
what type of propaganda is done. There is no 
question of sympathy in whatever prom ises 
and assurances the hone Minister is going to 
give. This Government has miserably failed 
to implement any of the assurances given on 
Punjab. On the contrary, to encourage this 
fanaticism, this Government is responsible 
and, therefore, it is not going to work. 

Therefore. t oppose this resolution 
moved by the Minister. 

THE MINISTER OF HOME AFFAIRS 
(S. BUTASINGH): Mr. Deputy Speaker, Sir, 
at no point of time was there any case from 
this side that we propose to continue the 
President's Rule in Punjab for ever. Most of 
the hon. Mambers, it seems, have spoken 
under this impression that we want to per· 
patuats the President's Rule in Punjab. 

The histQry of Punjab in the past five or 
six years is the history of very serious devel· 
opments which have taken place. The unity 
of the country was threatened. In Punjab, 
violence on an unprecedented scale has 
been unleashed and it continues. Innocent 
lives and property were lost. Punjab State 
was put undar almost virtual battle-like con-
ditions and the people of Punjab have braved 
the situation with lot of courage and have 

shown their exempfary resolve to maintain 
the unity and integrity of our country even at 
the cost of their lives. This is something 
which the House has earlier also appreci-
ated and this ,s something which sustains 
the efforts of the Government and other 
political elements in Punjab which are fight-
ing terrorism religious fundamentalism and 
separatism in Punjab. It is in this background 
that one has to understand the events which 
are taking place in Punjab for the last three 
to four years, specially after the State was 
placed under President's rule. Much has 
been said about Shri 8arnala's Government. 
There could not be a better example that we 
continued to support Shri Barnala even when 
his own party was tottering and he was 
coming to a minority and the country had 
thought that he was fighting for the nation 
and that we must support him. To the extent 
that even the President made a mention of 
his laudable role in Punjab towards the unity 
of the country, keeping the fundamentalist 
forces away from the public life. But when 
the actual situation on the ground was get-
ting out of hand and the terrorists were 
getting shelter from the official quarters. it 
was at that point of time, that a situation 
developed that with the involvement of cer-
tain officials and certain people of power the 
terrorists were getting not only encourage-
ment, they were getting respectability also. 
On the other hand, there was a regular 
campaign under the garb of social reforms 
which was going on on a very large scale in 
the rural and urban areas and people were 
made to do certain things according to the 
designs or the wishes of a group of people. 
The Government officials were banned, their 
entry was banned in the villages. A sign-
board used to appear at the entry point of the 
village that no government official will be 
allowed to enter the village. It is under these 
circumstances that we have to apply this 
very very hard measure. No Government, 
either Central or State, would be too happy 
to have President's rule because it is the will 
of the people which must prevail and even 
the last electtOns to the Punjab Assembly 
were held at a very heavy cost. I remember, 
the hon. leaders from the Opposition were 
not in favour of having that Assembly elec-



525 St. Resl. re. 
President's 

VAfSAKHA 19,1911 (SAKA) Rule in 526 
Punjab 

ticn there. The people in Punjab, even the 
political elements in Punjab and some Par-
ties very very vociferously came out that the 
situation didn't recommend holding of As-
sembly elections at that time. It was at a 
grave risk, at a very heavy cost that the 
elections were held. The people of Punjab 
came out with a verdict, a Government was 
elected and at that point of time-I want to 
remind Shri Ayyapu Reddi and my friend 
Shri Tanti who is not here-we were never 
motivated by any political gains for our politi-
cal party. It is a pure and simple exercise to 
let the people of Punjab have an opportunity 
to elect their own Government. It so hap-
pened thatthe Government came into being. 
The Government did some very good jobs 
also. But at the same time, the main fire 
which was taking the toll of {ives at a very 
very high scale could not be stopped. On the 
contrary, it was trying to settle down. As I 
said earlier I respectability was being ex-
tended to the terrorists, to the religious fun-
damentalists under the name of Amrit Pra-
char. This august House must know that 
Amrit Prachar is a very very holy ceremony 
among the Sikhs. Every Sikh born must 
undertake all the Amrit. But the way In which 
the Amrit Prachar was being propagated In 
Punjab was to create a sense a separate 
element. After all, where do the Sikhs come 
from? Mostly, the Hindus get baptised. They 
become Sikhs. The history is full of sucn 
instances. Every Hindu family used to have 
at least one child baptised according to the 
Sikh rites. This is the Amrit Prachar. But a 
new trend and a new turn, was given to the 
whole Amrit Prachar as if something an 
Army was being raised against India and the 
rest of the country. That kind of a situation 
was developing at that time when the Pres'-
dent's Rule was introduced in Punjab. Now, 
whe-n I stand before this House, I arn happy 
to report that that kind of a trend has been 
curbed completely. If there ;s any improve-
ment in the situation, my friends from the 
Akali Party on the other side will realise that 
it is this positive achievement which we find 
in Punjab today. There is no such movement 
in Punjab where the people are roused either 
under the name of Arndt Pracharor the so-
::aJloo social reforms to stand against the 

country, to stand against the majority com-
munity i.e. the Hindus or to have sam.thing 
separate other than the Indian citizenship. 
Therefore, it is this trend that has been 
halted and that has been arrested which is a 
great achievement, I should say. 

Sir, it ;s to be realised only by those who 
know the social structure of Punjab. I am 
sure, Shri Kabuli must be knowing it. I do not 
blame Shri Ayyapu Reddy because he does 
not know as to what is going on in Punjab. He 
has spoken about the Naxalities of Andhra 
Pradesh. May I tender a small piece of 
advice to Shri Ayyapu Reddy? In Andhra 
Pradesh also, it is due to the respectability 
that the Naxalities have got through the 
unintended statements of the hon. Chief 
Minister like liThe Naxalities are our brave 
brothers." When the brave brothers take 
things into their own hands, then they be-
come a head-ache for the Chief Minister. He 
finds it very difficult to contain them. There-
fore, this kind of a tendency or this kind of an 
expression which lends the respectability to 
these elements-becomes a problem for the 
whole State, for the whole people. There-
fore, may I repeat my humble piece of advice 
to Shri Ayyapu Reddy? I wouJd like to say 
that in Andhra Pradesh also these elements 
do not deserve any kind of respectability. 
They have to be dealt with in the manner in 
which they understand this language. Either 
they should fall in line, give up violence pr 
accept the constitution or India. If they want 
to bring revolution, I would say that our 
country has shown to the rest of the world, 
under Mahatma Gandhi in a most peaceful 
manner, in a non-violent manner, we were 
able to overthrow the mightiest Government 
of that day_ Yes, we require radical changes 
in the rural areas. Who says that the tribals 
are not exploited? Who says that the weaker 
sections are not exploited, the agricultural 
labourers are not exploited? I dare say with· 
out any fear of contradiction: where are the 
minimum wages being given to the landless 
labourers? I want to know. There is a large 
scale exploitation. But that exploitatio" has 
to be arrested through peaceful means, 
through the constitutional means. (Interrup-
tions) 
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SHRI VLJOY KUMAR YADAV (Nat-
anda): In how many years? 

s. aUlA SINGH: Well, the struggle 
may be long. But we hate to have blood-
shed. Mahatma Gandhiji refused to accept 
even Independence if it is coming through 
violence. He said: III will go without Inde-
pendence if it has to come through violence. 
I will live as I am. But, no violence." There-
fore, question can be asked of your State 
Government also. How long? " Marxist 
Government cannot ensure these radical 
changes in their Sta~es ... (lnterruptions) 

SHRIMATI BIBHA GHOSH GOSWAMI 
(Nabadwip): Under the Constitution? 

S. BUTASINGH: Yes, undertheconsti-
tution. They have ~me in10 being under the 
Constitution. They have not come into being 
underthe manifesto of the Communist Party. 
But let us see how radical they are. They are 
no different. Unfortunately. the most domi-
nant sections of the society tend to influence 
anybody whop comes to power. That IS my 
contention. Therefore. in Punjab also, if the 
so-called Reforms Movement was purely 
the Reforms Movement, nobody would have 
stopped it. But under the garb of Reforms 
Movement, what was being preached-
hatred, communal divide and the people 
were driven away from the main5tream of 
our national life. That is why, I say these are 
the positive achievements. 

The second aspect of the Punjab prob-
lem is the continuing battle which is going on 
between groups of terrorists and law enforc-
ing agency. It is a very hot kand of a situatIon. 
And it has to be met With very heavy hand 
and with full determination. I do admit that 
the places. there are incidents which have 
come to our light also. In certain areas and In 
some cases, there have been police ex-
cesses and the Government has taken steps 
and quite a number of senior officers have 
been removed from service wherever such 
tings have been brought to the notice of the 
Government. Enquiries were held and who-
soever was fund gUilty was taken to task. 

Mr. Deputy-Speaker, Sir. the Governor 
has only the day before yesterday, an-
nounced at the district level, the formation of 
two kinds of bodies involving the people of 
the district of all shades of opinion-politi-
cians and other professionals who are repre-
senting the people. These two bodies have 
been given the task (1) to attend to the 
grievances of the people of that areas and 
(2) to attend to the developmental asped. 
The most encouraging feature of Punjab 
problem is that they are fighting a grim battle, 
a very difficult situation. Everyday, we read 
in the paper about the loss of life and loss of 
property. At the same time, Punjabis have 
kept their tradition. The development on the 
economic front has also been quite encour-
aging. If I were to share with this august 
House some the achievements of the last 
three to four years, It is a record of which we 
ought to be very proud. During the last two 
years, Punjab progressed considerabty. The 
House must appreciate that the Punjab's 
growth rate whlch came down to three per 
cent in 1987 from ten per cent in 1981 is 
again going up and expected to be eight per 
cent shortly specially in the fields of agricul-
ture. horticulture. animal husbandary, poul-
try, seeors. So far as food production is 
concerned, paddy, rice, wheat, oilseeds, 
cotton, sugarcane, sugar, fruit, vegetables, 
milk, poultry etc., are the areas where bulk of 
population in Punjab is engaged. During the 
dIsastrous drought last year, Punjab was the 
only State which kept Its target and gave 3.5 
million metric tonnes of rice to the national 
pool. At this very moment, Punjab is going to 
harvest an all time high record of 12 million 
metnc tonnes of wheat. It has exceeded the 
target fixed for it for oilseeds production by 
the Technological Commission. The sugar-
cane and cotton production is increasing at 
an encouraging rate and their quality is now 
being accepted as one of the best. It has 
given 885 MW power to its grid in the last two 
hears only. Rs. 550 crores have been in-
vested during this period for industry. 67 new 
Untts havecome up, 370fthem have already 
been commissioned. There are various other 
aspects of economIc development espe-
cially In the construction area. 
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Rapid strides have been made in the 
sphere of industrial investment. In the last 
two years of the Presidential rule 25951 
sMail scale units have been established with 
a total investment of As. 235.22 erores and 
a generating employment of 75444 people. 
For medium and heavy industry units, during 
the last two years 40 applications for letters 
of intent were made by the Punjab Industrial 
Corporation, out of which 28 were granted 
and 8 have been converted into industrial 
licences. This is the progress achieved dur-
ing the most difficult situation in Punjab by 
the people of Punjab under the President's 
rule. 

Much has been said about Panchayat 
election and the reported state"'ent of the 
Governor of Punjab. Hon. Members them-
selves admitted it while reading from the 
Press Conference of the Governor. What he 
seems to have replied to the Press is about 
the present momenL Nobody can claim that 
at the prasent moment there can be abruptly 
any political solution out of the Punjab fal-
lacy. It has to com~ with the involvement of 
all the political parties. 

Much was made about the non-per-
formance of the Government of India, that it 
is not willing to offer a ~oLltion to Punjab, that 
we are po!itically motivated etc. So many 
Members, Dr. Datta Samant and even Shri 
Amar Roypradhan went on to say that we 
want to have a political mileage out of it. The 
~ituation in Punjab i& too serious to be taken 
in that manner. No political party w"rth the 
name, much less the Congress Party, will try 
to fish out of the most difficult situation in 
Punjab for a political mileage. It is a national 
problem and we view it from that angle. We 
always attach utmost importance to th9 
people of Punjab, to their lives, to their prop-
erty, to their well being, to their law and order 
and to their security. These ars the most 
important aspects of the Punjab problem. 
Therefnre it is no use just for scoring a pc;nt 
that you make a light remark on such a 
set ious Situatiof I. 

Shri Ayyapu Reddy said, healing touch 
in Punjab has not been given and he said 

that there were no takers for the Prime 
Minister's economic package.·1 cannot blame 
Shri Ayyapu Reddy because he does not 
have the first hand feel of the ground from 
Punjab. Whatever he reads in the Press, he 
speaks here. That has been tremendous 
impact on the situation in Punjab through the 
various steps which were taken after the 
announcement of the Hon. Prime Minister in 
this august Houss. 

Shri Charanjit Singh Walia, Shri Aa-
moowalia and Sardar Mewa Singh Gill made 
a mention of the release of Jodhpur undertri-
als. These are not the cases which have 
been withdrawn because the people were 
innocent. ~t is a process. It is a step towards 
making the people of Punjab feel that they 
are not being prosecuted and that the politi-
cal process can also be started although 
there were heinous cases, very serious 
cases. But as the Hon. Prime Minister had 
given an assurance to the country through 
this august House that we will do everything 
possible to see that this kind of a feeling of 
hurt is removed, that we have taken a calcu-
lated decision to remove that kind of a feeling 
that the cases against these Jodhpur under ... 
trials were withdrawn. Not that they were 
innocent, cases were there and those cases 
would have gOrle on. But we were keen that 
this kind of a feeling must be removed and I 
am happy that all the undertrials in Jodi .pur 
were released. Now, out of 79 people, a£ainst 
whom there ware cases even before they 
were picked up under that common charge-
there are cases, crimes in which they were 
involved, that has also been solved to a large 
extent,-only 33 remain which are being 
considered by the State Government, which 
are being reviewed. 1 herefore 194 people 
who were released from Jodhpur, have gone 
to their houses. Out of 79 people who were 
kept behind by the Punjab Government. only 
33 are there, w"ose cases are being re· 
viewed by various oourts. These cases have 
nothing to do with the common feeling that 
they were booked on charges of develop .. 
ments in Punjab. 

Therefore, Sir. similarly. the withdrawal 
ot cases for objectionable speeches: out of 
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563 cases, only 126 are pending before 
various Courts or are being reviewed and a 
decision wHI be taken. A large number of 
cases have been withdrawn for objection-
able speeches and writings that have taken 
place during this period. 

Sir, already I mentioned in my speech 
that the restriction underthe Foreigners' Act 
for their visit to Punjab was removed. This is 
one steps; for the people coming from abroad 
and especially the foreigners. who wish to go 
to Punjab to seeforthemselves, the situation 
in Punjab, this rEtstriction was removed on 
the 4th of March 1989. Now, Punjab is free 
and anybody can go can see it for himself. 

The Disturbed Areas Act and the Arms 
Forces (Special Power) Act also, are now 
being used only in very very limited area in 
Punjab;toafew areas in Gurdaspur, Ferozpur 
and Amritsar Districts, this is applicable; for 
the rest of all the nine or ten Districts, this has 
been withdrawn. 

Similarly, instl \Jctions for the use of 
TADA : The Punjab Government has al-
ready given a set of guidelines issued by 
them in the past and they have proposed to 
reissud by them in a consolidated form. 
These are being examinerf and we have 
alrearfy instructed the Punjab Governmfmt 
to see that very very sparingly and at a very 
high level, the Officers take a decisior on 
whether the cases would be booked under 
TADA. Similarly, the special ambndments 
for Punjab under the National Security Act 
have been withdrnwn. 

Sir, the biggest thing in Punjab IS the 
functioning of the police. For the past a little 
over five years. the Punjab police has had (;j 

new experience of meeting the 3ituatlon of 
sporadic violence. The cases of h;t-and-run 
the cases of bank-looting, the cases of grab-
bing and forcible entry into the premises-
thiS was a kind of situation which the Punjab 
police was never prepared for. Therefore, 
the maximum para-military forces were in-
ducted and the abnormal situation existed in 

which the police was given more powers to 
deal with the situation on the ground. As a 
result of various representations. reports 
and the people's interactions with the aQ;_ 
ministration at the district level, through the 
District Committees, a decision was taken to 
post a senior-most police officer in Punjab to 
look after this aspect. One I.G. ,Anti·Corrup-
tion, ha3 been posted and D.G.P. has been 
asked to give a report on the action taken 
against corruption. corrupt officers and this 
will be reviewed at the highest level. As I said 
in the beginning itself, a number of people 
have been removed hom service because of 
complaints that have come to the notice of 
the Government. We have also evolved a 
method of monitoring and especially a new 
mechanism to guard against the police ex-
cesses. A personnel {.;om;:>uter has been 
installed at the State headquarters. This 
computer has started functioning in most of 
the vulnerable police s1ations and areas 
which are h.eavily under the strain of terrorist 
activities whereby they will monitor on dnily, 
weekly and monthly basis. This monitoring 
will reflect the normal working of the police 
as well as antHerrorist actions specified for 
the given period at the police station. Neces-
sary equipment has been installed. Police 
officials have been trained in that. This will 
help us in getting the feed· back from the 
ground about the normal functioning of the 
police stations. 

The Governor has already announced 
formation of district committees for develop-
ment and also there is a scheme which the 
Government of Puniab is going to implement 
for providing defence to the Villagers through 
tf 18 voluntary contributIon of the viliage(s 
tllCmSt1lves. Mostly the ex·servicerr.en and 
e.< policemen will be mobilised and they Will 

be given necessary training and arms for 
guarding their ov.'n vi:lages. Th3re has been 
wholesome response to this scheme in cer-
taIn villages and It will be extended to more 
areas so that the villagers come forward to 
defend ihelr own villages. 

Most of th~ Members have criticised 
Panchayat elections Welt, it is a question of 
assessment. Firstly f the Panchayat etec· 
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tions are not going to be fought on political 
lines. These are going to be people's own 
elections without any polnical'Khalal'. The 
idea is first to draw the people to the demo-
cratic process. It is very good to say why 
don't you have Assembly elections? Well a 
lot of political propaganda will start and you 
know the Assembly elections have their own 
way to go about whereas Panchayat elec-
tions are purely local, by the people them-
selves and "Nnhout any political 'Khalal'. 
Further we will gauge the situation. The 
elections are not going to be in one go in the 
whole State. This is a process which will be 
set in motion in parts and we will watch as the 
process gees along. Therefore, in a way it IS 
going to be an experiment. It is very difficult 
to ush~r in all of a sudden thel political 
process in a State like Punjab whIch has 
been bravir.g bullets for the last five years. It 
IS an attempt and we have taken into consid-
eration the views given to the Cabinet Sub-
committee by the political parties. Therefore, 
the step that the Goverrlor has announced 
about the Panchayat alection IS a very very 
cautious and a calculated step. 

DR. DATTA SAMANT: Your efforts are 
laudable bJt do you expect the elections to 
be fair in the villages under terrorism effect? 

S. BUT A SINGH: Han., Members from 
Punjab will bear with me that thiS is a worth 
taking experiment. It will be fair electIons 
because the terrorists operations at tne 
moment is confined to a belt all along the 
border. The other parts of Punjab are com-
paratively fre9. I do not say no incidents ate 
taking place. Incidents are taking place but 
as has been suggested by the Cabinet sub~ 
committee and agreed to by most of the 
politil"al parties in Punjab it is a well-though 
out strategy. The political parties will have to 
give the bad up by mobilising the people 
against terrorists and the Panchayat elec~ 
lions will not be contested on party basis. 
People in Punjab have shown lot of courage 
against terrorism and, as such, we have a 
hope that people will succeed. Secondly the 
elections are gOi,l~ to be in a phased man· 
nero We can start district-wise 0" Divis.on-
wise. Therefore, it is an experiment which, I 

think, is worth trying and we must give change 
to the people to come out and have their 
democratic set-up at least at the village level. 
Some of the hone Members were objecting to 
the Congress Party's new move to give 
power to the Panchayats. I think it is not for 
me and this is not the occasion, to join issue. 
Perhaps after a long time this new revolu-
tIonary step has been introduced by the hon. 
Prime Minister to give power to the people i" 
the whole of India, especially in the rural 
areas. This is something which must be 
welcomed by all sections. Shri Ram Narain 
IS not here. He mentioned about Devi Lalji's 
opposition. Well, in the meeting of the Chief 
Ministers with the Prime Minister, I was also 
present. In that meeting he was the only 
Chief Mlnisterfrom the non-Congress States 
who openly appreciated and supported the 
Prime Minister's new programme of giving 
power to the people. especiall}' the panchs 
and sarpanchs. I do not know from where 
Shn Ram Narain got this impression that 
Devi LalJI opposed it. Of course, he did join 
the group photo of the Opposition Chief 
Mmisters but he did supp!?rt the Prime Min-
Ister In the meetIng on..:.this revolutionary 
steps I think It is by compulsion because 
H.qryana IS predominantly a State in which 
every Village has a Panchayat and it is pre .. 
dominantly a rural State I do not thmk that 
Shn Devi Lal could afford to oppose this kind 
of a revoluntlonary step. Therefore. "e had 
to fall In line and he supported it. Shri Ram 
Naraln also said that thiS Punjab Acco.d was 
carved out without the participation of Har-
yana. ThIS IS not true. This Accord was 
welcomed by this House. This Accord was 
discussed in the respoctive State Assem-
blIes of Punjab and Haryana This Acrord 
was discussed at length in the Punjab Vkfhan 
Sabha on th& 6th of March. A detailed dis-
cussion took place. Again in the mon1h of 
March. In the Assembly of Haryana Vidhan 
Sabha, a lot of time was devoted to discuss 
this Accord. There is a resolution also by the 
Assembly and it urged the Government of 
India to complete the SYL in a record tIme, 
supportIng also the various other provisions 
of the Accord. If Ram Naratnji's case ;s thaI 
the present Government has 110t bean taken 
into confidence, then I can sa~' only 'Sorry, 
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this Government was not there at that time' 
It is the People of Haryana through their 
electE'd representatives in the Assembly have 
given their blessings to the Accord and I 
agree with the hone Members that this is the 
only basis on which the Punjab problem 
could be resolved. I am thankful to the 
Opposition parties and thei.' respective lead-
ers who have come out with their comptete 
suggestions to see that the remaining part of 
the Punjab Accord is also implemented. Sir, 
there have been occasions on which the 
Punjab Accord was discussed, replies were 
made and we had the opportunity of repre-
sentingthe Government's point of view which 
ldonotwanttorepeat. But unfortunately, the 
very nature of the Accord is such that the 
Government of India can do nothing OT its 
own. We can only assist the State Govern-
ments, namely, the Governments of Har-
yana and Punjab. The issues are bilateral 
and they have to be implemented by joining 
the hands of both t"e States. Unfortunately, 
it has not taken of1., We were trying very 
seriously. There Ylfste points on which we 
succeed and also a points on which we 
could not succeed. We were held up. Com-
mission after Commissions were appointed 
to see that some way could be found out. But 
in the process, Haryana got a new Govern-
ment. Shri Devi Lal announced that he does 
not own the Accord. Now, can anybody who 
has studied the contents of the Accord over 
imagine that the Accord could be imple-
mented of the Chief Minister of Haryana has 
disowned it publicly? If the han. Members 
belonging, especially to the Janata nal, still 
contribute to the view that the solution to the 
Punjab problem could be found out only 
through the Accord. which is a national 
stand-the Government has come to this 
House and most of the political parties have 
also agreed to this solution to the Punjab 
Problem can be only within the frame work of 
the Rajiv Gandhi .. Longowal Accord. Then. in 
that case, the Janta Oal Party a"d the Gov-
ernment owns to this august House and to 
the rest of the country to pledge their faith in 
the Accord. to support the Accord. On the 
one hand, the Chief Minister has declared 

that he does not own the Accord, that has 
nothing to do with the Accord, but on the 
other hand, every next day he makes a 
statement that SYL canal must be brought to 
Haryana within th~ speed time. I fail to under-
stand how can he, on the one hand, say that 
he has noting to do with the Accord, and on 
the other, say that they should get the fruits 
of the Accord, which is the SYL Canal. It is 
very ridiculous position. which I fail to under-
stand. H the Chief Minister and the Haryana 
Government want the canal to be completed, 
then naturally it can only come through the 
Accord, it cannot come outside thA Accord. 
I would again af:opeal to the Haryana Govern-
ment, to their party, which fails to take a clear 
stand on any national issue, that at least on 
this issue, they should be very clear. It has 
been accepted by this House and the whole 
nation. They should fall in line and contribute 
to the Accord so that an early solution could 
be found to the problem of Punjab. 

SHRI E. AYYAPU REDDY: One clarifi-
cation. It has been reported that the con-
grtjss units of Haryana, Punjab and Chandi-
garh and Rajasthan have taken different 
stands on the Punjab Accord. Will the Union 
Government try to evolve an understanding 
in the AICC itself on this Accord? 

s. SUTA SINGH: I am thankful to Shri 
Ayyapu Reddy that he has read some re-
ports trom the press. But let me tell him t,",at 
both the pecs in Haryana and Punjab are 
committe~ to the Rajiv G&ndhi-Longowal 
Accord. At no point of time, they haveclairned 
that they do not have their commitment to 
this Accord. It is only the utterances of some 
of the Janta Dal leaders which are throwing 
spanners into it. and that is why s:>me politi-
cal elements here and there are voiCing their 
views about it. There is no different whatso-
ever in the basis issU$ of the Accord. 

Han. Member, Shri Indrajit Gupta had 
a;:;ked for some det~ils about the 1984 riots 
and he said that it has not been reported by 
the press. May I for the benefit of this august 
House again recall to their memory as to 
what has been done? Shri Walia also made 
a mention about the relief not having been 
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given to the victims of the riots. I would just 
render a simple account. 

SHRIINDRAJITGUPTA: You said that 
these things were not being published in the 
press. The Government should be interest in 
seeing that the people get to know that these 
actions have been taken. But there is a total 
blackout; it is mystifying. If you had given it to 
the press, they would not have surely blacked 
them out. 

S. SUTA SINGH: I thoughtthat a state-
ment coming from the highest office of the 
land, the Prime Minister, would be quite 
sufficient. The press in these days seems to 
be a little different-I cannot expres~ it-
they do not pick up things from this side; they 
pick up most of things from the other wise. 
But for the benefit of the august House, I am 
going to repeat what has been done about 
the cases. I am going to share it with the 
House. 

In November 1984 riots in Delhi, the 
total cases registered are 225 and the per-
sons involved in these cases are 2390. Cases 
which have been disposed of are 93; and the 
persons involved are 379. Convictions took 
place in 11 cases in which 80 people were 
involved. In the acquitted and discharged 
category, there are 68 cases and 231 people 
involved. Pending cases 132 and 1950 
people are involved. 

These are the cases pending in various 
16 courts and the High courts in Delhi. 

Now, about the relief measures that 
were taken, the gratuitous relief of As. 7.07 
crores was given and the beneficiaries cov-
ered were 2494 cases of death at the rate of 
As. 20,000 per head; 2603 cases of injury at 
the rate of ... 

SHRI M.S. GILL (Ludhiana): Sir. can 
the Home Minister give the section under 
which these cases were registered and the 
sentences or imprisonment awarded? 

S. BUTA SINGH: Mr. Deputy Speaker. 
Sir, I will definitely communicate to the Hon. 

Member the details about the cases in whfch 
the conviction has taken place and the cases 
in which the acquittal has taken pface. 

I was talking about the gratuitous retief. 
There were about 2603 cases of injury, 3537 
cases of damage, damage to property worth 
As. 83.38 crores in 375 cases of property 
insured but without riots covered. This was a 
special dispensation; where the riots were 
not covered, under the insurance were also 
given compensation. As. 2.82 crores were 
given in 2038 cases of uninsured properties. 
Loan amounting to Rs. 33.94 crores in 6745 
cases were given for restarting the business. 
Adhoc relief at the rate of As. 400 per month 
was given to 274 widows and 71 persons 
above 60 years of age for 10 years. Allot-
ment of 1980 tenements was made to 960 
widows and 1020 other riot victims. 30 wid-
ows were given shops on platforms. 560 
widows were provided with Government a"d 
semi-Government jobs. These are some of 
the steps and I agree with the Hon. Member 
that there cannot be a complete compensa-
tion. 

We are also in touch with the Lt. Gover· 
nor of Delhi. We are reviewing the whole 
thing periodically and wherever there are 
hardship cases, the Ministry of Home Af-
fairs, the Delhi Administration takes a liberal 
view and we will continue to give relief to 
those who suffered during those most ugly 
riots. 

SHRI M.S. GILL: Sir, according to Mishra 
Report 145 'Gurudwaras' were burnt and 
damaged. Has any compensation been given 
for that? 

S. BUTA SINGH: Sir, luckily for me. I 
was the Ministerfor Works and Housing. The 
orders were given that all gurudwaras were 
to be repaired at the cost of Delhi Administra-
tion. Therefore, if there is any case still 
pending, I would welcome the Hen. Member 
to forward it to me so that necessary instruc· 
tions could be given to the Delhi Administra· 
tion for doing that job. These are some of thQ 
steps that we have taken. 
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SHRIINDRAJITGUPTA: As you know, 
a Committee especialJy 8et up for this pur-
pose had recommended that action should 
be taken against your former M. P ., Mr. Sajjan 
Kumar, and that he should be prosecuted for 
his complicity in the riots. Why no action has 
been taken in that matter? 

S. aUTA SINGH: Firstly, the statement 
is not correct. No specific allegation was 
made by anybody against the former M.P. I 
cannot recollect it but I know for certain that 
no specific allegations were made. What 
was done was that wherever there were no 
FIRs lodged, new FIRs could be lodged at 
that stage also. In that some people made 
certain allegations giving names of some 
people connected with some of the political 
leaders. In that case also a private citizen 
had gone to the High Court challenging the 
jurisdiction and the terms of the reference of 
the Committee. The case is still pending in 
the High Court. Therefore, there is no sub· 
stance in that. I will again check up but I am 
sure that no specific allegation was made 
against the former Congress M.P. So, this is 
the status of that case. 

Now, Sir, having gone intovariouspomts 
made by the Han. Members, I now come to 
the amendments moved by Shri E. Reddy 
and Shri Patil. Even the contents of the 
amendments, supported my contention that 
there has to be President's rule. There is no 
way out. It is only a question of time; Shri 
Ayyapu Reddy wants it for 3 months. There· 
fore, for the time being I am coming to this 
august House with an appeal that we have to 
extend President's Rule. The hon. member 
has suggested in his amendment that it 
should be the last and final. The moment 
Punjab's situation makes it possible to have 
an elected government of people's repre· 
sentatives, I assure this august House that 
we will not waste a day more and we will 
come to the House immediately for that 
purpose. 

DR. DAnA SAMANT: They Wilt not 
come. 

S. SUTA SINGH: We will come. Dana 

Samantji, if you can advise your friends 
sItting both on your left and right. they can 
also contribute a lot. They are keeping away 
from all this process. 

Some of the hen. members, specially 
from the Akali Party wanted to know why the 
top leaders were picked up. May I have to 
repeat in this august House that at that time 
when they were released, they were re-
leased with the hope that they would try to 
lend their support to bring normalcy back in 
Punjab? But soon after coming from the jails, 
what did they stal1 doing? They started gh-
eraoing the courts and district offices in the 
name of fake encounters. Now, is that the 
way to bring normalcy in Punjab? They were 
rather contributing to the situation which was 
already very tense. Therefore, my submis-
sion is that nobody is pleased to keep the 
representatives of the people behind the 
bars. But with a heavy heart, in the interastof 
the nation, one has to take that step. It was 
In this context that the step was taken and 
they were again taken into custody. 

SHRI M.S. GILL: But the grounds for 
their detention were different. .. ( Interruptions) 

S. SUTA SINGH: Han. members know 
that under the direction of their party, they 
too must have participated in some of the 
district headquarters in gheraoingthe district 
officials, who are doing the most difficult job. 
Therefore, what is expected of them is to 
come out and help the people of Punjab in 
fighting out the menace of terrorism. This is 
the need of the hour. Sir, I appeal to the hon. 
members of the Akali Party here. They 
mentioned so many things about state ter-
rorism, etc. The difficult task of officials is 
quite often branded as state terrorism. Let 
me remind them that it is a very difficult task 
that the police are doing. They are doing it at 
the risk of their lives. If I give you the details 
as to how many police were killed, you will 
know the reality. They also lost their lives. 
Their people back home are also equally 
suffering the separation of their near and 
dear ones. It is a very difficult job. But nowa-
days, a healthy situation is emerging. I may 
also mention here that even an operation like 



541 St R9SI. rfl. 
President's 

VAISAKHA 19,191,1 (SAKA) Ruhl in 542 
Punjab 

Black thunder was criticised by these top 
leaders of the AkaU Party, when the whole 
country. the whole world and this august 
House know what was the lim ited purpose of 
the Black Thunder Operation. What was 
going on inside the Gold Temple Sir? The 
human mind cannot even imagine the kinds 
of crime perpetrated inside the holy pre-
cincts of the Golden Temple. The holiest of 
the holy shrines was defiled. Police forces 
recovered about 50 dead bodies and skele-
tons from the debris of the Holy Akal Takht. 
That was the kind of a situation into which the 
Golden Temple was thrown into. And what 
had the Government done? They had made 
it possible for the devotees of Punjab and 
devotees of all religions to have a free darshan 
of the golden Temple. Maryada was re-
stored. The worst kind of things were hap-
pening there which I cannot utter in this 
august House because the holy temple is so 
holy. I cannot even express the things that 
were happening inside the temple. luckily. 
in that operation, the press ... 

SHRICHARANJITSINGHWALIA: May 
I ask the Home Minister one question? What 
is the Government going to do about the 
management of the Gurdwaras who are 
responsible for all these things? Elections to 
these Gurdwaras are due for the last five 
years. 

[ Translation] 

S. aUlA SINGH: Mr. Deputy Speaker, 
~ir. I am happy that the hon. Member has 
raised the question of Management of the 
Gurudwaras. But I would like to ask him as to 
what was this Management doing during the 
last 5 years? 

[English] 

SHAI CHARANJIT SINGH WALIA: Why 
the Government wants that the Manage-
ment should continue? 

[ Translation) 

S. aUTA SINGH: This is not my point 

so far as the next elections are concemed, 
we are prepared to get the eklctions con-
ducted immediately, if pos~ible. However, 
the Management has. never discharged 
their duty honesty_ You see what has been 
happening in the presence of this manage-
ment. It has created desperate conditions in 
Punjab. 

[Eng/ish] 

That Management is directly and 
squarely responsible for what has happened 
in Punjab for the last five years. Do you want 
to bring that management back and restore 
them? They are already in control. (/ntsrrup-
tions~ 

Let me tell you that the Sikhs will never 
forget the bad deeds of that management. 
We have no objection. we will leave it to the 
people of Punjab. As soon as the process of 
normalisation and bringing in the democratic 
process takes place. I will definitely com-
mand to the Punjab administration to give a 
serious thought. if they can bring about elec-
tions to the SGPC. We have no objection. 

But, Sir, I wish to at the sometime re-
mind the hon. Members that it ;s the duty of 
the management of the holy precincts, Gu-
rudwaras-these managements could not 
even provide the free performance of Pooja 
inside the Golden Temple-to provide the 
free performance of pooja inside the Golden 
Temple. Therefore, they have also to dis-
charge their duties. I am sure the day will 
come soon, when we will have elected rep-
resentatives to look ·after the affairs of the 
Sikh shrines also. 

These are the various points which hon. 
Members have mentioned. I am sure after' 
have stated the circumstances prevailing in 
Punjab, the House will unanimously ap· 
prove the Resolution th~t I have moved 
although a difficult step, but in the national 
interest we have to take that step. 

I will request Shri Ayyapu Reddyji to 
withdraw his amendment. 
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MR. DEPUTY SPEAKER: Mr. Ayyapu 
Reddy. are you withdrawing your Amend-
ments? 

SHRI E. AYVAPU REDDY: No. 

MR. DEPUTY SPEAKER: Shall I put 
both the Amendments moved by you to-
gether to the vote of the House? 

SHRI E. AYYAPU REDDY: Yes. 

MR. DEPUTY SPEAKER: I shall now 
put the amendments moved by Shri E. 
Ayyapu 

Reddy to the vote of the House. 

Amendments Nos. 7 and 2 were put and 
negatived 

MR. DEPUTY SPEAKER: I shall now 
put the Statutory Resolution to the vote of the 
house. 

The question is: 

11Th at this House approves the 
continuance in force of the Procla-
mation dated the 11 th may, 1987 in 
respect of Punjab, issued under 
article 356 of the constitution by the 
President, for a further period of six 
months with effect from the 11 th 
May, 1989." 

The Motion was adopted. 

MR. DEPUTYSPEAKER: Now, we have 
got only two minutes. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRIMATI SHEILA 
DJKSHIT): May I suggest that we shall 
extend the sitting of the House today. till 8 
'0' clock or earlier or whatever time we fix. 
We have to take some of the legislative 
business also. We are extremely short of 
time. So, I would request that the time may 

be extended by two hours. 

SHRI. C. MADHAV REDDY (Adilabad): 
Kindly verify whether the House is being 
extended. If not, then there is some mean-
ing, if we sit up to 8 '0' clock. 

THE MINI~TER OF HOME AFFAIRS 
(S. aUTA SINGH): The Terrorist Act has to 
be extended because of the situation in 
Punjab. So, I also join the hone Minister of 
State for parliamentary Affairs in making a 
request for the extension of time. (/nterrup· 
ticns) 

S. BUTA SINGH: There are routme 
Amendments. " the House can pass both 
the 8.ills unanimously. it will not take that 
much time. (Interruptions) 

SHRr E. AYYAPU REDDY (Kurnoo f): 
If the House is not going to be extended after 
tomorrow, we have no objection sitting up to 
8 'a' clock. But if the House is to be extended 
up to Thursday of Friday, then, we can have 
ti tomorrow. (Interruptions) 

S. BUTA SINGH: In the morning also, I 
had requested the Minister of parliamentary 
Affairs through the han. Speaker that this 
was the mea:;ure which had to go together, 
the Amendment of Terrorist and Disruptive 
Activities (Prevention) Act, with the continu-
ation of proclamation in Punjab. 

Therefore, I would request that the time 
may be extended. 

SHRIMATI SHEILA DIKSHIT: May I 
request that we may extend the time of the 
House up to 2 more hours, today. (Interrup-
tions) If we manage to finish all our legisla-
tive business by tomorrow, we need not 
extend the sitting of the House. But if we are 
not able to complete the business. then we 
have to extend it. It is difficult for me to 
convey the decision just now. 

My submission is, it is for the Members 
to decide whether they would like to pass the 
Bills as they are. You can rise before 8 '0' 
clock. I have no objection. 



545 St. Flssi. fa 
p,.sident's ) 

VAISAKHA 19,1911 (SAKA) Rule in 548 
Punjab 

SHRI E. AYVAPU REDDY: Are you 
sure that there is no other business except 
the business which ;s there in the Agendas? 

SHRIMATI SHEILA DIKSHIT: Mr. 
Ayyapu Reddyji, I am not sure. It depends on 
how we conduct the proceedings of the 
House, how quickly we can manage or go 
through the business that is all already in the 
Agenda. We are very much behind sched-
ule. You know that. 

18.00 hr •• 

MR. DEPUTY SPEAKER: Is it the sense 
of the House that we extend the time of the 
House by two hours? 

SHRI E. AVYAPU REDDY: No. 

MR. DEPUTY SPEAKER: I want to 
know whether the proposal put forward by 
Madamji is acceptable to the House? she 
has also explained that if we finish them 
today, then there is no need to extend it. I 
think within one hour we can finish them. 

SHRIMATI SHEILA DIKSHIT: It de-
pends upon the members who want to speak. 

SHRI THAMPAN THOMAS (Mave-
likara): The Business Advisory Committee 
has fixed a certain time for the discltss)on of 
these two Bills. 

SHRIMATI SHEILA DIKSHIT: That IS 
true. But my party members will take the time 
accordingly. They are welcome to speak. 

MR. DEPUTY SPEAKER: We can fin-
ish them within one hour. 

SHRIMATI SHEILA DIKSHIT: We will 
cooperate in that. Otherwise, I request that 
we extend the time by two hours. 

MR. DEPUTY SPEAKER: Anyhow. we 
are extending the time of the House by two 
hours. but we will try to finish it within one 
hour. I think, the House will accept this 
suggestion. 

SHRI~1ATI SHEILA DIKSHIT: You are 
always welcome. 

SHRI C. MADHAV REDOI: The com-
plaint is that there are many members who 
wanted to speak, but they are not here. 

DR. DATTA SAM ANT (Bombay South 
Central): Those who want to speak are not 
here. You should have told about it yester-
day itself. 

SHRIMATI SHEILA DIKSHIT: This is 
on the agenda. 

S. SUTA SINGH: This is in the agenda 
itself. The footnote says, IIThese two items 
wilt be taken together" along with Proclama .. 
tion. The idea was to have them passed 
today. Therefore, in the morning, the house 
decided, in its wisdom, that they should be 
taken up separately. So, I was under the 
Impression today, the whole day t that these 
three Items will be passed simultaneously; if 
not, at the same time, at least followed by the 
Proclamation. Therefore, I request that we 
take up these items. You extend the time of 
the House by two hours and we will try into 
finish them early. 

MR. DEPUTY SPEAKER: I think, the 
House will accept this suggestion. 

SHRIMATI SHEILA DIKSHIT: You take 
the sense of the House. 

MR. DEPUTY SPEAKER: I have al-
ready taken it. Some of the members are for 
extendIng the time of the Houss, but some 
members have an objection. But, anyhow, 
they will also accept it. So, is it the sense of 
the House that we extend the time of the 
House by two hours? 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: So, the tIme 
of the house has been extended by two 
hours. Now, Shrt Buta Singh. 
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18.02 hr •. 

TERRORIST AND DISRUPTIVE ACTIVI-
TIES (PREVENTION) AMENDMENT BILL 
AND CHANDIGARH DISTURBED AREAS 

(AMENDMENT) BILL 

[English] 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): I beg to move: 

'rrhat the Bilt to amend the Terrorist 
and Disruptive Activities (Preven-
tion) Act, 1987, be taken into con-
sideration. " 

As the Hon'ble Members are aware, the 
Terrorist and Oisruptive Activities (Preven-
tion) Act, 1985 was enacted by the parlia-
ment to meet a grave situation in May, 1985. 
The Act had a limited life of two years from 
the date of its commencement. The evil 
designs of terrorists and disruptionists con-
tinued unabated creating disharmony among 
various sections of society and thus destroy-
ing the very foundation of our democracy. 
Therefore, it became necessary to enact a 
comprehensive and deterrent piece of legis-
lation in the form of Terrorist and DisruptIve 
Activities (Prevention) Act, 1987, onthe lines 
of the 1985 Act with suitable modifications. 
The said Act was enacted in September, 
1987 to replace the Terrorist and Disruptive 
Activities (Prevention) Ordinance, 1987 with 
effect from 24th May, 1987. The said Act 
also has a limited life of two years i.e. upto 
23rd May, 1989. 

In view of the recommendations of the 
Sate Government and Union Territories for 
further extension of the Act and in view of the 
fact that terrorist violence still continues 
unabated, it is now decided to amend sec-
tion 1 (4) of the Terrorist and Disruptive Ac-
tivities (Prevention) Act, 1987, to extend the 
sajd Act for a further period of two years with 
effect from 24th May, 1989. 

I commend the Bill to the Hon'ble House. 
Sir, I also beg to move: 

Disturbed Areas (Amdt.) Bm 
-That the Bill to amend the Chand;-
garh Dist~rbed Areas Ad, 1983, be 
taken into consideration." 

The Bill seeks to provide that no suit, 
prosecution or other legal proceedings shall 
be instituted against any person in respect of 
anything done or purporting to be done in 
exercise of the powers conferred by the 
chandigarh Disturbed Areas Act, 1983, 
except with the previous sanction of the 
Central Government. Under the Armed 
Forces (Punjab and Chandigarh) Special 
Powers Act, 1983, such powers have been 
given only to the Central Government. It is 
considered deSIrable thatthese powers under 
the chandigarh Disturbed Areas Act, 1983, 
should be exercised by the Central Govern-
ment and not by the Administrator of the 
Union Territory as provided in the Act at 
present. This Bill seeks to achieve this 
objectIve and I also hope the Bill will be 
adopted unanimously. 

Both these pieces of legislation may 
kIndly be taken by this House now. 

MR. DEPUTY-SPEAKER: Motions 
moved: 

"That the Bill to amend the Terrorist 
and Disruptive Activities (Preven-
tion) Act, 1987, be taken into con· 
sideration. " 

"That the Bill to amend the Chandi-
garh Disturbed Areas Act, 1983, be 
taken into consideration.· 

SHRI E. AYYAPU REDDY (Kurnool): I 
am confining myself to the first Bill which is 
popularly known as T ADA, the Terrorist and 
Disruptive Activities (Prevention) Act. Even 
at the time when amendments were moved 
to the Act of 1985 in 1987, making serious 
Inroads into the basic principles of Criminal 
Jurisprudence, I opposed it. It was made out 
that this would be only a temporary measure 
and that its life would expire on the 24th May, 
1989, that this measure was called for to 
meet the extraordinary situation in Punjab. 
But the Act was intended for the whole of 
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India and for notified areas. Practically all the 
States seem to have given notification and 
effad to this Act. I expected the hon. Minister 
to give to this House vital date and informa· 
tion relating to the working of this amended 
Act in the various states. 

I may recollect to the members of this 
honourable House the drastic provisions of 
this TADA Act. First and foremos~, we were 
to have Designated Courts. Now, bail is 
ordinarily refused. If bail is refused by the 
Designated Courts, then there is no appeal 
against the orders of a Designated Court to 
the High Courts. Any order passed by a 
Designated Court is appealable only to the 
Supreme Court. Then, a confession made 
by an accused to a Police Officer not below 
the rank of Dy. S.P. has been made admis-
sible. 

18.09 hrs. 

[SHRIMATI BASAVARAJESWARI in the 
Chaiij 

This was against the basic principles of 
the Evidence Act which have been in force 
for over a century. Then there is another 
exception to the Evidence Act that a confes-
sion given by a co-accused also is admIs-
sible. Then there were so many exceptIons 
made which were from the accepted norms 
of a criminal trial. What is more drastic is, a 
right of appeal to the High Court is denied. 
We know how difficult it is for a person who 
has been prosecuted maliciously or falsely 
before a Designated Court to go to Supreme 
Court. So many drastic provisions were in-
troduced in this Bill on the pretext and plea 
that it would have a temporary life and that It 
would anyhow come (0 an end on 24th May. 
1989. Now, you are trying to seek another 
two years extension for this. I, first of all want 
to know the purpose this Act has served. 
Has it been used or misused? You have nbt 
given us vital data about that. Yesterday. Mr. 
Shantaram Nail< was referring to this Act. He 
was f:1sking the hon. Home Minister to give 
him information as to how many designated 
courts had been constituted in various States 

of India and how many persons were prose-
cuted before these designated courts and 
whether they had ended into conviction. 
That vital data is not here. I request the hon. 
Home Minister to give us that data. Shri 
Indrajit Gupta was telling us that you were 
not giving vital information about Delhi riots 
and all those cases which you gave just now. 
Even with regard to the designated courts, 
especially in the State of Punjab. you have 
not given us any data even now. Unfortu-
nately. thiS Act has been misused and abused 
by the State of Gujarat and other States. I 
am sorry to say that even in my State, 
Andhra Pradesh, in my own district, even 
ordinary theft cases were booked under 
TADA simply because some firearms were 
used. I expect Shri Chidambaram to deal 
with this matter because this matter went to 
the Supreme court. The Supreme Court said: 
"Why do you apply TADA even for ordinary 
offences?" The Supreme Court remitted 
that case back. Fortunately, for us some 
party from Gujarat was able to take it up to 
the Supreme Court and get a decision; oth-
erwise, It would have been impossible for 
ordinary persons in various States, who have 
been prosecuted for ordinary offences under 
TADA, to come to the Supreme Court and 
get relief. Therefore, Vital information with 
regard to how this Act has worked during 
these two years, has been withheld. We are 
not in a position to appreciate why you re-
qUire an extension for two more yeats. My 
own conclusion and inference is that this Act 
has not made any impact on the terrorist 
activities in Punjab. This Act did not act as a 
deterrent to the terrorist activities. This Act 
dId not end in speedy conviction of those 
persons who had committed heinous of-
fences underthe gUIse of terrorism. So far, to 
my recollection, Doordarshan has been 
merely repeatedly saying that so may people 
have been kiHed but it has never given 
information that so many people have been 
convicted in any designated court. The press 
has also not reported any conviction by any 
designated court. Therefore, for all purposes, 
I presume that TADA had no effect in Punjab. 
Unless you give Information I will not be in a 
position to say that it has served any pur .. 
pose. 
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With regard to other States, how can 
TADA be made use of in States like Gujarat, 
Tamil Nadu, Andhra Pradesh were there are 
no terrorists? I can understand it if some of 
the Punjab terrorists or some of the Sikhs are 
indulging in acts of terrorism. There IS no 
such information. In fact, they are free from 
the activities of the terrorists. I must say to 
the credit of the Sikhs in all other States that 
none of them have at any time given any 
scope for any State government to prose-
cutathem underthisAct.There is not asingle 
case to my rememberance where. except in 
Punjab, Sikhs have been prosecuted under 
this Act ....... ( Interruptions). 

S. SUTA SINGH: That is not correct. 
There are cases in U.P., Haryana. Himachal 
Pradesh and Jammu and Kashmir also. 

SHRI E. AVYAPU REDDY: I see. That 
is because I suffer for lack of proper informa-
tion. 

S. BUTA SINGH: I will agree with the 
hone Member that we should not call them 
Sikh terrorists. They are terrorists pure and 
simple. They have no religion. 

SHRI E. AYYAPU REDDY: All right, I 
agree. But then if we take the number of 
cases, ~ will be quite clear that in most of the 
States this Act has been invoked for ordinary 
offences under the Penal code and the Arms 
Act because the easiest method for the 
police people is to file a charge-sheet under 
the TADA Act which will disable the accused 
from getting bail. More than that. if he regls M 

ters a case under the provisions of an ordi-
nary law. say, Penal code or Arms Act, he 
has to necessarily file a charge-Sheet within 
ninety days, according to the provisions of 
the Criminal procedure code, but if he regis-
ters a case under this Act, he will have one 
year's time to file a charge-sheet. and dUring 
that period the accused will be denied bail. 
Therefore, this Ad has been abused in most 
of the cases, so far as the States other than 
Punjab are concerned. 

This is a very Draconian law. such a law 
must not exist on the States Book of any 
civilised Welfare State. Our constitution has 
enshrined certain Fundamental Rights. The 
founding fathers of our Constitution had noble 
ideas about human rights and, in fact, we 
reflected the best of the revolution to safe-
guard life and liberty of a citizen, to see that 
the life and liberty of a citizen is not taken 
away, except under the due process of law. 
The due process of law should not be made 
a farce. That is why we had a very long 
established procedure of a criminal trap. It 
must be remembered that even during the 
worst days of the imperial rule in India. 
during the worst days of repression and 
suppression of the freedom movement, the 
Britishers did not think of having such a 
Draconian law. There were 1errorist activi-
tIes cUsQ. dunng the freedom struggle and 
there were attempts to murder Governors 
also by throwing bombs. But even then the 
Britishers did not think of resorting to such a 
Draconian law because the Britishers felt 
that It would be uncivilised to have such an 
uncivilised. brutal law. Therefore, we must 
hasten to see that we do not have on our 
Statute Book such a Draconian law. Proba-
bly in a Fascist country they may have such 
Draconian laws. Therefore, the sooner we 
put an end to such Draconian laws, the 
better for us. 

It must be remembered that in some of 
the International forums, for the first time 
charges are levelled against India of sup-
pressing human rights. It came up in the 
Amencan Senate, it has also come up in 
some of the forums of the U.N. It is on 
account of such enactments that we are 
tarnishing our image as champions of hu-
man rights. Unless it is compulsory. unless it 
IS necessary t we must not have it. If we can 
deal effectively under the ordinary law. we 
should not have recourse to this draconian 
measure. We must always remember that 
our great freedom fighters especially Pao-
dltJi, Gandhiji and others would never have 
tolerated such draconian measures. There-
fore, I appeal to the Government that they 
should not try to extend the IHe of this enact-
ment unless it is totally compulsory. Unless 
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they say that it Is not possible to deal with the 
criminals under the ordinary law, you should 
not have made out any case like that. There-
fore. I conclude by saying that in the fair 
name of our country, as a champion of 
human rights, we must not allow this en ad-
ment to blemish our Statute Book. 

[ Translation] 

SHRI AZIZ QURESHI (Satna): Mr. 
chairman, Sir, I rise to support the amend-
ments proposed in both the Bills under con-
sideration. 

Words fall short in appreciating the effi-
ciency of the Central Government and of the 
Governor in handling the administration of 
Punjab despite all problems. Just now it was 
pointed out here that even after such a long 
span of time, the Government has not been 
successful in eliminating terrorist activities. I 
would like to remind my colleagues in 
Opposition that it is not so easy a task. If they 
turn the pages of history, they will find that 
every in Ireland, the biggest power of world, 
where the sun never used to get set, the 
British Government could not eliminate the 
terrorist activities during the last 100 years. 
So much so, even after coming of the ex-
tremist leader Shri B. Wareia to power these 
activities did not stop. The last trophy re-
ceived by him recently was for the credit of 
killing the wife of first Governor General of 
India. lord Mountabatten and his family 
members" Even today such activities are 
continue. The British Government also failed 
to solve ti. It needs to be paid special atten-
tion that when we oppose terrorism in India 
and oppose the terrorist activities, it is not 
something new to us. Our cufture, educa-
tion, values, beliefs and policies have al-
ways been against terrorism. I would like to 
remind the house that the Congress Com-
mittee had passed a motion of censure when 
the terrorists had for the first time tried to 
blow up the train in which the British viceroy 
was travelling. That resolution was drafted 
by none else but Mahatma Gandhi himself 
and he had condemned the terrorist activity. 
Even Pandit Nehru had refused to accept the 
terrorists, philosophy for achieving the goat 

of independence when the terrorists were 
fighting for the independence of the country. 
He had also condemned it and I would like to 
remind the House that once white Pandit 
Jawaharlal Nehru was returning toANahabad 
after attending a meeting, four 8angaO ter-
rorists intruded his bogie and threatened 
him that if he does not stop speaking against 
terrorism he will also meet the same fate as 
the Britishers. I remember that while dis-
cussing this incidence in his autobiography, 
Pandit Jawaharlal Nehru has written that he 
still remembers those pale faces with truth 
marked on them. They jumped out of the 
train as it started. He further says that God 
knows where would they be today. They 
must have either been killed by a British 
soldier or must be suffering detention in the 
cellular jail in the Andamans. Nehruji further 
says in his autobiography that had he asked 
their whereabouts he would have told them 
that apart from terrorism, the path of peace 
and non-violence also exists to achieve the 
goal of independence. We can reach our 
destination by following this path. 

Madam Chairman, my submission is 
that our opposition to terrorism and the points 
made by the hon. Prime Minister in this 
regard are nothing new in India. We have 
always opposed terrorism and have con-
demned its philosophy. However. I would 
like to add that it would be wrong to think that 
terrorism can only be eliminated with the 
help of force or power. 1 would like to submit 
that even the police and the bullets of army 
could not make the dacoits of Chambal sur-
render. However when Vinobha Bhaveji, Shri 
Jai Prakash Narain and their followers con-
vinced them then they surrendered. There-
fore, an atmosphere has to be built in order 
to eliminate terrorism from India and people 
will have to be awakened out of their slum-
ber. It is only after getting the support of 
every section of society that we can think of 
eliminating terrorism from India. An atmos-
phere needs to be created and unless k is 
there we will not be able to eliminate terror-
Ism. 

Madam chairman, in this ragard , would 
like to draw the attention of all the developing 
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powers to this fad that they will have to unite 
in order to fight this battle. This struggle is 
against communalism and unless all the 
progressive forces unite to fight it out we can 
not succeed. In this regard, I would like to 
mention about and congratulate both the 
communist parties and the progressive forces 
in Punjab who have opposed terrorism there. 
Besides, I would also like to congratulate all 
those brave workers of Punjab Government, 
its police force and above a!l the masses 
there who have unanimously decided that 
there is no place for terrorism in the State 
and that they will face it in every part of their 
State. A number of points have been made 
in this regard by the hon. Members. I would 
like to add here that the Sikhs in Punjab are 
the bravest people and they were among the 
first who faced every problem or invasion on 
India by sacrificing their lives. I would also 
like to submit that we will have to make the 
Sikhs realise and assure them that they are 
the legal heirs of everything India has and 
that it is the duty of all of us to protect their 
culture and religion. This assurance has to 
be made not only in the towns but also in the 
rural areas. Unless we are able to do so, we 
will not be in a position to solve this problem. 

Madam chairman, the Punjab police 
has worked with utmost bravery. However, I 
woukJ like to say that under the leadership 01 
the former D.G.P. of Punjab who is the 
Advisor to the Governor these days, excel-
lent achievements were made and he ful-
filled his duty very well. My submission is 
that while dealing with the terrorists, it should 
be clear to the police that they are not con-
fronting a criminal, smuggler. gangster or 
boot lager. The police should not deal in the 
way it did with the terrorists or extremists 
because no matter how their means be, they 
have a mission and a spirit with which they 
come to the scene. The police should deal 
with them on the same lines. The police 
should be made to realise that only then can 
the problem be solved. 

Madam Chairman, an awareness has 

Disturbed Areas (Arndt.) BNI 

been created among the people in Punjab. 
They have realised that they have to face the 
terrorists. This awareness has been created 
by the policies formulated by the hon. Prime 
Minister Shri Rajiv Gandhi and the Central 
Government. The present situation is before 
you. Now those people have become united. 
They are sure that unless they get free from 
this demon, prosperity cannot prevail in 
Punjab. 

So far as the partition of the country is 
concerned, all the Sikhs know that the ques-
tion of founding Khalistan does not arise in 
our country. History is evident of the fact that 
on August 15th 1947 the country was parti-
tioned. We had welcomed independence of 
the country by making sacrifices. But today 
every person in Punjab believe that he will 
not let the country be divided again and that 
he will make full contribution for the progress 
of a non'-communal, non-religtous and pro-
gressive India. 

With these words, I support both these 
Bills. 

SHRI THAMPAN THOMAS (Mave-
IIkara): Sir, I oppose this bill. At the time of 
presenting this Bill in 1985 also we have 
shown apprehensions, how it would be 
used. I would like to know, under this Act, 
how many people have been arrested in 
Punjab and how this Act has been used 
against workers. In Uttar Pradesh. in Gujarat 
and in other parts of the country, the workers 
have been suppressed where people have 
been agitating for their demands. I am told 
that more' than 1.200 people have been 
arrested by using this Terrorist (Prevention) 
Act. If that is so, it requires a clarification. 
Madam Chairman, the h~n. Home Minister 
was telling that these two Bills should be 
taken along with the extension of the Presi-
dent's rule. lalso feelthat it should be so, 
because the President will be able to rule 
Punjab only with the help of these draconian 
laws. If those laws are not there, the Presi-
dent' rule may not be able to continue. h is 
because the relationship of the Central 
Government and the people of Punjab is 
such that such draconian laws are required 
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for the purpose of protection of the Govern-
ment. 

I also fear another thing. Under the 
President's rule, using the 59th constituent 
(Amendment) Ad, which permits even dec-
laration of Emergency, this Government is 
keeping all this together with a political pur-
pose. The political purpose may be, on an 
evaluation, the Government find that they 
cannot have an eladion to Parliament and if 
they feel, Emergency is to be imposed, there 
are such provisions. Under the shade of the 
59th constitution (Amendment) Act, with the 
extension of President's Rule and also 
coupled with the help of such draconian laws 
only, emergency can be implemented. The 
Government which is prepared to go and 
face the people will not require such laws for 
the purpose of continuation in power. I have 
every suspicion that with such draconian 
laws steps retrograding to the democratic 
principles are being implemented and re-
newed because there is a doubt in the mind 
of the Government whether to have the 
parliamentary elections or not, whether to 
impose the Emergency. They are thinking 
whether shelter can be taken under the 59th 
constitution (Amendment) Act, when these 
draconians laws are passed and the Presi-
dent's rule is extended. This creates suspi-
cion to me about the bonafied of this Govern-
ment, in what direction the Government is 
moving. I would like the Government to spell 
out clearly what is their attitude towards the 
parliamentary elections or whether my sus-
picion is correct. I want answer to these 
points when they are pressing for such dra-
conian laws being implemented. 

I also support Mr. Ayyapu Reddy's point 
that this law has created a very bad impres-
sion in the minds of the people elsewhere in 
the world. Even the Amnesty International 
has pointed out in its report, about the killings 
taking place behind the shelter of this law. 
About the encounter which is supposed to be 
reported every day in the papers, we do not 
know what is the reason of the encounters 
and who art) tha people killing there. These 
things are not made known or made clear to 
the people who would like to know. I would 

only quote the Home Minister who was 
making a statement here in connection with 
the extension of President's rule. that every-
thing is calm in Punjab. They are prepared to 
have Panchayat elections. If they are pre-
pared to have Panchayat elections in Punjab, 
why this Act should further be extended, I 
cannot understand the logic in it. H pan ... 
chayat elections can be conducted and things 
are so normal he himseH admitted that there 
is not even a single person in Punjab sup-
porting Khalistan. he said. 292 police sta-
tions or so have come out of the fear of 
terrorism and terrorist activities and they 
have the normal rule. If that is the case. why 
do they want such a law to be extended? 
Why should they take shelter under these 
laws? Therefore, my first suspicion is being 
coupled with this fact. 

I would also like to point out the deci-
sions of the Supreme Court in this regard. 
Our supreme court has repeatedly said that 
shelter should not be taken on such draco-
nian laws but the common laws should be 
implemented. On this Act, the jurisprudence 
is just on the other way round. In this matter, 
the onus of proof ;s on the accused. The 
persons who are arrested for political moti-
vation r with mala fide interest or because 
police officers taking vengeorance on per-
sonal vendetta, such people are put in prison 
without an opportunity to get bail. This makes 
bail not as a matter of right but jail as a matter 
of rule. These are the basic contradictions of 
the jurisprudence of our country_ 

Therefore, I oppose in toto the exten-
sIOn of such laws. 

[ Trans/ation] 

SHAI VIRDHI CHANDER JAIN 
(Barmer): Madam I want to express my 
views on the Terrorist and Disruptive Activi-
ties (Prevention) Amendment Bill which has 
been presented in the House. The Amend-
ment says: 

[English] 

for the words "two years"the words 10ur 
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years· should be substituted. 

[ Translation1 

I think it would be better if we substitute 
,hree years·for -tour years". We believe that 
terrorist activities wnl come to an end by this 
time. The Central Government is taking ef-
fective steps to check terrorist activities in 
Punjab. According to latest reports, terror-
ists are being caught or killed in encounters. 
Apart from this prominent people like police 
officials and members of the congress (I) 
and the Communist Party are being killed. 
Despite all this there is communal harmony 
in the State. There is peaceful co-existence 
between Hindus and Sikhs and there has 
been an increase in agricuttural and indus-
trial production. As this is not an opportune 
moment for holding elections to the state 
Assembly, its term has been extended by six 
months. Elections to the Gram Panchayat 
also should not be held. Political parties are 
certainly going to participate in these elec-
tions as it is a test of their strength. And their 
participation is sure to create tension which 
in turn will encourage terrorists to strike. 
When a decision has been taken not to hold 
elections to the state Assembly, a similar 
decision should be taken in the case of 
elections to the Panchayats also. Particu-
larly in the border areas of Amritsar and 
Gurdaspur, Panchayat elections should not 
be held at any cost. 

SHRI HARISH RAWAT: Why? 

SHRI VIRDHI CHANDERJAIN: Terror-
ist adivity is highly concentrated in these 
border areas. 

The Government has not been able to 
bring about any substantial decrease in ter-
rorist adivities. Therefore, steps need to be 
taken in this direction. Inspite of having a 
democratically elected Government, Paki-
stan's attitude has not changed. They are 
still providing training and sUpfJOrt to terror-
ists. Steps taken against foreign elements 
who were supporting terrorists have proved 
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effective. More of 'Such steps need to be 
taken to curb terrorists activities. What Punjab 
needs is an environment that induces the 
AkaU Dal which has not so far come forward 
to deplore terrorism to have a dialogue with 
other Parties. Such an environment will 
weaken the terrorist forces which are de-
manding khalist.ln although the people, in 
general, are against such a demand. All 
political parties, whether like minded or not, 
should be consulted and a favourable at-
mosphere should be created for the demo-
cratic Government in the State. To this end 
we must do whatever is possible at the 
earliest. 

With these words, I express my support 
for this Bill. 

[English] 

SHRI AMAL DATTA (Diamond Har-
bour): Madam, these two Bills which seek to 
increase the duration of certain provisions 
defy allthe norms which we had known so far 
of criminal jurisprudence. It is a piece of 
legislation with the extension of the Presi-
dent's rule in Punjab and one is a corollary to 
other. When we extend the President's Rule 
and negate principle of democracy and rule 
by a popular Government, there is no alter-
native but to suppress the people to this kind 
of draconian measure. The Government has 
walked into a trap. which is of its own making, 
from which it cannot now extricate itself. 

We have known that there are certain 
principles in criminal jurisprudence like a 
person is supposed to be innocent till he is 
proved guilty. But in this Bill the onus of proof 
against the accused is on the accused him-
self. He has to go and prove. the Court- it is 
not in an ordinary court but in a special court 
-that he is innocent. Against him, all kinds 
of allegations in all forms like the confes-
sIons of a co·accused etc. Which are not 
admissible in a criminal court are here 
admissible as proof. These measures are 
draconian and even I think the Government 
will not deny that. But they take the plea that 
these are necessary in the present situation 
of Punjab as jf the situation is not the making 
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of the Government itself. We know the his-
tory of Punjab agitation which was there in a 
nebulous nascent form and the ruling party 
at the Centre then Le. in the early 1980s and 
now has tcft<en advantage of this nascent 
agitation and used communalism to encour-
age and promote the ag~ation to a form 
where it has taken shape of violence. The 
Government initially did not take any steps to 
contain that violence also. Even today the 
Government comes with a plea that the 
situation has improved in Punjab obviously 
because in their effort to justify the Presi-
dent's Rule, they say that so many police 
stations, the majority of the police stations, 
are not terrorist infested but only a few are. 

18.50 hrs. 

Now if the situation has improved, where 
is the need for either President's rule or for 
these draconian measures which negate the 
principles of criminal jurisprudence. The 
Government, on the one hand, makes a 
claim that its policies have sucteeded and 
on the other hand, it takes measures which 
are necessary when the policies are a 
failure. It says one thing, it conducts itself in 
another way. Let us take the conduct of the 
Government and not what it says, what it 
claims. The conduct shows that the situation 
has not improved. So, why is it that in these 
eight years, the Government has taken these 
measures. Some of the these are not eight 
years old. But more or less, the Government 
has been struggling with terrorism in some 
form or the other in Punjab overthe last eight 
years. How is it that the Government has not 
succeeded? I will say that it is because there 
is lack of will to succeed. The Government 
has not gone to the people who are sup-
posed to be dissatisfied who are supposed 
to carry the will to go out of India. The 
Government has not approached them. 
Starting the political process is the responsi-
bility of the party which is ruling in the Centre. 
but it has not made the slightest effort to 
reach the people in spite of protestations and 
claims made to tna contrary. On the other 
hand, parties like our party I the CPM and the 
CPI, the parties of the left, have been con-
tinuously going to the people in order to 

educate them, in order to tell them what is 
their condition and for whom it is due. If they 
are dissatisfied, if there are any grievances, 
who are responsible for the dissatisfaction or 
the grievances? We are going to the people. 
The Congress Party which rules in the Centre 
not. They are blaming Pakistan for the train-
Ing camps across the border, the smuggling 
of arms across the border. All right. Why 
should it continue to happen for eight years? 
Why can you not seal the border totally? 
Today also you have not been able to seal 
the border. So, all these sources of irritation 
remain and encourage the people, the ter-
rorists, who are some minded to take to 
arms, to smuggle arms, smuggle drugs and 
make money out of drugs and finance the 
terrorist activities. 

India has become in the World a scourge 
for drug trafficking. This is a very tragic 
situation. We are, on the one hand. preach-
ing and on the other hand, we are lending 
ourselves to drug trafficing by just not seal-
ing the border, which in everyone' case 
should be sealed. Is the Government not 
competent or has the Government not got 
the will to do so or does the Government 
want thiS situation to continue? I think, the 
latter must be the case so that when it wants, 
the terrorist activities may be taken to such a 
pitch that the Government can create such a 
communal tension in the country and that will 
help it in Winning the next election which are 
not very far off. In other words, the Govern-
ment may do what many people who write on 
political subjects are saying. They may play 
the sikh card in order to generate what is 
called a Hindu backlash. The crux of i· is that 
It expects to win the next election. That is the 
real intention of the Government. And that is 
why, the President's rule was continued, this 
Draconian measure was continued. On the 
one hand, it says that we can go and have 
elections in Punjab starting from mid·June 
only month from now. On the other hand it 
says that it is not fit for popular rule because 
no elections can be held, Panchayat eJec-
tions can be held in the :-emotest of villages; 
but no other ejection for Assembly or Parlia· 
ment can be held. Is it believable? Is not the 
Government saying two things in the same 
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breath? So it is obvious that the Government 
has taken to Panchayat. The Panchayat Bill 
I understand is going to be brought here 
shortly. There is much talk about it already. 
That Is one of the cards the Government is 
going to play against the Opposition Govern-
ments and opposition parties. 

So, it is an election measure. For win-
ning some eledions it also requires to have 
a Government under Presidential rule and 
these draconian laws in Punjab. Just by 
arresting and putting to trial a few hundred 
people under these Acts, the Government 
can ganerate a communal feeling and terror-
ist activities and perhaps indulge in encoun-
ters itseH which it has been doing, about 
which a speaker has already mentioned and 
alxlut which comments have been made by 
organisations like the Amnesty International. 
They have condemned the fake encounters 
internationally. India does not and should 
not preach morality to other countries when 
it is doing these things to suppress a section 
of people. 

These are all election ploys. The Gov-
ernment is keeping its cards open on all 
sides so that it can deal the card that is feels 
required to win an election and nothing more 
than that. I oppose the Bill and the House 
should reject it. 

[ Translation] 

SHRI VIJOY KUMAR YADAV (Nal-
anda): Mr. Deputy Speaker Sir, I would like 
to speak on both the Terrorist and Disruptive 
Activities (Prevention) Amendment Bill and 
the Chandigarh Disturbed Areas (Amend-
ment) Bill. This law is sought to be extended 
for a further period of two years. ThIS 
Government has got a mandate for five 
years which ends this year. So the Govern-
ment has no right to act in such an undemo-
cratic manner and extend a law that curbs 
the fundamental rights of citizens. The public 
has not given tham the authority to take 
past-election decisions at this stage when 

Disturbed Areas (Amdt) Bill 

the general elections are barely an year 
away. 

Before taking up the Punjab issue for 
discussion, 1 shall speak on State terrorism. 
People who have adopted terrorism as a 
means to fulfil their objectives must be con-
demned and action should be taken against 
them. But what of a situation where a State 
organ like the pohce takes to terrorism? I 
shall cite two instances of police atrocities in 
Bihar. Last month in Maighol Village under 
the Khudabardhpur police Station in 8e-
gusarai district, the police took a Congress 
(I) worker named Ram Naresh Singh to the 
police station at the instance of the landlord. 
This man was harvesting the crop under a 
Court order. On the orders of the S.P., the 
man was mercilessly beaten in the Police 
Station. When he was close to death, he was 
sent to hospital but he died on the way. When 
the local people protested the police re-
sorted to firing which resulted in four deaths 
three in the police firing and one in police 
custody. 

The second incident relates to 150 
Harijans staying in 150 huts in Madhulata 
village under the Raniganj police station in 
Purnea district. At the instance of landlords 
the police tried to demolish the huts. When 
the Harijans protested. the huts were set on 
fire. Two children were burnt to death and 
three Harijans were killed when the police 
opened indiscriminate firing. The police 
commits such atrocities not only in Bihar but 
in other areas also. In this way the masses 
are derived their democratic rights and their 
demands all suppresed by adopting a terror-
ising acts. Atrocities like these must be 
condemned so as to put an end to them. 

This happened subsequent to the ap-
pointment of Shri Satyendra Babu as the 
Chief Minister of Bihar. The Central Govern-
ment should ask the State Government to 
take note of these incidents and charge the 
guilty under section 302 of the I.P.C. 

SHRI YOGE~HWAR PRASAD yO· 
GESH: Mr. Deputy Speaker Sir, it is incor-
rect to say that these incidents occurred 
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because Shri Satyendra Babu was appointed 
the Chief Minister. 

SHRI VLJOY KUMAR YADAV: I said 
that the incidents occurred after he was 
installed as Chief Minister. 

SHRI BASUDEB ACHARIA: This inci-
dent occurred after he took over the charge 
there. 

SHRt VIJOY KUMAR YADAV: Sir, just 
now the Punjab issue was discussed and it 
was said that there has been an improve-
ment in the Punjab situation. Everyone is 
well aware of the steps being taken by our 
Party and the C.P.I. (M) to counter terrorist 
activities. But it is improper to over-estimate 
the normalisation process. The situation is 
certainly improving but this improvement is 
being protected in highly exaggerated terms. 

The National Anthem is no more sung 
in most of the rural schools in the State Fort-
like gurudwaras are being constructed at 
strategic places in the uninhabited areas in 
the districts of Amritsar and Gurdaspur. For 
this purpose, ultra-Modern weapons are 
being supplied in broad daylight. These 
gurudwaras are located rear border areas 
and undergl ound turncls can be constructed 
there for movement of men and material 
across the border. 

It would be wrong to pin high hopes on 
the new Government in Pakistan and to say 
that it is very powerful. As per my information 
Mrs. Benazir Bhutto has limited power be-
cause the military still enjoys a supreme 
position in Pakistan. Terrorists are being 
trained in that country Mrs. Benazir Bhutto's 
foreign policy, as it relates to India and 
Punjab in particular, is influenced by the 
military in Pakistan. As things stand, a fa-
vourable change in the situation seems a 
remote possibility. 

So far as other parts of the country are 
concerned, the activities of naxalites and 
extremists are on the increase in Bihar and 
some other States. But if you want to sup-
press it through the use of army or through 

the bullets, it wilt not just be possible. 

The problem of terrorism in Punjab is a 
different one and the problem of extremism 
whether in Bihar or Andhra Pradesh is totally 
different because some economic reasons 
are behind it. Even after 40 years of Inde-
pendence, a solution to the problems of 
Harijans, labourer and the poor is not in 
sight. I agree that they are on the wrong 
track, but terrorism is not a solution to the 
problem. The Government are not paying 
attention to the real problem and are instead 
trying to solve the problem by using force 
and killing them in encounters. But I think, it 
will not solve the problem. The need of the 
hour is to make efforts to look into the eco-
nomic and other reasons behind it and steps 
should be taken to remove this economic 
backwardness. The present legislation which 
seeks extension of the original Act for a 
period of another two years is, I think, not 
needed. Such laws cannot solve the prob-
lem. Therefore, I oppose it. 

SHRI C. JANGA REDDY (Han-
amkonda): Mr. Deputy Speaker, Sir, I think, 
the present legislation, which has been 
brought forward for Punjab will not improve 
the situation there. I know that abrupt with-
drawal of this legislation will create a number 
of difficulties. Therefore, my submission is 
that the legislation should be extended only 
for one year instead of two years. 

The hon. Minister had stated in the 
House that following the imposition of the 
President's Rule in Punjab, there was im-
provement in the situation. He told that the 
law and order situation was all right and the 
number of killings IS also 9in9 down. But I 
think to say so is wrong. Still the innocent 
people are being killed there daily. There-
fore, I oppose this Bill. The 'lpplication of this 
legislation is not restricted to Punjab only, it 
is being extended to the entire country. Both 
Congress and non-Congress Governments 
are using this legislation in the States. Tnis is 
being used in Andhra Pradesh, Maharash-
tra, Punjab and in several other 5tates. What 
I mean to say is that this Act is being grossly 
misused. I would, therefore, submit that the 



567 Terrorist & Disr"p .. MAY 9. 1989 8il/ & Chandigsrh 568 
Activities (PrtWn.) Amdt. 

(Sh. C. Janga Reddy] 

application of the legislation should be rep 
stricted to Punjab only and it should be 
extended only for one year. The Congress 
as well as the non-Congress Governments 
misuse it to arrest their politica' opponents. 

The Central Government is concentrat-
ing all power in its hands by bringing Chan-
digarh under the ambit of this legislation. The 
intention behind bringing such a law is to 
concentrate all powers with the Central 
Government. Already several laws are there 
with the Government, but these laws a, e not 
being implemented properly. The Govern-
ment has a number of weapons in its arse-
nal, but it does not want to make use of them. 

I know that the congress party will seek 
votes from Hindus in Punjab in the coming 
election on the basis of Rajiv-Longowal 
Accord by saying that only congress can 
protect their lives. But in spite of all this, they 
will not get votes. The Government wants to 
keep the Punjab issue alive till the next 
elections and that is why such legislations 
are being enacted. 

Disturbed Areas (Amdt.) Bill 

Finally I all that I want to say is that I 
oppose thing bill. 

[English] 

SOME HON. MEMBERS: Sir, since 
there is very thin attendance in the House, 
now let the Minister reply tomorrow and the 
House may be adjourned for the day. 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRIMATI SHEILA 
DIKSHIT): I have no objection if It is agreed 
that we will have only the Minister's reply 
tomorrow. 

MR. DEPUTY SPEAKER: The House 
stands adjourned to reassemble tomorrow 
at 11 a.m. 

19.09 hrs. 

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, May, 10, 

1989/Va;sakha 20. 1911 (Saka). 
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